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 LOK  SABHA

 Soturday,  24th  August,  ‘1957.

 The  Lok  Sabha  met  at  Eleven
 of  the  Clock,

 {Mr  SPEAKER  in  the  Chatr]

 ORAL  ANSWERS  TO  QUESTIONS

 Residents  of  Purana  Qila

 t
 JS  Shri  Vajpayee:
 ‘Shri  9.  C.  Sharma:

 Will  the  Minister  of  Rehabilitation
 and  Minority  Affairs  be  pleased  to
 refer  to  reply  given  to  Unstarred
 Question  No  475  on  the  30th  May,
 957  and  state

 *242I,

 (a)  the  progress  made  so  fat  with
 regard  to  the  shifting  of  residents  of
 Purana  Qila,  Delhi,  and

 (b)  the  locality  to  which  they  are
 being  shifted?

 The  Minister  of  Rehabilitation  and
 Minority  Affairs  (Shri  Mehr  Chand
 Khanna):  (a)  Out  of  about  680  fami-
 hes,  27  farmhes  have  accepted  alter-
 native  accommodation  i  various
 rehabilitation  colonies  and  have
 actually  shifted  Of  the  remaining,
 about  00  familics  recently  expressed
 their  willingness  to  accept  cheap  tene-
 ments  in  Lajpatnagar  Allotments
 have  been  made  to  them  but  they  have
 not  yet  shifted

 (b)  The  rehabilitation  colomes  of
 Lajpat  nagar,  Kalka  J:  and  Malaviya
 Nagar

 Shri  Vajpayee:  May  I  know  whether
 it  is  a  fact  that  the  families  that  have
 shifted  are  of  Government  servants?

 9696

 Shri  Mehr  Chand  Khanna:  I  am
 soiry  I  have  not  got  the  break-up  of
 those  fam:les  To  me  they  all  are
 displaced  persons

 Shri  S.  M.  Banerjee:  May  I  know
 whether  the  land  behind  Jangpura  was
 not  selected  with  the  consent  of  the
 Purana  Quila  refugees,  and  if  so,  whe-
 ther  any  final  decision  has  been  taken
 to  this  effect?

 Shri  Mehr  Chand  Khanna:  To  the
 first  part  of  the  question  my  answer
 is  in  the  negative,  but  I  will  explain
 the  position  a  httle  further  We  have
 been  trying  our  best  to  find  alternative
 site  for  these  displaced  persons  who
 are  hving  7  Purana  Qiula  One  of  the
 sites  suggested  to  us  by  the  residents
 was  near  Jangpura  That  land  is  under
 the  contro]  of  the  Mimustry  of  Defence
 and  for  strategic  reasons  that  land
 cannot  be  spared

 Shri  S.  M.  Banerjee:  The  hon  Minis-
 ter  has  just  said  that  some  quarters
 in  Lajpat  nagar  have  been  allotted  to
 them  and  about  00  families  are  to  be
 shifted  May  I  know  whether  this
 La)jpatnagar  proposal  was  rejected  by
 the  affected  persons  and  it  was  even
 agreed  to,  by  the  Government  that
 they  will  not  be  shifted  to  La)ypatnagar
 in  view  of  the  fact  that  this  particular
 township  75  not  near  the  place  where
 they  are  running  their  business?

 Shri  Mehr  Chand  Khanna:  I  have
 not  been  able  to  follow  the  question

 Mr.  Speaker:  Was  it  against  their
 consent  or  not?  They  were  nearer  the
 town  where  they  were  carrying  on
 business  It  was  a  little  away  and
 therefore  they  made  representations
 and  Government  also  agreed  in  a  way
 Ie  it  true?

 Shri  Mehr  Chand  Khanna:  What  I
 stated  was,  227  families  have  already



 9597  Oral  Answers

 shifted.  Alternative  accommodation
 has  been  offered  to  the  rest  and  an-
 other  300  families  have  accepted  altcr-
 native  accommodation  of  their  own
 accord.  Allotments  have  been  made
 but  actual  shifting  has  not  taken  place
 as  yet.  To  the  second  part  of  the
 question,  Lajpatnagar  is  not  far  away
 from  Purana  Qila.  It  is  one  of  the
 biggest  townships  of  the  Ministry  of
 Rehabilitation  fully  provided  with
 electricity,  water,  schools,  hospitals
 and  other  amenities.

 Shri  Vajpayee:  In  view  of  the  fact
 that  the  social  and  economic  life  of
 the  inmates  of  the  Purana  Qila  refugee
 camp  is  closely  connected  with  the
 area,  may  I  know  whether  shifting
 them  away  from  Purana  Qila  will  not
 mean  dishabilitation  once  more?

 Mr.  Speaker:  7  am  not  going  to
 allow  this  argument.  Places  are  con-
 structed  temporarily.  They  are  put  up
 at  Purana  Qila  where  they  find  it
 convenient.  Are  they  to  be  continued
 there?  This  is  only  a  matter  of  argu-
 ment.  Next  question.

 Manufacture  of  ‘Pozzolon’  Cement
 #1122,  Shri  M.  R.  Krishna:  Will  the

 Minister  of  Commerce  and  Industry
 be  pleased  to  refer  to  the  reply  given
 to  Starred  Question  No.  66  on  the  ]6th
 July,  3957  and  state:

 (a)  whether  the  plant  set  up  to
 manufacture  ‘Pozzolon’  is  Indian  own-
 ed  or  foreign;

 (b)  whether  ‘Pozzolon’  cement  has
 been  used  in  the  construction  of  any
 portion  of  the  Bhakra  Dam;  and

 (c)  what  is  the  cost  of  manufacture
 and  how  does  it  compare  with  cement?

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  (a)  The  plant  is
 Indian  owned  and  has  been  set  up  by
 the  Bhakra  Nangal  Project  authori-
 ties;

 (b)  Yes,  Sir.
 (c)  The  cost  of  production  of  Pozzo-

 ton  is  stated  to  be  Rs.  65  per  ton,
 while  loose  cement  for  use  in  the
 Bhakra  Nangal  Project  is  available  at
 about  Rs.  93  per  ton.
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 Shri  M.  R.  Krishna:  May  I  know
 whether  this  product  has  been  experi-
 mented  upon  and  found  suitable  to
 Indian  climate  by  the  Indian  Standards
 Institution?

 Shri  Manubhai  Shah:  It  has  been
 found  eminently  suitable.  To  start
 with,  they  are  having  a  ten  per  cent.
 admixture.  They  want  to  go  up  to
 20  per  cent.

 Shri  M.  R.  Krishna:  May  I  know
 whether  the  quantity  of  Pozzolon  pro-
 duced  at  Bhakra-Nangal  will  be  solely
 utilised  for  the  construction  there  or
 will  it  be  sent  to  other  parts  of  the
 country  also?

 Shri  Manubhai  Shah:  The  present
 rated  capacity  is  insufficient  even  for
 the  Bhakra-Nangal  Dam.  So,  the  ques-
 tion  of  sending  elsewhere  does  not
 arise.

 Shri  M.  R.  Krishna:  May  I  know  if
 this  is  more  economical  than  cement,
 and  if  so  what  steps  Government  pro-
 pose  to  take  to  fully  utilise  the  shell
 which  is  abundantly  available  at
 Bhakra-Nangal?

 Shri  Manubhai  Shah:  As  far  as  the
 shell  avaijable  there,  is  concerned,  the
 plant  put  up  is  for  00  tons  per  day
 which  will  take  care  of  the  local
 requirements,  but  also  we  want  to
 extend  it  to  other  parts  of  India  as
 soon  as  we  find  that  the  experiments
 are  very  successful.

 Shri  Heda:  May  I  know  whether
 this  product  is  used  by  itself  or  is
 used  in  mixture  with  cement,  and  if
 so,  what  is  the  proportion?

 Shri  Manubhai  Shah:  The  propor-
 tion,  as  I  said,  is  ten  per  cent.  It  is
 to  be  raised  to  20  per  cent.  in  course
 of  time.

 कितानों  के  स्म्वस्थ  में  ब्रेल  खलखित्र

 #११२३.  थो  चिभूति  सिश्र  :  क्‍या
 सूचना  और  प्रतारण  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (  क)  गया  सरकार  ने  देश  के  विंभिस
 राज्यों  में  रहने  वाले  किसानों  के  सांस्कृतिक
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 जीवन  के  सम्बन्ध  में  प्रलेख  चलचित्र  तैयार  करने
 के  लिये  वर्ष  १६५७  के  लिये  कोई  व्यापक
 योजना  बनाई  है  ;  भौर

 (ख)  यदि  हा,  तो  उसका  स्वरूप
 क्‍या  है?

 सूचना  और  प्रसारण  सत्री  (डा०  केस-
 यर)  (क)  जी,  नहीं  av

 (@)  प्रश्न  नहीं  उठता

 क्रो  जिभूति  सत्र  में  जानना  चाहता
 हू  कि  अगर  मिनिस्ट्री  श्राफ  इन्फर्मशन  एड
 ब्राडकास्टिग  किसानों  के  सास्क्ृतिक  जीवन
 के  लिये  कुछ  नही  करती  है,  तो  फिर  इसका
 काम  कर  है  ।
 Mr.  Speaker:  That  is  a  matter  of

 argument
 au  faa.  faa  जनाब  स्पीकर  साहब,

 में  यह  जानना  चाहता  हू  कि  अगर  मिनिस्ट्री
 श्राफ  इन्फर्मेशन  एड  ब्राडकास्टिग  किसानो  के
 सास्क्ृतिक  जीवन  के  लिये  कुछ  नही  करती  है,
 तो  इसका  काम  क्‍या  है  ।

 Mr,  Speaker:  The  hon  Member
 wants  that  the  townsmen  alone  should
 not  have  the  amenitres  The  village
 Lfe  also  must  be  exhibited  so  that  the
 tounsmen  may  take  the  benefit  of  it
 and  if  it  is  bad,  they  may  come  to
 their  rescue  That  is  the  object

 Dr.  Keskar:  I  may  say  that  though
 we  have  not  prepared  any  films  de-
 tailing  village  life  as  such,  three-
 fourths  of  our  films  take  up  aspects
 of  village  life  in  one  form  or  another
 If  the  hon  Member  has  any  sugges-
 tions,  I  shall  be  glad  to  have  them

 Mr.  Speaker:  The  hon  Miunister
 will  consider  thi:s  suggestion  also.

 Shri  B.  S.  Murthy:  May  I  know
 whether  any  documentaries  have  been
 prepared  of  the  conferences  of  the
 Farmers’  Forum  as  also  the  harvest
 festivals  being  celebrated  in  various
 parts  of  India?

 Dr.  Keskar:  As  far  as  the  Farmers’
 Forum  is  concerned,  it  has  been  a
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 radio  programme.  It  has  not  yet
 been  prepared  in  film.  As  for  harvest
 festivals,  I  may  say  subject  to  cor-
 rection  that  it  has  been  put  into  a
 newsreel  once  or  twice,  but  up  to
 now  there  has  been  no  systematic
 effort  to  prepare  films  on  that  subject.

 Shri  B.  S.  Murthy:  May  I  know
 whether  any  effort  will  be  made  to
 have  documentaries  prepared  on  the
 two  items  that  I  have  suggested?

 Shri  Ranga:  What  about  kisan  con-
 ferences?

 Mr.  Speaker:  The  hon  Member  can
 only  ask  for  information  whether  any
 such  films  have  been  produced.  The
 Mimste:  savs  that  only  newsreels
 have  been  produced  So,  the  hon.
 Member  i5  only  giving  a  suggestion
 for  action

 Shri  Ranga:  May  I  know  whether
 the  Minister  or  any  of  his  officers  has
 seen  the  picture  called  Naya  Daur
 which  is  being  snown  here  in  Delhi,
 which  gives  quite  a  good  picture  of
 the  rural  cultural  life  of  Punjab?

 Dr.  Keskar:  I  shall  certainly  see
 the  picture,  as  suggested  by  the  hon.
 Member

 Mr.  Speaker:  Then,  there  is  no  need
 for  a  separate  picture  The  _  hon.
 Membe!:  85  giving  an  answer  to  the
 Minister  that  he  need  not  have  new
 pictures

 Shri  Ranga:  I  am  asking  about  the
 different  States  This  picture  relates
 to  only  one  of  the  States

 Export  Promotion  Committee

 t
 18.  Jf  Shrimati  Tarkeshwari  Sinha:

 Shri  Anirudh  Sinha:
 Will  the  Minister  of  Commerce  and

 Industry  be  pleased  to  state:

 (a)  whether  the  Export  Promotion
 Committee  have  submitted  their  report
 to  Government;  and

 (b)  af  so,  whether  Government  have
 considered  the  recommendations  of
 the  Committee?



 g7or  Orel  Answers

 The  Minister  of  Commerce  (Shri
 Kanungo):  (a)  No,  Sir  The  Export
 Promotion  Committee  have  been  given
 an  extension  upto  the  3lst  August,
 1957,  to  submit  their  Report  to  Gov-
 ernment.

 (b)  Does  not  arise.
 Shrimati  Tarkeshwari  Sinha:  May  I

 know  whether  this  committee  or  Gov-
 ernment  have  fixed  any  export  target
 for  the  coming  years,  and  if  so  what
 it  38?

 Shri  Kanungo:  The  overall  target
 that  we  want  to  achieve  is  Rs  1,000
 crores  of  exports

 Shrimati  Tarkeshwari  Sinha’  May  I
 know  whether  there  is  any  proposal
 before  this  committee  to  consider  the
 granting  of  import  duty  rebate  on  the
 raw  materials  that  are  brought  here
 to  be  manufactured  into  finished  goods
 and  then  exported”?  May  I  know  whe-
 ther  this  proposal  ts  also  under  con-
 sideration  by  Government?

 Shri  Kanungo:  Government  have
 taken  decisions  on  certain  items,  where
 they  have  allowed  drawback  of  :mport
 duties  for  components  of  exported
 materials

 Shrimati  Tarkeshwari  Sinha:  May  I
 know  whether  there  is  any  proposal
 before  Government  to  renew  the
 Foreign  Arbitral  Convention  Award
 that  is  at  present  governed  by  the
 Geneva  Convention,  since  that  award
 has  become  outmoded  due  to  the
 modern  commercial  practices,  may  I
 know  whether  it  १५  under  the  con-
 sideration  of  Government  to  convene
 a  conference  to  evolve  anew  conven-
 tion  in  place  of  the  old  foreign  arbitral
 convention?

 Shri  Kanungo  A  revision  of  the
 Geneva  Convention  ts  thought  to  be
 necessary,  and  steps  are  being  taken

 Shrimati  Tarkeshwari  Sinha:  I
 ‘wanted  to  know  whether  Government
 of  India  propose  to  convene  a  con-
 ference

 Shri  Kanungo:  It  is  not  the  Govern-
 ment  of  India  who  are  to  convene  it
 It  is  the  conference  itself  which  has

 24  AUGUST  957  Oral  Answers  9702

 got  to  convene  it  It  is  sn  inter-
 national  conference  which  has  got  ६0
 be  convened  by  the  secretariat  of  that
 Convention

 Shri  Heda:  May  I  know  whether
 Government  have’  desired  that  this
 committee  should  submit  a  consoli-
 dated  report,  or  whether  exports  of
 different  commodities  or  groups  of
 commodities  for  export  purposes  will
 be  considered?

 Shri  Kanungo’  It  will  cover  all
 possible  commodities

 Shrimati  Tarkeshwari  Sinha:  Now,
 there  are  many  items  of  export  For
 example,  the  State  Trading  Corpora-
 tion  is  also  coming  on  the  scene  for
 the  export  of  cement  to  the  foreign
 countries  Since  the  cement  factories
 are  situated  in  the  interior  of  the
 country,  may  I  know  whether  the
 Commerce  and  Industry  Ministry  has
 discussed  this  aspect  of  the  question
 with  the  railways  so  as  to  give  sub-
 sidics  in  respect  of  those  goods  that
 are  being  exported?

 Shr:  Kanungo  We  are  not  antici
 pating  the  recommendations  of  the
 committee  Possibly  the  committee
 may  recommend  or  may  not

 Co-operative  Societies
 “i26  Shri  Morarka:  will  the  Minis-

 ter  of  Cemmerce  and  Industry  be
 pleased  to  state  what  are  the  different
 industries  that  have  been  started  by
 Co  operative  Societies?

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  A  statement  is  laid
 on  the  Table  of  Lok  Sabha  [See
 Appendix  III,  annexure  No  86  }

 Shri  Morarka:  From  the  statement,
 it  appears  that  these  co-operative
 societies  have  started  three  mayor
 industries,  namely  sugar  industry,
 spinning  mills  and  salt  industry  May
 I  know  what  special  facilities  the  Gov-
 ernment  of  India  are  giving  to  these
 co-operative  societies  for  starting  these
 major  industries?

 Shri  Manubhai  Shah:  As  far  as
 textiles  are  concerned,  Rs  40  lakhs
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 joan  is  given  by  the  Government  of
 India  for  the  share  capital,  and  about
 Rs.  30  to  40  lakhs  are  given  as  loan
 by  the  LF.C.  to  every  co-operative
 spinning  unit.  Similar  arrangements
 exist  for  sugar  factories.

 Shri  Morarka:  May  I  know  whether
 any  tax  concessions  have  been  given
 to  the  co-operative  societies,  as  com-
 pared  to  the  joint-stock  companies?

 Shri  Manubhai  Shah:  No.  Excepting
 those  societies  which  are  registered
 under  the  Indian  Charitable  Trusts
 Act,  all  others  are  subject  to  normal
 taxation  laws.  .

 Shri  Ranga:  May  I  know  whether
 any  concerted  effort  is  bemg  made  to
 see  that  as  much  of  the  machinery
 needed  for  sugar  factories  as  possible
 is  manufactured  in  this  country?

 Shri  Manubhai  Shah:  The  people
 who  want  to  start  these  sugar  fac-
 tories  are  helped  to  get  into  touch  with
 the  manufacturers  in  India  and  also  to
 import  the  rest  of  it  from  abroad.  We
 have  licensed  4  units  for  the  manu-
 facture  of  complete  sugar  machinery.
 However,  they  have  not  all  gone  into
 production.  In  the  meantime,  we  are
 trying  to  assist  them  to  import  as  little
 of  machinery  as  possible.

 Pandit  D.  N.  Tiwary:  One  of  the
 industries,  that  is  run  by  the  co-
 operative  societies  is  brick  manufac-
 ture.  May  I  know  in  which  co-
 operative  societies,  brick  manufacture
 is  done  on  a  co-operative  basis,  and
 the  quantity  of  bricks  manufactured?

 Shri  Manubhai  Shah:  There  are  so
 many  industrial  co-operative  societies
 for  different  industries,  about  11,000
 odd  societies  in  only  half  a  dozen
 States;  and  many  more  are  still  being
 registered.  So,  it  will  not  be  possible
 to  say  what  the  quantity  of  bricks
 manufactured  is.  But  I  can  assure  the
 hon.  Member  that,  that  is  one  of  the
 important  industries  brought  under
 the  co-operative  fold.

 Shiri  Venkatasubbaiah:  May  I  know
 whether  the  Khadi  and  Village  Indus-
 tries  Commission  are  subsidising  these
 co-operative  societies  which  are
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 organising  these  small-scale  indua-
 tries?

 Shri  Manubhai  Shah:  The  Khadi
 and  Village  Industries  Commission,
 already  encourage  co-operatives  in  all
 village  industries,  and  even  in  the
 field  of  khadi  manufacture  which  was
 so  far  reserved  for  only  approved
 institutions.

 Shri  R.  Ramanathan  Chettiar:  May
 व्‌  know  whether  Government  will
 specifically  mention  the  types  of  indus-
 tries  that  will  be  run  by  the  co-
 Operative  societies  and  restrict  only
 those  industries  to  that  sector?

 Shri  Manubhai  Shah:  It  is  our
 endeavour  that  as  far  as  the  small
 industries,  cottage  industries,  village
 industries,  khadi  and  handloom  indus-
 tries,  that  is,  the  decentralised  sector
 is  concerned,  we  should  bring  in  more
 and  more  co-operatives  in  it.  There
 is  no  matter  pending  before  us  to-
 reserve  certain  industries  for  the  co-
 Operatives  and  some  others  for  the
 Others.  It  is  always  our  continuous
 objective,  to  bring  into  more  and  more
 co-operation,  as  far  as  small  industries
 are  concerned.

 Shri  Morarka:  May  I  know  the
 names  of  the  States  in  which  these
 industrial  co-operatives  are  making  the
 greatest  progress?

 Shri  Manubhai  Shah:  To  name  only
 a  few,  Uttar  Pradesh  has  done  very
 well  in  industrial  co-operatives.  I
 would  not  say  that  they  have  done
 really  badly  in  any  State.  But  Andhra
 Pradesh,  Bombay  and  Kerala  and
 Madras  are  also  very  much  leading  in
 industrial  co-operatives.
 Khadi  and  Village  Industries  Board

 1127.  Dr.  Ram  Subhag  Singh:  Will
 the  Minister  of  Commerce  and  Indus-
 try  be  pleased  to  state:.

 (a)  whether  the  Khadi  and  Village
 Industries  Board  has  proposed  to  the
 Government  for  allocation  to  it  50  per
 cent.  of  the  funds  allotted  to  the  Com-
 munity  Project  Administration;

 (b)  if  so,  the  purpose  for  which  thig
 allocation  has  been  demanded;  and
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 {c)  whether  Govergment  pave  con-
 sidered  this  proposal  and  arrived  at
 any  decision?

 The  Minister  of  Commerce  (Shri
 Karitingo):  (a)  Ivo  such  proposal  has
 been  made  either  by  the  former  All
 India  Khadi  and  Village  Industries
 Board  or  by  the  Khadi  and  Village
 Industries  Commission.

 (b)  and  (c).  Do  not  arise.

 Shri  Shree  Narayan  Das:  May  I
 know  whether  there  is  any  co-ordina-
 tion  in  the  matter  of  village  industries
 between  the  community  development
 authorities  and  the  Khadi  and  Village
 Industries  Commission?

 Shri  Kanungo:  Yes,  there  is  constant
 co-operation  and  co-ordination.

 Shri  S.  R.  Arumugham:  Will  Gov-
 ernment  consider  the  question  of  trans-
 terring  the  khadi  work  from  the  Khadi
 Commission  to  the  All  India  Sarva
 Sevak  Sangh  which  is  carrying  on
 work  on  an  ideological  basis?

 Mr.  Speaker:  The  hon.  Member  can
 ask  whether  there  is  any  proposal.  He
 ought  not  to  make  a  suggestion.  In-
 directly,  he  can  ask  whether  there  is
 any  such  proposal,  and  the  Munister
 will  say,  no.

 Shri  S.  R.  Arumugham:  Is  there  any
 proposal  to  transfer  the  khad.  work
 from  the  Khad:  Commission  to  the  All
 India  Sarva  Sevak  Sangh  which  is
 earrying  on  work  on  an  ideological
 basis?

 Shri  Kanungo:  There  is  no  such  pro-
 posal,

 Shri  Venkatasubbaiah:  May  I  know
 whether  Government  propose  to  co-
 ordinate  the  work  of  the  Khadi  Com-
 mission  with  that  of  the  extension
 officer  in-charge  of  small-scale  and
 cottage  industries  in  the  community
 development  and  national  extension
 service  ‘blocks?

 Shri  Kanungo:  That  was  the  ques-
 tien  that  I  answered  earlier.  It  is
 being  dane.
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 Betterment  Levy
 *1180.  Shri  Supakar:  Will  the  Minis-

 ter  of  Planning  be  pleased  to  refer  to
 the  reply  given  to  Starred  Question
 No.  6  on  the  iSth  July,  957  and
 state:

 (a)  the  average  rate  per  acre  at
 which  betterment  levy  has  been  fixed
 in  the  different  States  of  India;  and

 (b)  the  total  annual  collection  likely
 to  be  realised  in  each  State?

 The  Deputy  Minister  of  Planning
 (Shri  S.  N.  Mishra):  (a)  and  (b).  A
 statement  is  laid  on  the  Table  of  Lok
 Sabha.  [See  Appendix  UI,  annexure
 No.  87.)

 Shri  Supakar:  We  find  that  in  the
 case  of  industrial  areas,  the  value  of
 land  goes  up  much  higher  than  in  the
 case  of  agricultural  land.  May  I  know
 the  policy  of  Government  regarding
 this  increment  in  the  land  value,  so
 far  as  the  industrial  areas  are  con-
 cerned,  and  whether  Government  pro-
 pose  to  levy  any  betterment  levy  in
 the  case  of  these  industrial  areas  also?

 Mr,  Speaker:  This  is  with  respect  to
 river  valley  projects

 Shri  Supakar:  Not  necessarily.
 Dr.  Ram  Subhag  Singh:  It  is  in

 different  States.
 Mr.  Speaker:  What  does  the  pre-

 vious  question  refer  to?
 Shri  Supakar:  It  refers  to  better-

 ment  levy.
 Mr.  Speaker:  In  general?  That

 means  even  if  a  municipality  35  estab-
 lished,  a  betterment  levy  will  be  there?

 Shri  Supakar:  I  think  so.  Let  him
 at  least  answer  so  far  as  the  multi-
 purpose  projects  are  concerned.  They
 are  also  there  in  industrial  areas.

 Mr.  Speaker:  I  want  to  be  as  rele-
 vant  as  possible.  Does  the  starred
 question  Na,  46  refer  to  industrial
 estates  also  or  betterment  levy  in
 general?  Or  is  it  only  confined  to
 river  valley  projects?

 Shri  Supakar:  Betterment  levy  ip
 gemeral,  po  far  es  J]  remember.
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 Shri  ss.  N.  Mishra:  All  these  con-
 siderations  are  taken  into  account  in
 assessing  the  increase  in  the  value  of
 Jand.

 Shri  Supakar:  That  is  not  the  ques-
 tion.  So  far  as  the  industrial  areas
 are  concerned,  where  the  land  goes  up it.  value  much  higher  than  in  the  case
 of  irrigated  area  where  the  land
 receives  irrigation  from  the  multi-
 Purpose  projects,  may  I  know  what  is
 the  policy  of  Government  regarding this  increase  in  land  value  in  the  case
 of  industrial  areas?

 Mr.  Speaker:  If  a  project  is  put  up, on  account  of  it  there  is  betterment
 levy.  Industrial  area  grows  of  its
 own  accord.  We  are  straying  far
 away  from  the  original  question.

 Shri  Supakar:  No,  Sir.  In  the  multi-
 Purpose  project  areas  also,  industries
 grow  up  in  the  case  of  some  States.

 The  Minister  of  Labour  and  Employ-
 ment  and  Planning  (Shri  Nanda):  This
 betterment  levy  idea  apples  only  to
 irrigated  land.  The  question  of  its
 repercussions  on  industriel  areas  has
 not  been  taken  into  consideration  at
 all  in  this,  and  it  does  not  apply.

 Shri  Supakar:  My  question  was  not.
 understood.

 Mr.  Speaker:  He  has  said  that  so  far
 as  industrial  areas  are  concerned,  it
 does  not  upply.  Betterment  levy  is
 only  charged  in  respect  of  land  bene-
 fited  by  projects  for  which  money  has
 been  spent,  and  money  has  to  be
 recovered  because  those  areas  have
 suddenly  gone  up  in  value.

 Shri  Sadhan  Gupta:  We  find  from
 the  statement  that  betterment  levies
 in  the  case  of  certain  States  like
 Assam,  Madhya  Pradesh  and  Orissa
 are  levied  at  a  flat  rate.  These  rates
 might  differ  according  to  areas.  May
 I  know  whether  in  levying  betterment
 levy  at  a  flat  rate  there  is  any  provi-
 sion  in  the  law  to  ensure  that  there
 has  really  been  betterment  before
 levying  that  betterment  levy  or  is  it
 assumed  that  because  irrigation  has
 teen  provided,  there  must  have  been
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 betterment  and  therefore  the  levy  has
 to  be  imposed?

 Mr.
 Speak

 peaker:  How  long  are  they  to
 wait  after  putting  up  the  project?
 Until  actual  yield  comes?

 Shri  Surendranath  Dwivedy:  Three
 or  four  years.

 Mr.  Speaker:  These  are  all  matters
 of  argument.

 Shri  Sadhan  Gupta:  Is  it  argument
 to  ask  whether  it  is  actually  ensured
 that  betterment  takes  place  or  whether
 the  levy  is  levied  on  the  assumption
 that  betterment  must  have  taken
 place?

 Shri  S.  N.  Mishra:  This  is  on  the
 reasonable  assumption  in  many  cases,
 and  these  assumptions  do  materialise.
 We  have  also  reason  to  think  that  the
 State  Governments  in  having  their
 legislation  passed  always  take  into
 account  the  fact  of  these  benefits
 materialising.  Otherwise,  they  would
 not  have  recourse  to  it.

 Shri  Ranga:  Is  it  not  a  fact  that  this
 levy  is  liable  to  be  paid  only  by  those
 peasants  whose  lands  are  brought
 under  irrigation?

 Shri  Nanda:  The  basis  is  a  certain
 proportion  of  the  increase  which  occurs
 in  the  price  of  land  as  between  the
 date  of  the  completion  und  the  exist-
 ing  date.  A  certain  proportion  of  it
 alone  is  taken.  It  is  only  after  actual
 irrigation  benefit  has  been  extended
 to  the  land  that  this  question  arises,
 and  therefore,  nobody  is  going  to  pay
 anything  in  the  form  of  betterment
 levy  if  actually  land  has  not  received
 betterment.

 Shri  Jaipal  Singh:  Have  Govern-
 ment  considered  the  wisdom  of  put-
 ting  this  betterment  levy  in  the
 reverse  gear?  That  is  to  say,  whereas
 the  present  position  is  that  betterment
 levy  is  imposed  because  there  has  been
 some  improvement  in  the  areas  cdver-
 ed  by  these  multi-purpose  projects,  I
 want  to  know  whether  Government
 have  any  desire  to  extend  this  to  the
 industrial  areas  where  industries
 spring  up  but  the  surrounding  sreas
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 do  not  benefit,  whereby  they  would
 impose  a  betterment  levy  on  those
 areas  where  the  industries  operate

 Shri  Nanda:  In  certain  urban  aress,
 they  have  town  planning  schemes

 Shri  Ranga:  Is  there  anything  on  an
 all-India  basis?

 Shri  Nanda.  Not  on  an  all-India
 basis  but  in  several  places

 Mr.  Speaker:  The  benefit  of  it  can-
 not  go  to  the  Centre  So  far  as  river
 valley  projects  are  concerned,  they  are
 undertaken  by  the  Government  here
 or  the  local  government  They  get  it
 The  others  will  go  to  the  municipah-
 ties

 Shr:  Yajnik:  Are  the  State  Govern-
 ments  authorised  to  regulate—reduce
 or  increase—the  better  levies,  and
 have  they  actually  been  compelled  to
 reduce  them  in  certain  parts  of  the
 country  m  view  of  the  great  agitation
 of  the  peasants  against  the  rates  of
 the  levy  imposed  on  them  before  they
 actually  began  to  get  the  benefit  of
 the  irrigation  projects?

 Shri  Nanda.  It  depends  upon  the
 terms  of  the  legislation  in  the  area

 Shri  R.  Ramanathan  Chettiar:  Will
 Government  consider  the  question  of
 having  a  uniform  betterment  levy  m
 alf  the  States  and  keep  it  at  a  reason-
 ably  low  level?

 Shri  S.  N,  Mishra-  In  the  very
 nature  of  things,  this  cannot  be  done
 uniformly  ain  all  the  States

 Shri  Ranga:  Will  that  question  be
 examined?  Will  the  need  for  a  uni-
 form  betterment  levy  system  in  diffe-
 rent  States  all  over  the  country  be
 considered?

 Shri  Nanda:  The  question  of  better-
 ment  levy,  the  principle,  methods  etc
 is  considered  together  for  the  purpose
 of  an  all-India  approach  It  was  con-
 sidered  in  the  Planning  Commission
 and  also  in  the  Irrigation  and  Power
 Ministry  with  a  view  to  evolving  some
 principle  Not  that  uniformity  has
 been  achieved  or  even  may  be  achiev-

 ed  fully,  but  some  kind  of  a  uniform
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 approach  Some  efforts  have  been
 made

 Shri  Supakar:  Is  there  8  correlation
 between  the  annual  instalment  of  the
 betterment  levy  and  the  rent  that  As.
 realised  from  the  land?

 Shri  Nanda:  There  are  two  diffe-
 rent  bases  One  is  on  increase  in  the
 gross  value  of  the  gross  produce  A
 certain  ratio  is  established  in  relation
 to  that  The  other  system  is  the  total
 capital  value  increase  of  the  price  of
 the  land

 Small-scale  Enterprises

 .  J  Shri  Jaganatha  Rao-
 2288.4  shri  Shree  Narayan  Das:

 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  state

 (a)  whether  Mr  Wilham  Graham,  a
 United  States  business-man  has  offer-
 ed  to  advance  25  thousand  Dollars  for
 starting  five  small-scale  enterprises  in
 India,

 (b)  the  reactions  of  Government
 thereto,

 (c)  whether  this  offer  has  been
 accepted  by  any  youngman,

 (d)  if  so  the  nature  of  industries
 to  be  taken  up,  and

 (९)  whether  Government  propose
 to  grant  any  income-tax  concessions
 to  Mr  Wilham  for  the  first  five  year
 period?

 The  Minister  of  Industry  (Shri
 Manubhai  Shah).  (a)  Mr  Wilham
 Graham  had  an  exploratory  talk  with
 the  Development  Commissioner  for
 Small  Scale  Industries,  when  he  ex-
 pressed  his  desire  to  advance  a  total
 of  $25,000  at  the  rate  of  $5,000  each
 to  five  small  scale  entrepreneurs  No
 concrete  and  detailed  proposals  have
 yet  been  received  by  Government  from
 Mr  Graham

 (b)  to  (d)  Do  not  arise
 (९)  No,  Sir
 Shri  Shree  Narayan  Das:  What  are

 the  terms  and  conditions  on  which  this
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 gentleman  is  going  to  advance  money
 to  Indian  entrepreneurs?

 Shri  Manubhai  Shah:  As  I  indicated
 in  answer  to  (b),  (c)  and  (d),  no  terms
 have  so  far  been  drawn  up  or  offered

 Mr.  Speaker:  After  all  this  is
 $25,000,  a  lakh  and  090  We  will  be
 spending  a  thousand  crores  This
 ought  not  to  have  been  admutted
 Everybody  may  offer  ten  rupees  and
 so  on  by  way  of  gift

 Shri  Hem  Barua:  May  I  know  why
 Mr  Graham  was  allowed  to  negotiate
 with  private  parties  without  the  know-
 ledge  of  the  Government?

 Shri  Manubhai  Shah  He  has  neither
 negotiated  with  private  parties  nor
 without  the  knowledge  of  Govern-
 ment  As  I  said,  he  had  a  meeting
 with  the  Development  Commissioner
 for  Small  Seale  Industries,  the  senior-
 most  offcer  of  the  Government  of  India
 for  small  scale  industries  No  agiee-
 ment  or  anything  of  that  sort  has  been
 drawn  up

 Mr  Speaker.  It  is  too  small  a
 matter

 Nepa  Newsprint  Factory

 +
 *  f  Shri  Assar. ue

 Vv  Shrimati  Ia  Palchoudhuri:

 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  refer  to  the
 reply  given  to  Starred  Question  No  254
 on  the  2lst  November,  956  and  state

 (a)  whether  Nepa  Newsprint  Fac-
 tory  has  reached  the  production  level
 of  00  tons  per  day,

 (b)  7  not,  the  reasons  therefor,  and

 (c)  what  is  the  daily  capacity  of  the
 extting  machine  of  this  Nepa  Factory?

 The  Deputy  Minister  of  Commerce
 and  Industry  (Shri  Satish  Chandra):
 (a)  and  (b)  Ihe  factory  has  not  so
 far  reached  the  rated  capacity  of  400
 tons  per  day,  as  certain  readjustments
 in  the  plant  are  yet  to  be  completed

 (९)  ह. आ क  tons  per  day
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 Shri  ए.  RB.  Patel:  Is  it  not  because
 of  maladmunistration  that  the  company
 36  losing  market?

 Shri  Satish  Chandra:  It  is  not  a
 question  of  maladmunistration  but  of
 some  maladjustment  The  factory  has
 not  yet  reached  its  rated  capacity
 because  some  additional  plants  and
 equipment  are  necessary  in  one  or  two
 secuons  of  the  factory  For  instance,  @
 plant  is  to  be  mstalled  for  bleaching
 the  salaz  wood  pulp  which  is  not  as
 bright  without  bleaching  as  the  im-
 ported  newsprint  Similarly,  the  capa-
 cits  for  making  bamboo  pulp  is  inade-
 quate  as  compared  with  the  other
 sections  of  the  factory  and  it  is  being
 made  up

 Shri  Assar-  May  I  know  whether  it
 isa  fact  that  contiacts  are  coming  in
 for  cutting  from  outside  agencies  and,
 if  so  what  is  the  reason?

 Shri  Satish  Chandra:  The  cutting
 capacity  at  the  factory  is  more  than
 its  own  requirements

 Shri  VC  Shukla’  May  I  know
 what  was  the  original  target  date  by
 which  the  production  of  400  tons  per
 day  was  to  be  achieved?

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  This  factory,  as  the
 House  is  aware,  was  really  started  in
 947  So,  at  that  time  there  was
 neither  the  Plan  nor  any  target  or
 anything  like  that  Normally,  the  fac-
 tory  should  have  reached  the  rated
 production  in  4  years’  time  Unfortu-
 nately,  due  to  several  mishaps  it  could
 not  come  to  full  production

 Shri  R.  Ramanathan  Chettiar:  What
 is  the  loss  this  factory  has  incurred
 annually?

 Shri  Manubhal  Shah:  That  varies
 from  time  to  time,  sometimes  it  is
 हद  5  lakhs  and  sometimes  it  is  Ra  8
 lakhs

 Shri  Ranga:  Has  any  effort  been
 made  by  Government  to  examine  and
 find  out  who  were  the  technical  officers
 responsible  for  this  continued  failure
 of  the  factory  either  to  have  the  neces-
 sary  equipment  or  to  come  into  pro-
 per  production?
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 Shri  Manubhai  Shah:  If  I  may
 correct  a  litfle  rather  wrong  impres-
 sion  which  there  might  be  in  some
 quarters,  it  is  not  the  technical  equip-
 ment  that  is  necessarily  bad  The
 financial  management,  right  from  the
 beginning,  was  not  of  the  satisfactory
 order  The  Central  Government  step-
 ped  in  only  3  years  back  because  a
 considerable  amount  of  loan  was  given
 Now,  practically,  the  whole  control  is
 in  our  hands  and  as  I  said  on  the  floor
 of  the  House  a  few  days  back,  we  hope
 to  bring  the  whole  thing  to  the  real
 rated  production,  possibly,  in  the  next

 6  months

 Shri  Ranga:  Even  during  this  period
 of  three  years  during  which  the  Cen-
 tral  Government  has  taken  interest  in
 the  matter,  why  ४8  it  that  some  of  the
 machinery  35  not  available  and  the
 capacity  has  not  been  reached?

 Shr)  Manubhai  Shah.  What  my  hon
 colleague  really  meant  was  not  that
 there  was  so  much  of  lacking  in  plants
 as  not  to  produce  95  to  00  tons  per
 day  One  of  the  headers  in  the  boiler
 gave  way  and  there  was  8  certuin
 collapse  which  happened  there  It  is
 not  only  in  this  factory  but  3)  many
 other  factories  both  m  the  private
 sector  and  the  public  sector  that  this
 happens  We  have  immediately  asked
 the  supplers  to  fly  some  persons  to
 England  and  other  countries  and  also
 contacted  local  persons  to  build  these
 headers  I  wish  to  assure  the  House
 that  very  soon  it  will  be  put  in  order
 and  we  hope  to  reach  the  previous
 rate  of  65  tons  per  day

 Shri  T.  B.  Vittal  Rao:  May  I  know
 af  the  newsprint  that  is  produced  at
 this  factory  is  sold  at  a  subsidised
 rate?

 Shri  Manubhai  Shah:  No,  Sir

 Shri  है,  Ramanathan  Chettiar;  May
 I  know  what  is  the  total  loss  the  fac-
 tory  has  incurred  since  its  unception?

 Sbri  Manubhal  Shah:  If  the  hon.
 Member  wants  the  actual  figures  from
 32947  when  the  factory  was  started,  I
 will  certainly  place  it  before  the
 House.
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 Shri  C.  BR.  Rattabhi  Raman:  May  I
 know  whether  this  Government  will
 follow  the  Canadian  Government's
 policy  of  afforestation  because  so  many
 trees  are  cut  and  will  there  be  a  co-
 ordinate  policy  of  afforestation?

 Sbri  Manubhai  Shah:  It  hardly
 arises  out  of  this  question  Afforesta-
 tion  is  a  very  major  policy  of  Govern-
 ment

 Evacuee  Property
 #1135.  Shri  Kodiyan:  Will  the  Minis-

 ter  of  Rehabilitation  and  Minority
 Affairs  be  pleased  to  state

 (a)  whether  Government  have
 recelved  a  memorandum  from  the  Cus-
 todian  of  Evacuee  Property  Sufferers’
 Association,  Lashkar  (MP),

 (b)  if  so,  the  nature  of  their  griev-
 ances,  and

 (८)  the  steps  taken  to  redress  their
 grievances?

 The  Minister  of  Rehabilitation  and
 Minority  Affairs  (Shri  Mehr  Chand
 Khanna).  (a)  Yes

 (b)  Complaints  generally  relate  to
 declaration  of  property  as  evacuee
 property,  delay  in  restoration  of  pro-
 perty  and  disposal  of  cases  It  is  also
 alleged  that  the  Custodian’s  Depart-
 ment  is  corrupt

 (c)  If  a  property  has  been  wrongly
 dgeclared  as  evacuee  property,  the
 remedy  to  the  owner  concerned  hes  in
 appeal/revision  in  the  manner  pro-
 vided  for  in  the  Evacuee  Property  Act
 Complaints  regarding  delay  in  disposal
 of  restoration  and  other  judima)  cases,
 are  baseless  As  against  about  1,900,
 cases  in  the  former  Madhya  Bharat  on
 lst  October,  1955,  at  present  there  are
 only  about  a  dozen  judicial  cases  left
 for  disposal  Complaint  about  corrup-
 tion  is  in  too  general  terms  to  ment
 enquiry

 Shri  Kodiyan:  May  I  know  whether
 it  as  a  fact  that  even  after  the  Central
 Government  directed  the  Custodian  in
 charge  of  the  evacuee  pool  to  restore
 those  properties  which  were  declared
 as  non-evacueé  properties  io  their
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 rightful  owners,  some  of  the  houses
 were  auctioned  and  rented  to  the
 owners  on  rental  basis?  May  I  know
 the  reason  for  this  action  against  the
 order  of  the  Central  Government?

 Shri  Mehr  Chand  Khanna:  I  could
 not  follow  the  question

 Mr.  Speaker:  Notwithstanding  the
 fact  that  the  Central  Government
 issued  instructions  to  the  local  cus-
 todian  or  whoever  was  in-charge  of
 those  properties  to  restore  those  pro-
 perties  to  their  owners,  he  rented  them
 to  the  owners  and  also  put  them  up

 ayn  auction  This  is  what  the  hon
 Member  wants  to  know  Is  it  not?

 Shri  Mehr  Chand  Khanna.  If  a  case
 is  brought  to  my  notice,  I  will  cer-
 tainly  look  into  it  The  procedure  is
 this  When  a  property  is  declared
 evacuee  property,  il  3s  for  the  person
 concerned  to  file  an  appeal  before  the
 proper  authorities  right  up  to  the
 Custodian  General  and  af  he  is  not
 satished  he  can  go  to  the  Government
 and  file  an  application  under  section
 6  It  as  only  after  a  decision  has
 been  taken

 Mr.  Speaker:  All  these  stages  are
 over  The  hon  Member  says  that  the
 Central  Government  had  issued  m-
 structions  that  the  properties  should
 be  handed  over  to  the  lawful  owners
 Notwithstanding  that  order,  the  local
 gentleman  disposed  of  the  property  in
 open  auction  and  also  gave  them  on
 leases

 Shri  Mehr  Chand  Khanna.  That
 must  have  happened  previous  to  the
 period

 Mr.  Speaker:  The  hon  Munster  said
 that  ४  a  particular  case  is  brought  to
 his  notice  he  will  look  into  it

 Shri  Mehr  Chand  Khanna:  But,  I
 am  going  a  step  further  That  18,  as
 soon  as  an  order  for  restoration  has
 been  made  under  section  16,  there  can-
 not  be  any  question  of  auction  because
 that  property  goes  out  of  the  govern-
 ment  pool.  It  is  to  be  handed  over
 to  the  pergon  concerned.
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 Mr.  Speaker:  As  the  Minister  said,
 if  there  is  any  such  cage  jt  may  be
 brought  to  the  notice  of  the  hon.
 Minister

 Paper  Mills
 *i36.  Shri  Shree  Narayan  Das:  Will

 the  Minister  of  Commerce  and  Indus-
 try  be  pleased  to  state

 (a)  whether  paper  mills  have  sub-
 mitted  their  requirements  of  plant  and
 machinery  for  implementing  their
 schemes  of  expansion,

 (b)  if  so,  the  nature  of  their  require-
 ments  and  the  amount  of  foreign  ex-
 change  that  will  be  involved,  and

 (c)  what  is  the  decision  of  Govern-
 ment  in  this  regard?

 The  Deputy  Minister  of  Commerce
 and  Industry  (Shri  Satish  Chandra):
 (a)  Yes,  Sir

 (b)  The  requirements  are  generally
 for  complete  paper  plants  including
 soda  recovery  plant  and  the  total
 amount  of  foreign  exchange  required
 45  estimated  at  Rs  3,675  lakhs  for  ex-
 pansion  as  well  as  for  new  under-
 takings

 (c)  Import  licences  are  issued,  as  a
 general  rule,  to  the  parties  who
 arrange  deferred  payment  terms  on
 the  lines  Jaid  down  by  Government
 Import  licences  of  the  value  of
 Rs  1,198,414  lakhs  have  already  been
 issued

 Shri  Shree  Narayan  Das:  May  I
 know  the  names  of  the  countries  from
 where  these  plants  and  machinery  sre
 to  be  imported?

 Shri  Satish  Chandra:  Dhfferent
 licensees  have  negotiated  the  procure-
 ment  of  the  machinery  from  different
 countries

 Shri  Shree  Narayan  Das:  May  I
 know  whether  any  efforts  have  been
 made  to  produce  those  plants  and
 machinery  in  our  own  country?

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  Some  portions  of
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 the  paper  machinery  are  manufactured in  this  country  but  that  is  one  line  in
 which  we  are  seriously  lacking  so  far

 Shrimati  Tarkeshwari  Sinha:  What
 is  the  total  target  for  this  paper  ex-
 pansion  scheme  for  the  Second  Five
 Year  Plan  and  what  is  the  estimated
 ‘cost  involved  in  the  whole  expansion
 programme?

 Shri  Satish  Chandra:  The  target
 fixed  for  the  end  of  the  Second  Five
 Year  period  is  4,50,000  tons.  I  have

 given  some  idea  about  the  cost  in  the
 answer  to  the  main  question.  The  total
 foreign  exchange  requirement  for  the
 capacity  that  has  been  newly  licensed
 would  be  Rs,  3,675  lakhs.

 Shrimati  Tarkeshwari  Sinha:  I
 asked  about  the  total  cost  and  not  only
 the  foreign  exchange.

 Shri  Manubhai  Shah:  The  foreign
 component  is  generally  55  to  60  per
 cent.  That  can  easily  be  computed.
 Because  we  cannot  say  with  any
 guarantee  what  everybody  will  spend
 in  the  private  sector  in  each  plant.

 ‘We  only  take  care  of  the  foreign  ex-
 change  part  of  it.

 Shri  Heda:  The  hon.  Minister  has
 stated  that  we  will  be  producing  45
 dJakh  tons  by  the  end  of  the  Second
 Plan  period.  What  its  our  estimated
 requirements  at  that  time?

 Shri  Satish  Chandra:  The  tota!
 requirements  have  been  calculated  in
 arriving  at  this  target.  Our  total
 requirements,  apart  from  newsprint,
 will  be  about  3-5  lakh  tons  for  which
 a  rated  capacity  of  at  least  4.5  lakh
 tons  has  to  be  provided  for.

 Shri  Bisumatar:  Has  any  scheme
 been  submitted  by  the  Assam  Govern-
 ment  and  if  so  has  it  been  considered?

 Shri  Manubhal  Shah:  There  is  one
 scheme  from  Assam  for  the  establish-
 ment  of  a  pulp  and  paper  plant.

 Shri  Shankaraiya:  In  view  of  the
 shortage  of  paper  and  the  difficulty  in
 getting  machinery  from  outside,  what
 steps  have  been  taken  by  the  Govern-
 ghent  to  see  that  the  mills  which  have
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 got  the  machinery  and  the  rated  capa-
 city  are  brought  into  production?

 Shri  Satish  Chandra:  Many  licences
 have  been  issued.  In  several  cases,  the
 idea  is  to  expand  the  installed  capa-
 city.  Only  a  few  mills  will  be  entirely
 new.

 Shri  Shankaralya:  My  question  is
 about  such  of  those  mills  which  have
 got  machinery  but  are  not  producing.

 Shri  Manubhai  Shah:  There  is  no
 such  mill  except  perhaps  one  or  two
 where  the  rated  capacity  has  not  been
 reached.  It  would  not  be  a  correct
 inference  to  say  that  much  of  the
 machinery  remains  unutilised.  (Inter-
 ruptions).

 Shri  Shankaraiy::  The  Mysore
 Cauvery  Paper  Mills  is  under  liqui-
 dation  and  it  has  got  the  machinery.
 What  steps  have  been  taken  to  see
 that  such  mills  are  brought  up?  That
 is  my  question.

 Shri  Manubhai  Shah:  That  is  why  I
 said  ‘except  one  or  two  mills’.  One
 was  Mysore  and  the  other  was  Andhra.
 (Interruptions).

 Mr.  Speaker:  He  might  have  stop-
 ped  with  that  information  for  Mysore.
 Why  did  he  go  to  Andhra?  Shri  Bhakt
 Darshan.

 st  भक्त  दर्शन  :  सानतीय  मंत्री  जो  ते
 बताया  कि  इस  सम्बन्ध  में  ३६७५  लाख  ६...
 की  विदेशी  मुद्रा  को  भ्रावश्यकता  होगी,जिस  से
 नई  मिले  भी  चलाई  जायेंगी।  में  यह  जानना
 चाहता  हूं  कि  किन  किन  मिलों  के  लिये  इस
 की  आवश्यकता  होगी,  यात्री!  यह  नई  भिले
 कहां  कहां  स्वापित  होंगी  ?

 श्री  सतुभाई  शाह  :  १  उत्तर  प्रदेश  में
 २  उड़ीसा  में,  २  मंसूर  में,  १  मद्रास  में,
 १  पश्चिमी  बंगाल  में,  २  मध्य  प्रदेश  में,  १
 ग्रासाम  में,  १  बिहार  म॑  और  २  बम्बई  में  ny
 Shri  Feroze  Gandhi:  May  I  know

 whether  the  NEPA  mills  are  having
 full  production  according  to  the  rated
 capacity  and  whether  the  last  year’s
 balance  sheet  has  shown  loss  or  profit?

 Shri  Manubhal  Shah:  Perhaps  the
 hon.  Member  was  absent  when  a  lot
 of  supplementaries  were  put  on  thet.



 9  Oral  Answers

 Tes-Estate  Owners  in  Kerala
 *i37.  Shri  Maniyangadan:  Will  the

 Minister  of  Commerce  and  Industry
 be  pleased  to  state:

 (a)  whether  a  memorandum  setting
 out  the  grievances  of  owners  of  small
 tea  estates  in  Kerala  has  been  received
 by  Government;

 (b)  whether  any  steps  have  been
 taken  to  redress  the  grievances  men-
 tioned  in  the  said  memorandum,  and

 (c)  af  so,  what?
 The  Minister  of  Commerce  (Shri

 Kanungo):  (a)  and  (b)  Yes,  Sir.
 (c)  The  main  grievance  related  to

 the  fixation  of  crop  basis  of  the  estates
 end  the  issue  of  export  quotas  The
 Tea  Board  has  since  devised  a  method
 for  the  expeditious  fixation  of  crop
 basis  and  issue  of  export  quotas.

 Shri  Maniyangadan:  May  I  know
 whether  the  applications  of  small
 holders  for  registration  had  been
 allowed?

 Shri  Kanungo:  I  have  not  got  the
 exact  information  The  information  at
 my  disposal  is  that  the  basis  for  crop
 estimation  has  been  completed  and  the
 export  quotas  have  been  issued

 met  की  खोई  से  अलवारों  पागज  का  तैथार
 क्य,  ज,न।

 श्री  भक्त  बदन.
 श्  रास  हापर  लाल  :

 र्श्श्यप  !  श्रोमत्री  हया  दाल  चोषरी  :
 Leo  रास  सुभग  दिह

 क्या  वारिएज्य  त्या  उद्योग  मत्री  २१
 दिसम्बर,  १६९५६  के  ताराकित  प्रइन  सख्या
 १४७६  के  उत्तर  के  सम्बन्ध  में  यह  बताने
 की  कृपा  करेगे  1:

 (क)  भारत  में  गन्ने  की  खोई  से  ग्रखबारी
 कागज  तैयार  करने  के  बारे  मे  जर्मनी  व  इटली
 के  विदोषज्ञ  दलों  ने  क्या  इस  बीच  प्रपने

 विस्तृत  प्रतिवेदन  श्रस्तुत  कर  दिये  है  ;
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 (ख)  क्या  उस  पतिवेदनों  में  की  गई
 सिफारिशों  की  एक  स्थूल  रूपरेखा  सभा
 पटल  पर  रखी  जायेगी  ;  और

 (ग)  उन  सिफारिशों  पर  क्या  निर्णय
 किये  गये  हैं  तथा  उन्हे  कार्यान्वित  करने  के
 लिये  क्‍या  कार्यवाद्दी  की  जा  रही  है  ?

 उद्योग  सत्री  पथ्वी  मतुभाई  कह)  :

 (क)  से  (ग).  हालाकि  इटली  के  विद्योषज्ञो
 से  मी  रिपोर्ट  नहीं  मिली  है  ;  फिर  भी,
 जैसा  कि  मेने  पहले  बताया  था  जर्मन  फर्म  ने
 शकर  नगर  मे  तीस  हजार  टन  शभ्रखबारी
 कागज़  हर  साल  तैयार  करने  के  लिये  एन
 जैड”  प्रौसेस  अपनाने  की  सिफारिश  की  है
 जिसका  पेटेन्ट  उसके  पास  है  ।  यह  भ्रखबारी
 कागज़  वहा  की  चीनी  कारखाने  से  मिलने
 वाले  गने  के  बगासे  से  बनाया  जायेगा  |
 इस  योजना  की  कामयाबी  मशीने  श्रौर  सामान
 लेने  के  लिये  मुनासिब  शर्तों  पर  फारेन  एक्स-
 चेनज  मिलने  पर  निर्भर  है,  जिसके  लिये  अभी
 बातचीत  चल  रही  है  ।

 ्  भवत  वर्शन  माननीय  मत्री  जी  ने
 बताया  है  कि  लगभग  एक  वर्ष  बीत  जाने
 पर  भी  इटली  के  विशेषज्ञों  ने  भी  तक
 अपनी  रिपोर्ट  नहीं  दी  है  a  में  यह  जानना
 चाहता  हू  कि  इस  काम  में  क्या  झडचने  पड़ी
 है,  जिनकी  वजह  से  अभी  तक  रिपोट  नहीं
 दी  जा  सकी  है  1

 श्री  मरभाई  शाट  वे  लोग  ऊूछ  तजुर्बे
 करना  चाहते  थे,  लेकिन  आाजफल  हम  तो
 जमन  ए-  जैड  प्रासेस  पर  ही  चल  रहे  हे  t

 st  भषत  बात  :  पिछले  प्रदन  के  उत्तर
 में  बताया  गया  है  कि  जमंन  विशेषज्ञों  न ेभारत
 के  बारह  स्थानों  का  भ्रमण  किया  था  ।  में
 यह  जानना  चाहता  हूं  कि  इन  स्थानों  में  से
 हाकर  नगर  को  ही  क्यो  छाटा  गया  है  धीर
 स्थानों  के  बारे  में  भी  विचार  किया  जा  रहा
 है

 श्री  मनुभाई  झाह  :  मेरे  कलीग  ने
 बताया  है  कि  बारह  जगहो  मे  से  सब  जगहों



 करा  Oral  Answers

 की  पूरी  तरह  से  जांच-पड़ताल  की  गई  है
 झौर  क्योंकि  धांकर  नगर  में  हिन्दुस्तान  की
 सब  से  बड़ी  गवर्नमेंट  की  शुगर  फैक्टरी  है
 झौर  वहां  पर  जितनी  चाहे  बगास  मिल  सकती
 &,  इसलिये  उस  जगह  को  पसन्द  किया  गया
 है  1
 Shrimati  Tarkeshwari  Sinha:  May

 I  know  whether  the  Government  is
 in  a  position  to  indicate  the  cost  of
 production  of  newsprint  from  bagasse
 and  also  from  wood  pulp?

 Shri  Manubhal  Shah:  It  will  be  too
 early  to  judge  as  to  what  would  be
 the  cost  of  production.  It  is  a  new
 invention  which  came  out  only  last
 year.  By  and  large,  prima  fucte,  one
 can  say  that  it  is  easier  to  process
 bagasse  than  bamboo  or  other  woods

 -and  raw  matcrials.
 Shri  S.  ्,  Ramaswami:  What  would

 be  the  minimum  capacity  of  an
 ‘economic  unit  and  how  much  bagasse
 ‘would  be  required  for  such  a  unit?

 Shri  Manubhai  Shah:  100  tons  can
 be  said  to  be  an  economic  unit.  2  :2.4
 is  the  ratio.  About  72,000  and  odd
 tons  of  dry  bagasse  would  be  requir
 ed  for  30,000  tons  of  newsprint.

 Shri  T.  B.  Vittat  Rao:  These  nego-
 tiations  with  the  German  experts
 have  been  going  on  for  quite  some
 time  now.  When  is  it  likely  to  con-
 clude?

 Shri  Manubhai  Shah:  As  I  have  al-
 ready  indicated  in  the  latter  part  of
 my  answer,  much  depends  upon  the
 foreign  exchange  and  the  credit  pay-
 ment  terms  we  get.  Actually  speak-
 ing,  we  are  all  satisfied  on  the  techni-
 cal  side,  location  of  the  site  and  the
 resources  of  raw  materials.  It  is
 really  credit  and  financial  sides  that
 have  to  be  looked  into.

 Shri  T.  B.  Vittal  Rao:  May  I  know
 “whether  it  will  be  completed  during
 tthe  Second  Plan  period?

 Shri  Manubhai  Shah:  We  hope  so.
 Shri  Bishwanath  Roy:  May  I  know

 whether  the  Government's  attention
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 was  drawn,  to  the  fact  thet  in  Eastern
 U.P.  and  North  Bihar  bagasse  is
 available  in  abundance,  before  decid-
 ing  on  the  location  of  the  factory.

 Shri  Manabhai  Shah:  This  is  very
 well  known.

 Minimum  Wages  Act

 *i42.  Shri  B.  S.  Murthy:  Will  the
 Minister  of  Labour  and  Employment
 be  pleased  to  state  the  States  in  which
 the  provisions  of  Minimum  Wages  Act
 are  not  yet  implemented  with  regard
 to  Agricultural  Labour?

 The  Deputy  Minister  of  Labour
 (Shri  Abid  Ali):  Madras  and  Kerala.

 Shri  B.  S.  Murthy:  How  many
 villages  have  been  brought  under  this
 Act  in  Andhra?

 Shri  Abid  Ali:  Complete  informa-
 tion  has  been  given  in  the  report
 which  is  available  in  the  library.  It  is
 a  printed  document

 Shri  B.  S.  Murthy:  The  report  is  es
 old  as  two  years.

 Shri  Abid  Ali:  Since  then,  not  much
 has  been  done.

 Shri  Ranga:  Is  it  not  a  fact  that  in
 most  of  the  villages  even  in  Andhra
 Pradesh  and  Madras—not  to  speak  of
 other  States—this  Act  has  not  been
 applied  to  agricultural  labour?

 Shri  Abid  Ali:  The  areas  in  the
 States  where  the  Act  has  to  be  made
 applicable  had  been  mentioned  in  that
 report.  What  is  not  mentioned  is  not
 there.

 Mr.  Speaker:  Is  it  the  contention  of
 the  hon.  Member  that  even  where  it
 is  on  paper,  it  has  not  been  extended
 in  practice?

 Shri  Ranga:  My  point  is  this.  We
 have  given  certain  time  to  the  State
 Governments  within  which  they
 should  extend  the  provisions  of  this
 Act  to  agricultural  labour  all  over  the
 State.  There  have  been  many  exten-
 sions.  In  spite  of  all  that,  even  today,
 in  most  of  the  villages,  it  has  not  been
 extended  to  agricultural  labour
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 Shri  B.  S.  Murthy:  I  may  add,  Sir,
 that  in  Andhra  only  8  villages  have
 been  brought  under  this  Act  24  years
 have  passed  and  nothing  has  been
 done  so  far.  I  was  asking  for  further
 information  but  the  Minister  says  that
 it  is  in  the  report.

 Mr.  Speaker:  I  believe  that  every
 hon  Member  who  comes  here  must
 have  in  his  jurisdiction  or  constituency
 as  many,  if  not  more,  as  five  Members
 of  the  local  legislature.  What  have
 they  done?  Everything  is  asked  in
 this  House  ‘The  local  Government
 does  not  do  but  how  is  the  hon.  Minis-
 ter  responsible?

 Shri  Ranga:  They  have  to  use  their
 good  offices

 Shri  B.  S.  Murthy:  It  is  a  Central
 Act

 Mr.  Speaker:  The  administration  35
 by  them

 Shri  Abid  Ali:  We  will  forward  this
 suggestion  to  the  State  Governments
 mentioned

 Shri  Narayanankutty  Menon:  May  I
 know  whether  it  is  not  a  fact  that  the
 piovisions  of  the  Minimum  Wages  Act
 could  not  be  implemented  in  the  State
 of  Kerala  because  of  a  lacuna  in  the
 Central  Act,  and  it  cannot  be  imple-
 mented  unless  the  Central  Act  is
 amended?

 The  Minister  of  Labour  and  Employ-
 ment  and  Planning  (Shri  Nanda):  That
 Act  now  requires  some  amendment.  It
 has  been  taken  up  in  Rajya  Sabha
 and  dealt  with  there  It  has  now  come
 to  this  House.

 Shri  B.  S.  Murthy:  In  view  of  the
 fact  that  the  Ministry  is  bringing  this
 Minimum  Wages  Act  again  before  the
 Parliament,  I  want  to  know  what
 further  steps  are  now  being  proposed
 to  see  that  the  provisions  of  this  Act
 are  implemented  in  all  the  States?

 Shri  Nanda:  It  is  a  question  of
 exercising  our  moral  influence,  per-
 suasion,  bringing  the  facts  to  the
 notice  of  the  States  concerned  at  the
 various  conferences  which  we  hold
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 and  bringing  this  matter  up  for  dis-
 cussion.  This  is  all  that  we  can  do,
 and  we  shall  do  that.

 Subsidised  Industrial  Housing  Scheme

 *1143,  5074  J.  R.  Mehta:  Will  the
 Minister  of  Works,  Housing  and  Sup-
 ply  be  pleased  to  state:

 (a)  the  reasons  for  excluding  the
 workers  employed  in  coal  and  mica
 mines  from  the  benefits  of  the  Subsi-
 dised  Industrial  Housing  Scheme  of
 the  Central  Government;  and

 (b)  whether  Government  will  re-
 consider  the  matter?

 The  Deputy  Minister  of  Works,
 Housing  and  Supply  (Shri  Anil  K.
 Chanda):  (a)  There  are  separate  Sub-
 sidised  Housing  Schemes  administered
 by  the  Mimstry  of  Labour  and  Em-
 ployment  for  provision  of  houses  to
 the  workers  employed  in  coal  and  mica
 mines

 (b)  Does  not  arise
 Shri  J.  R.  Mehta:  May  I  know  the

 reasons  why  the  workers  in  the  coal
 and  mica  mines  are  not  allowed  the
 benefit  of  this  scheme?

 Shri  Anil  K.  Chanda:  Because  there
 is  another  scheme  which  is  already
 operating  for  the  benefit  of  the
 workers  in  those  mines.

 Shri  T.  B,  Vittal  Rao:  Sir,  I  rise  on
 u  point  of  order.  This  question  should
 have  gone  to  the  Ministry  of  Labour
 because  housing  of  these  mines  are
 under  the  management  of  the  Minis-
 try  of  Labour.

 Shri  A.  C.  Guha:  That  Fund  is
 handled  by  the  Labour  Ministry.

 Mr.  Speaker:  The  question  has  been
 sent  to  the  Ministry  of  Works,  Hous-
 ing  and  Supply  and  they  have
 answered  it

 The  Minister  of  Works,  Housing  and
 Supply  (Shri  K.  C.  Reddy):  The  in-
 dustrial  housing  scheme  is  administer-
 ed  by  the  Ministry  of  Works,  Housing
 and  Supply.  The  question  is,  why  the
 workers  employed  in  coal  and  mica
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 mines  are  not  included  in  the  scheme,
 and  the  reply  is  that  the  Ministry  of
 Labour  has  got  a  separate  scheme.

 Shri  A.  C.  Guha:  Not  only  another
 housing  scheme,  I  think  the  Mica
 Mines  Welfare  Fund  is  also  under  the
 Labour  Ministry.

 The  Minister  of  Labour  and  Employ-
 ment  and  Planning  (Shri  Nanda):  Yes,
 that  is  also  under  the  Labour  Ministry.

 Mr,  Speaker:  Housing  is  under  one
 Ministry  and  the  fund  is  under  an-
 other  Ministry.

 Shri  A.  C.  Guha:  This  housing  has
 to  be  done  from  the  Mica  Mines  Wel-
 fare  Fund  and  that  fund  is  under  the
 Labour  Ministry.

 Mr.  Speaker:  This  wil)  be  consider-
 ed.  We  will  go  to  the  next  question.

 Expansion  of  Engineering  Industry
 “3i44.  Shri  S,  M.  Banerjee:  Will

 the  Minister  of  Planning  be  pleased  to
 state  whether  the  expansion  of  Engi-
 neering  Industry  under  the  Second
 Five  Year  Plan  will  include  expansion
 of  Ordnance  Factories?

 The  Deputy  Minister  of  Planning
 (Shri  S.  N.  Mishra):  No,  Sir.  The
 Second  Five  Year  Plan  does  nat  deal
 with  Defence  establishments.

 Shri  S.  M.  Banerjee:  May  I  know
 whether  it  25  in  the  knowledge  of  the
 hon.  Minister  that  these  Ordnance
 Factories  are  manufacturing  civilian
 goods  to  the  tune  of  Rs.  43  crores  per
 year  and,  if  so,  why  the  surplus  manu-
 facturing  capacity  of  these  factories
 will  not  be  utilised  for  the  purpose
 of  speeding  up  our  production  in  the
 Second  Five  Year  Plan?

 Shri  S.  N.  Mishra:  Although  this
 question  is  not  quite  related  to  the
 present  Plan,  for  the  information  of
 the  hon.  Member  J  would  like  to  sub-
 mit  that  to  the  extent  it  is  possible
 that  is  already  being  done.

 Shai  8.  M.  Banerjee:  May  I  know
 whether  expansion  of  these  Ordnance
 Factories  is  not  being  done  because  of
 the  pressure  from  the  private  sector?
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 Mr.  Speaker:  He  said  that  to  the
 extent  possible  it  is  being  done.

 Shri  S.  M.  Banerjee:  It  is  not  done.
 I  know  of  Ordnance  Factories  myself.

 Mr.  Speaker:  The  hon.  Member  has
 got  a  different  impression.

 Shri  S.  M.  Banerjee:  They  say  that
 there  will  be  pressure  from  the  private
 sector  and  that  they  will  compete.
 May  I  know  whether  there  is  private
 pressure?

 Shri  S.  N.  Mishra:  No  amount  of
 pressure  from  the  private  sector  deflect
 the  Government  from  doing  the  right
 thing.

 External  Marketing  Scheme  for
 Handloom  Fabrics

 *1145,,
 {

 Shri  Subbiah  Ambal  im
 Shri  Thanu  Pillai:

 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  state  the  work-
 ing  results  of  the  External  Marketing
 Scheme  for  Handloom  Fabrics  during
 the  year  (1956-577

 The  Minister  of  Commerce  (Shri
 Kanungo):  Information  is  being  col-
 lected  and  will  be  laid  on  the  Table  of
 Lok  Sabha.

 Shri  Subbiah  Ambalam:  In  view  of
 the  fact  that  the  depots  working  in
 the  foreign  countries  are  working
 under  a  loss,  may  I  know  whether
 the  Government  will  consider  the
 advisability  of  promoting  agency
 arrangements  as  is  being  done  in
 Rangoon?

 Shri  Kamungo:  The  purpose  is  not
 only  of  profit  by  a  particular  estab-
 lishment,  it  is  a  promotional  activity.

 Shri  Ranga:  Has  Government
 received  any  representation  from  those
 who  are  interested  in  the  production
 of  Madras  handkerchiefs  to  the  effect
 that  Government  should  use  their
 good  offices  to  enable  them  to  export
 their  stuff  to  Ghana,  Nigeria  end  other
 countries  directly  instead  of  through
 all  these  various  middlemen  who  have
 been  exploiting  them  for  a  long  time?
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 Shri  Kanunge:  There  have  been
 warious  suggestions,  but  the  one  basic
 fact  remains  that  the  sartorial  habits
 of  Ghane  and  other  African  countries
 are  changing

 Shri  s.  झ,  Ramaswami:  When  was
 this  scheme  started,  and  ever  since  its
 inception  how  much  has  been  improv-
 ed  by  way  of  export  of  handloom
 fabrics?

 Shri  Kanungo:  This  scheme  was
 started  somewhere  about  1954,  and
 the  Madras  Apex  Society  s  been
 looking  after  it  The  sales  effected
 through  the  offices  of  these  agencies
 have  shown  improvement  in  ‘1955-56,
 and  I  hope  they  would  show  improve-
 ment  in  956  57

 Shri  8.  झ  Ramaswami:  Let  us  have
 figures

 Shri  Kanungo:  I  have  not  got  the
 figures  for  1956-57,  as  I  stated  earlier
 an  my  main  answer  to  the  question

 Shri  Jinachandran:  May  I  know
 whether  any  help  ४5  extended  to  hand-
 loom  factories  outside  the  co-operative
 sector  for  export?

 Shri  Kanungo:  Yes
 Shri  R.  Ramanathan  Chettiar:  May

 I  know  whether  the  State  Trading
 Corporation  handles  this  export?

 Shri  Kanungo:  The  amount  is  so
 small  that  the  State  Trading  Corpora-
 tion  cannot  handle  34

 Shri  Ranga:  Why  :s  it  that  the  Gov-
 ernment  do  not  want  to  do  anything
 and  are  satisfied  with  saying  that  the
 sartorial  habits  sre  changing  there?
 Why  is  it  that  they  have  refused  to
 give  facilities  either  to  the  Handloom
 Fabric  Marketing  Society  or  to  the
 Handloom  Weavers’  Co-operative
 Societies  in  different  States,  especially
 an  Andhra  and  Madras,  to  send  their
 delegates  there  to  explore  the  possi-
 bilities  for  export?

 Shri  Kanungo:  The  Fabric  Society
 as  doing  the  largest  amount  of  busi-
 mess  in  this  commodity

 Shri  Ranga:  No
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 Shri  Katrungo:  They  are,  end  as  far
 as  Apex  Societies  are  concerned,  they
 878  welcome  to  send  their  representa-
 tives

 Shri  Shankaraiya:  May  I  khow  what
 steps  are  being  taken  to  place  the
 services  of  the  External  Marketing
 Officers  with  the  All  India  Handloom
 Co-operative  Marketing  Society,  who
 are  also  entrusted  with  the  work  of
 carrying  on  external  trade?

 Shri  Kanungo:  The  whole  scheme
 will  be  taken  over  very  shortly  by
 the  Fabric  Society

 Export  of  Onions
 *i46  Shri  Jadhav.  Will  the  Minis-

 ter  of  Commerce  and  Industry  be
 pleased  to  state

 (a)  what  was  the  quota  for  the  ex-
 port  of  onions  allotted  to  different
 States  in  India  during  1956-57,

 (b)  which  are  the  onions  produc-
 ing  States  and  what  was  the  produc-
 tion  State-wise  during  the  last  year;

 (c)  the  estimated  production  this
 year,

 (d)  the  quota  allotted  for  export
 to  each  State,

 (e)  what  is  the  quota  allotted  to
 Nasik  District,

 (£)  whether  it  2s  छ  fact  that  during
 the  last  year  the  quota  of  500  tons  of
 onions  was  allotted  to  Niphad  Taluka
 whereas  this  year  only  a  quota  of  80
 tons  has  been  allotted,  and

 (g)  if  so,  the  reasons  therefor?
 The  Deputy  Minister  of  Commerce

 and  Industry  (Shri  Satish  Chandra):
 (a),  (0)  and  (d)  A  statement  ३8  laid
 on  the  Table  of  Lok  Sabha  (See
 Appendix  ‘I,  annexure  No  88)

 (c)  Estimate  is  not  yet  available

 (e)  and  (f)  Quotas  are  not  allot-
 ted  on  a  district-wise  or  taluk-wise
 basis

 (g)  Does  not  arise
 Shri  Jadhav:  What  is  the  basis  of

 allotting  these  quotas”
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 Shri  Satish  Chandra:  The  quotas  are
 allotted  port-wise.  The  aystern  of  allot-
 ment  was  revised  in  1956,  About  40
 per  cent  is  reserved  for  co-opérative
 societies  and  the  rest  is  allotted  to
 various  shippers  on  a  ‘first  come  first
 served’  Wasis,

 Shri  Dasappa:  May  I  know  why.
 exports  for  March-August  957  are
 less  than  half  of  the  exports  for
 March-August  1956.

 Shri  Satish  Chandra:  Exports  to
 that  degree  were  not  possible  due  to
 lesser  production  and  higher  prices,

 Shri  Venkatasubbaiah:  From  the
 statement  laid  on  the  Table  of  the
 House  it  is  seen  that  production  of
 onions  during  ‘1056-57  in  Andhra  was
 158,000  tons,  but  at  any  time  not  more
 than  13,500  tons  were  allowed  to  be
 exported.  May  I  know  what  is  the
 reason  for  this  restriction  on  exports?

 Shri  Satish  Chandra:  These  quotas
 are  allotted  after  taking  into  account
 the  level  of  production  and  the
 requirements  within  the  country.

 Shri  B,  छू,  Galkwad:  May  I  know
 whether  there  are  agricultural  co-
 operative  societies  and,  if  so,  in  spite
 of  all  that,  why  no  permits  are  given
 to  the  agricultural  co-operative
 societies  for  export  and  why  export
 Permits  are  given  to  the  merchants
 from  outside?

 Shri  Satish  Chandra:  The  hon.
 Member  would  have  listened  to  my
 earlier  answer.  I  said,  40  per  cent  of
 the  quota  is  reserved  for  agricultural
 co-operative  societies  and  is  allotted
 on  the  recommendation  of  the  State
 Governments.

 Shri  B.  K.  Gaikwad:  Does  it  mean
 that  60  per  cent  of  the  quota  is
 allowed  to  the  merchants?

 Shri  Satish  Chandra:
 yes,

 Shri  B,  K.  Gaikwad:  If  the  agricul-
 tural  co-operative  societies  are  there,
 where  is  the  necessity  to  give  60  per
 cent  ta  the  merchants?  Why  not  it  be
 given  to  the  agricultural  societies?

 Shri  Gatish  Chandra:  The  agricul-
 tural  co-operative  societies  may

 At  present,
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 छह  allotted  bigger  quota  if  they  deve-
 lop.  At  present,  they  are  notin  a
 position  to  handle  more  than  40  per
 cent  of  the  exports.

 Shri  Jadhav:  Sir,  on  a  point  of
 information.  This  question,  that  is,
 Question  No.  1146,  was  given  as  a
 short  notice  question,  A  deputation
 from  Nasik  district  was  here,  and
 Nasik  district  is  one  of  the  biggest.
 production  centres  of  onion,  This
 question  was  givenion  the  [3th
 August,  1957,  and  it  was  admitted  as
 8  regular  question.

 Mr.  Sfeaker:  Does  he  want  me  to
 disallow  this  question.  The  hon.  Mem-
 bers  are  under  a  curious  impression
 that  the  moment  they  put  down  a
 Short  Notice  Question  thé  Speaker,
 Minister,  everybody,  must  rush  to  that
 question.  It  is  open  to  me  to  allow  or
 not  to  allow  a  question.  If  the  Minis-
 ter  wants  time,  it  is  given.  When  a
 Short  Notice  Question  is  received,  it
 is  referred  to  the  Minister.  He  may
 find  it  impossible  to  answer  the
 question  at  short  notice,  If  he  is  not
 able  to  reply,  it  is  open  to  me  to  treat
 it  as  a  Starred  Question  or  an  Unstar-
 red  Question  or  disallow  it,  If  I  do  not
 find  that  it  725  a  proper  question  to
 be  answered  at  short  notice,  I  would
 put  it  as  a  Starred  Question  and  give
 the  Member  the  opportunity  to  put
 supplementaries

 I  now  proceed  to  the  Short  Notice
 Question.
 42  hrs.
 SHORT  NOTICE  QUESTIONS  AND

 ANSWERS
 Commercial  Broadcasting  in  All  India

 Radio
 Dr.  Ram  Subhag  Singh:

 Shri  Radha  Raman:
 Shri  M.  हे,  Krishna:

 N.  Q,  No.  19,  <  Shri  N,  C.  Laskar:
 Shri  J.  Mehta:
 Shri  Raghunath  Singh:
 Shri  R  Ss.  Lat:
 Shri  Jadhav:

 Will  the  Minister  of  Information
 and  Broadcasting  be  pleased  to  state:

 (a)  whether  the  attention  of  Gov~
 ernment  has  been  drawn.  to  a  speech
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 of  the  Minister  for  Irmgation  and
 Power  published  in  Delhi  Statesman
 and  other  papers  of  the  I7th  August,
 1937,  regarding  commercial  broadcast-
 ing  by  the  All  India  Radio;

 (b)  whether  it  is  a  fact,  as  has
 been  reported  in  that  speech,  that
 Government  have  no  settled  policy
 regarding  commercial  broadcasting,

 (९)  whether  Government  agree,  as
 has  been  reported  in  that  speech,  that
 the  policy  of  All  India  Radio  requires
 thorough  overhaul,  and

 (d)  if  so,  the  measures  proposed  to
 be  taken  m  this  regard?

 The  Minister  of  Information  and
 Broadcasting  (Dr  Keskar)>  (a)  to
 (d)  The  Minister  of  Irrigation  and
 Power  informs  me  that  the  report  of
 his  speech  to  which  reference  is  made
 is  not  accurate  He  did  not  refer  to
 commercial  broadcasting,  nor  did  he
 say  that  the  All  India  Radio  required
 a  thorough  overhaul

 He  referred  to  sponsored  program-
 mes  which,  according  to  him,  did  not
 Mean  commercial  broadcasting  or  any
 kind  of  advertisements

 Radio  programmes  may  be  sponsor-
 ed  for  advertisement  purposes  or
 other  purposes

 It  has  been  the  settled  policy  of  the
 Government  not  to  have  advertise-
 ments  on  the  Radio  or  commercial
 broadcasting  It  is  not  proposed  to
 change  this  policy

 Dr,  Ram  Subhag  Singh:  If  such  is
 the  impression  of  the  Minister  of
 Irrigation  and  Power,  may  I  know
 why  that  report  was  not  contradicted
 in  time?

 Dr.  Keskar.  That  question  may  be
 addressed  to  the  Minister  of  Irrigation

 Shri  R  Ramanathan  Chettiar:  May
 I  know  whether  Government  35
 considering  the  question  of  introduc-
 ing  sponsored  programmes?

 Dr  Keskar  As  I  explained  in  my
 answer,  sponsored  programmes  may
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 be  for  advertisement  purposes  or
 other  purposes,  and  as  far  as  sponsor~
 ed  programmes  are  concerned,  I  might
 inform  the  House  that  from  February,
 1934,  the  Government  of  India  has
 definitely  decided  on  the  policy  that  it
 wi'l  not  allow  sponsored  programmes
 This  policy  has  been  continued  and
 even  after  Independence,  the  fate
 Sardar  Vallabhbha:  Patel,  who  was
 the  first  Minister  for  Information  and
 Broadcasting,  formally  announced
 that  Government  will  not  allow
 advertising  or  commercial  broadcast-
 ing  of  any  type  over  the  radio

 Dr  Ram  Subhag  Singh:  The  hon.
 Minister  said  in  reply  to  the  original
 question  that  he  has  been  informed
 by  the  Minister  of  Irrigation  and
 Power  that  his  speech  did  not  refer
 to  the  commercial  broadcasting  pro-
 gramme  and  advertisement  But  he
 did  refer  to  sponsored  programmes
 Now,  the  Minister  says  that  the  policy
 is  not  to  allow  sponsored  program-
 mes  Mav  I  know  then  what  will  be
 the  reply  of  the  Minister  regarding
 sponsored  programmes,  because  that
 statement  concerned  itself  with  the
 sponsored  programme  of  All-India
 Radio

 Dr  Keskar  It  is  not  possible  for  me
 to  try  to  find  out  the  details  of  what
 somebody  else  said  What  I  am  con-
 cerned  with,  and  what  I  put  before
 the  House  is  the  considered  pohcy
 of  the  Government  regarding  this
 matter  which  has  been  made  very
 clear  many  times  not  only  by  me  but
 before  me  by  other  Munisters  and
 responsib'e  persons  of  the  Govern-
 ment

 Shri  Radha  Raman.  In  view  of  the
 wrong  impression  created  by  this
 report  published  in  various  sections  of
 the  press,  may  I  know  whether  the
 Minister  of  Infosmation  and  Broad-
 casting  had  an  opportunity  of  per-
 sonally  talking  to  the  Mhnister  of
 Irrigation  and  Power  and  explaining
 the  situation  and  requesting  him  to
 contradict  and  clarify  the  position?

 Dr,  Keskar:  He  will  do  so  if’  he
 considers  it  necessary
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 Shri  C.  R,  Patiabhi  Reman:  In  view
 of  the  fact  that  even  in  Ehgtend  a
 committee  has  suggested  that  sponsor-

 ed  programmes  should  be  discouraged,
 will  the  Government  stick  to  its
 Policy  of  preventing  sponsored  pro-
 grammes?

 Dr.  Keskar:  That  is  what  I  have  just
 now  stated.

 Shri  Ranga:  Is  it  not  generally
 understood  by  ‘sponsored  programme’
 that  it  does  not  comprehend  or  include
 any  idea  of  commercial  broadcasting
 but  only  certain  programmes  for
 which  certain  charitably-minded
 people  or  public-spirited  people  might
 donate  sums  and  therefore  a  number
 of  talks  are  given  on  various  questions
 of  non-political  public  interest?

 Dr,  Keskar:  As  I  said  in  my  answer,
 if  the  hon,  Member  had  listened  care-
 fully,  there  might  be  programmes  of
 the  type  to  which  he  was  referring,
 but,  by  and  large,  the  majority  of
 programmes  which  are  known  as
 sponsored  programmes  are  sponsored
 by  big  commercial  interests.

 Shri  M.  BR.  Krishna:  The  hon.  Minis-
 ter  had  stated  that  the  principal
 reason  against  commercial  broadcast-
 ing  is  that  the  business  community
 would  like  to  advertise  through  the
 radio  and  would  insist  on  a  certain
 tune  which  would  bring  down  the
 standard  of  the  radio.  May  I  know
 whether  the  Minister  at  any  time
 convened  a  conference  of  all  the
 business  concerns  of  the  country  to
 find  out  a  via  media  to  maintain  the
 standard  and,  at  the  same  time,
 advertise  through  the  radio?

 Pr,  Keskar:  This  is  more  of  an
 argument  as  to  whether  it  is  desirable
 or  not.  I  would  remind  the  hon.
 Méniber  that  only  a  few  days  back
 we.  had  the  budget  debate  regarding
 this  Ministry  and  this  question  was,

 I  think,  gone  quite  thoroughly  into.

 24  AUGUST  ‘1957  Written  Answere  9734

 WRITTEN  ANSWERS  TO
 QUESTIONS

 Printing  Press  at  Gangtok
 #1125,  Shri  Keshava:  Will  the

 Minister  of  Works,  Housing  and
 Supply  be  pleased  to  state:

 (a)  the  progress,  if  any,  made  in
 establishing  a  Government  printing
 press  at  Gangtok  in  Sikkim;  and

 (b)  the  estimated  cost  of  this  pro-
 ject?

 The  Minister  of  Works,  Housing  and
 Supply  (Shri  K.  ए.  Reddy):  (a)  The
 proposal  for  the  setting  up  of  a  Press
 at  Gangtok  has  been  deferred  for  the
 time  being  owing  to  financial  styin-
 gency  and  the  tight  foreign  exchange
 position,

 (b)  The  project  is  estimated  to  cost
 about  Rs.  742,  lakhs  as  non-recurring
 and  there  will  be  an  annual  recurring
 expenditure  of  about  Rs.  1,73,000.

 Prohibition  Measures
 91128,  Shri  Sanganna:  Will  the  Min-

 ister  of  Planning  be  pleased  to  state:

 (a)  whether  any  State  Government
 has  pleaded  inability  to  proceed  fur-
 ther  with  the  prohibition  measures
 during  the  Second  Five  Year  Plan
 period;  and

 (b)  if  so,  its  name?
 The  Deputy  Minister  of  Planning

 (Shri  S,  N.  Mishra):  (a)  Yes,  Sir.
 (b)  Government  of  West  Bengal.

 State  Trading  Corporation  of  India
 (Private)  Ltd.

 #1128,  Shri  Bimal  Ghose:  Will  the
 Minister  of  Commerce  and  Indastry
 be  pleased  to  state:

 (8)  the  total  amount  advanced  by
 the  State  Trading  Corporation  during
 1956-57  to  importers  of  foreign  coun-
 tries  (country-wise)  to  enable  them  to
 make  payments  for  their  purchases
 from  India;

 (b)  the  terms  and  conditions  for
 making  such  advances;  and
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 (c)  the  amount  :still  outstanding
 from  each  couritry?

 The  Minister  of  Cammerce  (Shri
 Kanungo):  (a)  to  (ce).  The  State  Trad-
 ing  Corporation  have  not  given  any
 leans  to  umporters  of  foreign  countries
 to  enable  them  to  make  payments  for
 their  purchases  from  India,  They
 have,  however,  offered  short-term
 accommodation  through  normal  bank-
 ing  channels  It  will  not  be  in  accord-
 ence  with  the  normal  busines  practice
 to  disclose  the  details  in  regard  to
 this  accommodation

 Cottage  Industries
 °i3l.  Shri  M  8.  Thakore;  Will  the

 Minister  of  Commerce  and  Industry
 be  pleased  to  etate:

 (a)  whether  Government  contem-
 Plate  to  start  Cottage  Industries  in
 Gujerat  for  weavers  belonging  to
 Bunkar  Harijan  Community,  and

 (b)  uf  so,  when  the  scheme  is  to  be
 implemented?

 The  Minister  of  Commerce  (Shri
 Kanungo):  (a)  No  such  scheme  us
 contemplated

 (b)  Does  not  arise,

 सरकारी  विशायन

 #११३२  शौ  go  Wo  हार्मा  :  क्या
 सूचना  झोर  प्रसारसण्ण  मत्री  यह  बताने  की  कृपा
 करेगे  कि

 (क)  भारत  सरकार  ने  १६५६-५७
 पर  विभिन्न  समाचार  पत्रों  को  विज्ञापन  देने
 पर  कितना  खर्च  किया  ;  और

 (ख)  राजस्थान  राज्य  मे  प्रकाशित
 होने  वाले  समाचार  पत्रों  को  इसी  अवधि  से
 दिये  गये  विज्ञापनो  पर  कितना  खर्च  किया
 गया  ?

 सूचना  और  प्रसारण  मत्री  (डा०  केस-
 कर)  (क)  रुपये  38,900,028  |

 (ख)  श्पसे  २०,७१२  ॥
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 Relief  and  Rehabilitation  Work

 ‘#1130,  Shri  Dasaratha  Deb:  Will  the
 Minister  of  Rehabilitation  and  Mine-
 rity  Affairs  be  pleased  to  state:

 (a)  whether  there  is  any  territory-
 wise  Advisory  Commuttee  to  assist
 Government  in  their  Relief  and  Re-
 habilitation  work  in  Tripura;  and

 (b)  uf  not,  whether  Government
 propose  to  form  one?

 The  Minister  of  Rehabilitation  and
 Minority  Affairs  (Shri  Mehr  Chand
 Khanna):  (a)  No.

 (9)  The  matter  38  under  considera-
 tion  of  the  Tripura  Admunistration.

 All  India  Handicrafts  Board
 *4140.  Shri  Damani:  Will  the  Minis-

 ter  of  Commerce  and  Industry  be
 Pleased  to  state

 (a)  whether  a  demonstration-cum-
 manufacturing  centre  for  bamboo
 articles  and  baskets  has  been  sanc
 tioned  for  Rajasthan  by  the  All  India
 Handicrafts  Board

 (b)  if  so,  what  38  the  amount  of
 grant  sanctioned  for  it;  and

 १९)
 whether  the  location  of  the

 centre  has  been  finalised?

 The  Minister  of  Ind&stry  (Shri
 Manubhai  Shah):  (a)  Yes,  Sir

 (b)  Rs  4,780
 (०)  Yes,  Sir  The  centre  is  located  at

 Udaipur

 Evacuee  Lands

 "34I.  Shrimati  Sucheta  Kripalani:
 Will  the  Minister  of  Rehabilitation
 and  Minority  Affairs  be  pleased  to
 state.

 (a)  the  total  acreage  of  agricultural
 land  belonging  to  the  mugrants  to
 Pakistan  sold  to  non-displaced  persons
 in  the  Delhi  Territory  from  the  45४0
 March  to  the  30th  April,  1957;
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 (b)  whether  it  is  a  fact  that  perma-
 nent  proprietary  rights  have  been
 conferred  on  claimant-allottees  of
 evacuee  agricultural  lang  upto  the.  Ist
 March,  2956  against  their  land  claims;

 (c)  whether  it  is  a  fact  tht  once
 land  has  been  allotted  to  a  displaced
 landéclaimant  on  temporary,  quasi-
 permanent  or  permanent  basis,  his
 land  claim  to  the  extent  of  the  allot-
 ment  will  be  deemed  to  have  been
 satisfied;  and

 (d)  whether  it  is  a  fact  that  they
 now  propose  to  take  back  the  agri-
 cultural  lands  allotted  to  non-Punjabi
 land-claimants  in  Delhi  Territory  and
 put  these  to  auction  if  valued  over
 10,000,  ang  sale  if  valued  less  than
 this  amount?

 The  Minister  of  Rehabilitation  and
 Minority  Affairs  (Shri  Mehr  Chand
 Khanna):  (a)  Information  is  being
 collected.

 ¢b)  Yes.  in  the  case  of  the  rural
 agricultural  lands  this  is  the  policy,

 (c)  Yes,  in  the  case  of  rural  agricul-
 tural  land,

 (d)  The  Hon.  Member  is  presum-
 ably  referring  to  the  urban  agricul-
 tural  land  }  Delhi.  This  land  will
 be  disposed  of  like  any  other  urban
 evacuee  property  i.e.  auctioned  if  the
 value  exceeds  Rs.  10,000/-  and  allotted
 if  the  value  is  within  that  amount,

 Extradition  Treaty  with  Pakistan

 #4147,  Shri  9.  द  Sharma:  Will  the
 Prime  Minister  be  pleased  to  refer  to
 the  reply  given  to  Unstarred  Ques-
 tion  No.  355  on  the  22nd  May,  957
 and  state  whether  the  consideration

 of  the  question  regarding  Extradition
 Treaty  with  Pakistan  has  been  con-
 cluded?

 The  Depaty  Minister  of  External
 Affairs  (Shrimati  Lakshmi  Menon):
 The  matter  is  still  under  considera-
 tion
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 Closnre  ef  Textile  Milis

 (  Shrimati  Tarkeshwari  Sinha:
 "i448,  <  Shri  Bibhuti  Mishra:

 |  Shri  Shankaratya:
 Will  the  Minister  of  Commerce  and

 Industry  be  pleased  to  state:

 (a)  whether  Government  have
 undertaken  any  investigation  into  that
 closure  of  the  Textile  Mills  under
 Section  5  of  the  Industries  (Deve-
 lopment  and  Regulation)  Act  of  296l;
 and

 (b)  if  so,  the  result  of  such  investi-
 gation?

 The  Minister  of  Commerce  (Shri
 Kanungo):  (a)  Yes,  Sir,  in  the  case
 of  three  textile  mills,

 (b)  The  investigation  is  still  in
 progress,

 Copra  and  Betelants
 *i49.  Dr.  Ram  Subhag  Singh:  Will

 the  Minister  of  Commerce  and  In-
 dustry  be  pleased  to  state:  .

 (a)  the  quantity  of  annual  produc-
 tion  of  copra  and  betelnuts  in  (i)  Car
 Nicobar  Islands,  and  (ii)  the  rest  of
 the  Andaman  and  Nicobar  Islands
 taken  together:

 (b)  what  is  the  system  of  trade  in
 these  commodities;

 (c)  the  quantity  of  copra  and  betel-
 nuts  exported  from  there  at  present;
 and

 (da)  who  are  the  main  exporters?
 The  Minister  of  Commerce  (Shri

 Kannngo):  (a)  Production  in  1956-57:
 a  Copra......  14,274,105,  Ibs.

 Betelnuts......  2,85,25i  Ibs.
 (ii)  Copra......  17,86,819°  Ibs.

 Betelnuts......  1,26,798  Ibs.
 (b)  Nicobar  Islands  having  been

 declared  reserved  areas  under  Section
 3  of  the  Andaman  and  Nicobar  Islands
 (Protection  of  Aboriginal  Tribes)
 Regulation,  1956,  trade  of  all  kinds
 including  that  in  copra  and  betelnuta,
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 ean  be  carried  only  in  aceordance
 with  the  terms  and  conditions  of
 licences  granted  by  the  Chief  Com-
 missioner  of  Andaman  end  Nicobar
 Islands  under  Section  6  of  the  Regula-
 tion,  Persons  holding  such  licences
 are  authorised  to  purchase  copra  and
 betelnuts  from  local  population  at
 prescribed  rates  and  on  every  item  so
 purchased  royalty,  at  prescribed  rates
 is  payable  to  Government.

 {c)  Exports  in  1956-57:
 Copra......  36,47,160  lbs.
 Betelnuts......  3,40,800  lbs.

 (d)  M/s.  Carnicobar  Trading  Com-
 pany  and  M/s.  R,  Akoojee  Jadwet  and
 Company,

 विकास  कार्य

 +११५१.  ह 16  भवत  दर्शन  :  कया
 योजना  मंत्री  २३  भ्रगस्त,  १६९५६  के  अरतारांकित
 प्रदन  संख्या  ८६२  के  उसर  के  सम्बन्ध  मे  यह
 बताने  की  कृपा  करेंगे  कि  देश  के  विभिन्न  भागों
 में  विकास  कार्यों  की  प्रगति  के  बारे  में  झाकड़े
 एकत्र  करने  के  सम्बन्ध  में  इस  बीच  कया
 प्रगति  हुई  है  ?

 योजना  उपमंत्री  पश्नो  दया०  ने०  मिश्र)  :
 अपेक्षित  विवरण  सभा  की  मेज  पर  रख  दिया
 गया  है  ।  [रेखिये  परिष्चिष्ट  ३,  अनुजन्ध
 सख्या  शप

 Tin  Requirements

 1152,  Shri  Shree  Narayan  Das:
 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  state:

 (a)  whether  any  assessment  as  to
 the  requirement  of  tin  during  the
 current  year  has  been  made;

 (b)  if  80,  the  quantity  required;
 (c)  the  extent  to  which  this  demand

 will  be  met  through  the  International
 Tin  Council  of  which  India  is  a  mem-
 ber;

 (d)  what  are  the  terms  ang  con-
 ditions  on  which  India  shall  have  to
 make  her  purchases  of  tin;  and
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 (९)  what  is  the  minimum  quantity
 of  tin  that  India  shall  have  to  buy
 thig  year  as  a  member  of  the  said
 Council?

 The  Minister  of  Indusiry  (Shri
 Manobhai  Shah):  (a)  and  (b}.  Yes,
 Sir.  The  current  requirements  sre
 estimated  at  4,000  tons  per  annum.

 (ec)  to  (e).  The  International  Tin
 Council  does  not  ordinarily  make
 allocations  of  tin,  but  only  fixes
 ceilngs  for  exports  from  producing
 countries,  The  consuming  countries
 are  free  to  obtain  their  requirements
 from  the  producing  countries  within
 the  export  quotas  fixed.

 5th  Labour  Conference
 *1153,  Shri  S.  M.  Banerjee:  Will

 the  Minister  of-Labour  and  Employ-
 ment  be  pleased  to  state:  m

 (a)  whether  decisions  taken  in  the
 5th  Labour  Conference  are  being
 implemented;  and

 (b)  if  so,  the  probable  date  or  dates
 by  which  they  would  be  implemented?

 The  Deputy  Minister  of  Labour
 (Shri  Abid  Ali):  (a)  The  decisions
 taken  at  the  5th  Session  of  the  Indian
 Labour  Conference  are  under  Govern-
 ment’s  consideration  and  will  be
 implemented  in  co-operation  with  the
 State  Government  and  the  all-India
 Organisations  of  employers  and  wor-
 kers.

 (b)  As  implementation  rests  with
 various  interests  no  dates  can  be
 specified

 Indian  Traders  in  Burma
 *i54,  Shri  D.  0.  Sharma:  Will  the

 Prime  Minister  be  pleased  to  refer
 to  the  reply  given  to  Starred  Ques-
 tion  No.  279  on  the  22nd  May,  957
 and  state:

 (a)  whether  the  Government  of
 India  have  received  any  reply  from
 the  Burma  Government  with  regard
 to  the  registration  of  Indian  traders
 under  the  Burma  Companies  Act.
 and
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 (b)  if  8०,  the  nature  of  the  reply
 received?

 The  Deputy  Minister  of  External
 Affairs  (Shrimati  Lakshmi  Menon):
 (a)  No  reply  has  been  received  trom
 the  Government  of  Burma.

 (b)  Does  not  arise.

 काम  दिलाझ  दपतररों  को  अरिये  भरती

 नश१५४,  क्री  भक्त  दर्शन  :  गया  अस
 बर  रोजगार  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि  :

 (क)  कया  यह  सच  है  ह  संघ  लोक
 सेवा  क्‍ग्लायोग  द्वारा  और  सामान्य  पदोन्नति
 के  ज़रिये  रिक्त  स्थानों  की  पूति  के  भ्रतिरिक्त
 केन्द्रीय  सरकार  के  न्य  सभी  रिक्त  स्थानों
 पर  काम  दिलाऊ  दफ्तरों  के  ज़रिये  भरती
 करने  का  निदचय  किया  गया  है  ;  और

 (ख)  इस  निर्णय  को  कार्यान्वित  करने
 के  सस्वन्ध  सें  अब  तक  क्या  प्रगति  हुई  है  ?

 शस  'सपमंत्री  (भी  धाबिंद  प्ली)  :

 (क)  जी  हां  ।

 (ख)  केन्द्रीय  सरकार  के  ज्यादातर
 दफ्तरों  में  भरती  नियोजन  कार्यालयों  के  द्वारा
 की  जाती  है  कोशिश  की  जा  रही  है  कि
 सभी  दफ्तरों  में  यह  तरीका  भपनाया  जाए  1

 trikes  by  Unions
 *1156.  Dr,  Ram  Subhag  Singh:  Will

 the  Minister  of  Labour  and  Employ-
 ment  be  pleased  to  lay  a  statement
 on  the  Table  showing:

 (a)  the  number  of  Unions  which
 served  notices  of  strike  during  the
 months  of  June  and  July,  1957;

 (b)  how  many  of  them  later  with-
 drew  their  notices  as  a  result  of  nego~
 tiation  with  the  Government  or  other-
 wise; ry

 (c)  how  many  actually  went  on
 etrike;  and
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 ६0)  what  has  been  the  total  loss  of
 production  etc,  as  a  result  of  these
 strikes?

 The  Deputy  Minister  of  Labour
 (Shri  Abhi  Ali):  (a)  to  (0),  A  state-~
 ment  is  laid  on  the  Table  of  Lok
 Sabha  giving  the  available  informa-
 tion.  [See  Appendix  MI,  annexure
 No.  90).

 Export  of  Jron  Ore
 664,  Shri  M.  भर,  Krishna  Rao:  Will

 the  Minister  of  Commerce  and  Indus-
 ary  be  pleased  to  state  the  total  quan-
 tity  of  iron  in  tons  exported  from
 Andhra  Pradesh  during  1955-58  and
 1956-577,

 The  Deputy  Minister  of  Commerce
 and  Industry  (Shri  Satish  Chandra):
 Statewise  export  statistics  af  iron  ore
 are  not  available,

 Ambar  Charkha  Training  Centres
 865.  Shri  Pangarkar:  Will  the  Min-

 ister  of  Commerce  and  Industry  be
 pleased  to  state:

 (a)  the  number  of  Ambar  Charkha
 Training  Centres  opened  so  far  in  the
 Bombay  State  with  their  location;

 (b)  the  number  of  such  centres  to
 be  opened  there  during  the  current
 financial  year;  and

 (०)  the  places  where  these  centres
 will  be  set  up?

 The  Minister  of  Commerce  (Shri
 Kanungo):  (a)  A  statement  showing
 the  number  of  training  centres  (pari-
 shramalayas  and  vidyalayas)  in  the
 Bombay  State  as  on  the  l5th  July,
 957  together  with  their  locations  is

 laid  on  the  Table  [See  Appendix  III,
 annexure  No.  91).

 (b)  and  (०).  It  is  tentatively  pro-
 posed  to  introduce  6,000  charkhas  in
 the  Bombay  State  during  the  current
 financial  year.  The  establishment  of
 parishramalayas  (production-cum-
 training  centres)  at  various  places  in
 tne  State  and  the  number  of  charkhas
 to  be  allotted  to  each  will  be  decided
 by  the  Bombay  Village  इंफ्रतेघडलैस्ना
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 Board,  It  is  not  proposed  to  start  new
 {training  centres  for  ins-

 tructors)  in  this  State  as  the  existing
 ones  will  meet  the  requirements.

 Community  Radio  Sets
 866.  Shri  Dharmalingam:  Will  the

 Minister  of  Information  and  Broad-
 casting  be  pleased  to  state  the  cost
 involved  in  obtaining  cheap  radio
 sets  for  the  Community  Listening
 Scheme  so  far?

 The  Minister  of  Information  and
 Broadcasting  (Dr.  Keskar):  Govern-
 ment  of  India’s  share  of  the  cost
 involved  so  far  in  obtaining  cheap
 radio  sets  for  the  Community  Listen-
 ing  Scheme  is  about  Rs,  35  lakhs

 Migration  of  Hindus  from  East
 Pakistan

 867.  Shri  D.  C,  Sharma:  Wl]  the
 Minister  of  Rehabilitation  and
 Minority  Affairs  be  pleased  to  state
 the  number  of  Hindus  who  have
 migrated  from  East  Pakistan  to  India
 during  the  months  of  May,  June  and
 July,  9577

 The  Minister  of  Rehabilitation  and
 Minority  Affairs  (Shri  Mehr  Chand
 Khanna):

 Month  Persons
 migrated

 May,  4957  8I6
 June,  957  796
 July,  957  504

 Handicraft  Training  Centres
 868.  Shri  D.  C  Sharma:  Wil)  the

 Minister  of  Commerce  and  Industry
 be  pleased  to  state:

 (a)  the  number  of  handicraft  train-
 ing  centres  so  far  opened  in  Punjab,
 District-wise;  and

 (b)  whether  any  attempt  has  been
 made  to  organise  the  training  m  Pun-
 jab  so  as  to  keep  intact  their  old  and
 indigenous  handicrafts?

 The  Deputy  Minister  of  Commerce
 and  Industry  (Shri  Satish  Chandra):
 (a)  The  nurnber  of  handicraft  train-

 wh  SF  edge

 ing  centres  so  far  opened  in  Punjab,
 district-wise,  ix  as  follows:
 3.  Juilundur  ३
 2,  Hoshiarpur  है  ।
 3  Karnal  i
 4  Rohtak  ३
 6  Ludhiana  i
 6.  Gurgaon
 7.  Gurdaspur  30
 8,  Simla  2

 Total:  i8

 (b)  Yes,  Sir,  All  these  centres  im-
 part  training  in  a  manner  calculated
 to  preserve  old  and  indigenous  handi-
 crafts  Six  more  centres  are  being  set.
 up  in  Kangra  District  during  the  cur-
 rent  year  for  :mparting  such  training.

 Orphangunj  Market  Calcutta

 869.  Shri  S.  C,  Samanta:  Will  the
 Minister  of  Works,  Housing  and  Sup-
 ply  be  pleased  to  state:

 (a)  whether  Government  propose
 to  do  away  with  the  post  of  Syperin-
 tendent,  Orphangunj  Market,  Kidder-
 pore,  Calcutta;

 (b)  whether  there  is  any  proposal
 that  the  market  be  sold  away;

 (c)  the  revenue  derived  and  the
 expenditure  incurred  on  its  mainten-
 ance  etc,,  and

 (d)  the  procedure  by  which  rents
 for  shops  are  settled?

 The  Minister  of  Works,  Housing
 and  Supply  (Shri  K.  0.  Reddy):  (a)
 No  In  view  of  the  considerable  work-
 load  and  very  heavy  rent  collections,
 it  i5  administratively  impossible  to
 abolish  the  post  of  Superintendent,
 Orphangunj  Market,

 (b)  Yes.  Negotiations  have  been
 under-way  for  sometime  between  the
 Government  of  India  and  the  West
 Bengal  Government  for  the  transfer
 of  the  Market  to  latter  and  a  decision
 m  the  matter  is  expected  to  be  taken
 shortly.
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 (c)  Against  an  annual  income  of
 approximately  Ra,  3/-  lakhs,  Rs.  i4
 lakhs  (approx)  are  incurred  on  ex-
 penditure  annually  for  the  mainte-
 nance  of  the  Market.

 (a)  The  rents  were  originally  fixed
 in  respect  of  a  majority  of  holdings
 by  the  Collector,  24  Parganas,  before
 the  control  of  the  Market  was  taken

 “over  by  the  Central  Government  in
 the  year  1942.  Refixation  of  rent  ३8
 made  by  the  Central  Public  Works
 Department  on  the  basis  of  F.R.  45  B
 as  applicable  to  private  persons
 -~whenever  the  holdings  are  re-allotted.

 .
 Second  Five  Year  Plan

 870,  Shri  Supakar:  Will  the  Minis-
 ter  of  Planning  be  pleased  to  state:

 (a)  what  percentage  of  total  plan
 expenditure  for  the  Second  Five  Year
 Plan  has  been  spent  during  its  first
 year,  1986-57;  and

 (9)  the  heads  under  which  less  than
 ten  per  cent.  of  the  total  expenditure
 has  been  spent?

 The  Deputy  Minister  of  Pianning
 (Shri  S.  N.  Mishra):  (a)  and  (७).
 Detailed  information  is  being  collected
 in  connection  with  the  preparation  of
 the  Progress  Report  for  1956-57.  When

 40  becomes  available  a  statement  will
 be  laid  on  the  Table  of  Lok  Sabha,

 Khadi  and  Handloom  Industries

 87i,  Shri  Jadhav:  Will  the  Minister
 of  Commerce  and  Industry  be  pieas-
 ed  to  state:

 (a)  what  amount  of  subsidies  was
 given  to  the  Khadi  Industry  from  the
 year  947  to  956  year-wise;  and

 (b)  what  amount  of  subsidies  was
 given  to  the  Hand!oom  Industry
 «Gooms  working  on  mill  yarn)  during
 the  same  period  year-wise?

 The  Deputy  Minister  of  Commerce
 and  Industry  (Shri  Satish  Chandra)  =
 (a)  The  following  amounts  have  been
 sanctioned  for  the  development  of  the
 khadi  industry  between  95i-52  and
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 1986-57,  no  amount  having  been  sanc-
 tioned  for  the  purpose  previous  to
 (1951-52:

 Year  Amount  in  Rs.
 95I-52  2,00,000
 4952-53  9,00,000
 1953-54  1,06,19,198
 1954-55  2,46,52,041
 1955-56  5,14,27,719°
 1956-57  6,56,31,258
 The  figures  mentioned  against  ‘1955-

 56  and  1956-57  include  sanctions  issued
 for  the  Ambar  Charkha  programme.

 (b)  The  following  amounts  of
 grants  were  sanctioned  for  the  hand-
 loom  industry  between  1949-50  and
 ‘1956-57,  no  amount  having  been  sane-
 tioned  previous  to  949-50:—

 Year  Amount  in  ड,
 1949-50  3,50,680
 1950-51,  3,07,735
 95-5i  185,595
 (1952-53,  5,46,065
 1953-54  ‘1,49,19,918
 1954-55  94,96,074-2-0
 1955-56  1,82,11,928-14-0
 1956-57  /3,36,41,269-3-0

 Evacuee  Agricultural  Lands

 872.  Shrimati  Sucheta  Kripalani:
 Will  the  Minister  of  Rehabilitation
 and  Minority  Affairs  be  pleased  to
 state:

 (a)  the  total  acreage  of  evacuees
 agricultural  land  in  the  Delhi  Terri-
 tory  from  947  to  957  year-wise;

 (b)  how  much  of  this  acreage  is
 (i)  garden  land,  (:i)  A  class  land,  (iii)

 B  class  land  and  (iv)  banjar  land;
 (c)  how  much  of  this  evacuee  land

 has  been  allotted  to  Punjabi  and  non-
 Punjabi  displaced  land  claimants  from
 West  Pakistan,  both  on  temporary
 and  permanent  basis;

 (d)  how  much  of  this  land  has  been
 allotted  to  non-land  claimants;
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 €)  what  acreage  of  this  evacuce
 land  has  been  used  by  Government
 in  building  refugee  townships  in  and
 -around  Delhi,  and

 (f)  what  acreage  of  this  evacuee
 Tand  has  been  restored  to  Muslims
 ‘who  have  returned  from  West  Pakis-
 ‘tan  during  the  above  period  year-wise
 upto  April,  9577

 The  Minister  of  Rehabilitation  and
 Minority  Affairs  (Shri  Mehr  Chand
 Khanna):  (a)  to  (f)  The  mformation
 48  being  collected  and  will  be  laid  on
 the  Table  of  Lok  Sabha

 Technical  Personnel
 873  Shri  L.  Achaw  Singh.  Will  the

 Minister  of  Planning  be  pleased  to
 state

 (a)  whether  the  dearth  of  technical
 Personnel  contributed  to  the  non-
 fulfilment  of  the  targets  in  the  deve-
 lopment  works  under  the  First  Five
 ‘Year  Plan  in  Manipur,  and

 (b)  if  so,  whether  adequate  ar-
 rangements  have  been  made  to  re-
 move  the  shortage  of  technical  men
 during  the  Second  Five  Year  Plan?

 The  Deputy  Minister  of  Planning
 (Shri  $.  N  Mishra).  (a)  Yes,  Sir

 (b)  The  State  Government  ts  grant-
 ang  scholarships  for  technical  studies
 and  sending  local  officers  for  training
 ‘outside  Besides  efforts  are  being
 ‘made  to  obtain  technical  and  adminis-
 trative  personnel  on  deputation

 MEMBER  SWORN
 Mr.  Speaker:  There  i3  a  Member

 ‘who  wants  to  take  the  oath  He  must
 come  first  before  the  other  business  of
 the  House  starts  I  will  make  an  ex-
 ception,  since  he  i8  a  new  Member
 in  future,  I  would  ask  all  other  Mem-
 bers,  even  if  they  come  a  little  late,  to
 come  the  next  day

 The  Member  may  now  take  the
 oath.

 Shri  Joginder  Sen  (Mandi).
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 PAPERS  LAID  ON  THE  TABLE

 AMENDMENTS  TO  TEA  RULES

 The  Minister  of  Commerce  (Shri
 Kanungo):  I  beg  to  lay  on  the  Table,
 under  sub-section  (3)  of  Section  49  of
 the  Tea  Act,  1953,  a  copy  of  each  of  the
 following  Notifications  making  certain
 amendments  to  the  Tea  Rules,  954-—

 (l)  SRO  2494  dated  the  Srd
 August,  957

 (2)  SRO  2495  dated  the  3rd
 August,  ‘1957  [Placed  in
 Library  See  No  S-207/57

 Reporrs  or  DevetopmMenr  Councits
 ON  VARIOUS  INDUSTRIES

 The  Deputy  Minister  of  Commerce
 and  Industry  (Shri  Satish  Chandra):
 I  beg  to  lay  on  the  Table  a  copy  of
 each  of  the  following  Reports,  under
 sub-section  (4)  of  Section  7  of  the
 Industnes  (Development  and  Regula-
 tion)  Act,  95l

 (l)  Annual  Report  of  the  Develop-
 ment  Council  for  Heavy
 Chemicals  (Acids  and  Ferti-
 hers)  for  the  year  ending
 3ist  March,  957  [Placed  in
 Library  See  No  S-23/57  ]

 (2)  Annual  Report  of  the  Develop-
 ment  Council  for  Heavy
 Chemicals  (Alkalis)  for  the
 year  ending  3lst  March,  1957,
 {Placed  wn  Libaray  See  No
 S-24/57  J

 (3)  Annual  Report  of  the  Develop-
 ment  Council  for  Internal
 Combustion  Engines  and
 PowerDriven  Pumps  for  the
 year  ending  8lst  March,  957
 (Placed  in  Library  See  No.
 S-25/57  ]

 (4)  Annual  Report  of  the  Develop-
 ment  Council  for  Heavy  Elec-
 trical  Industries  for  the  7७३१
 ending  ist  March,  ‘1957.

 ge  a
 im  Library  See  No.

 216/57  ]
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 (Shri  Satish  Chandra]
 (8)  Annual  Report  of  the  Develop-

 ment  Council  for  Light  Elec-
 trical  Industries  for  the  year
 ending  S3lst  March,  1957,
 {Placed  in  Library.  See  No.
 ‘$-217/57.)

 (6)  Annual]  Report  of  the  Develop-
 ment  Council  for  Non-Ferrous
 metals  for  the  year  ending
 3lst  March,  1957.  {Placed  in
 Library.  See  No.  S-28/57.]

 (7)  Annual  Report  of  the  Develop-
 ment  Council  for  Machine
 tools  industry  for  the  year
 ending  3ist  March,  1987.
 [Placed  in  Library.  See  No.
 ‘S-219/57.]

 (8)  Annual  Report  of  the  Develop-
 ment  Council  for  Bicycles  for
 the  year  ending  $list  March,
 1957,  [Placed  in  Library.  See
 No.  -220/87.)

 (9)  Annual  Report  of  the  Develop-
 ment  Council  for  Pharmaceu-
 ticals  and  Drugs  for  the  year
 ending  3ist  March,  1957.
 {Placed  in  Library,  See  No.
 S-22/57.}

 (i0)  Annual  Report  of  the  Develop-
 ment  Council  for  Woollen  In-
 dustry  for  the  year  ending
 3ist  March,  1987.  [Placed  in
 Library.  See  No.  S-222  /57  }

 (2l)  Annual  Report  of  the  Develop-
 ment  Council  for  Art  Silk  In-
 dustry  for  the  year  ending
 3lst  March,  1957.  [Placed  in
 Library.  See  No  S-223/57]

 (I2)  Annuél  Report  of  the  Develop-
 ment  Council  for  Sugar  In-
 qaustry  for  the  year  ending
 3२280  March,  1957,  [Placed  in
 Library.  See  No  S-224  (71

 PETITION  RE  FINANCE  (NO.  2)
 BILL,  957

 Secretary:  Sir,  Under  Rule  467  af
 the  Rules  of  Procedure  and  Conduct
 of  Business  m  Lok  Sabha,  2  have  to
 report  that  a  petition  as  per  statement
 laid  on  the  Table  has  been  received
 in  respect  of  the  Finance  (No.  2)
 Bull,  1987.

 Statement

 Petition  in  respect  of  the  Finance
 (No.  2)  Bill,  1987.

 Petition  Number  of  Districtor  State
 No.  Signatories  town

 IO.  I  Kasmganj  Uttar
 (Farrukhabad)  Pradesh

 CALLING  ATTENTION  TO  MATTER
 OF  URGENT  PUBLIC  IMPORTANCE
 ACCIDENT  TO  HOWRAH-BOUND  JANATA

 .  Express

 Shri  Narayanankutty  Menon  (Muk-
 andapuram):  Under  Rule  197,  I  beg  to
 call  the  attention  of  the  Minister  of
 Railways  to  the  following  matter  of
 urgent  public  importance  and  J  re~
 quest  that  he  may  make  a  statement
 thereon:

 “The  accident  to  the  Howrah
 bound  Janata  Express  on  the  9th
 August,  957  between  Palasa  and
 Pundi  stations  on  the  South  East-
 ern  Railway.”
 The  Deputy  Minister  of  Railways

 (Shri  Shahnawaz  Khan):  During  the
 course  of  shunting  operations  in  the
 Palasa  Yard,  a  loaded  bogie  rail  truck
 rolled  down  from  the  yard  at  about
 33:25  hours,  on  399  August,  4957  to-
 wards  Pund:  and  collided  with  No,  46
 Down  Bezwada-Howrah  Janata  Ex-
 press  which  had  left  Pundi  earlier,  at
 mule  422/9  at  about  i3-30  hours.  This
 resulted  in  the  derailment  of  the  en-
 gine  of  the  train.  The  Station  Master,
 Palasa,  was  able  to  secure  immediate-
 ly  a  bus  and  rushed  by  road  towards
 Pundi  to  stop  No.  46  Down  Express.
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 But  before  he  could  reach  the  train
 and  attract  the  attention  of  the  Driver,
 the  cdllision  had  taken  place.

 As  a  result  of  the  accident,  4  persons
 were  killed—3  on  the  spot  and  |  sub-
 sequently  in  the  Palasa  Railway  Dis-
 pensary—9  were  injured  seriously  and
 7  slightly.  Of  the  injured,  3  were
 engine  crew,  the  rest  were  passengers
 in  the  Third-Luggage  and  brake  van
 next  to  the  engine  of  No.  46  Down.

 The  injured  persons  were  removed
 to  the  Palasa  Railway  Dispensary  in
 the  bus  taken  by  the  Station  Master,
 at  about  ‘13-45,  hours,  where  first  aid
 was  rendered.  From  there,  they  were
 transferred  to  the  Government  Hos-
 pital  at  Berhampore  by  an  ambulance
 train  which  left  Palasa  at  8°50  hours
 and  arrived  at  Berhampore  at  2]°'55
 hours.  The  injured  are  stated  to  be
 progressing  satisfactorily  in  the  hospi-
 tal.

 Through  communication  was  restor-
 ed  at  8-30  hours  on  20th  August,  1957.

 The  Government  Inspector  of  Rail-
 ways,  Calcutta,  commenced  his  statu-
 tory  enquiry  into  the  accident  on  20th
 August,  1957.

 BUSINESS  ADVISORY  COMMITTEE

 Seventh  Report
 The  Minister  of  Parliamentary

 Affairs  (Shri  Satya  Narayan  Sinha):
 I  beg  to  move:

 “That  this  House  agrees  with
 the  Seventh  Report  of  the  Busi-
 ness  Advisory  Committee  present-
 ed  to  the  House  on  the  23rd
 August,  1957."

 Shri  Supakar  (Sambalpur):  I  would
 like  to  suggest  that  the  time  allotment
 for  the  Legislative  Councils  Bill,  957
 may  be  increased.

 Shri  Satya  Narayan  Sinha:  Govern-
 ment  had  suggested  4  hours.  But  the

 Committee
 Business  Advisory  Committee  wunani-
 mously  recommended  8  hours  and  we
 have  agreed  to  that.  Any  further  ex-
 tension  is  more  than  one  can  think  of.

 Mr.  Speaker:  Originally  50  hours
 were  thought  of  for  the  whole  scheme;
 then  they  were  increased  to  79  hours.
 Now  again  it  has  been  increased,
 Therefore,  possibly  we  will  have  to
 sit  beyond  the  l3th  September  also.
 Anyhow,  we  shall  try  our  best  to
 finish  the  work  before  that  date.  Any
 further  extension  will  mean  addition-
 al  expenditure  of  time.  The  whole
 scheme  has  been  evolved.

 Now  I  shall  put  the  motion  to  the
 vote  of  the  House.

 Shri  Naushir  Bharucha  (East  Khan-
 desh):  The  third  paragraph  of  the
 committee’s  report  says  that  the  com-
 mittee  recommend  that  the  Appropria-
 tion  (No.  4)  Bill  may  be  introduced
 and  passed  on  the  24th  August,  1987.
 That  may  not  be  possible.  Therefore,
 the  report  may  be  adopted  with  the
 exception  of  paragraph  3.  2

 Mr.  Speaker:  Today  is  24th  August.
 The  hon.  Member  says,  it  may  not  be
 possible  Why  not?

 Shri  Naushir  Bharucha:  Because  it
 has  not  yet  been  circulated.

 Mr.  Speaker:  We  may  waive  all
 notices.  No  change  has  been  made.
 I  shall  now  put  the  motion  to  the  vote
 of  the  House.

 The  question  is:

 “That  this  House  agrees  with
 the  Seventh  Report  on  the  Busi-
 ness  Advisory  Committee  present
 ed  to  the  House  on  the  2204
 August,  1957."

 The  motion  was  adopted.
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 BUSINESS  OF  THE  HOUSE

 Shri  Satya  Narayan  Sinha:  With
 your  permission,  Sir,  may  I  inform
 this  House  that  Government  business
 for  the  week  commencing  Monday,
 the  26th  August  will  consist  of  the.
 following  legislative  iterns:—

 i.  The  Finance  Bill.
 2.  The  Wealth-Tax  Bill,  as  report-

 ed  by  the  Select  Committee.
 3.  The  Railway  Passenger  Fares

 Bill.
 4.  The  Foreign  Exchange  Regula-

 tion  (Amendment)  Bill.
 5.  The  Insurance  (Amendment)

 Bill.
 6.  The  Inter-State

 Bill.
 7.  The  Dhoties  (Additional  Excise

 Duty)  Amendment  Bill.
 8  The  Cotton  Fabrics  (Additional

 Excise  Duty)  Bill.
 9.  The  Expenditure-tax  Bill.

 Corporations

 I  would  also  like  to  announce  at
 this  stage  that  a  debate  on  foreign
 affairs  will  be  held  in  this  House  on
 2nd  September  on  a  motion  to  be
 moved  by  the  Prime  Minister.

 *DEMANDS  FOR  GRANTS—contd.
 Ministry  oF  Financr—contd,

 Mr.  Speaker:  The  House  will  now
 resume  further  discussion  of  the
 Demands  for  Grants  relating  to  the
 Ministry  of  Finance.  Out  of  6  hours
 allotted  for  the  Demands  of  this
 Ministry,  I  hour  and  45  minutes  have
 already  been  availed  of  and  4  hours
 and  5  minutes  now  remain.  Now  it
 is  2°5.  So,  it  comes  to  4-30.

 The  list  of  cut  motions  moved  on
 the  25  August  relating  to  the
 Demands  of  this  Ministry  has  already
 been  circulated  to  hon.  Members.
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 When  shali  I  call  the  Minister  to  reply-
 and  how  much  time  does  he  want?

 The  Minister  of  Finance  (Shri  T.  T_
 Krishnamachari):  It  depends  very
 largely  on  what  points  hon.  Members.
 put  forward.  I  may  require  round
 about  an  hour.  It  may  be  the  cut  short.
 if  hon.  Members  do  not  say  much,
 requiring  a  detailed  reply.

 Mr.  Speaker:  At  5  o’clock  all  the-
 other  Demands  that  remain  will  have-
 to  be  disposed  of.  Between  430  and.
 5,  we  have  half  an  hour.  I  will  calt
 upon  the  hon.  Minister  to  reply  at.
 4  o’clock.  He  can  go  on  till  5.  The  dis--
 cussion  by  Members  will  go  on  till  4..
 We  will  extend  it  by  half  an  hour.

 Shri  Shankaraiya,  who  was  on  his:
 legs,  may  continue.

 Shri  Shankaraiya  (Mysore):  Yester-
 day,  I  was  pointing  out  how  these  tax
 evaders  have  imbibed  a  spirit  of  con-
 fidence  and  are  bent  upon  evading:
 the  taxes  that  have  been  imposed  by
 this  House.  I  have  brought  to  the-
 notice  of  the  House  instances  of  in-
 come-tax  evasion  and  also  of  sales-tax.
 Similar  is  the  case  with  regard  to  the-
 customs  duty.

 There  has  been  a  good  deal  of  eva-
 sion  and  a  good  deal  of  smuggling  and
 several  times,  the  matters  have  been
 discussed  on  the  floor  of  the  House.
 So  also  with  regard  to  the  excise
 duties.  If  I  may  be  permitted  to  say
 so,  evasion  has  been  more  rampant  in
 the  payment  of  excise  duty  than  in
 any  other  case.  They  have  been  very
 successful  from  the  very  beginning’
 and  they  have  been  doing  it  I  can  give-
 instances  more  and  more,  but  it  would
 be  only  taking  the  time  of  the  House,
 because  it  is  within  the  knowledge  ०१
 the  House  as  to  what  are  the  taxes  in
 respect  of  which  evasions  are  taking
 place  on  a  large  scale.  My  submission
 is  that  the  Government  should  take
 severe  steps  to  see  that  this  evasion
 mentality  is  put  down,  that  the  money
 due  to  the  Government  is  realised
 and  that  amount  is  utilised  for  de--
 velopment  purposes.

 "Moved  with  the  recommendation  ofthe  President.
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 No  doubt  the  Ministry  of  Finance
 have  taken  certain  steps  to  institute  a
 separate  department  for  investigation
 and  inspection,  but  in  my  opinion,  it
 will  not  be  sufficient.  If  I  may  be
 permitted  to  make  a  suggestion,  I
 would  request  the  hon.  Finance  Minis-
 ter  to  set  up  a  permanent  small  high-
 powered  committee  to  take  stock  of
 the  situation,  study  and  to  suggest  to
 the  Government  to  take  smmediate
 and  effective  steps.  They  must  not
 only  suggest  these  steps,  but  they
 must  keep  a  vigilant  watch,  collect  all
 the  information  and  see  that  all  possi-
 ble  steps  are  being  taken  immediately
 without  waiting  for  an  amendment  of
 the  tax  measures.  I  would  also  insist
 that  attached  to  this  high-powered
 committee,  specially  trained  staff  also
 may  be  provided  So  that,  they  may
 try  to  collect  information  and  see  that
 the  tax  evaders  are  brought  to  book

 One  other  suggestion  that  I  would
 make  m_  this  connection  1s.  this.
 In  evasion  cases,  we  find,  they  are
 dealt  with  leniently.  Either  a  higher
 amount  is  levied  or  they  are  left  with
 a  warning  I  would  suggest  that  here-
 after,  when  the  inclination  to  evade  is
 on  the  increase  a  deterrent  punish-
 ment  should  be  awarded.  Otherwise,
 the  Ministry  will  be  losing  a  good  deal
 of  revenue  by  reason  of  this  evasion
 Government  should  take  every  possi-
 ble  step  to  see  that  evasion  is  put
 down  and  the  whole  of  the  revenue
 that  is  due  to  the  Government  Is  rea-
 lsed

 The  next  point  that  I  would  lke  to
 refer  to  is  the  curtailment  of  expendi-
 ture  in  the  several  departments  and
 avoidance  of  waste.  This  question  has
 been  referred  to  on  the  floor  of  this
 House  several  times  and  I  need  not
 take  the  time  of  the  House  on  it,
 because  those  facts  are  very  clear.
 The  steps  taken  by  the  Finance  Minis-
 try  have  not  been  sufficient.  They
 should  take  immediate  steps  in  this
 respect.

 So  far  as  the  State  finances  are  con-
 cerned,  I  wish  to  sfate  that  since  most
 of  the  sources  of  revenue  have  been

 reserved  by  the  Céntre,  the  State  fin-
 ances  have  been  depleted  to  a  very
 great  extent.  They  are  at  their  wits
 end  and  they  are  not  able  to  augment
 their  revenues.  In  view  of  the  de-
 velopment  work  that  they  have  also
 undertaken,  they  have  not  been  eble
 to  meet  their  ordinary  expenses  also,
 The  establishment  charges  and  other
 things  having  gone  high,  they  find
 hardly  any  money  to  push  through
 their  social  service  amenities.  It  has
 come  to  a  stage  when  almost  all  the
 State  Governments  are  looking  to  the
 Centre  for  assistance  and  help.  This
 is  not  the  case  m  any  one  particular
 State.  This  is  the  case  with  almost
 every  State.  For  a  proper  develop
 ment  of  this  country,  the  finances  of
 the  States  should  also  be  sownd
 They  must  also  have  certain  items  on
 which  they  can  raise  their  reverues,
 Now,  the  whole  thing  is  being  cen-
 tralised.  Most  of  the  revenue  is
 being  collected  by  the  Central  Gov-
 ernment  I  would  suggest  that
 attempts  be  made  to  decentralise  and
 some  of  the  items  of  taxes  be  given
 over  to  the  States.  The  Central
 Government  should  see  that  the  State
 finances  are  also  sound  and  they  are
 not  entirely  dependent  on  the  Cen-
 tral  Government.

 No  doubt,  the  Finance  Commission
 has  been  enquirmg  into  it.  The
 States  have  submitted  their  memo-
 randa.  Particularly,  after  the  Re-
 organisation  ef  States,  many  of  the
 States  which  were  financially  sound,
 which  were  financially  better  off,
 have  now  been  put  in  an  awkward
 position.  They  have  not  been  able
 to  provide  the  same  facilities  that
 they  were  providing  in  the  original
 States,  to  the  areas  added  on.  I  can
 give  the  example  of  Mysore  itself.
 Mysore  had  made  financial  progress
 on  account  of  its  industrial  advance-
 ment  After  reorganisation,  the
 State’s  finances  have  been  so  much
 depleted  that  they  have  no  means  of
 raising  any  revenue.  It  has  been
 found  very  difficult  to  provide  the
 amenities  to  the  areas  added  on.
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 {Shri  Shankaraiya]
 The  States  have  submitted  memo-

 Yanda  and  they  are  before  the  Fin-
 ~ance  Commission.  Because  their
 report  is  not  yet  available,  I  will  not
 fillste  much  on  this  point.  But  I
 would  request  the  Finance  Minister
 to  be  liberal  and  even  before  the
 submission  of  the  report,  to  provide
 adequate  amounts  for  developmental
 Purposes  at  least,  particularly  taking
 into  consideration  those  areas  which
 hhave  been  backward  both  industrial-
 ly  and  otherwise.  In  this  connectfon,
 I  would  like  to  mention  a  word.
 Malnad  areas  have  been  brought
 together  into  the  Mysore  State.  They
 have  not  been  developed  so  far  either
 4n  trade  or  commerce  or  in  commu
 nications.  They  have  hardly  any
 roads.  Therefore,  the  burden  on
 Mysore  State  is  all  the  greater.  If
 we  were  to  wait  for  the  report  of  the
 Finance  Commission  and  a_  decision
 thereon,  it  will  take  a  long  time.
 Therefore,  I  would  request  the  Fin-
 ance  Minister  to  see  that  in  the
 interim  period,  certain  additional
 grants  are  given  to  the  Mysore  State.

 Then,  I  would  like  to  refer  to  the
 Sales  Tax  Acts  and  sales  tax  col-
 Tection.  As  we  know,  it  has  become
 ‘very  cumbersome  and  burdensome
 also.  Sales  tax  is  levied  on  all  con-
 ceivable  articles  and  sales  tax  is
 levied  on  different  items  at  differerit
 stages  at  different  rates.  The  rates
 and  stages  also  differ  from  State  to
 State.  This  has  resulted  in  confusion
 and  inconvenience  to  the  traders  as
 well  as  to  the  consumers.  The  traders
 have  been  finding  it  difficult  to  collect
 the-  tax  from  the  original  trader  or
 the  first  trader.  In  spite  of  the  fact
 that  the  Central  Sales  Tax  Act  is
 promulgated,  I  do  not  know  whether
 it  is  coming  into  force  from  the  Ist
 of  July  or  from  the  ist  of  October.
 ‘Whatever  it  may  be,  the  Central  Sales
 Tax  Act  has  got  certain  anomalies.
 It  is  also  not  perfect.  It  will  lead  to
 further  complications.  If  it  has  not
 already  been  implemented,  I  would
 Tequest  the  Finance  Minister  to  see
 that  the  anomalies  are  removed  so
 that  the  traders  and  consumers  are

 “the  posts  that  were  vacant
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 not  put  to  further  inconveniences  and
 all  sorts  of  legal  complications  do  not
 arise.  If  the  sales  tax  is  not  collected,
 they  will  have  to  pay  out  of  their
 pocket.  Or,  the  consumers  will  have
 paid  and  they  will  not  be  able  to  get
 any  benefit  of  refund  All  sorts  of
 complications  are  there.  I  would
 request  the  Finance  Minister  to  see
 that  the  anomalies  are  removed  very
 early.

 Before  I  resume  my  seat,  I  would
 like  to  say  a  word  with  regard  to  the
 injustice  that  has  been  caused  to  the
 Mysore  government  servants  who  were
 taken  over  by  the  Centre  from  the
 Mysore  Government  at  the  time  of
 the  integration,  particularly  in  the
 Excise  department.  There  has  been  a
 good  deal  of  discrimination  and  injus-
 tice  caused  to  them.  The  integration
 took  place  on  1-4-1950.  Many  of  the
 officers  were  taken  over.  A  few  opted
 to  the  State  Government.  A  few  were
 taken  by  the  Central  Government,
 After  they  were  taken  over,  they
 were  not  confirmed,  just  as  it  was
 done  in  Hyderabad  or  Travancore.
 They  were  treated  as  temporary.
 ‘When  we  asked  why  they  were  treat-
 ed  separately  and  why  they  ‘were  not
 treated  as  Central  Government
 employees  the  reason  given  was  that
 unless  they  make  the  zone  permanent
 they  could  not  be  absorbed.  Even
 though  the  integration  toox  place  .{n
 1950,  the  permanency  was  miade  in
 1953.  Even  when  the  permanency
 was  made,  they  were  not  equated  to

 there.
 Outsiders  were  brought  in;  some  new
 entrants  were  taken.  Many  of  the
 employees  were  classified  in  the  lower
 grades  and  they  were  given  the  salary
 of  the  lower  grades.  When  a  com-
 plaint  was  made  why  they  were  treat-
 ed  as  temporary  employees  still  then,
 the  reason  that  was  given  the  second
 time  was  that  they  were  awaiting  the
 confirmation  or  the  opinion  of  the
 Revenue  Board  or  the  Excise  Board,
 whatever  it  is  called)  The  opinion  of
 the  Excise  Board  did  not  come  tll
 1956.  In  956  even  when  the  Board
 gave  the  confirmation  order  with
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 regard  to  Central  pay  and  allowances
 as  regards  to  clasdfication  and  में एक  तम्बाकू  के

 सवाल  गले हूँ। things,  they  were  posted  in  the  lower  तम्बाकू  का  कर  सन्‌  टर  मे  चुरू  किया

 on  one  ge  97  inspectors
 गया  ।  जिस  यक्‍त  १६४३  में  यह  कर  कुरू

 were  en,  were  en  बड़
 inspectors  and  the  other  half  were  किया  गया  उस  क्त  सिर्फ  ३  झा०  प्रति  पाउंड
 de-promoted  as  supervisors.  Even  कर  उस  तम्भाकू  पर  था  हुक्के  के  काम  में

 Soa
 ea

 them
 sud  bie

 aan  कमाई  आती,  है।।  उस  वक्‍त  हो.  बीड़ी  "को

 काल  कब्ज  of  ae  we °  Kite  20६  तम्बाकू  पर  ६  भा०  प्रति  पाउंड  के  हिसाब  से
 been  allowed  to  draw  the  salary  and  कर  लगाया  गया  था  t  बीड़ी  भौर  हुपके
 allowances  that  were  given  to  them.  के  तम्बाक्‌  में  ६  झौर  १  का  फर्क  था  लेकिन The  matter  is  pending  for  a  very  long
 time.  Many  ofgthem  are  to  retire  इस  वक्त  हम  देखे ंते  हें  कि  बीड़ी  भोर  हुक्के

 हक  wo  Ries  years.  nk  arse
 की तम्बाकू  पर  एक  सा  कर  लगा  दिया  गया

 ect  their  pension  and  gra
 And  it  will  amount  to  a  discrimination  है  ।  यीच  में  भी  जब  जब  तम्बाकू  पर  कर
 between  the  Travancore  Government  बढ़ाया  गया  तब  हमेशा  यह  कहा  गया  कि
 employees,  Hyderabad  Government  सिगरेट,  बीडी  और  तम्बाकू  पर  जो  कर
 employees  and  the  Mysore  Govern-

 की  रखी  जाये  कि  सिगरेट ment  employees.  Travancore  and  दर  है  वह  इस  तरह  bl  of

 aoe
 States  employees  were  से  कम  बीडी  पर  झोर  बीडी  से  कम  हुक्‍के  पर

 en  immediately  on  a  permanent  फाइनेन्स basis  and  Central  scales  of  pay  and  रहे
 tt  इसी

 तरह  से  सन्‌  १६५१  में  फा
 allowances  were  given  to  them.  But  बिल  पर  एक  सेलेक्ट  कमेटी  बनी,  उस  सेलेक्ट

 the  Mysore  State  employees  are  er
 कमेटी  में  झाज  के  मंत्री  श्री  राज  बहादुर  ने

 lenis  even  ay.  Even  ou  it
 was  sanctioned  in  ‘1956,  they  have  not  एक  मिनट

 शराफ  'रिसेंट  दिया  था,  भौर  उसमें
 been  allowed  to  draw  the  new  acale  उन्होंने  कहा  था  :
 even  to  this  day.  But  I  have  every
 confidence  in  the  present  Finance
 Minister  and  I  am  sure  that  he  will  ‘  aift see  to  it  that  the  injustice  that  has  rae  oe  cue  cn  hooka  — been  done  to  the  Mysore  State  4

 chewing  tobacco  by  75  per  cent
 employees  will  be  removed  and  their  from  annas  four  to  seven  per mricvances  TeGeeseed:  pound.  So  much  of  increase  can-

 not  be  justified  by  any  means
 आओ  ब्रजराज  सिह  (फिरोजाबाद)  :  whatsoever.  In  943

 4
 ast

 et only  one  anna  per  pound  was भ्रष्यक्ष  महोदय,  में  वित्त
 लिये  वलय  की  मांगो  posed  on  this  article  and  later  on

 का  विरोध  करने  के  लिये  सड़ा  हुआ  हूं  ।  by  two  instalments  it  has  been
 विरोध  सिर्फ  इसलिये  नहीं  कर  रहा  हूं  कि  raised  to

 aries
 annas.  now  ee

 नहीं
 to  propose  further  ancem: वित्त  मंत्रालय  की  कोई  नीति

 नहीं  है
 |

 नीति,
 by  as  much  as  seventy  five  per

 सो  स्पष्ट  है  भौर  वह  नीति  है  पूृजीवादी  लोगों  cent  would  not  be  just  and  fair
 जो  निहित  स्वार्थों  वाले  हें,  उनको  फायदा  to  those  on  whom  it  would  fall.  It

 38  well  known  that  comparatively
 पहुंचाने  की  ।  वह  खास  तौर  से  किसान  बर्ग  ‘poorer  classes  of  sericulturiste
 को,  मजदूर  वर्ग  को  भौर  आझाम  जनता  को  and  wage-earners  enjoy  this

 पहुंचाने  मांगों  traditional  style  of  smoking  which नुकसान  पहुंचाने  वाली  है  जिन  मांगों  पर  is  ieee  @afenvice,  than,  bot  ae
 हम  बहस  कर  रहे  हें  अगर  उनको  ह्म  देखें  cigarette.  They  usually  purchase
 तो  पता  लगता  है  कि  वित्त  मंत्रालय  भपनी  the  leaves  and  process  them  at
 इस  नीति  को  प्रत्यक्ष  रूप  में  उन  लोगों  के  home  by  mixing  with  other  ingre-

 dients  which  make  the  tobacco
 विरुद्ध  चला  रहा  है  ।  fit  for  hooka.  Hooka  smoking



 9781  ‘Demands  for  Grants  4  AUGUST  I957  =  Demands  for  Grants  763

 {at  श्रजराज  सिंह]
 from  generations  past  is  a  neces-
 sary  custom  of  social  entertain-
 ment  among  working  classes  in
 rural  areas.  It  is  their  recreation,
 relief,  stimulation  and  joy  at
 cheapest  cost.  Excessive  duty  on
 hooka  tobacco  will  result  in  push-
 ing  the  poorer  section  of  smokers
 to  change  from  hooka  to  biri  and
 cigarette  which  will  considerably
 damage  their  present  day  econo-
 my  "

 इस  सेलेक्ट  कमेटी  में  श्री  राज  बहादुर
 झौर  श्री  मिहिरलाल  चट्टोपाष्याय,  इन  दो
 साननीय  सदस्यों  का  यह  मत  था  कि  बीड़ी
 से  हुक्के  &  तम्बाकू  पर  कम  कर  होना  चाहिये  ।
 झौर  जब  तम्बाकू  पर  कर  लगाया  गया
 तो  यही  नीति  बरती  गई  थी  ।  जहा  शुरू  में
 हुक्के  की  तम्बाकू  पर  १  भा०  प्रति  पाउंड  कर
 था  वहा  बीडी  की  तम्बाकू  पर  ६  भाना  प्रति
 पाउंड  रखा  गया  था  |  लेकिन  जिस  तरह  से
 यह  बाद  में  बढ़ता  गया,  गर  हम  देखना
 चाहें  इन  तम्बाकुओं  के  खर्चे  पर  उसका  क्‍या
 झसर  पड़ा  है,  तो  हमे  पता  चलेगा  कि  सन्‌
 १६४३  में  जिस  वक्‍त  यह  कर  शुरू  हुआ

 हुक  के  की  तम्बाकू  १८१  मिलियन  पाउंड  पी
 जा  रही  थी,  बीडी  ५४  मिलियन  पाउंड
 पी  जा  रही  थी  और  सिगरेट  ११  मिलियन
 पाउड  पी  जा  रही  थी  1  सन्‌  १९५३  में  जब
 कि  हुक्‍्के  की  तम्बाकू  पर  ६  ाल  पाउड  कर
 लगा  दिया  गया  उस  वक्‍त  उसकी  खपत
 १८१  मिलियन  पाउंड  से  घट  कर  ११६
 सिलियन  पाउंड  हो  गई  थी,  बीडी  की  खपत
 ५४  सिलियन  पाउंड  से  बढ  कर  १७०  मिलि-
 यन  पाउंड  हो  गई  थी  भौर  सिगरेट  की  खपत
 ११  मिलियन  पाउंड  से  बढ़  कर  २१  मिलियन
 पाउंड  हो  गई  थी  ।  यह  हालत  उस  वक्‍त  थी
 जब  कि  हुक्के  की  तम्बाकू  पर  सिर्फ  ६  झा०
 पाउंड  कर  था,  केकिन  इस  चक्‍्त  हमारे
 वि  मंत्री  ने  छी  बजट  रखा  है,  उसमें  जो  नये
 प्रस्ताव  झाये,  उनसे  क्‍या  स्थिति  पैदा  होती
 है  ?  हम  देखते  हें  कि  सिगरेट  पर  जहां

 झब  तक  १  २०  भ्रति  पाउंड  ब्यूटी  ली  जा  रही
 थौ,  उसे  ह! ह  १  रु०  के  बजाय  १२  भाने  पाउंड
 कर  दिया  गया  है,  एक  एग्जिक्यूटिव  आदेश
 से,  जिस  पर  कि  ज्यादा  बढ़ना  चाहिये  a  १
 झाज  वह  बात  में  नहीं  कह  रहा  हूं,  बल्कि  बहु
 माननीय  सदस्य  कह  चुके  हे  जो  थ्गज  सरकार
 में  है  ।  वे  कष्ट  चुके  हें  कि  तम्बाकू  पर  जो
 कर  है  उसका  निर्धारण  इस  प्रकार  होना
 अआाहिये  कि  सिगरेट  से  बीडी  पर  कम  और

 बौड़ी  से  हुक्के  पर  कम  हो  ।  लेकिन  सिगरेट
 पर  टा  कर  १  रु०  से  १२  आ०  कियाजा
 रहा  है,  और  जब  कि  बीडी  पर  (एड  शाण
 पाउंड  था  झौर  हुक्के  पर  ६  झ्रा०  प्रति  पाउंड
 था,  उसको  श्व  एक  कटेगरी  में  रखा  जा
 रहा  है  भौर  उन  दोनों  को  मिला  कर  कहीं
 पर  ८  झाण  प्रति  पाउंड  भौर  कही  पर  १  स०
 च्र्ति  पाउंड  किया  जायेगा  ।  इस  तरह  से  श्राप
 देखेंगे  कि  जो  नीति  उन  माननीय  सदस्यों  ने
 निर्धारित  की  थी  जो  कि  आज  सरकार  में
 सम्मिलित  हो  गये  है,  उस  समय  गैर  सरकारी
 सदस्य  थे  पर  सरकार  को  पार्टी  के  थे,  आज
 उसको  ही  परिवर्तित  किया  जा  रहा  है,
 हालाकि  उसके  लिये  आज  कोई  कारण  नहीं
 है।

 यह  स्पष्ट  बात  है  कि  देश  में  जो  तम्बाक्‌
 पी  जा  रही  है,  उसमें  हुक्के  की  तम्बाकू  बह
 लोग  पीते  हैं  जो  कि  किसान  वर्ग  के  कहे  जाते
 है,  मजदर  वर्ग  के  कहे  जाते  है,  गरीब  वर्ग  के
 कहे  जाते  हैं,  जो  बीडी  और  सिगरेट  नही  पी
 सकते  ।  शाप  सिगरेट  को  ड्यूटी  घटाना
 चाहते  है,  श्रौर  बीडी  को  ड्यूटी  हुक्के  के
 बराबर  रखना  चाहते  है  ।  सन्‌  १६४३  में
 जब  कि  इन  दोनों  करो  में  १  भौर  ६  का  फर्क
 था  तब  १६४५७  में  झाप  दोनों  को  एक  दर  पर
 लाना  चाहते  है  ।  पता  नहीं  कि  यह  कौन  सी
 नोति  है।  मैं  तो  समझता  हूं  कि  इसमे
 कुछ  निहित  स्वार्थों  बाले  लोग  हूँ,  जो  बोढ़ी
 बनाते  हैँ,  जिनकी  करोड़ों  रुपये  की  पूंजी
 लगी  हुई  है,  उस  पूजो  का  मुनाफ़ा  उनको
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 'दैने  की  नोति  है।  वह  किसान  जो  पैदा  करता
 हैं  इस  तम्बाकू  को,  जो  हुका  पीता  है,  उस  का
 कोई  संगठित  झान्दोलन  नहीं  है,  कोई  संगठित
 प्रयास  नहीं  है,  इसलिये  मनमाने  ढंग  से  इस
 ड्यूटो  को  भाप  उस  पर  लादना  चाहते  हैं
 मैं  समझता  हूं  कि  न  सिर्फ  सन्‌  १६५१  में  जी
 सेलेक्ट  कमेटो  को  रिपोर्ट  में  कहा  गया  बही
 हमारे  सामने  है,  बल्कि  सन्‌  १६४३  में
 जो  टेक्सेशन  इन्क्वायरी  कमिशन  बंठा  था
 उसकी  रिपोर्ट  में  भी  यही  बात  कही  गई
 उसमें  यह  दृष्टिकोण  लिया  गया  ;

 “It  is  however  difficult  to  agree
 that  in  a  poor  country  where
 tobacco  is  consumed  extensively
 by  all  classes,  the  price  of  the
 form  of  tobacco  chosen  for  use
 will  be  entirely  irrelevant.  A
 proper  consideration,  in  our
 opinion,  will  be  the  proportion  of
 the  duty  to  price  in  the  case  of
 cheap  and  costly  varieties.  At
 the  present  rate  of  duty,  the  pro-
 portion  of  duty  to  value  is  60  per
 cent  for  biri  tobacco  and  66  per
 cent  for  hooka  and  other  tobacco.
 With  a  flat  rate  of  nine  annas  per
 Ib.  the  percentage  will  go  up  to
 300  for  the  latter  and  go  down  to
 38  for  the  former.  The  effect  of
 a  flat  rate  will  be  felt  particularly
 in  a  period  of  falling  prices  when
 the  duty  may  have  to  be  reduced.
 With  a  differential  tariff  it  will
 be  possible  to  adjust  the  burden
 for  the  use  of  different  varieties
 on  the  basis  of  the  trends  of  their
 consumption.  With  a  flat  rate,  the
 reduction,  in  such  circumstances,
 has  to  be  uniform  for  all
 varieties.”

 यह  बात  सन्‌  १६५३-५४  में  इस  रिपोर्ट
 में  कही  गई  कि  जहां  तक  बोड़ी  और  हुक्के  के
 का  सवाल  है  हुक्के  को  कीमत  प्लग  है  और
 बोड़ो  की  तम्बाकू  को  कीमत  प्रलग  है।  भगर
 झाप  हुक्‍के  को  तम्बाकू  पर,  जिसकी  कीमत
 झलग  है,  एक  सा  कर  लगा  देते  हैं  तो  उसमें
 उनके  मूल्यों  में  फक  होता  है  ।  इस  तरह  से
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 बाजार  में  उन्हीं  बीड़ियों  की  कीमत  तो  कम
 हो  जाती  है  भौर  हुक्के  के  तम्बाकू  की  कोमत
 ज्यादा  हो  जाती  है  t  नतीजा  यह  निकलला
 है  कि  बोड़ी  का  खज  बढ़  जाता  है  भौर  लोग
 बीडी  को  तरफ  बढ़ने  लगते  हैँ  1  मैंगे  झभी
 झभी  भांकड़े  दे कर  बतलाया  कि  किस  तरह
 से  सन्‌  १६४३-४४  से  ले  कर  सन्‌  १६५३-
 ५४  तक  इन  चीजों  की  खपत  में  फर्क  पड़ा
 है।  इसके  बाद  के  आंकड़े  मेरे  पास  नहीं  हैं  a
 किस  तरह  से  हुक्के  के  तम्बाकू  का  खर्च  १८१
 मिलियन  पाउंड  &  घट  कर  ११६  मिलियन
 पाउंड  रह  गया  और  बोडी  को  तम्बाकू  का
 खर्च  ५४  मिलियन  पाउंड  से  बढ़  कर  ११७
 मिलियन  पाउंड  हो  गया  t  मैं  समझता  हूं
 कि  झगर  वित्त  मंत्री  ने  जो  प्रस्ताव  हमारे
 सामने  रखे  हैं,  उनको  मान  लिया  जाता  है,
 तो  इसके  साफ  माने  यह  होंगे  कि  हम  देश  की
 जनता  से  कहते  हैं  कि  तुम  हुक्के  को  छोड़  कर
 बीडी  पोना  शुरू  करो  |

 तुम  जबलपुर  के  जो  सेठ  बोड़ी  पैदा
 करते  हैं  उनको  जेबों  को  भरो  श्र  यह  जो
 तुम  हुक्का  पी  रहे  हो  भ्पनी  तम्बाकू  को  पैदा
 करके  या  दुसरों  से  खरीद  कर  भौर  उसमें
 कुछ  चोजें  मिला  कर  इसको  खत्म  कर  दो  ।
 मैं  समझता  हूं  कि  यह  एक  एसी  नीति  है
 जिससे  हिन्दूस्तान  की  उस  जनता  को  जो  कि
 बास्तव  में  हिन्दूस्तान  को  बनाती  है,  यानी
 हिन्दूस्तान  को  गरीब  किसानों  और  मजदुरों
 की  जनता  को  बहुत  बड़ा  नुकसान  होने  वाला
 है  1  यह  कहा  जा  सकता  है  कि  क्योंकि
 तम्बाकू  एक  नशीली  चीज़  है  इसलिये  उसके
 विषय  में  ज्यादा  बातें  नहीं  करनी  चाहिये  t
 में  समझता  हूं  कि  यह  कह  कर  असलियत  को
 दृष्टि  &  श्रोझल  नहीं  किया  जा  सकता  |
 जो  थिदेदी  तम्बाक्‌  श्राती  है,  जिससे  कि  अच्छे
 सिगरेट  बनते  हैं,  उसको  नई  दिल्‍ली  में
 रहने  वाले  लोग  इस्तेमाल  करते  हैँ  i  उनके
 लिये  कोई  रोक  नहीं  है,  न  कोई  दलोल  दी
 जातो  है  कि  यह  भ्रच्छी  चीज़  नहीं  है  ।  यह
 दलील  केवल  उन  गरीब  भादमियों  के  लिये
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 [श्री  श्रजराज  सिंह
 दी  जाती  है  जो  कि  थक  जाने  के  बाद  भपती
 थकान  को  भिटाने  के  लिये  इस  चोज़  का
 इस्तेमाल  करते  हैं।  इसके  लिये  यह  कहना
 कि  चूंकि  हम  प्राहिनिशन  (नशावन्दी)  शुरू
 करने  वाले  हूँ  इसलिये  तम्बाकू  के  विषय  में
 ज्यादा  चर्चा  करना  ठीक  नहीं  है,  में  समझता
 हैं  कि  यह  दलील  सही  नहीं  है  ।

 यह  जो  प्रस्ताव  आया  है  उससे  कितना
 रेबेम्यू  बढ़ने  वाला  है  सरकार  ने  श्रपने
 व्हाइट  पेपर  में  कहा  है  कि  इससे  ६  करोड़
 १५  लाख  की  भामदनी  बढ़ेगी,  सिगरेट  को
 तम्बाकू,  बीड़ी  की  तम्बाक्‌  झौर  हुक्के  की
 तम्बाकू  पर  कर  बढ़ाने  से  t

 Mr.  Speaker:  He  has  got  three
 more  minutes.  I  am_  giving  him
 I5  minutes.  He  started  at  12-33.
 Therefore  there  is  no  good  concen-
 trating  on  the  tobacoo  all  through.  I
 have  no  objection.  I  want  to  give
 him  notice  that  the  time  is  about  to
 expire.

 Shri  Braj  Raj  Singh:  You  said  20
 to  30  minutes  will  be  given.

 Mr.  Speaker:  Fifteen  minutes

 Shri  Braj  Raj  Singh:  There  is  no-
 body  else  speaking  from  my  party.

 Mr.  Speaker:  After  all,  the  party
 consists  of  six  people.

 Shri  Braj  Raj  Singh:  No,  not  six
 people.

 Me.  Speaker:  How  many?

 Shri  Braj  Raj  Singh:  It  is  nine
 people.

 Mr.  Speaker:  Nine  or  5.x  does  not
 matter  in  a  Flouse  of  500.

 Shri  Braj  Raj  Singh:  It  has  got  a
 policy  and  a-programme  in  the  coun-
 try.

 Mr.  Speaker:  Forty  per  cent.  for
 the  whole  of  the  Opposition.

 Shri  Braj  Haj  Singh:  Shall  I  sit
 down?

 Mr.  Speaker:  Three  minutes  later.
 Hon.  Member  cannot  go  on  one
 subject.  I  just  impress  upon  them
 that  at  this  rate  they  will  say  they
 have  got  many  other  points.

 Shri  Braj]  Raj  Singh:  Will  this  time
 which  has  been  consumed  in  between
 also  be  counted?

 Mr.  Speaker:  The  hon.  Member
 need  not  have  carried  on  the  conver-
 sation  like  that.

 Shri  Braj  Raj  Singh:  I  am  not  carry-
 ing  on  the  conversation.

 तो  मै  सिर्फ  यह  निवेदन  कर  रहा  था  कि
 इस  तम्बाकू  पर  कर  बढ़ाने  से  केवल  ६
 करोड़  १५  लाख  का  फायदा  होने  वाला  है  t
 मेरा  निवेदन  है  कि  इस  थोड़े  से  फायदे  के
 लिये  ाप  हिन्दुस्तान  की  गरोब  जनता
 का  नुक्सान  मत  कोजिये  और  उसकी  तरफ
 ध्यान  दीजिये  ।

 वेल्थ  टैक्स  को  सिलेक्ट  कमेटी  की
 रिपोर्ट  के  भ्रनुसार  विरोधी  सदस्यों  के

 मुताबिक  तो  ६  करोड़  का  रीलीफ  दिया  जाना
 चाहिये  और  सरकार  का  ख्याल  है  कि
 कम  से  कम  रिलीफ  देने  में  ढाई  करोड़
 का  तो  नुकसान  हो  ही  जायेगा  ।  जहां
 पहले  १५  या  १६  करोड़  के  रेवेन्यू  का  बैल्थ
 टैक्स  का  अनुमान  था  वहा  शब  साढ़े  १२
 करोड़  ही  रेवेन्यू  होगा  ।  तो  भाप
 बैल्थ  टैक्स  में  तो  इस  तरह  का  रिलीफ़
 दे  सकते  है.  लेकिन  इस  झोर  झाप  देखते
 नही  हैं  ।  तो  मैं  समझता  हूं  कि  यह
 मनोभावना  उसी  नीति  की  परिचायक  है
 जिसफा  मै  ने  पहले  हृदारा  किया  था।

 इस  के  साथ  हो  में  एक  दो  और  बातों
 की  शोर  आप  का  ध्यान  दिलाना  चाहता
 हूँ  जोकि  मितव्यययता  से  सम्बन्ध  रखती
 हैँ  1  हम  से  इस  मितब्ययता  के  लियें
 दस  प्रतितात  कट  करने  को  कहा  जाता  है
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 झौर  हमारे  भिनिस्ट्रों  ने  दस  पर  सेंट  अपने
 झपने  वेतन  में  कट  करके  उदाहरण  भी
 हमारे  सामने  पेश  कर  दिया  है  -  लेकित
 इस  से  हिन्दुस्तान  की  थे  व्यवस्था  में
 कोई  खास  फर्क  नहीं पड़  सकता  ।  हम
 को  तो  इस  नीति  में  झामूलचूल  परिवर्तन
 करने  की  आवध्यकता  है।  इस  दस
 दस  परसेंट  कट  से  लगभग  तीन  लाख  की
 बचत  होगो  ।  लेकिन  इतना  नुकसान
 तो  शाप  किसी  भी  मद  में  कर  सफते  है
 एक  अषोक  होटल  में  ही  इतनो  श्रधिक
 हानि  हो  रही  है  ।  मैं  समझता  हूं  कि  यदि
 भ्रापको  वास्तव  में  इकानामी  ड्राइव  चलाना
 है  तो  जितने  केन्द्र  के  मत्रालय  है  उन  सब
 के  खर्चे  की  जाच  पडताल  करने  के  लिये
 श्राप  को  इस  सदन  के  सदस्यों  की  एक  कमेटी
 बनानी  चाहिये,  चाहे  उसमे  आप  काग्रेस
 के  ही  सदस्य  रखे  ।  सेक्रेटरियो  को  यह
 काम  सौपना  कि  वह  देखें  कि  ये  मत्रालय
 इकानामिक  यूनिट  बन  जाये  में  समझता
 गलत  होगा  ।  थे  इस  काम  को  नहीं  फर
 सकेंगे  क्योकि  यह  उनकी  मनो-वैज्ञानिक
 विचार  धारा  के  खिलाफ  हैँ  ।  वे  लोग
 इस  काम  को  करने  वाले  नहीं  हैं।  छ:
 महीने  तक  तो  उनकी  जाच  पड़ताल  होती
 रहेगी  भ्रीर  फिर  रिपोर्ट  श्राजायेगी  कि  यह
 मुमकिन  नहीं  हैं  -  वह  यह  सिफारिश
 करेगे  कि  बिजली  का  खर्चा  घटा  दिया  जाये,
 मेम्बरों  को  जो  स्पीचो  की  तीन  प्रतिया
 मिलती  है  उनकी  जगह  एक  प्रति  मिला  भरे  i
 या  कायज़  का  खर्च  कम  किया  जाये।  लेकिन
 इस  से  कोई  फर्क  पड़ने  वाला  नहीं  है।  इस
 से  कोई  भामूलचूल  परिवर्तत  होने  वाला
 नहीं  है  ।  में  समझता  हूं  कि  इस  काम
 के  लिये  किसी  एक  सिनिस्टर  को  नियुक्त
 किया  जाये  ।  वेसे  तो  झाप  के  पास
 मिनिस्टर  काफी  हैं  उनमें  से  ही  किसी  को
 इस  काम  पर  सगाया  जा  सकता  है  ।  लेकिन
 झगर  यह  सम्भव  न  हो  तो  एक  भौर.  मिनिस्टर
 कायम  कर  दीजिये  जिस  से  किसी  कांग्रेस
 पार्टी  के  मेम्बर  की  महुत्वाकांक्षा  भी  पूरी

 हो  जायेगी  भौर  बह  काम  भी  हो  आयेगा।
 हमें  तो  काम  से  मतलब  है  7  धयर  भाप
 ऐसा  करेगे  तो  बहुत  बड़ी  बचत  हो  सकेयी  t
 हमारा  हासन  का  व्यय  बढना  है  श्ब्ला  जाबा.
 हैं।  सन्‌  १९५२-५४  के  बजट  में  यह
 १०००  करोड़  है,  केन्द्र  और  राज्यों  को  मिला
 कर,  शौर  सन्‌  १६५७-५८  में  यह  १९६००
 करोड़  ही  गया  है  ।  इस  को  कम  करने  के
 के  लिये  हमको  पनी  अर्थनीति  में  मौलिक
 परिवतन  करना  होगा  ।  जब  तक  भाष  कोई
 एसी  कमेटी,  जिस  के  लिये  कि  में  वे  सुझाव
 दिया  हैँ,  मुकर्रर  नहीं  करेगे  तब  तक  काम
 नही  होगा  ।  मुझे  ताज्जुब  है  कि  खर्चा
 बराबर  किस  तरह  से  बढ़  रहा  है  |

 श्राप  लोक  सभा  के  सचिवालय  को  लें  ।
 यहा  पर  पिछले  साल  में  जितना  बजट  था
 उस  से  इस  साल  के  बजट  में  आपने  २७  लाख
 रुपया  बढ़ा  कर  ज्यादा  कर  दिया  है  7  कहा
 गया  हे  कि  लोक  सभा  सचिवालय  में  कुछ
 विस्तार  होगा  ।  इस  बात  का  पता  नहीं
 हैं  कि  क्या  एक्सपेंशन  होगा  ।  दस  लाख
 रुपया  तो  फामनवेलल्‍थ  पालियामेटरी  कासन-
 फरेंस  हो  रही  है  उस  में  खर्च  होगा  श्रौर
 १७  लाख  रुपया  एक्सपेशन  पर  खर्च  होगा  t

 यह  किस  तरह  का  एक्सपेंशन  होगा  7  यहां
 हम  देखते  हैं  कि  दिन  में  भी  बिजली
 जलती  रहेती  है  ।  यहा  पर  एक्सपेंशन
 करेगे  भौर  उसमें  १७  लाख  रुपया  खच  होगा  qa
 कुछ  प्राइवेट  सेक्रेटरी  नये  बढ़ेंगे,  आर  नये
 नये  स्टाफ  रखे  जायेंगे  ।  इस  तरह
 से  श्राप  हिन्दुस्तान  का  भला  नहीं  कर  सकते
 यहा  तो  झामूलचूल  परिवर्तन  की  आब-
 इयकता  हैं.  जिसे  कि  भाप  करते  नहीं
 ह्

 झापने  नई  दिल्‍ली  को  एक  ऐसी  तस्वीर
 बनाया  हुआ  है  जो  कि  गरीब  हिन्दुस्तान
 की  तस्वीर  नहीं  है  1  भाप  इसको  पैरिश
 या  लन्दन की  तरह  से  बनावें  लेकिन  गरीब
 हिन्दुस्तान  है  उसके  प्रतिनिधि  के  रूप  में  हम
 हदू  सब  बातें  नहीं कर  सकते  ।  इसलिए
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 {sit  ब्रजराज  सिंह]
 मेरा  निवेदन  है  कि  सरकार  को  भ्रपनी  भयं
 नीति  में  झामूलचूल  परिवर्तेत  करने  की
 झावश्यकता  है  7  यह  काम  उस  तरह  से
 नहीं  हो  सकता  जिस  तरह  से  कि  सरकार.
 कर  रही  है  1

 हम  देखते  है  कि  एक  मिनिस्ट्री  भौर
 झौर  दूसरी  मिनिस्ट्री  मे  मतभेद  हैं  t  में
 आपको  उदाहरण  z=  t  एक  मिनिस्ट्री  में
 नुमाइशा  की  ।  इस  मिनिस्ट्री  के  दूसरी
 मिनिस्ट्री  से  प्रच्छे  सम्बन्ध  नहीं  हैं।  उसी
 विषय  पर  दूसरी  मिनिस्ट्रिी  भी  नुमाइश
 से  दूसरी  जगह  हटाया  जाता  है,  दो  दिन
 बाद  उसको  फिर  वापस  लाया
 जाता  है  >  इस  तरह  से  रुपया  खंच  हो  रहा
 है  7:  हमको  यह  परिवतंत  करने  का  कास
 सर्विसेज़्  पर  नहीं  डालना  चाहिए  ।  मेरा
 मतलब  यह  नहीं  है  कि  सर्विसेज्ञ  के  लोग
 काम  नहीं  करना  चाहते।  सर्विसेज  में
 भी  बहुत  से  भ्रच्छे  भौर  ईमानदार  झ्ादमी
 हैं  लेकित  उतकी  बहुत  सी  दिक्कले  है  जिनकी
 बजहू  से  वह  कुछ  नहीं  कर  सकते  v  जो
 जनता  के  प्रतिनिधि  हें  उनको  इस  काम
 के  लिए  जिम्मेदार  बनाइये  झोर  अपनी
 नीति  से  मौलिक  परिवर्तन  कीजिये  ताकि
 लोग  समझ  सके  कि  हम  समाजवादी  समाज
 की  भोर  बढ़  रहे  हें  प्रौर  कोई  मौलिक  परि-
 बर्तन  होने  वाला  है  ।

 हम  देखते  हें  कि  सरकार  गावी  की  तरफ
 बहुत  कमर  ध्यान  दे  रही  है  भौर  भधिकतर
 जो  घ्यान  दे  रही  है  वह  शहरों  को  बनाने
 की  तरफ  दे  रही  हैं  t  इस  के  अनेक
 उदाहरण  दिये  जा  सकते  हैं  7  झाप
 देखें  कि  सन्‌  १६५६-५७  के  बजट  में  गांवों
 में  गृह  निर्माण  के  लिये  ७.२  करोड़  रुपया
 ्सा  बया  ।  पर  रिपोर्ट  में  बतलाया  गया  है
 कि  इस  में  से  राज्य  सरकारों  को  केवल
 २.  ३  करोड़  रुपया  दिया  जा  सका  झौर  बाकी
 नहीं  दिया  जा  सका  ।  इस  लिये  झ  इस  हो
 अटाकर  सन्‌  १६५७-५८  के  बजट  में  ५  करोड़
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 कर  दिया  गया  है।  यानी  सारे  हिन्दुस्तान  के
 रूरल  हाउसिंग  के  लिये  इस  साल  केवल  ४५
 करोड़  रुपया  रखा  गया  है  ।  इस  में  से  भी  झगर
 राज्य  सरकारों  ने  इस  साल  में  दो  तीन
 करोड  रुपया  ही  इस्तेमाल  किया  तो  सन्‌
 १६५८-५६  के  बजट  में  केवल  तीन  करोड़

 ही  रखा  जायेगा  7  एक  तरफ  यह  हालत
 है।  आप  गायो  को  बर॑बाद  करके  शहरों
 को  बनाना  चाहते  हें।  इस  का  कारण
 यह  है  कि  शहरो  के  सगठित  हैं,  वे  श्रपनी
 झावाज़  उठा  सकते  है  -  अखबारों  में
 अपने  विचार  छपवा  सकते  हैं।  वे  अपना
 प्रोपेगेडा  कर  सकते  हैं  ।

 श्भी  उस  दिन  माननीय  गृह-मंत्री  कह
 रहे  थे  कि  जब  सीधी  कार्यवाही  बन्द  कर  दी
 जायेगी,  तब  गोली  चलाना  भी  बन्द  कर
 दिया  जायेगा  ।  में  यह  कहना  चाहता
 हैं  कि  जब  तक  आप  इस  नीति  पर  चलते
 रहेंगे,  तब  तक  सीधी  कार्यवाही  भी  जारी
 रहेगी--सत्याग्रह  होगा,  हड्ताले  होगी  a
 झगर  भ्राप  भोली  चलाना  बन्द  नहीं  करना
 चाहते,  तो  न  कीजिये,  लेकिन  इस  को
 श्राप  रोक  नहीं  सकते  हैं  इस  को
 रोकने  का  एक  ही  तरीका  है  भौर  वह  यह
 है  कि  भ्राप  भ्रपनी  नीति  से  परिवतेन  कीजिये।
 यह  गरीबो  का  मुल्क  है  -  वे  अपनी  हालत
 सुधारने  के  लिये  संघर्ष  करते  रहेगे-सीघी
 कार्यवाही  नहीं  रुकेगी  भोर  अगर  उस  को
 रोकने  के  लिये  आप  गोली  का  प्रयोग  करना
 चाहें,  तो  कीजिये  ।

 Shri  Heda  (Nizamabad):  Yesterday, in  the  course  of  the  debate,  a  few
 Members  criticised  that  the  present
 Government  had  no  taxation  policy. One  Member  went  to  the  extent  of
 saying  that  the  taxes  were  being levied  according  to  the  individual
 whims  of  the  Finance  Minster  who
 ‘was  in  charge  of  that  portfolio  at  any
 particular  time;  and  he  gave  the  very
 pertinent  example  of  the  capital  gains
 tax,  which  was  levied  in  1948-49,  then



 977%  Demand  for  Grants  24  AUGUST  7957

 given  up,  and  again  taken  up  later.
 Tam  glad  that  the  hon.  Member  did
 not  refer  to  the  budget  of  946  which

 pk
 Presented  by  Shri  Liaquat  Ali

 an.
 We  are  hving  in  changing  times,

 and,  therefore,  when  the  budgets  are
 presented,  we  expect  that  the  Finance
 Manisters  would  be  taking  full  cognis- ance  of  the  conditions  as  they  arise
 in  the  country,  and  modify  or  adopt the  fiscal  policy  accordingly.  If  we
 view  the  taxes  from  this  hight,  we  shall
 find  that  they  would  be  justified.
 There  is  another  thing  which  is  very
 significant,  namely  that  the  general
 trend  is  to  collect  more  and  more
 taxes,  namely  that  the  general  trend
 is  ‘to  collect  more  and  more  taxes,  so
 that  with  the  added  resources,  we  may
 take  up  a  greater  number  of  welfare
 activities  and  thereby  provide  greater
 benefit  to  the  people.  We  have  start-
 ed  planning  already.  We  had  the
 First  Five  Year  Plan,  which  we  have
 completed  very  successfully,  and  now
 we  are  having  the  Second  Five  Year
 Plan.

 Now,  all  the  taxation  measures  will
 be  according  to  the  requirements  of
 these  plans,  and  it  is  for  the  purpose
 of  these  plans  that  added  resources
 are  to  be  obtained  through  taxation.
 Sometimes,  it  happens  that  the
 Finance  Minister,  to  look  more  agree-
 able,  gives  a  concession  in  some  way
 but  levies  a  tax  in  some  other  way.
 ‘Thereby,  he  tries  to  tell  the  country
 or  the  people  affected  that  by  one
 hand,  he  is  giving  some  concession,
 while  by  the  other  he  is  levying  more
 taxation;  and,  therefore,  there  ig  no
 ground  for  complaint.  But  this  is  a
 good  trick,  for,  generally,  in  these  ad-
 justments,  we  find  that  the  country
 ag  a  whole  benefits  because  the  con-
 cession  given  is  comparatively  low,
 while  the  taxation  is  comparatively
 higher.

 Take  the  case  of  income-tax,  for
 instance.  No  doubt,  some  concession
 is  given.  As  estimated,  that  conces-
 sion  would  amount  roughly  to  about
 Rs.  74  crores.  But  in  its  place,  we  are
 having  the  wealth  tax  and  the  ex.
 penditure  tax.  We  are  expecting
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 about  Rs.  5  crores  of  revenue  from
 the  wealth  tax.  The  previous  speaker
 stated,  and  I  think  he  was  right,  that
 instead  of  Rs,  5  crores,  we  may  get
 only  Rs.  23  crores.  But  even  this
 Rs.  32३  crores  would  offset  the  loss
 of  Rs.  74  crores.  And  with  some
 httle  adjustments,  we  shall  be  having
 Rs.  7%  crores.

 Before  I  go  to  the  next  point,  I
 would  like  to  say  a  word  on  the  taxa-
 tion  policy  as  such.  For  the  first
 time  when  we  loox  at  the  taxation
 measures  as  a  whole,  we  find  that
 there  is  a  rational  policy.  Relief  has
 been  given  in  the  income-tax  payable
 by  the  middle  income  groups.  When
 I  say  middle  income  groups,  I  do  not
 mean  really  small  people,  but  J  mean
 the  middle  category  of  people  amongat
 the  richest  classes.  The  wealth  and
 expenditure  taxes  will  be  levied  only
 on  the  highest  slab  among  the  richest
 classes,  So,  we  find  that  the  rationale
 of  this  taxation  policy  is  that  the  rich-
 est  would  be  taxed  more  while  those
 in  the  next  category  will  be  taxed  a
 little  less.  So,  the  concept  of  egali-
 tarian  society  35  being  followed  up.
 Moreover,  these  taxes  have  got  their
 psychological  background  of  going  to-
 wards  the  socialistic  pattern  of  society.

 Now,  I  come  to  the  subject  which
 I  have  chosen  for  myself  for  today’s
 discussion,  namely  the  role  of  the
 private  banks  in  our  country’s  eco-
 nomy  The  banks  are  pivotal  points,
 so  far  as  the  progress  of  the  country
 38  concerned,  whether  it  be  in  the  in-
 dustrial  sector  or  in  trade  or  even  in
 agriculture.  The  banks  have  been
 doing  very  well.  If  we  look  at  th
 progress,  we  find  that  on  the  whele  it
 hag  been  very  satisfactory.  No  doubt,
 there  was  a  time  when  a  good  num-
 ber  of  banks  crashed,  but  those  were
 abnormal  cases  and  not  normal  cases.

 If  we  look  at  the  deposits  that  these
 banks  are  getting,  we  find  that  they
 are  attracting  a  greater  and  greater
 number  of  deposits,  and  the  advances
 that  they  are  giving  are  also  increas-
 ing  in  volume,  At  present,  they  have
 got  deposits  to  the  tune  of  Rs.  890
 crores.  The  ratio  between  demand
 and  time  deposits,  broadly,  is  (06:45,
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 (Shri  Heda)
 The  overall  banx  deposits  in  the
 country  have  been  increasing.  Of
 course,  this  increase  is  not  fast  enough.
 At  the  end  of  1954,  the  total  deposits
 in  the  commercial  banks  were  to  the
 tune  of  Rs.  950  crores,  while  at  the
 end  of  the  955  the  figure  wag  Rs.  044
 erores,  and  at  the  end  of  1956,  it  was
 Rs.  25  crores.
 33  hrs.

 So  far  ag  advances  are  concerned,
 they  are  also  increasing.  At  the  end
 of  954  the  total  outstanding  advances
 were  Rs.  550  crores;  at  the  end  of
 955  it  was  Rs.  632  crores  and  at  the
 end  of  956  it  was  Rs,  788  crores.  So
 we  will  find  that  the  banks  are  play-
 ing  quite  a  useful  role.  A  few  pro-
 jects  that  the  Government  have
 undertaken  like  the  Industrial  Finance
 Corporation  and  the  State  Finance
 Corporations  practically  in  all  the
 State  Finance  Corporations  practically
 in  all  the  States  and  the  proposed
 Refinance  Corporation  would  be  of
 very  great  value  so  far  as  these  pri-
 vate  banks  are  concerned.  Though
 the  work  of  the  IFC  has  been  very
 satisfactory  I  have  my  own  doubts
 about  the  State  Finance  Corporations.
 ३  would  have  wished  that  instead  of
 having  so  many  Finance  Corporations
 in  every  State  we  had  a  Central  State
 Finance  Corporation  with  branches  in
 different  States.  This  would  have
 led  to  more  economy  and  greater  co-
 ordination.  The  Refinance  Corpora-
 tion  is  yet  to  come,  but  there  are
 great  hopes  from  this  Corporation  and
 I  think  after  its  advent  the  private
 banks  as  well  ag  the  State  Bank  of
 India  will  be  able  to  play  an  even
 greater  role.

 So  far  as  industries,  including  small
 scale  industries,  and  trade  are  con-
 cerned  the  role  of  private  banks  has
 to  a  great  extent  been  satisfactory.  I
 now  come  to  the  agricultural  sector.
 In  agricultural  sector  what  do  we
 find?  We  find  that  the  arrangements
 for  credit  are  not  properly  made.
 there  was  a  time  when  there  was  the
 moneylender.  He  used  to  advance
 money  to  the  agriculturist  at  exorbit-
 ant  rates  of  interest.  His  sim  was  not
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 to  collect  interest;  often  his
 desire  wag  that  he  should  be  able  to
 purchase  or  own  those  lands  against
 which  he  had  given  the  advance.  The
 result  wag  that  many  times  the
 credit  given  was  not  for  investment
 purposes,  but  was  for  marriages,
 funerals,  etc.  “Therefore  this  class
 had  to  be  liquidated  and  I  am  gled
 that  it  has  been  liquidated.  But  then
 there  is  a  vacuum  and  we  have  to
 make  some  alternative  arrangements.

 What  are  those  alternative  arrange-
 ments?  There  are  the  land  mortgage
 banks;  there  are  the  co-operative
 societies‘  which  give  credit  and  recent-
 ly  we  have  started  implementing  a
 very  big  scheme  through  the  State
 Bank  of  India.  The  State  Bank  of
 India  has  been  given  special  treat-
 ment  by  the  Gee  Bank.  The
 Reserve  Ban‘x  has  agreed  to  forego  the
 profit  that  they  are  entitled  to  for
 the  advance  of  the  share  capital  to
 offset  the  losses  that  would  be  incur-
 red  by  the  branches  opened  by  the
 State  Bank  in  rural  areas  in  the
 initial  stages.  Thereby  the  State
 Bank  is  in  a  position  to  start  quite
 a  large  number  of  branches  in  rural
 areas.

 Now  if  we  take  the  case  of  U.K
 and  the  U.S.A.,  we  find  that  quite  a
 large  number  of  schemes  have  been
 successfully  implemented  to  help  of
 rural  credit  and  the  arrangements
 that  we  are  making  are  not  quite
 satisfactory.  As  an  instance  I  shall
 give  the  case  of  the  Agricultural
 Mortgage  Corporation  of  the  United
 Kingdom.  This  Corporation,  as  the
 Finance  Minister  knows,  was  _  estab-
 lished  in  1928,  It  had  a  capital  of

 73  lakhs  which  wag  subscribed  by
 ve  big  banks  of  the  United  Kingdom.

 Government  gave  them  about  48  lakhs
 free  of  interest  for  sixty  years,—not
 a  short  period.  It  hag  no  great  para-
 phernalia;  it  has  only  a  small  office.
 It  igs  mainly  working  through  commer-
 cial  banks,  The  peasant  or  the
 farmer  approaches  the  commercial
 banks  and  it  is  the  responsibility  of
 the  commercial  bank  to  go  into  the
 creditworthiness  of  the  applicant,  his
 means,  etc.  and  find  out  whether  the
 money  that  he  is  taking  would  be  for
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 investment  purpose  or  only  for  being spent  away.  After  satisfying  them-
 selves  about  the  bona  fides  of  the  ap-
 plicant  they  forward  the  forms  to
 the  Agricultural  Mortgage  Corpora-
 tion  and  the  Corporation  provides  the
 necessary  money.  Throughout  it  is
 the  commercial  banks  which  are  in
 the  picture;  without  putting  their  own
 Money  they  get  about  2  per  cent.  or
 may  be  a  little  more  for  standing  as
 the  surety  for  the  deed  and  being  in
 charge  of  the  whole  transaction;  the
 rest  of  the  interest  goes  to  the  agri-
 cultural  mortgage  corporation.

 In  the  United  States  I  found  that
 they  have  adopted  various  measures.
 They  are  allowing  a  sort  of  free  com-
 petition  between  the  various  agencies,
 There  are  co-operative  societies,  there
 are  mortgage  corporation  On  the  top
 of  it,  even  8  private  individual,  a
 banker,  if  he  takes  up  the  provision
 of  finance  to  the  agriculturist  can
 have  his  bill  refinanced  by  the  Gov-
 ernment  at  a  very  economic  rate.
 Thus  we  find  a  number  of  agencies
 woraing  I  would  have  wished  some-
 thing  on  these  lines  in  our  country.
 Had  we  taken  it  up,  there  would  have
 been  great  advantage  to  our  country,
 particularly  to  our  agriculture

 But  what  is  happening  today?
 ‘What  happens  today  i3  this  Let  us
 take  a  model  village  with  a  popula-
 tion  of  about  500,  of  which  80  people
 are  farmers.  In  most  of  the  villages
 about  four  or  five  persons  hold  all
 the  social  power  After  the  advent
 of  democracy  they  are  wielding
 political  power  and  the  whole  politi-
 cal  machinery,  like  elections,  etc.,  are
 in  their  hands.  Their  power  has  been
 increased.  Now  we  ask  every  vil-
 Jage  to  form  a  sort  of  co-operative
 society  or  credit  society.  These  very
 persons  dominate  in  these  societies.
 If  an  individual  farmer  is  to  get  @
 loan  for  investment,  for  development
 of  his  land,  for  increasing  his  produce
 he  cannot  do  so  without  being  in  the
 good  books  of  these  people.  So  what
 heppeng  is  that  about  ten  or  twelve
 persons  at  the  top  get  the  credit  and
 the  rest  of  the  people  are  deprived  of
 x

 The  procedure  for  obtaining  loans
 is  long.  The  society  first  recommends
 the  loan;  then  it  goes  to  the  State
 Bank.  From  there  it  is  sent  for  in-
 vestigations  to  be  made.  It  takes
 nearly  six  months  to  one  and  a  half
 years  to  get  a  loan  after  the  applica-
 tion.  During  this  period  anybody  can
 torpedo  the  whole  thing.  Therefore
 the  individual  farmer  finds  himself  in
 doldrums.  He  is  not  sure  of  get-
 ting  credit.  It  would  not  be  wrong
 to  say  that  there  are  certain  cases
 where  the  individual  farmer  has
 agreed  to  part  with  20  per  cent.  of
 the  loan  to  persons  who  would  agree
 to  get  the  loan  for  him  Therefore
 an  impression  is  created  in  the  mind
 of  the  average  agriculturist  that  it  is
 the  cleverness  rather  than  a  sincere
 desire  to  develop  the  land  that  would
 fetch  him  the  loan

 Instead  of  this  present  programme
 or  along  with  the  present  programme,
 if  we  allow  the  commercial  banks  also
 the  same  facilities  as  we  are  allow-
 ing  the  State  Bank  of  India,  namely
 allowing  opening  of  branches  in  the
 rural  side  on  condition  that  whatever
 losses  are  sustained  in  the  initial
 Stages,  they  would  be  offset  by  pro-
 viding  them  with  credit  by  the
 Reserve  Bank  on  very  good  terms,
 these  commercial  banks  may  feel  en-
 couraged  and  they  may  open  branches
 in  the  countryside  thereby  contribut-
 ing  to  steady  progress.

 Before  I  conclude,  I  would  like  to
 refer  to  another  point,  and  that  is
 about  mobile  bank  units.  We  have
 mobile  post  offices.  They  have  work-
 ed  quite  usefully.  They  were  started
 on  the  understanding  that  whatever
 losses  were  incurred  in  their  working
 would  be  offset  by  the  publicity  that
 the  department  would  get  so  that
 people  would  use  the  post  office  more
 frequently.  In  the  same  sense  and
 spirit,  let  us  also  start  mobile  bank
 units.  I  quite  agree  that  these  units
 will  not  be  economical  in  the  begin-
 ning.  There  may  be  some  losses,  But
 I  am  quite  sure  that  in  the  course  of
 @  year  or  two  the  position  will  change
 and  they  will  be  able  to  work  econo-
 mically  and  ag  profitably  as  the
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 {Shri  Heda}
 mobile  post  offices.  The  added  aa-
 vantage  will  be  that  these  units  will
 be  able  to  cover  more  than  one  centre.

 For  example,  there  is  a  taluk  or
 tehsil.  There  is  a  branch  in  the
 headquarters.  If  there  are  two  mobile

 «bank  units,  they  can  cover  25  big
 Places  each  year.  Everyday  a
 unit  can  visit  two  villages.  Some
 villages  would  be  visited  once  in  a
 fortnight  and  some  once  in  a  week.
 In  this  way,  each  unit  can  cover  easily
 25  places.  Hence,  in  a  taluk  where
 there  .s  a  regular  bank,  50  places
 could  be  covered.  Let  us  take  the
 cost  at  which  these  units  can  be
 Started.  It  will  be  nothing.  On  the
 other  hand,  the  advantage  will  be
 that  we  will  not  only  be  able  to  mate
 people  more  bank-minded  but  more
 money  will  be  deposited  in  the  form
 of  savings  and  there  will  be  greater
 banking  operations  and  easy  credit
 provided.

 The  success  or  failure  of  the  scheme
 will  again  depend  on  the  type  of
 people  put  in  charge  of  these  units.
 If  they  are  officials  who  know  the
 value  of  public  relations  and  direct
 relationship  between  client  and
 banker,  we  will  be  79076  successful.
 Many  times  it  is  one’s  aim  in  life,
 whether  one  is  a  genuine  type  of  per-
 son  or  one  wants  to  cheat  the  bank,

 Ahat  counts.  The  credit-worthiness  of
 a@  person  can  best  be  judged  and
 gauged  when  we  come  into  personal
 contact  with  him.  In  this  view,  per-
 sonal  relationship  will  also  go  a  very
 long  away.  The  present  procedure  is
 80  lengthy  and  zigzag  that  there  is  no
 personal  contact  at  all.  Personal
 contact  is  fully  lost  and  it  is  mere
 procedure  that  works  now.

 Therefore,  I  appeal  to  the  Finance
 Ministry  to  take  up  this  scheme  from
 this  angle.  Something  should  be  done
 quickly  so  that  credit  ig  provided  to
 the  farmer  in  the  rural  side  on  easy
 terms,  from  a  long  range  point  of
 view,  a0  that  he  may  develop  his  Jand
 and  increase  the  yield.  He  may  dig

 #  well  or  engage  himself  in  other
 operations  by  such  help.
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 In  the  U.S.A.  and  England,  they
 give  loans  to  the  farmers  even  for  the
 construction  of  roads,  their  own
 houses  and  for  other  amenities,  apart
 from  investment  on  the  farms  them-
 selves.  So  what  we  have  touched  is
 not  even  a  fringe  of  the  problem,
 There  ig  a  long  way  to  go  and  I  hope
 that  the  Ministry  will  take  it  up.

 In  the  end,  I  would  only  refer  to
 one  point  that  I  had  left  out  while
 speaking  on  the  role  of  commercial
 banks.  That  is  the  bill  marketing
 scheme.  I  think  this  is  a  good  scheme
 and  if  worked  properly,  it  will  again
 go  a  long  way  m  strengthening  private
 banks  to  contribute  to  the  advance-
 ment  of  industry  and  trade.

 Shri  Bangshi  Thakur  (Tripur-Re-
 served-Sch,  Tribes):  First  of  all,  I
 thank  you  for  giving  me  a  chance
 to  say  something  in  the  House.

 We  have  before  us  the  Demands  of
 the  Ministry  of  Finance.  These  are
 the  Demands  for  building  up  a  new
 India.  We  should  grant  the  Demands
 and  pay  the  amount.  We  shall  pay
 it  because  for  building  our  country  we
 cannot  expect  the  people  of  other
 countries—England,  U.S.A.,  U.S.S.R.  or
 the  Republic  of  China—to  pay.  90
 we  ourselves  have  to  pay  the  amount,
 even  more  than  that,  if  need  be.  But
 one  thing  is  that  we  should  see  that
 the  money  is  fully  spent  for  the  pur-
 pose.

 Let  us  turn  our  centre  of  vision  to
 the  hilly  regions  of  Tripura.  We
 hear  a  lot  about  Tripura’s  progress.
 We  also  read  about  it  in  books.  But
 ३१  we  consider  the  progress  in  the
 light  of  the  huge  amount  spent,  we
 cannot  reasonably  satisfy  ourselves.

 What  about  food?  Tripura  was
 never  deficit  in  food.  But  at  present
 she  has  become  deficit.  What  about
 village  rehabilitation?  I  am  afraid
 about  the  correctness  of  the  statement
 when  I  try  to  say  that  30  per  cent
 rehabilitation  work  has  been  complet~
 ed  in  Tripura.  Let  us  not  go  into
 details.  But  what  about  transport  and
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 communication?  She  has  no  rail  link.
 She  has  no  river  communication.
 She  has  no  road.  There  is  a  road
 under  construction—the  Agartala—
 Assam  road.  It  is  ‘still  incomplete.

 .No  one  can  say  how  much  more
 money  will  be  necessary  to  complete
 that  road.  Our  only  life-line  is  the
 airline  which  connects  us  with  the
 rest  of  India  from  Agartala  aerodrome
 to  Dum  Dum.  As  such  we  are  living
 in  ‘the  American  sector  of  Berlin’,
 with  this  difference  that  we  are  not
 allowed  to  have  the  supplies  that  the
 Berliners  were  allowed  to.

 With  this  inequitable  arrangement
 regarding  transport  and  communica-
 tion,  permit  me  to  ask  you:  how  can
 you  defend  your  territory  of  Tri-
 pura?  How  can  you  protect  your
 people  of  Tripura?  You  cannot.  Just
 as  Kashmir  is  the  north-western  gate-
 way  of  India,  Tripura  is  the  north-
 eastern  gateway  of  India.  Tripura  is
 out  of  your  grip.  It  means  that  the
 whole  of  Assam,  Manipur,  N.E.F.A.,
 Lushai,  Naga  Hills  etc.—the  whole’
 North-east
 danger.

 Sir,  the  Centre  is  giving  crores  and
 crores  of  rupees  and  thousands  and
 thousands  of  tons  of  food  to  the
 people  of  Tripura  and  the  people  of
 Tripura  cannot  blame  the  Govern-
 ment  of  India.  But,  then,  why  all
 this  trouble?  The  root  cause  of  it  is
 inefficiency  and  corruption  and  the
 top-heavy  set-up  in  administration.
 The  administration  swallows  a  hand-
 some  portion  of  the  budgeted  amount
 and  the  balance  also  does  not  reach
 the  people  fully  owing  to  corrup-
 tion,  Therefore,  there  ig  dissatisfac-
 tion.  I  appeal  to  the  hon.  Finance
 Minister  to  pay  more  heed  to
 Tripura.

 frontier,  is  in  grave

 Sir,  I  want  to  say  something  about
 the  few  cut  motions  tabled  by  my
 hon.  communist  friend  Shri
 Dasaratha  Deb  of  Tripura  which
 should  not  have  been  tabled  because
 they  are  detrimental  to  the  tribals  of
 Tripura.  He  demands  the  private  re-
 serve  lands  of  the  Maharaja's  period.
 That  is  a  closed  chapter.  That  chap-
 ter  was  written  before  25  years.  The
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 Maharaja  reserved  950  sq.  miles,  that
 is  half  of  Tripura  for  only  5  tribal  sub-
 communities—not  all  tribal  communi-
 ties.  If  the  Government  of  India  is  to
 revive  this  order  and  translate  it  into
 action,  the  rehabilitation  of  displaced
 persons  in  Tripura  and  the  giving  of
 land  to  the  landless  peasants  includ-
 ing  the  minorities  and  a  few  thousand
 Hindustanis  will  be  practically  im-
 possible.

 There  is  another.  He  says:  failure
 to  defend  the  interests  of  tribal  people
 in  Tripura  in  regard  to  occupation  of
 land  What  does  it  mean?  It  means
 that  in  the  rural  sphere  the  old  cus-
 tom  should  be  revived.  There  was  a
 custom  of  getting  an  area  by  boundar-
 ies.  The  boundaries  are  like,  to-
 wards  the  south  Tin  Murti,  towards
 the  North  Rashtrapat:  Bhavan,  to-
 wards  the  East  India  Gate  and
 towards  the  West  Shankar  Boad.
 Within  this  boundary  approximately
 00  acres  of  land  are  mune,  that  is,
 I  am  taking  from  the  Maharaja.
 There  were  practically  more  than
 thousands  of  acres  included  in  the
 boundary.  He  says  that  the  Govern-
 ment  of  India  should  allow  that  to  be  /
 revived.  If  it  is  done,  where  will  the
 land  for  the  rehabilitation  of  the  rest
 of  the  people  come  from;  how  will  the
 Government  of  India  give  land  to  the
 landless  peasants?  It  is  practically
 impossible.

 Then  he  says:  need  to  restrict  the
 settlement  of  people  belonging  to  the
 non-scheduled  tribes.  In  the  State
 there  are  non-scheduled  tribes,  not  to
 speak  of  the  refugees,  the  landless
 minorities  in  the  State  and  the  land-
 less  Hindustanis.

 He  also  says:  failure  to  protect
 persons,  particularly  the  tribals  and
 others  from  being  ousted  from  the
 lands.  This  is  also  impracticable.
 Then  he  wants  to  draw  attention  to
 the  failure  to  provide  for  the  proper
 rehabilitation  of  refugees.  He  says,
 for  the  refugees.  But  one  cut  motion
 cuts  another.  He  is  giving  by  the
 right  hand  and  taking  away  by  the
 left.
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 (Shri  Bangshi  Thakur]
 I  am  pure  that  the  hon.  Member

 before  giving  notice  of  these  cut
 motions  did  not  consult  other  hon.
 Members  who  could  have  given  him
 reasonable  advice.  All  these  cut
 motions  help  to  excite  hatred,  the
 hydra-headed  monster  of  communal
 bias  which  should  have  no  support

 “from  any  quarter.

 stat  जायेबेन  शाह  (गिरनार)  :
 झच्यक  महोदय,  में  भाप  को  धन्यवाद  देती
 हूं  कि  आपने  मुझे  बोलने  का  भवसर  दिया
 है

 में  एडमिनिस्ट्रेशन  के  बारे  में  थोडा
 सा  कहना  चाहती  हूं  ।  झ्ाज  हम  देख
 रहे  हैं  कि  टैस्स  ८र  टैक्त  लगते  जा  रहे  है  ।  में
 इस  बात  को  मानती  हूं  कि  जब  तक  प्राइवेट
 प्रापर्टी  रखने  का  अधिकार  समाज  को
 मिला  हुआ  है  उस  वक्‍त  तक  हम  को  टैक्स
 लगाने  ही  होगे  ।  इस  बारे  में  मुझे  कुछ
 नहीं  कहना  है  झोर  कहा  कहां  पर  कितना
 कितना  लगाना  चाहिये  इस  बारे  में  भी  में
 झाज  कुछ  भ्रधिक  कहने  की  श्रावश्यकता
 महसूस  नही  करती  हूं  ।  मगर  जिस  पर  हमे
 सब  से  भधिक  एतराज़  है  वह  उस  पद्धति
 पर  है  जो  कि  पैसा  वसूल  करने  की  निर्धारित-
 की  गई  है  ।  हमें  पेसे  देने  में  एतराज़
 नहीं  होता  चाहिये  ।  मगर  जो  टैक्स
 रीयलाइज  करने  की  प्रथा  भ्ाज  हमने  रायज
 की  है  वह  कुठंगी  सी  है  भौर  इससे  लोग
 तंग  झा  गए  हैं  ।  बदकिस्मती  से  हमारे
 डिपार्टमेंट्स  के  जो  लोग  हैं  वे  कुछ  ऐसा  समझते
 हैं  कि  जो  टैबसपेयर्स  है  उन  में  से  ज्यादातर
 घोर  हें  झौर  टैबसपेयर्स  में  ब्रिज्धिनेसमेन
 जो  हूँ  उन  के  दिल  में  कुछ  ऐसी  बात  पैदा  हो
 गई  हुँ  किये  जो  उक्‍्रधिकारी लोग  हैं  ये  तो
 हमारे  पीछे  चड़े  रहते  हैं  |  #धिकारियों  तथा
 झाम  जनता  में  प्राज  बहुत  ज्यादा  झन्तर
 पैदा  हो  गया  हूँ  श्लौर  स्थिति  दिन-प्रतिदिन
 बिगड़ती  ही  जा  रही  है।  मे  समझती  हूं
 कि  लोगों  को  टैक्स  प्रदा  करने  में  तथा  वाजिब

 टैक्स  दा  करने  में  कोई  एतराज़  नहीं  है,
 शौर  इस  में  उन  को  कोई  नाराजयो  नहीं  है  t
 मगर  जब  वे  आफिसिस  में  जा  कर  उन
 अधिकारियों  के  दिमायों  को  देखते  है  तो  मे
 घबरा  जाते  हैं  t

 में  इस  बात  को  मानतो  हू  कि  कुछ  लोग
 चोरी  भी  करते  होंगे,  इवशन  भो  करते  होंगे,
 लेकिन  में  इस  बात  को  नहीं  मान  सकतो
 और  न  ही  कोई  और  भ्रादमी  मान  सकता
 हैँ  कि  सब  के  सब  ऐसे  है,  सब  के  सब  प्रप्न-
 माणिक  है।  म॑  ने  ऐसे  बिजिनेसमन  भी  देखें
 हैं  जो  प्रमाणिषता  से  चलना  चाहते  हूँ  |
 लेक्रिन  जब  हम  हकीकत  को  देखते  हैं  तो
 ऐसा  लगता  हैं  कि  उन  को  भी  डिस्प्रानेस्टी
 के  बम  करते  के  लिये  मजबूर  होना  पडता
 हैं।  श्रंगर  इस  तरह  चलने  दिया
 गया  तो  हमारे  देश  में  ओनेस्टी  कभी  नही  रह
 सकगी  |  श्र्ब  इधर  उधर  थोड़े  बहुत  सुधार
 कर  देन  से  कोई  खास  फायदा  नहीं  हो  सकता
 है  -  हमारा  जो  एडमिनिस्ट्रेशन  का  बेसिक
 सिस्टम  हे  उस  में  सुधार  की  आज  अत्याधिक
 आ्रावश्यकता  हू  -  प्रगर  ऐसा  न  किया  गया
 तो  हमारा  समाज  दिनन-प्रति-दिन  गिरता
 ही  जायेगा।  यह  झाज  जो  सिस्टम  प्रेबलेट
 है  चाहे  वह  फाइनेंस  मिनिस्ट्री  के  भन्‍्तगंत
 हो  या  किसी  दूसरी  मिनिस्ट्री  के  भ्रन्तगंत
 वह  ज्यादातर  सन्देह  पर,  ज्यादातर  ससपिशन
 पर  बेस्ड  है  ।  इस  वास्ते  इस  में  झामूल
 परिवतंन  की  झावद्यकता  है  -  भ्राज  में
 देख  रही  हूं  कि  भ्रधिकारी  वर्ग  के  लिये
 हमारी  समाज  में  सिम्पेथी  नही  रही  है  a
 आज  हम  यह  'कहते  हैं  कि  हमने  यहां  पर
 डेमोक्रंसी  रायज  की  हुई  है,  भ्राण  हमने
 यहां  पर  लोक  राज  को  स्थापना  को  है
 और  लोगों  का  ही  इस  'राध्य  पर  भधिकार
 है।  लेकिन  झाज  लोग  ऐसा  महसूस  कम
 करत ेहै  भौर वे  यह  नहीं  समझते  हैँ कि  हम
 उनके ही  हितेषी  हैं  :  हम  प्राज  इस  तरह  से
 टैबस  वसूल  करते  हैं  जिस  से  लोगों
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 को  भारी  परेशानी  होती  है।  अंग्रेजों
 के  जमाने  में  जो  मामलातदार  ज्यादा  से
 ज्यादा  बसूली  करते  थे  उसको  तरक्किया
 मिल  जाती  थी  भौर  ये  लोगों  के  दुख:  तकलीफों
 की  कोई  परवाह  नहीं  करते  थे  ।  हम
 उस  तरह  का  विधान  नहीं  चाहते  है।  लेकिन
 हमारे  चाहने  या  न  चाहने  से  क्‍या  होता  है  a
 हम  श्राज  भी  देख  रहे  हैं  कि  जो  अधिकारी
 यादा  रेवेन्यू  भौर  ज्यादा  इनकमटैक्स  का  रुपया
 वसूल  करते  हैं.  या  दूसरे  टैक्सिस  को  कोलेक्ट
 करते  हैं  उन  को  मान्यता  मिल  जातो  है,
 ये  सब  बातें  ठोक  नही  हैं,  ऐसा  मैं  समझतो
 हु  ।  शाप  कस्टम्स  ड्यूटोस  तथा  टैक्सी  का
 रुपया  वसूल  जरूर  कीजिये,  उस  में  कोई  हज
 नही  है  और  न  किसो  को  किसो  अकार  को
 आपत्ति  होनी  चाहिये  ।  जोवन  को
 आथमिक  आवश्यकताश्रो  को  छोड  कर
 आको  को  चोज़ों  पर  टैक्स  लगा  द।जिये
 किसी  को  कोई  एतराज़  नहीं  होगा  -  श्ाज
 हम  देख  रहे  हैं  कि  गरोबो  झौर  मोरों  के
 जीच  मे  कितना  हो  फासला  पैदा  हो  गया  है
 और  इस  को  टैक्स  लगाये  बगर  पाटा  नहीं
 जा  सकता  है  -  लेकिन  जो  वसूलो  को
 पद्धति  है,  उसको  आप  ठोक  कीजिये  1  मुझे
 एक  भाई  बतला  रहे  थे  कि  हम  भ्रपने  सिद्धान्तो
 पर  डट  रहना  चाहते  हैं  लेकिन  श्रगर  ऐसा
 करते  हैं  तो  उन  का  काम  एक  महोना,
 दो  महीने,  तीन  मह।  श्रौर  कितना  ही
 समय  गुज़र  जाये,  बनता  नही  हैं,  उनको  कुछ
 कम्प्रोमाइज  करने  पर  मजब्र  हो  जाना
 पडता  हैं  यह  चीज़  बहुत  दुखदायी  है  1
 जब  जनता  को  झधिकारियों  से  काम  पडता
 डै  और  उस  को  काम  निकलवाना  होता  है  तो
 कुछ  न  क्‌्छ  झौर  कही  न  कही  कोरप्शन  हो
 ही  जाता  है,  में  यह  नहीं  कहत।  कि  सब  के
 सब  भधिकारों  कोरप्ट  हे  मगर  में  यह
 झवद्य  कहना  चाहती  हु  कि  जल्दो  से  जो
 काम  किया  जाना  चाहिये  वह  व॑  नही  करते
 हैया  करना  नहीं  आता  हैं।  यह  बात
 उन  के  दिल  में  अ्रब  भी  नही  बंठतों  है  कि
 लें  जनता  के  सेवक  हैं।  जब  एक  काम  »
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 को  करने  में  एक  महीना  ,  दो  सहोने,  लोने
 महोने  या  छू  महोने  लगा  देत ेहैं  भौर  जब
 उन  से  इस  का  कारण  पूछा  जाता  है  तो  में
 कहते  हैं  कि  यह  गकर्म मेंट  का  एडमिनिस्ट्रेशन
 है,  प्राइवेट  फर्म  तो है  नहीं  जहां  जल्दो  हो
 सके  |  इस  तरह  को  प्रार्गुमेंद्स  उन
 को  तरफ  से  पेश  को  जाते,  हैं।  लेकिन  मैं
 कहना  चाहती  हु  कि  धंगर  हमको  हैमोकेसी
 को  चलाना  हैं  तो  हमको  लोगों  को  सिम्पयोस
 भी  हासिल  कर  होंगी  ।  उनको  सिम्पथीस
 को झपने  साथ  रखकर  हमें  टैक्स  वसूल
 करना  चाहिये।  अगर  हमको  सो  शि  लिल्प
 भारतवर्ष  मे  लाना  हैं  तो  वह  उसो  तरह
 में  लाया  जा  सकता  है  ।  जब  लोगो  के
 दिलो  म  यह  बात  घर  कर  जायेगो  कि  यह
 जो  तनत्र  है  यह  उन्ही  के  लिये  है  शौर  उनको
 सुख  सुविधा  के  लिप.  है  तो  बड।  भासान।  से
 सोशलिज्म  यहा  झा  सकता  है  ।  लोगो  को
 इस  बात  का  एहसास  कराया  जाना  चाहिबे
 कि  जो  लाज़  बताये  जाते  है  ये  उन्ही  के
 फायदे  के  लिये  बनाये  जाते  हैं  न  कि  उन  को
 हैरान  और  परेशान  करने  के  लिये।  मगर
 इनका  इम्पलेमेंटेशन  इस  तरह  से  हो  रहा  है
 कि  वे  लोगो  के  लिये  दुख.दायी  साबित  होने
 शुरु  हो  गये  हैं

 आज  हम  कई  प्रकार  के  टैक्स  लगा
 रहे  भौर  लगाने  ही  रहेंगे  जिसना  श्रम  उसके
 पीछे  लगाते  हैं  उतना  श्रम  हमको  एडमिनिस्ट्रे-
 हान  की  ओर  लगाना  चाहिये  |  में  भपने
 अनुभव  के  भाघार  पर  यह  कहना  चाहती
 हूं  कि  हमारे  प्रयत्न  एडमिनिस्ट्रेशन  में  सुधार
 खाने  की  ओर  ज्यादा  होने  चाहियें।  फाइ-
 नेंस  की  बात  तो  जाने  दीजिये,  दूसरे  छोटे-
 छोटे  कामो  को  करकने  में  भी  लोगों  को
 कितना  ही  कष्ट  उठाना  पता है.  i  इस
 कष्ट  को  देख  कर  हमारे  कुछ  फ्रेडस  मजाक
 में  कहते  हैं  कि  जेहत्तर  हो  धंगर  गवर्नमेंट
 उन  से  चन्दा  ले  लिया  करे  या  टाल  टैक्स
 उन  से  वसूल  कर  लिया  करे  भौर  वे  इस  चीज
 को  वैलकम  करेंगे  ।  लोग  यह  नहीं
 चाहते  हैं  कि  इतना  इटरफीररेंत  हो  जितना
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 लीमती  जायबेन  णाह]
 कि  द. ह  हो  रह  हू।  भाज  हारे  भ्रधिकारी-
 गण  लोगों  के  साथ  पूरे  आादर  से  व्यवहार
 नहीं  करेते  ।  यदि  उन  के  साथ  इस  तरह
 से  व्यवहार  किया  जायेगा  तो  ड्रेमोज्ेसी  नहीं
 चल  सकेगी  ।  पहले  हम  ने  द्खा  हे  कि
 जब  पुलिस  राज  था  उस  वक्‍त  ससा  को
 लोगो  को  डराने  के  लिये  भपने  हाथ  में
 लिया  जाता  था  भौर  यही  चीज़  राज  भी
 श्ब्ल  रही  है  ।  भ्ब  भी  ऐसा  देखने  में
 आता  है  कि  जब  लोग  इनकम  टैक्स  आफिस
 में  एकाउन्टस  पेश  करने  के  लिये  जाते  हैं
 तो  ऐसा  समझत ेहे  कि  मानों  वे  किसी  डी०
 एस०  पी०  पुलिस  के  आफिस  में  जा  रहे  है  ।
 आज  उन  के  दिलो  पर  इस  तरह  का  असर
 क्यो  होता  है,  इस  पर  आपको  विचार  करना
 चाहिये  ।  ऐसा  नहीं  होना  चाहिये  ॥
 झपैर इस  चीज  को  दूर  करने  का  काई  न
 कोई  तरीका  आपका  श्रवदत्र  खोजना  च।हि  १।
 झाज  जो  सिस्टम  चल  रहा  है  उसमे  किसी
 प्रकार  के  सुधार  की  ्रादा  नहीं  की  जा
 सकती  है  ।  भाज  जो  प्राइवेट  प्रापर्टी
 की  बात  चली  श्  रही  है  वह  ज्यादा  दिन

 जलने  वाली  नही  है।  भाज  नही  तो  कल  यह
 खत्म  होगी  ।  और  जो  गरीब  लोग
 हैं  थे  बैठे  नहीं  रहेगे।  जो  हम  ने  कास्टी-
 ट्यूशनल  मैथड्स  अपनाये  हैं  श्रगर  उन  से
 हमारा  काम  न  चला  तो  लोग  दूसरा  मार्ग
 झख्त्यार  करेगे  ।  मगर  इन  बातो  से
 लोगो  में  झाज  उतनी  नाराजगी  नही  है
 जितनी  कि  एडमिनिस्ट्रेशन  से  है  में
 मानती  हू  कि  हमारे  प्लान  के  प्रति  लोगों
 मे  जितनी  दिलचस्पी  होनी  चाहिये  उतनी
 श्ाज  नही  है।  यह  भी  आझापको  मानना
 पड़ेगा  कि  यह  सब  एडमिनिस्ट्रेशन  मे  गडबडी
 की  वजह  से  है।  इस  वजह  से  लोग  झाज
 हमारे  खिलाफ  हो  रह  हैे।  थे  समझते
 नहीं  हैं  कि  जिसने  भी  आज  काम  हो  रहे  हैं
 उनके  लिये  ही  हो  रहे  है।  ये  समझते
 नही हैं  कि  में  जो  तालाब  बन  रहेहें,  ये  जो
 तास्खुक्स'  में  बेक  खुल  रहे  हैं,  उन  के
 फायदे  के  लिये  बन  रहेह  भौर  खुल  रहेहे।
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 हम  जब  उन  से  जा  कर  पूछते  हैं  तो  वे  बार
 बार  कहते  है  कि  भ्रशिकारियों  मे  यह  ज्यादती
 की  और  वह  ज्यादती  की।  शाज  हमें  भवि-
 कारियो  को  यह  बात  सिखानी  होगी  कि
 उन्हे  जो  कुछ  करना  है  उसे  उनकी  गुडविल
 हासिल  करके  ही  करना  है।  झधिकारियों  को
 चाहिये  कि  थे  लोगो  में  इस  भावना  को
 पैदा  करे  किवे  उसके  ही  सेवक  हैं  झौर  उसके
 हित  से  ही  काम  करना  उन  का  फर्जे  हे
 इस  तरह  यदि  किया  गया  तो  लोग  खुशी  खुक्षी
 पैसा  जो  उन  को  देना  है,  दे  देंगे,  भौर  पूरी
 सरहाना  भी  करेगे  ।

 इस  बारे  में  हमें  गम्भीरता  से  सोचना
 चाहिए  tv  में  मानती  हू  कि  भधिकाश  राज्य
 सरकारो  का  ऐसा  ही  अनुभव  है  कि  टैक्स
 क्लेक्दान  के  बारे  में  लोगो  को  ज्यादा  दिक्कत
 पड़ती  है  तो  उसके  बारे  में  कोई  जांच  कमेटी
 नियुक्त  की  जाय  ।  यह  बात  बिल्कुल  स्पष्ट
 है  कि  श्राज  जिस  तरह  काम  चल  रहा  है  भौर
 हमारा  ऐडमिनिस्ट्रेशन  काम  कर  रहा  है  प्रगर
 यह  सिलसिला  ऐसा  ही  चलता  रहा  तो  हमारा'
 सारा  काम  बिगड  जारेगा  और  हमारा  प्लान
 भी  भ्रागे  नहीं  बढ़  सकेगा  क्योकि  लोग  पैसा
 नही  देगे  और  श्रगर  पंसा  आपने
 उनसे  किसी  तरह  लेभी  लिया  तो
 बैता  तो  आपको  जरुर  मिल  जापेगा.
 लेकिन  वे  झपना  दिल  कभी  भी  नही  देगे  शौर
 जब  तक  लोगो  का  दिल  हमारे  साथ  नहीं
 होगा  सफलता  हमसे  दूर  रहेगी  ।  ध्रमीर  का
 दिल  तो  वेसे  ही  इन  टैब्सो  की  वजह  से  चिढ़ा
 हुआ  है  लेकिन  गरीब  भी  आज  तग  और  परेशान
 है  और  वह  भी  हमारे  ऐडमिनिस्ट्रेशन  से  तंग
 झाया  हुभा है  t  भाज  जो  हमें  द्वितीय  पंचवर्षीय
 योजना  के  झन्तर्गत  बडे  बड़े  काम  करने  हें,
 बाघ  ओर  प्राजेक्ट्स  बनाने  हैं,  जब  तक  लोगो
 का  दिल  मेहान  के  साथ  नही  होगा  तब  तक  कोई
 भी  काम  झागे  नही  बढ़  सकेगा  t  भाज  णो  हमें
 अपने  प्लांस  कौ  कामयाब  बनाने  के भन्दर
 कठिनाई  महसूस  होती  है  उसका  एक  मुख्य
 कारण  यह  है  कि  लोगों  का  दिल  उनके  साथ

 जुड़ा  हुआ  नहीं  हैं
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 फाइनेंस  डिपार्टमेंट  एक  ऐसा  डिपार्टमेंट
 है  जो  सारे  ऐडमिनिस्ट्रेशन  पर  काबू  रखता
 है  क्योंकि  सारे  कागजात  उसके  पास  पाते  हैं,
 सारी  स्कीमें  उनके  पास  पहुचती  है  भौर  उन
 स्कीमों  के  लिए  पैसा  भी  वही  सेक्शन  करता  है,
 वह  ऐसा  द्वार  है  जिए  से  कि  होकर  सबको
 निकलना  पडता  है  शौर  वह  द्वार  इतना  छोटा
 होता  है  कि  उसमें  से  निकलने  में  काफी  मुश्किल
 पेछा  आती  है  भौर  दूसरे  डिपार्टमेट्स  भी  तग
 झा  जाते  हैं  -  इस  के  सम्बन्ध  में  मेरा  भी  कुछ
 थोडा  भ्रनुभव  है  भोर  मे  चाहती  हु  कि  इस  पर
 विचार  करने  के  लिए  एक  कमेटी  की  नियुक्ति
 की  जाय

 हमने  सोचा  था  कि  स्वराज्य  मिलने  पर
 जब  शासने  की  बागडोर  हमारे  हाथो  मे  भायेगी
 तब  यह  सारा  ऐडमिनिस्ट्रेशन  सुधर  जायेगा
 झौर  बदल  जायेगा.  लेकिन  दुख  का  विषय  है
 कि  हमारी  बह  ग्राशा  पूरी  नही  हुई  शौर  वह
 सुधरने  के  बदले  दिन-पर-दिन  और  अधिक  रिजीड
 हो  रहा  है  7  उसमे  डायनामिज्म  नहीं  है  और
 जब  तक  वह  नही  ञ्रायेगी  तब  तक  कोई  भी  काम
 नही  बनेगा  ।  जहा  तक  हमारे  फाइनेंस  मिनिस्टर
 का  सम्बन्ध  है  में  जानती  हू  कि  वह  इस  देश  में
 समाजवादी  समाज  की  स्थापना  करना  चाहते
 है  श्रौर  श्रगर  उनकी  यह  इच्छा  पूरी  हो  जातो  है
 तो  उसमे  मुझे  खुशी  होगी  ।  कौन  ऐसा  श्रभागा
 इस  देश  में  होगा  कि  जो  गरीब  लोगो  की  तरक्की
 और  खुशहाली  को  देख  कर  खुश  न  होगा  |
 लेकिन  हमे  देखना  चाहिए  कि  क्‍या  हम  सही
 दिशा  की  ओर  बढ़  रहे  हे  भौर  इस  दस  वर्ष  के
 दौरान  हमने  कितनी  प्रगति  की  है।  मेरी  राय  में
 जितना  भागे  हमे  बढना  चाहिए  था  इस  ््से
 में  हम  नही  बढे  हे  ।  इधर  कुछ  समय  से  हम  देख
 रहे  हे  कि  हमारे  देश  में  कम्युनिज्म  की  ओर  हमारी
 जनता  ध्राक्षित  हो  रही  है  t  कम्युनिज्म  कोई
 लोगो  क,  बहुत  प्रिय  है  और  इसलिए  उसकी
 झोर  लिंचे  चले  जा  रहे  हे,  ऐसी  बात  नही  है
 बल्कि  यह  इस  कारण  है  कि  लोग  भाज  इस
 ऐडमिनिस्ट्रेशन  से  भोर  हमारे  ढग  से  प्रत्या-
 थिक  तगओआ॥  गये  है  t  हमें  सत्ता  के बल  पर
 यह  समझ  कर  मनमाने  ढग  से  नही  चलत  जाना

 चाहिए  कि  हम  जनता  से  टैक्स  धौर  पैसा  बसूल
 कर  ही  लेंगे  क्योकि  जैसा  मेंने  भापसे  पहले  कहा
 जनता  का  दिल  साथ  लेकर  हमें  चलना  होगा
 तभी  हमे  अपने  लक्ष्य  की  प्राप्ति  में  सफलता
 मिलेगी,  भाज  प्रजातत्र  के  युग  मे  हमारा  बैसा
 ह्याल  करके  चलना  ठीक  नहीं  होगा  और
 जनता  उसको  चुपचाप  बर्दादल  भी  नही  करेगी
 और  इस  तरह  हमारा  सब  काम  बिगड़  जा  येगा  t

 a  इस  सम्बन्ध  मे  मत्री  महोदय  से  प्रनुरोध
 करती  हू  कि  जो  टैक्स  गरीब  जनता  पर  पड  रहा
 है  उसमे  कुछ  कमी  करे  भर  साय  ही  वह  चीजें
 जो  कि  जनता  को  भुद्किल  झौर  परेशानी  में
 डालने  वाली  है  उनको  हटा  दें  ।  ऐसा  करने  में
 कुछ  कम  पैसा  मिले  तो  भी  कोई  हर्ज  नही  है

 भाज  तो  हम  देख  रहे  है  कि समाज  में  एक
 म्युचुएल  चीटिग  क्लब  सा  चल  रहा  है  जिसमें
 अधिकारी  वर्ग  लोगों  को  परेशान  करता  है
 ौर  जनता  तथा  व्यापारी  वग  भ्रषिकारियों
 को  बनाकर  टैक्स  इवेजन  करते  हे  भौर  यह  भाज
 सब  प्र  जाहिर  हैं  कि  प्रौनेस्टी  इज  नट  ए
 बर्चू  इन  बिजनेस  कम्युनिटी  |  यह  सब  गड़बड़
 हसीलिए  हो  रही  है  कि  हमारा  प्रशासन  ठीक
 ढ्ग  पर  तहीं  चल  रहा  है  और  जनता  उससे
 परेशान  हो  गई  है  |  कुछ  लोग  यह  कहते  सुने
 जाते  है  कि  ऐडमिनिस्ट्रेशन  तो  ऐसे  ही  होता  है
 पौर  यूण  के०  शरीर  यू०  एस०  ए०  मे  भी  ऐसे
 ही  चलता  है  और  वहा  लोग  इसे  बर्दाइत  कर
 रहे  हे  लेकिन  में  बतलाना  चाहती  हू  कि  हिन्दुस्तान
 की  जनता  इस  तरह  के  गलत  कग  से  चल  रहे
 ऐडमिनिस्ट्रेशन  को  बर्दाइत  नुह्दी  करेगी  और  हमें
 समय  रहते  उसमे  क्‍ग्रावश्यक  सुधार  कर  लेना
 चाहिए  ।

 कुछ  लोग  यह  शाक्षेप  करते  हे  कि  काग्रेस
 सत्ता  के  मोह  मे  है  पर  भ्रब  वह  जनता  की  सेवक
 नही  रही  है  लेकिन  मे  उनसे  सहमत  न  होते  हुए
 यह  बतलाना  चाहती  हू  कि  काग्रेस  आज  से
 नहीं  जब  से  उसका  जन्म  हुआ  है,  जनता  की
 सेवा  करती  भाई  है,  कर  रही  है  भौर  भागे  करती
 जायेगी  |  भाज  समय  हे  जब  हम  अझपले  उन
 सिद्धान्तो  भौर  ध्राददों  को  झमल  में  लायें  जिनको
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 [श्रीमती  जायबेन  शाही
 कि  हम  कॉग्रेस  वालों  ने  सदा  से  भ्रपने  सामने
 शक्‍्ला  है।  ग्राज  हमारी  सबसे  बड़ी  झावध्यकता
 मह  है  कि  यह  जो  प्रशासन  जनता  को  जंग  करता
 है,  उसमें  जो  खामियां,  गड़बड़ो  भौर  भ्रष्टाचार
 है  उसको  हम  दूर  करें  भौर  जब  हमारा
 शऐेडमिनिस्ट्रेशन  ठीक  हो  जायेगा  तब  जनता
 से  हमें  पूरा  सहयोग  मिलेगा  ।  झाज  हम
 देखते  है  कि  रिव्वतलोरी  चलतो  है  भौर
 श्ोरबाजारी  करने  वाले  या  शौर  किसी
 प्रकार  की  चोरी  करने  वाला  यदि  सम्बन्धित
 झधिकारी  की  जेब  में  पैसा  डाल  देता  है  तो
 सब  ठोक  हो  जाता  है।  सरकार  को  बड़ी
 गम्भीरता  के  साथ  अपने  प्रशासन  में  सुधार
 करने  के  लिये  सक्रिय  क़दम  उठाने  चाहियें
 क्योंकि  इसके  किये  बिना  हमारा  काम  आगे
 लने  वाला  नहीं  है  भौर  जनता  से  भो  पूरा
 सहयोग  मिलने  वाला  नहीं  है।  आज  देखने
 में  झाता  है  कि  ऐंडमिनिस्ट्रेशन  में  जो  नमृता
 का  भाव  होना  चाहिये  वहे  देखने  को  नहीं
 मिलता  है  श्रौर  जनता  को  अक्सर  उसके  बारे
 में  शिकघत  रहती  है  |  श्राज  प्रजातन्त्र
 के  यग  में  यह  बहुत  ज़रूरी  है  कि  हमारा
 ऐंडमिनिस्ट्रेशन  भ्रपना  पुराना  रवैस्या  बदले
 और  जनता  के  साथ  शिष्टता  श्रौर  नमृता
 से  पेश  जाये ।  में  समझतो  हु  कि  हमारा
 काम  झाज  ज्यादा  इसलिये  बिगड़ा  है  कि
 हमारे  ऐडमिनिस्ट्रेशन  में  वही  प्रानी  नौकरसाही
 की  मनोवृत्ति  विद्यमान  है  और  उन्होने  अपने
 को  बदलो  हुई  परिस्थिति  के  भ्रनुरूप  नहीं
 बनाया  है  पग्राज  हमें  इस  काम  को  हाथ
 में  लेना  चाहिये  और  ऐडमिनिस्ट्रेशन  में
 बिना  बिलम्ब  किये  सुधार  करना  चाहिये
 और  में  तो  समझतो  हूं  कि  जब  तक  उसमें
 सुधार  नही  होता  तब  तक  उन  पर  हमें  टैक्स
 लगाने  का  अधिकार  भी  नही  है।  यह  तथ
 बात  है  कि  अगर  झापने  इसको  नहीं  बदला
 ौर  जनता  के  झसन्तोष  को  दूर  नहीं  किया
 और  जनता  के  दिल  में  ऐडमिनिस्ट्रेशन  के
 प्रति  प्रेभ  भाव  नही  रहा  तो  प्रापको  पह  जो
 झड़ी  बड़ी  स्कीमें  बाघ  बांधने  भौर  प्रोजेक्ट्स

 बनाने  को  हैं,  सफल  नहीं  होंगी  झौर  जनता
 का  सहयोग  भापकों  नहीं  मिलेगा  t  हमें
 इस  दिएा  में  गम्भोरता  से  सोचता  चाहिये
 शौर  कोई  ऐसा  रास्ता  निकालना  चाहिये
 जिसमें  कि  हमें  जनता  का  पूर्ण  सहयोग  प्राप्त
 हो  और  हम  अपने  लक्ष्यों  को  प्राप्त  करने  में
 सफल  हों ।

 प्रध्यक्त  महोदय,  भापने  जो  मूुस्‍झे
 बोलने  का  भ्रवसर  दिया,  उसके  लिये  मैं
 श्राभारी  हूं  ।

 Shri  Khadilkar  (Ahmednagar):  Mr.
 Speaker,  Sir,  to  criticise  or  say  some~
 thing  about  the  Ministry  of  Finance
 in  general,  or  the  policies  pursued  by
 the  present  Finance  Minister  in  parti-
 cular,  in  a  short  time  at  my  disposal
 is  a  bit  too  difficult.  But.  at  the
 same  time,  I  shall  try  to  point  out  in
 what  way,  in  what  direction  we  should
 move,  how  far  the  present  policies  are
 in  a  correct  direction,  and  how  far
 they  are  falling  short  of  the  objec-
 tives  before  us.

 Our  Finance  Ministry  inherited  80
 long  the  tradition  of  conservatism  of
 British  Treasury  Benches.  And,  if
 I  may  say  so,  perhaps  an  innovation
 is  being  made,  a  little  spirit  of  ad-
 venture  is  seen  in  certain  announce-
 ments  made  by  the  present  Finance
 Minister,  and  there  is  a  sign  of  break
 with  that  tradition  And,  that  is  a
 welcome  sign.

 Because,  when  the  predecessor  of
 the  present  Finance  Minister  left
 office  a  certain  stage  of  development
 was  complete.  It  was  a  stage  of  pre-
 paration  for  the  next  Plan.  It  was
 not,  in  technical  terms,  a  Plan  as
 such.  Certain  policies  were  laid  down
 in  post-war  era  by  the  then  British
 rulers,  certain  post-war  schemes  were
 prepared,  later  on  they  were  rationa-
 lised,  certain  new  schemes  were  added
 and  a  Plan-frame  was  prepared  out
 of  it.  And,  naturally,  in  a  backward
 economy  like  our’s  a  ceriain  prepara-
 tion  was  necessary,  emphasis  on  fhe
 increase  of  agricultural  production
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 was  absolutely  essential  and  in  order
 to  bring  about  that  increase  some  irri-
 gation  schemes  and  other  works  or
 programmes  had  to  be  undertaken.

 But,  let  us  understand  one  thing  be-
 fore  we  criticise  the  policy  of  the
 present  Finance  Ministry  or  certain
 aspects  of  it.  He  has  taken  control
 of  the  Ministry  at  a  very  crucial
 period,  if  I  may  say  so  of  our  deve-
 lopment.  I  think  a  few  years  back,
 Professor  Maurice  Daub  was  in  India,
 and  while  talking  before  the  students
 of  the  Delhi  University,  said  that
 when  talking  about  Indian  economy
 he  could  compare,  in  some  respects,
 our  development  efforts  with  the
 Russian  efforts.  While  thus  compar-
 ing,  he  said  that  in  1928,  when  the
 crucial  decision  was  to  be  taken  in
 the  Soviet  Union,  when  the  backward
 agricultural  socrety  was  to  be  trans-
 formed  into  an  industrial  society,—it
 was  a  big,  momentous  decision—the
 moral  courage  and  support  of  the  en-
 tire  people  of  the  party  was  demand-
 ed.  Whatever  we  might  say  about  the
 later  developments  in  the  Soviet
 Union,  but  for  that  crucial  decision,
 Stalin  would  not  have  succeeded  in
 creating  an  industrial  base  in  Soviet
 society,—very  much  backward  like
 ours,  and  perhaps  in  several  ways
 more  backward  at  that  stage  than
 ours—so  as  to  create  a  powerful
 ‘weapon  and  create  an  economy  to  face
 the  onslaught  of  the  Fascists.  The
 present  period  of  Indian  economic
 development  is  comparable  to  that
 period  and  the  decision  taken  there;
 and  it  is  to  be  seen  how  far  our
 Finance  Ministry,  by  its  taxation
 policy,  its  fiscal  policies,  ig  going  to
 take  that  decision  or  going  to  retard
 progress,  or  going  to  meet  the  situa-
 tion  in  a  very  bold  manner  or  in  a
 faltering  manner.  That  is  to  be  seen
 from  its  policies  and  methods  of  im-
 plementation.  Of  course,  I  must  con-
 fess,  I  have  my  doubts.

 I  do  realise  that  so  far  as  the
 Finance  Minister  is  concerned,  he  has
 definitely  a  certain  latitude  to  lay
 down  the  policy,  but  the  social  and
 political  philosophy  of  the  Govern-
 ment  has  its  influence  when  he  is
 about  to  implement  it.  That  also
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 must  be  necessarily  affecting  the
 final  shape  of  it.

 Prefacing  my  remarks  wi  these
 words,  what  is  the  nature  of  pre- sent  economy  that  he  is  facing  or  we
 are  facing?  In  my  opinion,  our  eco-
 nomy  is  partly  controlled  and  partiy free  It  is  not  a  completely  control-
 led  authoritarian  economy  and  there
 are  inflationary  forces  and  an  attempt is  being  made  to  checkmate.  Or,  as  it
 is  now  termed,  it  is  a  sort  of  repress- ed  inflation  on  the  one  side  and  cre-
 dit  demand  on  the  other.  How  far
 the  policies  of  the  Finance  Ministér
 succeed  In  keeping  in  check  the  infla-
 tionary  forces  on  the  one  side  and
 meet  the  needs  of  investment  whe-
 ther  it  is  going  to  be  a  success  or  @
 failure—will  be  judged  from  hia  per-
 formance  in  this  field.  This  is  my first  submission.

 In  this  connection,  I  would  like  ‘to
 say  one  or  two  things.  The  Finance
 Minister  has  proposed  the  wealth  tax
 and  the  expenditure  tax,  and  in  one
 of  his  pronouncements  from  Madras—
 itd  remember  correctly—-he  has  pro-
 posed  the  abolition  of  rent,  the  pheno-
 menon  of  rent,  by  suggesting  that
 agricultural  income  should  be  taxed
 and  where  the  holding  is  very  small
 or  uneconomic  there  should  be  a  small
 quite  rent  or  a  user  rent,  whatever
 we  term  it.  That  was  also  a  very
 bold  suggestion  When  wealth  tax
 and  expenditure  tax  were  discussed,
 and  will  be  discussed,  every  time,  we
 quoted  Kaldor.  I  do  not  know  how
 far  has  been  borrowed  from  Kaldor,
 but,  at  the  same  time,  Kaldor  has  said
 that  about  Rs.  50  crores  are  collected
 from  land  revenue,  and  at  present
 hardly  one  per  cent.  pf  the  total  pro-
 duce  on  land  is  given  to  the  Govern-
 ment.  Of  course,  the  party  in  power
 looks  to  the  electorate.  The  most  im-
 portant  thing  is,  they  will  sacrifice
 anything  for  the  vote.  So,  it  is  very
 difficult  to  expect  from  the  party  in
 power  to  follow  a  particular  policy
 which  is  absolutely  necessary  and  in-
 cumbent  at  the  present  moment,  which
 would  definitely  help  the  social  trans-
 formation,  if  it  ig  pursued  very  boldly,
 But  I  am  afraid  such  a  directive  has
 not  been  issued.  So  far,  after  his
 speech,  nothing  hag  been  heard  about
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 it,  but  I  expected  the  Finance  Minis-
 to  issue  a  directive  to  the  State

 vernfhents  to  raise  at  least  Rs.  50
 crores  more,  by  taxing  net  produce  in
 a  graded  manner  like  an  income-tax.

 Shri  P.  R.  Patel  (Mehsana):  Who
 told  you?

 Shri  Khadilkar:  I  am  quoting  from
 Kaldor.

 Shri  P.  R.  Patel:  You  don't  know.
 विषाद  Khadilkar:  My  hon.  friend,  of

 course,  must  have  a  great  love  for
 the  peasantry.  Equally  I  have,  but
 the  present  condition  of  the  peasantry
 ig  such  that  if  we  want  to  reform  or
 transform  it  and  transform  our  so-
 ciety,  it  is  not  by  paying  lip-service  tq
 socialism  in  season  and  out  of  season
 and  by  saying  that  we  are  socialists,
 we  can  achieve  anything.  We  must
 define  our  policies  and  put  them  in
 concrete  terms  When  the  definition
 is  to  be  given,  every  time  you  will
 say,  “Oh,  we  are  for  the  peasantry.”
 How  we  are  going  to  change  his  lot
 for  the  better?  When  we  are  sug-
 gesting  that  the  phenomenon  of  rent
 can  be  driven  out  from  the  peasant
 economy,—of  course,  I  am  not  sug-
 gesting  that  rent  should  be  squander-
 ed  away,  but  that  it  should  be  plough-
 ed  back  or  channelled  for  productive
 purposes—the  taxation  measures  have
 to  be  looked  into,  and  a  directive
 should  be  issued  to  the  States  to
 collect  land  revenue  or  land  tax  in
 the  manner  he  has  suggested.  The
 wealth  tax—with  whatever  drawbacks
 it  has  emerged  from  the  Select  Com-
 mittee—or  for  that  matter  the  expen-
 diture  tax  are  bold  measures.  The
 very  fact  that  these  measures  will  be
 put  on  the  statute-book  and  will  be
 implemented  doeg  not  mean  that  they
 cannot  be  modified.  They  can  be
 modifed  later  more  stringently  as
 necessity  demands.  I  would  suggest,
 in  the  same  way,  that  in  order  to
 rationalise—that  is  the  phrase  used  by
 the  Finance  Minister—our  tax  struc-
 ture,  he  should  issue  a  directive  to  the
 States  to  collect  land  tax  and  collect
 it  In  the  manner  he  has  suggested,  80
 that  the  problems  of  racx-renting  will
 automatically  disappear  ang  the  pro-
 duction  of  agriculture  will  definitely

 increase,  for,  taxation  and  production
 will  go  together.

 The  suggestion  of  taxing  produce  of
 land  which  was  made  by  him,  is  a
 very  good  one.  But  like  his  similar
 pronouncements  concerning  other
 things,  T  am  afraid,  will  not  be  carried
 out,  Because,  the  other  day,  we  were
 told  that  he  has  issued  directives
 through  the  Reserve  Bank  to  the
 banking  institutions,  that  no  advances
 will  be  made  against  foodgrains  oF
 such  essential  commodities.  What  is
 the  result?  We  have  got  the  figures
 in  the  press  today.  We  know  what
 has  happened?  In  fact,  I  do  not  want
 to  waste  my  time  in  quoting  figures,
 put  I  will  just  mention  a  few,  giving
 the  picture  of  some  advances  by  the
 bank.  Mr.  Iengar,  the  Governor  of
 the  Reserve  Bank  stated  that  on
 July,  i2th,  1957,  their  level  was
 Rs.  904  crores;  that  on  August  2nd,
 the  amount  was  Rs.  883-5  crores  and
 on  August  9th,  it  was  Rs.  882  crores.
 This  shows  how  slightly  the  advances
 were  checked.  What  is  the  result?
 The  phenomenon  of  rising  prices  re-
 mains  unchecked.  As  I  said  earlier,
 in  this  mixed—-I  do  not  use  that  word
 mixed—because  it  does  not  correctly
 represent,.

 Shri  T.  T.  Krishnamachari:  May  I
 inform  my  hon  friend  that  the
 directive  was  largely  intended  against
 advances  on  foodgrains.  Not  that  I
 say  that  those  advances  have  come
 down  to  any  appreciable  extent,  but
 it  is  not  directed  against  advances  in
 general,

 Shri  Khadilkar:  I  correct  myself.
 But,  as  I  said  earlier,  in  this  process
 of  repressed  inflation  on  the  ane  side,
 the  real  wages  or  the  earnings  of  the
 lower  income-group  should  not  be
 affected,  and  the  adverse  effect  of
 inflation  to  the  greatest  profit  of  the
 upper  income-group  should  not  go  to
 that  section.  Has  he  succeeded  in
 bringing  that  about?  It  is  a  very
 delicate  task.  He  will  have  to  con-
 sider  it.  In  a  backward  economy,  in
 this  peculiar  mixed  economy—I  am
 not  using  the  expression  in  the  nor-

 mal  sense,  but  in  the  sense  that  the
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 ecohomy  is  partly  controlled  and

 (an  recanstruct  the  seciety  in  a  de-
 moctatic  and  sociglistic  way.  That
 bas  not  been  done.  This  is  the  great-
 est  failure  of  his  policy.

 34  tars.
 ‘When  I  touch  banking,  we  will  have

 to  consider  what  is  the  structure  the
 Finance  Minister  wants  to  huild  up.
 Let  him  say,  because  if  he  wants  to
 develop  a  banking  structure  like  the

 British,  we  have  five  big  commercial
 banks  here  and  the  other  banks  have
 not  had  any  voice  in  the  economy
 of  the  country.  Recently  we  have
 ‘observed  that  all  these  commercial
 banks  have  got  the  utmost  advant-
 age  and  are  working  to  the  detri-
 ment  of  the  regional  banking  institu-
 tions.  Because  of  the  difference  in
 the  bank  rate  in  Britain  and  India—
 in  Britain  it  is  54  per  cent,  here  we
 have  got  4  per  cent—they  are  taking
 advantage  of  this  position  and  invit-
 ing  money  for  short  term  and  compet-
 ing  with  other  banks  on  unequal
 basis,  offering  better  terms.  In  this
 manner,  the  regional  banks  that  real-
 ly  serve  the  needs  of  the  people  are
 being  weakened  to  that  extent.  There-
 fore,  I  would  hke  to  know  from  the
 Finance  Minister  what  type  of  bank-
 ing  structure  he  visualises.

 I  am  not  one  of  those  who,  looking
 to  the  experience  of  the  Insurance
 Corporation—I  will  come  to  that
 later  on—say  that  you  should  imme-
 diately  nationalise  the  whole  bank-
 ing  structure,  because  the  point  is
 at  this  stage  if  yqu  nationalise  them,
 you  have  not  got  that  business  man-
 @gement  at  your  disposal  ‘You  just
 buregucratise  it;  it  does  not  serve  the
 purposes  or  the  needs  of  the  people
 or  the  needs  of  a  growing  economy.
 But  at  the  same  time,  there  should
 Be  a  certain  amount  of  rigid  control,
 as  it  is  said  in  the  newspapers  that
 fhe  relationship  of  the  clients  of  the
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 bank  and  the  banker  is  governed  not
 by  the  directive  of  the  Reserve  Bank.
 Therefore,  a  very  rigid  control  on  the
 commercial  banking  is  desirable.
 This  is  my  humble  submission.

 From  my  little  experience,  I  know
 that  there  is  a  small  bank  in  Maha-
 rashtra,  covering  the  Marathi  area,
 known  as  the  Maharashtra  Bank.  It
 is  a  good  institution,  but  when  the
 question  of  Refinance  Corporation  is
 there,  only  5  banks,  if  I  mistake  not,
 will  get  that  advantage  and  these
 smaller  banks  are  left  out.  In  that
 manner,  the  policy  regarding  bank-
 ing  is  going  ६0  strengthen  the  big
 banks  of  India  like  the  Bank  of
 Baroda,  the  Bank  of  India,  the  Birla
 Bank  or  the  Central  Bank,  which  are
 big  commercial  banks,  in  such  a  man-
 ner  that  even  with  the  local  indus-
 trial  initiative,  people  will  have  to
 depend  on  such  big  banks,  which  are
 being  given  these  facilities.  There-
 fore,  I  would  suggest  to  the  Finance
 Minister  that  so  far  as  the  Refinance
 Corporation  is  concerned,  this  restric-
 tion  should  be  done  away  with.  In
 the  pattern  of  banking  development
 in  this  country,  if  you  want  to  mop
 up  more  deposits,  with  certain  local
 initiative  which  is  absolutely  essen-
 tial,  these  banking  institutions  wnhich
 serve  the  needs  of  the  people  in  the
 region  and  which  are  working  on  a
 very  sound  basis,  should  be  given
 greater  facilities,  along  with  the
 State  Bank,  which  is  suppased  to  meet
 the  needs  of  the  rural  people  for  their
 credit  and  other  purposes.  Medium-
 term  loans  that  are  required  for
 small  industrial  enterprises  should  be
 given  through  these  banking  institu-
 tions.  As  I  said  the  other  day,  our
 economy  today  is  such  that  the  initial
 initiative  is  more  and  more  with  the
 well-established  monopoly  houses  and
 nobody  can  make  any  small  indus-
 trial  adventure  anywhere;  no  initie-
 tive  is  left  in  their  hands.  In  order
 to  avoid  this  phenomenon,  I  would
 suggest  that  these  regional  banking
 institutions,  which  are  sound  con-
 cerns,  must  be  given  all  facilities  and
 their  position  must  he  strengthened
 This  ig  my  second  submission.
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 Regarding  insurance,  we  are  some-

 times  carried  away  by  slogans  and
 we  thought  that  nationalisation  would
 solve  the  problem,  and  it  would  mop
 up  small  savings.  Certainly  it  was  a
 good  and  progressive  measure.  But
 after  all,  we  must  benefit  by  experi-
 ence.  What  has  happened?  During
 the  last  year,  about  Rs,  70  crores  of
 business  the  Life  Insurance  Cgrpora-
 tion  has  lost.  Why?  The  funda-
 mental  thing  is  this,  You  wanted  to
 control  their  funds,  but  in  insurance,
 monetary  contro]  is  one  aspect  and
 field  business  is  another.  Those  who
 were  interested  in  creating  that  busi-
 ness  used  to  take  advantage  of  mar-
 riage  ceremonies,  other  social  events
 etc,,  to  canvass  business  because  there
 is  no  insurance  consciousness  even
 now;  it  has  not  reached  the  village
 level.  Insurance  business  was  much
 more  personal  in  that  sense  and  in
 that  way  they  used  to  bring  more
 and  more  business  and  mop  up  small
 savings.  That  is  not  functioning  now.
 Who  cares  whether  business  grows  or
 not?  We  are  only  looking  at  the
 Corporation.  We  must  look  and  see
 what  are  the  results  of  nationali-
 sation.

 Therefore,  my  submission  here  is,
 so  tar  as  the  Life  Insurance  Corpora-
 tion  is  concerned,  already  you  have
 nationalised  it  There  is  a  Bill  com-
 ing,  giving  a  little  latitude  to  the
 agents.  But  some  machinery  will
 have  to  be  found  out  region-wise,
 where  people  will  be  approached  in
 a  proper  manner  and  in  a  proper
 spirit.  If  that  is  done,  even  small
 men  will  participate.  Just  some
 advertisements  about  Janata  policies
 will  not  do.  This  is  not  a  country
 where  just  advertising  Janata  policies
 and  saying  “Your  future  is  assured”
 will  encourage  saving  by  way  of
 insurance.  Certain  personal  contacts
 have  got  to  be  established.  There-
 fore,  some  such  organisation  will  have
 to  be  developed.

 When  we  study  the  insurance
 development,  what  do  we  find?  With

 -my  limited  experience,  I  know,  for
 instance,  there  was  an  institution  in
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 Maharashtra,  known  as  the  Western.
 India  Insurance  Company,  started  oni
 @  sacrificial  basis.  The  expense  ratio
 was  very  small,  almost  negligible.  I
 would  like  to  ask  the  Finance  Minis-
 of  the  Insurance  Finance  Corporation.
 In  his  reply,  of  course,  he  will  give
 me  some  figure.  But,  when  all  these
 companies  were  nationalised,  the
 gravest  injustice  has  .been  done  to
 these  institutions,  which  were  started
 and  reared  up,  built  up,  on  the  basis
 of  sacrifice.  We  have  a  tradition  of
 sacrifice  in  Maharashtra,  but  unfortu-
 nately,  those  who  are  brought  up  in
 the  metropolitan  cities  like  Bombay
 have  very  little  regard  for  this  tradi-
 tion.  There  the  emoluments  were
 much  higher  and  in  the  Insurance
 Corporation,  the  gradations  have  been.
 fixed  without  looking  to  the  merits  or
 the  past  sacrifices  of  the  employees,
 because  there  was  a  certain  amoun  it
 of  nepotism  and  personal  relation-
 ship,  doing  some  favour,  etc.  The
 grades  were  fixed  taking  into  con-
 sideration  work  put  in  by  the
 employees  in  upper  grades  or  their
 integrity,  as  we  could  say  about  the
 Western  India  Insurance  Company.

 There  was  a  commission  appointed,
 the  Lall  Commission,  to  go  into  the
 matter  of  gradation.  Grave  injustice
 has  been  done  to  good  insurance  peo-
 ple,  who  have  been  put  at  the  lower
 rung  and  who  have  been  ill-treated.
 So,  this  injustice,  so  far  as  insurance
 is  concerned,  needs  to  be  removed.

 While  pleading  for  the  removal  of
 this  organisational  injustice,  I  would
 like  to  make  another  suggestion.  As
 I  said  earlier,  the  insurance  institu-
 tions  were  reared  up  and  whatever
 finances  they  gathered,  they  were
 invested  in  the  local  area.  Naturally,
 people  in  that  area  always  expected
 that  this  insurance  firm  that  I  am
 supporting  will,  in  the  long  run,  put
 that  money  in  that  area.  With  this
 gigantic  Corporation  standing,  the
 regional  aspect  of  development  as
 well  as  investment  is  completely  lost
 sight  of.  Therefore,  I  would  suggest
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 that  some  such  incentive  should  be
 given  to  those  who  work  in  that  par-
 dicular  field  that  a  certain  percentage
 ~will  be  re-invested  in  industry  or  in
 gome  other  way  in  that  particular
 region.  That  modification  is  absolutely
 essential.

 In  the  end,  I  would  again  repeat
 wha  I  said  earlier,  that  in  the  pre-
 sent  pattern  of  Indian  economy,  if  at
 all  our  efforts  are  to  succeed,  we  will
 have  to  pay  the  price  for  it.  I  am
 not  one  of  those  who  say  and  criticise
 that  taxation  is  putting  a  greater  bur-
 den.  But,  pfiorities  must  be  fixed.
 Taxation  is  inevitable.  A  certain  rise
 in  prices  is  also  inevitable.  It  can-
 not  be  avoided  if  you  want  develop-
 ment.  This  must  be  clearly  under-
 stood.  Fixing  of  priority  and  sacrifice
 is  very  important.  Fortunately  for
 our  Finance  Minister,  the  interna-
 tional  reputation  of  the  rupee  is  very
 high.  Where  he  finds  that  taxation
 is  insufficient  to  meet  the  needs,  he
 is  pursuing  a  policy  of  beg,  borrow
 or  steal.  By  inflation,  I  say,  he  is
 skilfully  stealing.

 An  Hon.  Member:  He  is  not  steal-
 ing.

 Shri  Khadilkar:  By  inflation,  I  said.
 Borrowing  is  going  on.  I  do  not  know
 how  far  his  mission  abroad  will  suc-
 ceed.  Though  internally,  certain
 measures  have  been  taken  towards
 financial  progress,  externally,  the
 economic  policy  of  cold  war  is  domi-
 nating  the  atmosphere.  That  also  I
 cannot  forget.  In  this  context,  there-
 fore,  what  I  would  like  to  state  is
 that  in  the  present  structure  of  our
 developing  economy  and  repressed
 inflation,  as  I  said,  a  small  sector
 which  is  immune  from  market  mech-
 anism  must  be  built  up.  No  attempt
 has  been  made  in  that  direction.  The
 banking  structure  must  be  rigidly
 controlled.  There  should  be  strict
 control  on  banking,  credit  and  invest-
 ment.  And,  lastly,  the  Insurance  Cor-
 poration  will  have  to  devise  ways
 and  means  to  mop  up  small  savings
 in  such  a  manner  that  ultimately  the
 business  that  was  lost  this  year  may
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 be  regained  soon  at  the  lowest  ex-
 pense  ratio.
 4.5  hrs.

 (Mr.  Depury-Speaker  in  the  Chair]
 Shri  Naldurgker  (Osmanabad):

 Mr.  Deputy-Speaker,  I  rise  to  sup-
 port  the  Demands  of  the  Finance
 Ministry.  Some  dormant  criticisms
 and  castigations  have  been  levelled
 against  the  Government  through  cut
 motions  and  through  speeches  deliver-
 ed  on  the  floor  of  the  House.  There
 are  general  allegations  monotonous
 against  the  Government  that  they  are
 rather  loath  in  paying  attention  to  or
 are  indifferent  towards  the  general
 interests  of  the  public,  and  ameliora-
 tion  of  the  common  man,  and  als»  that
 they  are  deliberately  slow  in  pro-
 gressing  towards  socialism.  With
 great  respect,  I  submit  that  among
 the  half  a  dozen  countries  which  have
 attained  Independence  during  last
 decade,  our  country  is  the  first  to
 recognise  the  dignity  and  status  of
 the  proletarian  classes  and  also  adopt
 socialism  as  the  ideal  goal  for  the
 welfare  of  the  community  as  a  whole.
 Therefore,  these  allegations  are  quite
 unfounded.  I  admit  that,  with  the
 growing  population,  and  with  chang-
 ed  circumstances,  our  needs  also  are
 great.  The  thoughtless  addition  of
 population  every  year,  which  is
 nothing  but  the  outcome  of  the  in-
 fatuated,  problamatic  emotions,  is
 responsible  for  making  all  the  ques-
 tions  of  our  country  complhcated
 and  troublesome.  I  am  proud  to  state
 that  our  Government  have  success-
 fully  shot  their  way  to  progress
 amidst  adverse  circumstances,  natural
 calamities  and  agonies  of  partition.
 With  goal  of  socialization  in  view
 various  enactments  have  been  passed,
 various  schemes  have  been  formulated
 and  various  programmes  have  been
 chalked  out.  A  detailed  reference  to
 these  programmes  and  these  enact-
 ments  will  be  merely  a  waste  of  the
 valuable  time  of  the  House  as  suffi-\,
 cient  discussions  have  already  taken
 place  on  those  points.

 Our  Finance  Minister  has  been
 charged  as  indulging  in  academic
 finance  rather  than  a  planned  one,  I
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 submit,  this  allegation  also  is  not  true.
 India  is  a  country  with  a  low  per
 capita  income  and  an  undeveloped

 my.  The  rea  is  that  the  full
 amount  of  available  power  and  re-
 sources  are  not  utilised  or  exploited.
 The  Indian  economy  is  predominant-
 ly  based  on  agriculture  as  half  of  the
 national  income  is  derived  from
 agricultural  sources.  Another  feature
 of  this  economy  is  that  the  proportion
 of  investment  towards  national  in-
 come  is  very  low.  Up  to  1958,  पर
 investment  was  not  more  than  6:8
 per  cent.  This  is  a  very  small  pro-
 portion  in  an  advanced  economy.  But,
 in  spite  of  that,  our  economy  has  made
 very  commendable  progress.

 At  the  time  of  the  introduction  of
 the  First  Five  Year  Plan,  it  was  ex-
 pected  that  the  national  income
 would  increase  by  ll  per  cent  and
 per  capita  income  would  rise  by  §  to
 है  per  cent.  But,  at  the  end  of  the
 First  Five  Year  Plan,  there  was  an
 increase  of  8  per  cent  in  national  in-
 come  and  l]  per  cent  in  per  capita
 income.  I  want  to  quote  some  figures
 of  1948-49  and  1954-55.  Agricultural
 income  in  1948-49  was  Rs.  4,250  crores.
 In  ‘1954-55,  it  was  Rs.  4,580  crores.
 The  income  from  mining,  manufac-
 tures  and  small  enterprises  was
 Res.  ,480  crores  in  1948-49  and  Rs.  1,840
 crores  in  1954-58.  The  figure  for  com-
 merce,  transport,  communications,
 banking  etc.  in  1948-49  was  Rs.  1,600
 crores  and  in  1954-55,  Rs.  1,830.
 Other  services  and  professions  like
 Government  services,  home  property
 etc.  accounted  for  Rs.  1,340  crores  in
 1948-49  and  Rs.  1,660  crores  in  1954-
 36.  After  deducting  the  earned  in-
 come  remitted  abroad,  the  net
 national  income  in  1948-49  was  Res.
 8,650  crores  and  in  1954-55,  Rs  9,919
 crores.  At  the  time  of  the  introduction
 of  the  First  Plan,  the  national  income
 in  ‘1950-81  was  Rs.  9,I0  crores  and  at
 the  end  of  the  Plan  the  national  in-
 edme  is  Rs.  10,800  crores.  So  there
 is  a  substantial  increase  of  Rs.  1,690
 crores,  that  is  to  say,  ६१8  per  cent,  in
 the  national  income.  The  per  capite
 fmcome  tr  950-51,  was  Rs.  253  and
 at  the  end  of  the  First  Plan  it  was
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 Rs.  281,  that  is  to  say,  there  was.
 an  increase  of  il  per  cent.

 A
 From  this  it  is  evident  that  these

 are  not  academic  finance  but  they  are
 sound  finance  and  there  is  a  sub-
 stantial  increase  in  per  capita  income
 as  well  as  national  income.  There-
 fore,  planning  does  not  mean  only
 development  of  resources.  Planning
 connotes  some  other  meaning.  Defin-
 ing  planning  as  development  of
 resources  would  mean  defining  it  in
 a  rather  narrow  technical  sense.
 According  ‘to  my  opinion,  planning
 means  the  harmonious  development
 of  all  the  intellectual,  moral  and
 aesthetic  faculties,  which  can  be  uti-
 lized  for  building  up  the  institutional
 framework  adequate  to  our  aspira-
 trons  and  our  ambitions.  That  will
 be  the  proper  definition  of  the  plan-
 ning  and  therefore  I  am  satisfied  that
 this  is  the  view  of  the  Government.

 I  have  heard  several  criticisms  that
 are  levelled  against  the  Government
 that  they  are  anti-social  and  that
 they  are  pro-capitalisis.  I  think  all
 these  criticisms  are  baseless.  To
 those  who  criticise  the  Government  as
 being  pro-capitalist  I  want  to  quote
 article  0  of  the  Chinese  Constitution..
 Article  30  reads:

 “The  State  protects  the  right  of
 capitalists  to  own  means  of  pto-
 duction  and  other  capital  accord-
 ing  to  law.”

 The  policy  of  the  State  towards
 capitalists’  industry  and  commerce  is
 to  use,  restrict  and  transform  them.
 The  State  nidkes  use  of  the  posftive
 sides  of  the  capitalists’  industry  and
 commerce,  which  are  beneficial  to.
 rational  welfare  and  people’s  Aveli-
 hood,  restricts  their  negative  side
 which  are  not  beneficial  to  national
 welfare  and  the  people’s  livelihood,
 encourages  arid  guides  their  tramns-
 formation  into  various  forms  of  State’s

 does  by  megns  of  cotitrol
 by  administrative  organs  of  State.
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 While  it  is  stated  that  all  the  capi-
 talists  are  to  be  absorbed  by  the
 machinery  of  the  State  ownership,  the
 capitahem  still  exists  in  China.  It  ७
 actually  a  part  of  the  economic  struc-
 ture  of  the  country.

 Now  I  want  to  refer  to  some  of  the
 enactments  that  have  been  passed  by
 this  Parhament.  There  are  the
 Wealth  Tax  Bill  and  the  Expenditure
 Tax  Bill.  All  these  measures  show
 that  Government  is  going  towaras
 socialism  and  it  Is  not  pro-capitaist
 Yesterday,  one  of  the  hon  Members
 criticised  the  prohibition  policy  of  the
 Government  He  wanted  us  to  scrap
 the  prohibition  policy  With  great  Tes-
 pect  I  would  submit  that
 m  the  domain  of  social  wel-
 fare  prohibition  is  one  of  the
 Principal  policies  of  &  demo-
 cratic  State  The  Constitution  also
 enjoins  on  us  the  duty  of  bringing
 about  complete  prohibition  in  all  the
 States  of  the  country  On  3lst  March
 956  this  House  passed  a_  resolution
 and  that  resolution  stated  that  proh:-
 bition  38  an  imtegral  part  of  the  Se-
 cond  Plan  This  House  also  recom-
 mended  various  schemes  and  recom-
 mendations  for  bringing  about  proh:-
 bition  within  the  whole  country  as
 early  as  possible  So,  as  far  as  pro-
 hibition  is  concefned,  we  have  taken
 oath  m  this  House  that  we  will  be
 true  to  the  provisions  of  the  Constatu-
 tion  and,  therefore,  as  far  as  the  pro-
 visions  of  the  Constitution  are  con-
 cerned,  it  is  our  duty  to  implement,  to
 execute,  each  and  every  one  of  those
 provisions  of  the  Constitution.  There-
 fore,  prohibition  35  quite  essential.  Of
 course,  it  has  been  introduced  by  Acts
 in  various  States  Now  in  82  8  per
 cent  of  the  total  area  there  is  prohr-
 bition,  that  35,  nearly  45  per  cent  of
 the  population  have  been  brought
 under  the  operation  of  the  prohibition
 law

 It  is  also  important  to  note  that  the
 l  of  Economic  and  Sociology,

 University  of  Bombay,  conducted  &
 stitvey  of  the  family  budgets  of  ad-
 dicts  ahi  ndn-addicts  in  1950.  I  shall
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 quote  some  of  the  figures  as  they  will
 be  interesting.

 a  /०
 Addicts  addicts

 Food  2%  26%
 Bidi,  pan  20%  8%
 Clothing  4%  14%
 Mascellaneous  8%  20%

 From  this  70  will  be  evident  that  the
 expenditure  of  addicts  on  alcoholic
 consumption  impinges  on  their
 material  items  such  as  food.  A  simi-
 lar  survey  conducted  in  Madras  in
 1936-37,  also  brought  us  to  the  same
 conclusion,  i.e,  thatif  amanis  addict-
 ed  to  alcoho],  his  expenditure  on
 consumption  of  quar  is  more  than
 that  of  other  items  that  are  necessary
 for  better  hving  Again,  the  Prohi-
 bition  Enquiry  Committee,  which  con-
 ducted  a  survey  in  1945-46,  has  report-
 ed  that  the  per  ८०7४4  expenditure  on
 consumption  of  liquor  was  Rs  308
 ageinst  the  estimated  per  capita  na-
 tional  income  of  Rs  65  So  I  would
 submit  that  the  prohibition  program-
 me  of  the  Government  has  been  quite
 successful  I  have  personal  experience
 of  some  families  in  my  own  town.
 Some  members  of  these  tamiles  had
 gone  to  Sholapur  as  labourers.  They
 were  addicted  to  hquor  They  were
 involved  in  heavy  debts  and  they wanted  to  sell  their  property  to  clear
 off  the  debts  Now,  due  te  some  pro-
 visions  in  the  tenancy  lew,  they  could
 not  alienate  their  property  without  the
 permission  of  the  Cellector  and  the
 Collector  could  not  grant  permiston
 in  view  of  some  of  the  statutory  pro~
 visions  Afterwards,  as  the  prohibition
 was  already  introduced  in  Sholapur
 and  Bombay  their  position  improved.
 They  got  redemption  from  all  liabili-
 ties  for  payment  of  debts  and  they
 have  made  substantial  savings  in  the
 banks  Now  some  of  them  have  re-
 turned  to  their  homeland  and  dre
 looking  after  their  properties.  8s,
 we  see  that  in  all  matters  of  the  ecs-
 nomy  the  country  has  made  mibstan-
 tial  progress.

 Sir,  Socialism  i3  not  new  to  our”
 otferital  ideology  Even  under  monar chial  rule  in  ancient  times,  the  ad-
 ministration  followed  or  observed  the
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 rules  of  socialism  and  the  principles
 of  the  amelioration  of  the  common
 man.  Even  our  religious  and  ethical
 principles  have  been  quite  clear  on
 this  point.  We  have  to  follow  the
 principles  followed  by  our  great  lea-
 ders  like  Lokamanya  Tilak  and
 Mahatma  Gandhi.  Therefore,  we
 want  that  socialism  which  is  suited
 to  our  own  condition  and  our  own
 ideology.  We  do  not  want  that  so-
 cialism  planted  on  foreign  soil  and  to
 be  transplanted  here.

 Shri  Bimal  Ghose  (Barrackpore):
 The  few  brief  minutes  you  have  allot-
 ted  to  me  I  would  hke  #  devote  to
 saying  a  few  words  on  the  working
 of  the  Life  Insurance  Corporation  and
 particularly  its  investment  policy.

 I  do  not  take  a  very  alarming  view
 of  the  serious  fall  23  life  imsurance
 business  in  1956.  For  one  thing  it  was
 known  that  there  would  be  serious
 dislocation  following  nationalisation,
 for  another,  the  Life  Insurance  Cor-
 poration  itself  was  not  responsible  for
 the  business  during  the  whole  of  1956.
 It  came  into  existence  only  in  Septem-
 ber,  1956,  We  have  to  wait  for  a
 year  more  and  see  how  the  Corpora-
 tion  functions  I  shall  not  be  surpris-
 ed  if  during  the  first  year  of  its  life
 business  should  be  lower  than  in  954
 or  1955,  but  if  even  after  that  the  Cor-
 poration  does  not  pick  up,  there
 would  be  serious  cause  for  alarm.

 Incidentally  the  attempt  to  com-
 pare  in  an  official  press  note  the
 business  of  956  with  that  of  953  and
 saying  that  it  was  not  less  than  that
 of  958  was,  in  the  context  of  the
 business  in  3954  and  i955,  rather
 naive.

 T  shall  not  be  doing  my  duty  if  I  do
 aot  say  that  the  service  rendered  by
 the  Corporation  has  deteriorated  after
 nationalisation.  There  is  longer  time
 taken  for  replying  to  letters,  for  ad-
 justment  of  premia  or  for  granting  of
 Joan.  It  is  necessary  that  the  Corpo-
 ration  should  be  asked  to  give  very
 verious  thought  to  these  matter.
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 Shri  Dange  paid  a  very  handsome
 tribute  to  the  Finance  Minister  for
 the  manner  in  which  he  had  settled
 the  dispute  with  the  workers  in  the
 insurance  business,  but  there  is  a  lot
 of  discontent  among  the  field  workers,
 and  the  field  workers  are  the  back-
 bone  of  life  surance  business.  I  hope
 the  hon.  Minister  will  act  as  expedi-
 tiously  as  he  had  done  in  the  other
 matter  and  bring  about  contentment
 among  the  field  workers  so  that  busi-«
 ness  may  not  suffer.  But  as  I  saia
 it  is  the  investment  policy  on  which
 I  would  hke  to  concentrate  attention.

 With  regard  to  the  investment  poli-
 cy,  when  the  business  was  nationalised
 the  former  Finance  Minister  gave  the
 assurance  that  proportionate  invest-
 ment  in  the  various  types  of  assets
 would  not  be  affected,  but  we  found
 that  after  nationalisation  investment
 in  mortgage  loans  was  banned  or  pro-
 hibited,  and  that  was  a  scrious  hard-
 ship  caused  particularly  to  the  middle
 class  people  who  borrow  money  from
 insurance  companies  to  build  their
 dwelling  houses.  I  do  not  know  why
 all  fresh  investment  in  mortgage  loans
 was  stopped  just  after  nationalisation.
 I  do  not  know  if  Government  have
 issued  any  direction  or  directive  to  the
 Corporation  as  to  how  its  mvestment
 should  be  guided,  as  to  what  its  in-
 vestment  policy  should  be.  Some
 time  ago  the  hon.  Finance  Minister
 stated  that  he  wanted  to  set  up  a
 commuttee  for  the  purpose  of  guiding
 the  Corporation  as  to  how  its  funds
 should  be  invested.  I  should  hke  to
 know  whether  anything  has  been
 done  in  that  matter.

 We  know  that  after  this  Budget
 was  introduced  in  this  House  and
 there  was  a  serious  and  heavy  fall  in
 the  prices  of  shares  in  the  stock
 exchanges  the  Life  Insurance  Cor-
 poration  intervened  in  the  market  and
 bought  heavily.  It  was  probably
 necessary  that  to  maintain  the  life  af
 the  stock  exchanges  the  Corporation
 should  intervene.  Probably  without
 that  intervention  the  stock  exchanges
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 might  have  collapsed.  The  loss  sus-
 tained  has  been  estimated  at  over
 Rs.  200  crores.  But  what  I  would  like
 to  know  is  whether  it  ia  the  intention
 of  the  Government  that  they  should
 engage  in  open  market  operations  in
 equities  through  the  medium  of  the
 Corporation,  that  whenever  the  prices
 of  equities  are  likely  to  fall,  insur-
 ance  funds  will  be  utilised  to  main-
 tain  the  stock  exchanges  in  some  sort
 of  stability.  As  a  matter  of  fact,  we
 find  that  even  the  stock  exchanges
 today,  which  are  the  symbol  of  the
 private  sector,  depend  upon  the  Gov-
 ernment  for  their  very  life,  because
 without  the  functioning  of  the  Cor-
 poration  or  the  investment  made  by
 it  in  the  money  market,  the  stock
 exchanges  would  have  collapsed.

 Thirdly,  I  should  lke  to  know  from
 the  hon.  Minister  the  proportion  of
 the  funds  of  the  Corporation  invested
 through  the  different  stock  exchanges,
 particularly  through  Bombay,  Madras
 and  Calcutta.

 When  life  insurance  was  nationalis-
 ed  and  the  question  of  locating  its
 head  office  was  being  considered,  some
 of  us  opposed  the  head  office  being
 located  in  Bombay  because  in  that
 way  we  were  only  strengthening  the
 process  of  financial  concentration.  We
 felt  that  the  head  office  should  have
 been  located  in  some  other  place.  I
 still  feel  that  it  was  a  wrong  policy
 to  have  the  head  office  of  all  the  fin-
 ancial  organisations,  whether  it  is  the
 Reserve  Bank  or  the  State  Bank  or
 the  Life  Insurance  Corporation,  in  one
 particular  locality,  because  that  way
 ~we  are  only  assisting  the  process  of
 financial  concentration.

 It'cannot  be  stated  that  the  Bombay
 money  market  is  better,  let  us  say,
 than  the  Calcutta  market.  If  you
 ‘take  the  barometer  of  the  stock  ex-
 changes,  it  is  Indian  Irons  which  is,
 of  course,  located  near  the  Calcutta
 market.  You  will  also  find  that  three
 of  the  most  important  industries  in
 the  country,  namely  coal,  tea  and
 jute,  are  near  the  Calcutta  market.  As
 @  matter  of  fact,  the  Calcutta  market
 द... ब  more  important,  but  still  the
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 head  office  was  located  in  Bombay
 because  we  were  told  that  primarily
 Government  securities  were  more
 important  to  the  Bombay  market,  but
 that  might  have  been  the  result  of
 the  fact  that  the  Reserve  Bank  head
 office  was  located  in  Bombay.  There-
 fore,  I  request  the,  hon.  Finance  Min-
 ister  to  consider  this  matter  again,  I
 do  not  mind  even  if  he  takes  it  to
 Madras,  his  own  State,  although  Cal-
 cutta  would  certainly  be  a  better
 place,  but  I  feel  the  way  we  have
 been  proceeding  in  this  matter  is  not
 in  the  national  interest  because  there
 is  too  much  concentration  in  one  place.

 There  is  one  other  point  on  which  f
 should  like  to  have  information,  and
 that  is  with  regard  to  the  administra-
 tive  organisation  of  Government  in
 regard  to  the  finanmal  departments
 having  a  bearing  on  the  corporate  sec-
 tor.  I  believe  the  former  Finance
 Minister  had  expressed  the  opinion
 that  it  would  be  better  if  all  the
 departments  having  a  bearing  upon
 the  corporate  sector  were  brought
 together  in  one  department  because
 they  could  in  that  case  oversee  the
 activities  of  the  corporate  sector  in  a
 much  better  way.  I  believe  it  was  his
 intention  that  the  company  law
 administration  department  when  set
 up  properly  would  be  given  the  charge
 of  the  other  financial  institutions  in
 the  Government  sector  which  have  a
 bearing  on  the  corporate  sector  of  our
 economy.  Stnce  then  we  find  that  the
 company  law  administration  has  been
 shorn  of  some  of  its  functions  and
 responsibilities.  We  also  read  a  report
 a  few  days  ago  in  the  papers  that
 Government  were  considering  the
 transfer  of  the  company  law  adminis-
 tration  department  to  the  Commerce
 Ministry.  I  do  not  know  what  truth
 there  is  in  that  statement,  but  I  should
 like  to  know  if  there  has  been  any
 change  in  Government  policy  from
 what  was  stated  to  be  Government
 policy  by  the  former  Finance  Minister.

 I  may  say  here  that  even  in  Great
 Britain  the  Board  of  Revenue  looks
 after  all  these  activities,  has  ह... अ
 charge  of  institutions  dealing  with
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 the  corporate  sector,  and  on  the  face
 of  it,  it  would  appear  that  that  is  a
 more  reasonable  proposition.  So,  I
 should  like  to  know  if  there  is  any
 desire  on  the  part  of  Government  to
 change  from  that  practice,  what  is  it
 that  Government  want  to  do  now  and
 ‘what  are  the  reasons  actuating  Gov-
 ernment  to  deviate  from  the  policy
 formulated  by  the  former  Finance
 Minister.

 Shri  Sadhan  Gupta  (Calcutta-East):
 Much  as  I  feel  the  temptation  to  deal
 comprehensively  with  all  the  princi-
 ples  and  policies  behind  the  activities
 of  the  Finance  Ministry,  I  must  res-
 train  my  temptation  and  confine  my-
 self  to  certain  isolated  topics  which
 are  of  vital  importance  to  the  econo~
 mic  life  of  our  country.  I  also  have
 a  strong  temptation,  very  naturally,
 to  go  into  the  affairs  of  the  Life
 Insurance  Corporation,  but  I  must

 postpone  that  to  the  discussion  of  the
 motion  of  which  I  have  given  notice,
 and  if  I  have  time,  I  would  only  refer
 ६0  certain  matters  in  connection  with
 the  working  of  the  corporation.

 \
 The  first  thing  I  want  to  point  out

 to  this  House  and  to  draw  the  atten-
 tion  of  this  House  for  remedy  is  the
 serious  and  clandestine  operation  by
 certain  foreign  firms  and  companies,
 which  deprives  us  of  valuable  foreign
 exchange  and  also  defrauds  the  ex-

 chequer  of  large  sums  of  tax  revenue
 There  are  various  modes  of  operation,
 vatious  modi  operandi,  which  these
 companies  follow,  and  I  would  just
 illustrate  it  by’  giving  examples  of
 three  modes  of  operation.

 In  th’  first  place,  today,  certain  East
 European  countries  are  trading  with
 our  country  and  buy  Indian  tea  and
 other  products.  They  are  eager  to
 trade  with  firms  which  are  hundred
 per  cent  Indian  in  management,  con-
 trol  and  finance.  The  British  traders,
 to  take  advaritage  of  this  eagerness,
 set  up  dummy  Indian  companies,  and
 have  an  arrangement  with  theih  by
 which  they  jtist  sign  letters  in  their

 names  and  they  carry  on  the  business.
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 Thus,  the  British  traders  carry  on  the
 business  in  the  benami,  so  to  say,  of
 the  Indian  traders,  and  in  return  for
 it,  give  them  a  quarter  per  cent  of
 the  profits  and  appropriate  the  rest,.
 and  of  course,  remit  part  of  it.

 There  are  two  other  more  serious.
 ‘modes  of  defrauding  us  both  of

 foreign  exchange  and  taxes.  I  have
 quoted  the  first  example  already.
 Here,  part  of  the  profit  is  remitted,
 and  in  that  manner,  we  lose  foreign.
 exchange.  But  two  other  methods
 which  I  am  going  to  point  out  result
 in  much  greater  loss  of  foreign  ex-
 change  and  much  greater  loss  of  our
 tax  revenue.

 One  znethod  is  like  this.  I  am  giv-
 ing  concrete  instances.  But,  for  ob-
 vious  reasons,  I  cannot  quote  the
 names  of  the  companies,  because  my
 informants  would  be  in  jeopardy,  if  T
 did  so.  So,  I  would  not  describe  the
 companies  by  their  real  names.  I
 would  try  to  give  them  names  which
 fhey  very  richly  deserve  instead.  For
 instance,  let  us  say,  Messrs.  Rectitudé,.
 London,  has  an  office  in  Calcutta  in:
 Messrs.  Rectitude,  Calcutta.  Messrs.
 Rectitude,  Calcutta,  estimate  that  they
 ean  sell  one  hundred  thousand  pounds.
 of  Australian  butter  in  this  country,
 but  have  no  precise  idea  of  the
 amount  of  wholesale  prices,  which  one
 Khunésed  thousand  pounds  of  butter
 might  fetch.  Now,  their  Australian
 agents  inform  them  that  they  can  gét
 the  butter  at  Rs.  3  per  pound,  cit.
 Calcutta.  Messrs.  Rectitude  therefore
 request  their  Australian  agents  to  ship
 the  butter  but  ask  them  to  sign  the
 invoice  without  showing  the  actual
 price.  Now,  the  butter  is  shipped,
 and  while  the  butter  reaches  Calcutta,.
 deals  are-concluded  by  which  the  but-
 ter  is  disposed  of  at  the  rdte,  say,  of
 Rs.  3-i0-0  per  lb.  Then,  Messrs
 Rectitude,  Calcutta,  fill  up  the  invoice
 ane  show  the  price  at  Rs.  3-9-6  per  Ib.
 and  take  a  profit  of  six  pies  per  Ib
 Then,  as  for  the  rest,  they  remit
 Rs.  3-9-6  per  lb.  to  Australia,  atid
 there  the  Australian  agents  deduct
 their  own  agency  commission  and
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 remit  the  money  to  the  United  King-
 dom.  Therefore,  here,  Messrs.
 Rectitude,  Calcutta,  only  make  a  pro-
 fit  of  six  pies  per  Ib.  and  the  rest  of
 the  profit  goes  to  their  principals  in
 the  United  Kingdom.  We  lose  by
 this,  first  of  all,  in  ‘that  we  pay
 Rs.  3-9-6  per  lb.  instead  of  Rs.  3  per
 lb.  which  we  ought  to  have  paid  for
 the  Australian  consignment,  and
 secondly,  in  this  way  valuable  foreign
 exchange  is  wasted  to  the  extent  of
 Rs.  0-9-6  per  Ib.,  and  as  the  profits  are
 depressed,  as  the  profits  are  six  pies
 instead  of  ten  annas  per  Ib.  we  lose
 in  taxation  also.

 An  ever  more  pernicious  method  is
 followed,  which  I  shall  presently
 paint  out.  Here  also,  I  cannot  give
 the  name  of  the  company.  So,  I
 she"  give  them  the  title  they  deserve.
 There  are  two  tompanies  operating
 im  this  instance,  say,  Messrs.  Honesty
 and  Co.,  London,  and  Messrs.  Integrity
 and  Co,  their  representatives  in
 Calcutta.  This  Integrity  and  Co.
 pose  as  the  buying  agents  of  Messrs.
 Honesty  and  Co.  in  London,  to  the
 income-tax  authorities.

 Mr.  Deputy-Speaker:  The  hon.
 Member  is  giving  them  quite  good
 names,  but  he  is  imputing  them  very
 ulterior  motives.

 Shri  Sadhan  Gupta:  These  are  bet-
 ter  names  which  they  richly  deserve.
 Bsesvs.  Integrity  and  Co.  pose  merely
 as  the  buying  agents  of  their  London
 principals,  namely,  Messrs.  Honesty
 and  Co.  Now,  what  happens  is  that
 they  tell  the  income-tax  authorities
 or  the  customs  authorities  or  the  ex-
 change  control  authorities  that  they
 are  only  buying  agents  and  nothing
 else.  Now,  suppose  there  is  a  deal
 in  tea.  But  before  I  come  to  that,
 I  must  point  out  that  although  they
 pose  as  buying  agents,  the  poseur  is
 not  through,  which  is  not  quite  ap-
 parent  from  these  facts.  First  of  all,
 although  fhey  pose  as  the  buying
 agents  to  the  income-tax  and  «the
 other  authorities,  yet  when  they  deal
 with  their  custorhers,  when  they  trade
 with  theit  customers,  they  tell  them
 that  theirs  is  an  Indian  firm,  because
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 it  is  a  firm  in  India.  Secondly,  instead
 of  selling  or  offering  or  shipping  tea.
 or  whatever  other  produce  it  may  be,.
 at  the  instructions  of  their  so-called
 London  principals,  they  themselves.
 ship  it  independently;  they  themselves
 offer,  sell  or  ship  the  products  in.
 which  they  deal,  independently.
 Thirdly,  they  undertake  visits  to.
 different  foreign  countries.  They
 undertake  propaganda  in  different.
 foreign  countries,  send  their  represen-
 tatives,  and  even  though  they  claim:
 to  be  agents,  they  do  not  debit  their
 principals  with  the  cost  of  these:
 visits,  but  bear  it  themselves.  Inci-
 dentally,  in  that  way,  a  huge  loss  of
 foreign  exchange  occurs  for  this.
 country  also.  But  the  benefits,  of
 course,  as  I  shall  show,  go  to  their
 so-called  principals,  Messrs.  Honesty
 and  Co.,  in  London.  Lastly,  if  any
 loss  occurs  in  the  transaction,  the
 loss  is  entirely  borne  by  the  Calcutta
 company  which  is  the  so-called  agent.

 983  2:

 That  would  show  that  it  is  really:
 tiot  an  agency  but  somebody  else  who:
 can  afford  to  bear  the  loss  and  also
 afford  to  remit  the  profits.

 The  modus  operandi  is  this.  Messrs.
 Integrity,  Calcutta,  buy  a  consignment.
 of,  say,  tea,  10.000  Ibs.  at  Rs.  6-4  per
 Ib.  They  sell  that  tea  to  a  firm  in  New
 York  quite  independently  without
 having  any  instruction  from  their  so-
 called  principal.  After  the  tea  has.
 been  sold  and  shipped  to  the  New
 York  firm,  Messrs.  Integrity  give.
 Messrs.  Honesty,  London,  the  name.
 of  the  buyer,  the  actual  purchase-
 price  of  the  tea  and  the  selling  price
 of  the  tea.  Then  Messrs.  Honesty
 invoice  the  New  York  customer  at  the
 rate  of  Rs.  6-14  per  Ib.  and  get  foreign:
 exchange  to  that  extent,  In  return,
 Messrs.  Honesty  pay  Messrs.  Integrity,
 Calcutta,  currency  to  the  extent  of

 ‘Rs.  6-4  per  Ib.,  of  course  in  sterling.

 What  is  the  result  of  this  transac--
 tion?  The  London  firm  earns  the-
 dollars  from  the  U.S.  firm  and  pays
 in  sterling  to  their  so-called  Indian
 agents.  Secondly,  the  London  firm
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 makes  a  profit  of  9  annas  per  lb.  I
 have  not  said  that  what  the  London
 firm  remits  is  the  cost  price  of  tea,
 that  is  to  say,  Rs.  6-4  per  Ib.  and  also
 the  so-called  agency  commission  of
 8  pies  per  lb.  That  means  it  is
 Rs.  6-4-6,  so  that  it  retains  Re.  0-9-6,

 Firsthy  it  earns  in  dollars.  Secondly,
 it  makes  a  profit  against  labour  in
 India  without  doing  anything  for  the
 henefit  of  the  Indian  tea  industry.
 Thirdly,  the  dollars  go  to  the  U.K.  and
 India  is  deprived  of  the  dollars.  The
 ‘Calcutta  firm  loses  9  as.  6  pies  of  the
 profit  which  would  have  given  Gov-
 ernment  an  increased  revenue  by  way
 of  taxes.

 Now,  the  net  result  of  this  transac-
 ‘tion  is  that  the  tea  is  bought  in  Cal-
 cutta,  10,000  Ibs.  at  Rs.  6-4  a  lb.  The
 cost  is  Rs.  62,500.  The  price  at  which
 it  is  sold  to  New  York  is  at  the  rate
 of  Rs.  6-i4  per  Jb.,  that  is  Rs.  68,750,
 The  profit  is  Rs.  6,250.  Out  of  this,
 the  Calcutta  firm  gets  1/2  per  cent,
 that  is  Rs.  3-13-38.  only.  The  London
 firm  gets  the  rest  Rs.  5,936-8.  India
 gets  foreign  exchange  in  sterling  to
 the  extent  of  Rs.  62,8l3-8  whereas  the
 U.K.  gets  dollars  for  the  business  to
 the  extent  of  Rs.  68,750.  It  must  be
 noted  that  this  little  profit  of  Rs.  313-8
 is  barely  enough  to  meet  the  expenses
 of  the  highly  paid  British  executives
 with  their  air-conditioned  rooms  and
 houses  and  luxury  cars  which  are
 provided  to  them.  As  a  result  at  the
 end  of  the  year,  if  they  show  any
 profit  at  all,  it  is  almost  next  to  noth-
 dng,  and  when  the  claim  for  bonus
 g@omes  on  behalf  of  labour,  they  say
 they  have  not  the  money  to  pay.

 This  is  how  our  own  country  is
 deprived  of  foreign  exchange  dollar
 earnings,  the  Government  is  deprived
 of  its  tax  earnings  and  labour  is  dep-
 rived  of  its  legitimate  claim  for  wages
 and  bonus.  This  is  a  serious  situation
 and  must  be  remedied.  I  would
 request  the  Finance  Minister  to  hold
 an  inquiry  into  these  matters  and  see
 “-how  many  firms  are  involved  in  this
 -kind  of  transection,  and  to  devise
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 suitable  measures  and  award,  if  neces-
 sary,  deterrent  punishment  for  this
 kind  of  transactions.

 The  next  thing  +  want  to  point  out
 is  the  need  to  sever  our  rupee  from
 sterling.  I  am  not  urging  this  at  the
 moment  on  sentimental  grounds,  al-
 though  I  would  be  quite  justified  in
 doing  so,  because  I  feel—and  every
 patriotic  Indian  feels—that  it  is  a
 26-year  old  anachronism  of  the  days
 of  our  slavery  which  should  not  con-
 tinue  any  longer.  But  today  I  base
 my  arguments  on  pure  economie
 grounds,  on  pure  eonsiderations  of
 our  financial  safety  and  the  safety  of
 our  Second  Five  Year  Plan.

 It  is  bad  enough  that  we  should
 tie  up  our  currency  to  that  of  another.
 But  today  a  positive  threat  arises
 from  the  fact  that  the  position  of  the
 sterling  is  very  doubtful.  During  the
 last  few  months,  many  economists  in
 Britain  itself  and  a  considerable  sec-
 tion  of  the  British  Press,  have  been
 expressing  apprehension  about  the
 serious  trouble  ahead  if  the  mounting
 inflation  in  U.K.  is  not  checked.  On
 0th  July,  Mr.  Peter  Thorneycroft,
 Chancellor  of  the  Exchequer,  warned
 that  Britain  must  squarely  face  the
 problem  of  inflation  or  see  continuous
 decline  in  the  value  of  its  currency.
 He  had  to  admit  that  improved  techni-
 ques  riot  be  a  complete  answer  to  this
 problem.  The  remedies  he  listed
 were  a  credit  squeeze,  which  was  al-
 ready  in  progress,  and  two  other
 cures,  which  are  important  for  our
 purpose.  One  was  the  need  to  match
 investment  by  savings  and,  according
 to  him,  directors  and  sharehojders,
 bankers  and  rate-payers  must  impress
 upon  themselves  that  honest  money
 must  be  put  first  and  all  considera-
 tions  must  come  thereafter.  The
 second  remedy  listed  was  even  more
 important  from  our  point  of  view.  It
 was  the  need  of  a  wage  restraint.

 To  understand  the  problem,  it  is
 very  important  for  us  to  realise  that
 the  main  theme  of  the  British  ruling
 party  today  is  that  inflation  cannot  be
 checked  without  wage  restraint  In
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 these  circumstances,  there  is  a  clear
 warning  which  the  Government  must
 heed  or  bear  the  fullest  responsibility
 for  all  consequences.

 I  do  not  know  how  far  Government
 is  satisfied  about  the  efficacy  of  any
 or  all  of  these  three  remedies,  and
 particularly  about  Britain’s  capacity
 to  carry  them  through,  assuming  their
 efficacy.  But  in  a  matter  where
 our  very  economic  stability  is  at
 stake  and  our  whole  development
 programme  is  involved,  I  would  not
 gamble  with  it  at  so  great  a  peril  to
 ourselves  and  proceed  with  the  appli-
 cation  of  remedial  measures  over
 which  Government  can  have  no  con-
 trol.  I  am  not  just  being  alarmist.
 But  even  if  we  can  afford  to  place
 implicit  confidence  on  credit  control—
 which  I  think  we  should  not  place—
 we  have  evidence  enough  to  warn  us
 about  the  failure  of  the  last  two
 remedies  which  are  considered  most
 important  in  Britain—in  any  event
 about  the  last,  namely,  wage  restraint.
 For  matching  investment  by  savings,
 Mr.  Thorneycroft’s  only  panacea
 seems  to  be  that  business  and  other
 organisations  and  individuals  must
 cut  their  budgets  and  that  directors
 and  shareholders,  bankers  and  rate-
 payers  must  impress  upon  one  an.
 other  that  honest  money  must  be  put
 first  and  all  other  considerations  a
 long  way  off.

 5  hrs.

 These  are  good  sentiments  but  even
 if  morality  and  self-discipline  of
 British  business  is  somewhat  better
 than  business  in  this  country,  yet
 business  is  business  everywhere.  If
 austerity  or  morality  or  self-discip-
 line  comes  into  conflict  in  a  big  way
 with  substantial  profits  in  business,
 ome  cannot  be  too  sure  of  success  of
 such  self-denying  prescriptions  even
 in  Britain.  I  would  certainly  not
 throw  the  currency  of  my  country
 into  that  State.  Let  us,  for  a  moment,
 have  faith  in  British  business  and  let
 us  assume  that  it  will  fairly  play  its
 part  of  the  game.  But,  what  about
 wage  restraint?
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 There  is  no  doubt  that  according  to
 the  conservatives,  wage  restraint  is
 the  main  and  unfailing  cure  for
 infiations  and  it  cannot  be  checked
 without  more  restraint.  This  is
 clear  from  Mr.  Thorneycroft’s  speech
 itself  of  the  l0th  July,  1957,  He  said
 that  if  a  nation  paid  itself  more  for
 doing  no  more  work  as  happened
 last  year,  then,  price  increase  would
 follow  as  day  follows  night.  Mind
 you,  it  is  day  following  night.  And,
 naturally,  the  conservatives  would
 think  the  price  increase  to  be  day
 rather  than  night.  He  further  says
 that  no  system  of  controls  can  stop
 that  process.

 I  have  no  time  to  dwell  on  the
 accuracy  of  this  theory.  I  have  no
 time  to  expatiate  on  whether  the  ilis
 of  Britain  are  due  wage  increase  or
 uncontrolled  profits  and  uncontrolled
 prices.  But  it  is  sufficient  for  me
 that  men  at  the  helm  of  affairs  in
 Britain  are  convinced  that  without
 wage  restraint  there  is  no  escape  from
 inflation.  So,  we  have  to  see  whether
 wage  restraint  can  be  enforced,

 Mr.  Deputy-Speaker:  The  hon.
 Member  should  conclude  now.

 Shri  Sadhan  Gupta:  British  labour
 has  decidedly  said:  No.  The  -13,00,000°
 strong  Transport  and  General
 Workers’  Union  has  given  a  resolution
 for  the  Trades  Union  Congress  Ses-
 sion  in  September  which  shows  the
 determined  tone  of  British  labour.  It
 says,  the  Congress  has  no  wish  to
 choose  an  inflationary  spiral;  but,  om
 the  other  hand,  it  is  not  prepared  to
 accept  a  policy  the  effect  of  which
 would  be  to  debase  the  living  stand-
 ards  of  the  workers.  It  accordingly
 rejects  the  principle  of  wage  restraint
 in  any  form.  The  resolution  further
 continues  that  it  reaffirms  the  Trade
 Union's  determination,  while  prices
 and  profits  remain  uncontrolled,  to
 take  such  steps  in  industry  as  wil?
 ensure  that  wages  keep  pace  with
 rising  costs.

 After  this  no  one  will  vouchsafe
 that  the  policy  of  wage  restraint  is
 going  to  come  through.  If  it  doe
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 mot  come  through,  then,  the  Conser.
 vative  Party  has  admitted  its  inabi-
 lity  to  check  inflation.  However,  I  do
 not  wish  to  raise  any  controversy
 about  whether  Britain  will  succeed
 in  taking  proper  economic  measures
 to  tide  over  her  difficulties  or  ag  to
 how  far  these

 My.  WDeputy-Speaker:  The  hon.
 Member  is  labouring  the  point,  that
 there  is  danger  to  the  stability  of
 sterling  and  our  rupee  is  linked  with
 that.  So,  we  should  separate  it.  The

 thon.  Member  has  to  conclude  now.  I
 ‘have  given  him  much  time.

 Shri  Sadhan  Gupta:  I  want  also  to
 point  out  that  the  danger  increases
 by  the  adventerous  policy  of  Britain
 ‘because  in  adventures  like  the  Suez
 adventure  and  the  Oman  adventure
 it  is  repeatedly  endangering  its
 sterling.

 mee
 bank  advances,  पल

 Mr.  Deputy-Speaker:  Nothing  new
 shall  now  be  taken  up.  I  have  rung
 the  bell  three  times  and  made  two
 oral  requests.  The  hon.  Member
 should  now  conclude.

 Shri  D.  S.  Raju  (Rajahmundry):  Mr.
 Deputy-Speaker,  Sir,  as  the  time  at
 my  disposal  is  very  short,  I  would
 like  to  confine  my  remarks  just  to
 one  problem  which  I  think  is  impor-
 tant  and  that  is  relating  to  medical
 drugs  and  appliances.

 Naturally,  in  a  country  like  ours,
 with  a  backward  agricultural  economy
 and  with  a  socialistic  pattern  of
 society  and  with  a  few  ambitious
 achemes  for  the  Second  Five  Year
 Plan,  plenning  is  very  difficult  and

 complicated.
 I  haye  no  doubt  that  our  plans  will

 succeed.  The  job  of  the  Finance
 Ministry  is  not,  under  the  circum-
 stgnoes,  an  enviable  one.  Naturally,
 ‘we  want  money  for  so  many  projects
 and  we  have  to  bear  taxes.
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 In  connection  with  drugs  and  surgi-
 cal  equipment,  I  would  like  to  paint out  that  our  country  is  flooded  with
 so  many  of  these  drugs  and  equip-
 ment  which,  I  think,  ere  unnecessary.
 That  is  my  experience  and  I  am  sure
 T  am  voicing  the  sentiments  of  my
 medical  colleagues  that  most  of  these
 drugs  which  are  imported  into  this
 country  are  quite  unnecessary  and
 thereby  a  lot  of  money  is  being
 drained  away  fram  this  country.
 From  a  medical  point  of  view,  one
 could  successfully  treat  almost  all
 the  acute  diseases  with  few  handful
 jnides,  etc.

 For  instance,  penicillin  is  there;
 streptomycin  ३38  there  and  there  are
 others  like  chloromycetin,  auromycin
 etc.  With  these  few  antibiotics”so
 far  as  the  allopathic  system  is  con-
 cerned,  we  can  tackle  most  of  the
 serious  diseases.  Among  other  drugs,
 we  need  only  a  few  of  them  such  as
 carbonates,  citrates,  anti-~malarials,
 salicylites,  sulphones  and  _  sulphana.
 muides,  etc.

 What  I  would  suggest  is  this,  that
 an  expert  committee  be  appointed  as
 early  as  possible  to  determine  the
 essential  drugs  and  equipment.  This
 committee  might  be  formed  under  the
 Ministry  of  Health  having  represen.
 tatives  from  the  All  India  Medical
 Council,  and  from  the  All  India
 Medical  Association,  They  should  go
 round  and  find  out  and  make  aa  list
 6  the  immediate  requirements  about
 drugs  and  surgical  equipment.

 In  the  last  war  there  were  instances
 of  doctors  having  performed  major
 operations  with  only  knives.  Where
 there  is  a  will  there  is  way.  There-~
 fore,  in  view  of  the  difficulties  of
 foreign  exchange  facing  us,  I  would
 say  we  can  save  a  good  deal  of
 money  by  this  which  could  be  utilis-
 ed  for  other  purposes.

 In  the  eighth  year  of  our  freedam,
 we  are  unable  to  manufacture  many
 essential  things  in  India;  far  instance,
 syringes  and  needles.  That  is,  an
 immediate  requirement  which  an  allo-
 pathic  doctor  wants  every  day.  Ge
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 to  the  cities  and  towns;  you  will  find
 that  most  of  the  chemists  and  drug-
 @ists  shops  are  full  of  patent  medi-
 émes.  I  wonder  how  many  crores  of
 rupees  are  being  drained  away  on  this
 score  atone.

 This  committee  which  I  have  sug-
 gested  might  also  include  some  of  the
 essential  drugs  from  Ayurveda,  from
 the  Unani  system  and  also  from  the
 homeeopathic  system.  All  these  sys-
 tems  can  be  taken  into  consideration
 and  a  sort  of  mixed  pharmacopoea
 could  be  evolved  out  of  them.  I  feel
 that  the  appointment  of  this  commit-
 tee  will  serve  a  very  useful  and
 urgent  purpose.  It  will  also  make  our
 eountry  self-sufficient  in  most  of  the
 essentiala—food,  textiles  and  other
 consumer  goods.  I  think  that  we
 should  seriously  take  into  considera-
 tion  this  problem  of  medical  supplies
 and  surgical  equipment  and  I  feel
 that  by  the  end  of  this  five  year
 period,  we  should  male  our  country
 self-sufficient  in  these  essential  and
 life-saying  measures.

 Shri  Narasimhan  (Krishnagiri):
 Sir,  I  wish  to  speak  on  a  subject  mat-
 ter  which  is  not  so  tmmediate  or
 urgent  but  of  considerable  permanent
 value  I  wish  to  advert  to  what  is
 known  as  Parliamentary  Control  over
 public  borrowing.  This  matter  was
 also  discussed  in  part  when  the  Con-
 stituent  Assembly  went  into  the  ques-
 tion  while  framing  our  Constitution
 and  the  relevant  articles  came  up.
 We  have  a  different  system  in  other
 countries  In  the  United  States  of
 America  public  borrowing  has  always
 to  be  authorised  by  law  The  borrow-
 ing  powers  of  the  federal  Govern-
 ment  are  defined  in  the  federal  Con-
 stitution.  The  statutory  limit  to  such
 federal  borrowing  is  fixed  by  Con-
 gress  which  alone  can  change  it  from
 time  to  time.  In  America,  some  State
 cpnstitutions  aleo  cover  various  terms
 of  State  borrowing  and  in  some  States
 Pond  proposals  are  required  to  ve
 submitted  to  the  electorate  by  refer-
 eadum.

 In  the  United  Kingdom,  the  British
 practice  is  that  the  House  of  Commons
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 alone  can  authorise  borrowing.  The
 authority  may  be  a  continuing  one  as
 it  49  now  under  the  War  Loan  Acts
 in  the  case  of  loans  raised  to  repay
 existing  obligations.  For  an  addition
 to  the  national  debt  a  resolution  is
 introduced  in  the  Committee  of  Ways
 and  Means,  authorising  the  lean.  This
 passes  committee  and  report,  and  is
 then  embodied  in  a  special  act  or  in
 the  next  Consolidated  Fund  Act  or
 Appropriation  Act.  However,  the
 Treasury  are  allowed  to  issue  the  loan
 as  soon  as  the  resolution  has  passed
 the  Committee  of  Ways  and  Meang
 without  waiting  for  the  Act.

 Canada  also  follows  more  or  less
 the  same  practice  as  is  in  vogue  In
 the  United  Kingdom.

 When  this  question  was  referred  to
 in  the  Constituent  Assembly,  no  less
 a  person  than  our  present  Speaker
 referred  to  this  question  and  if  you
 kmdly  permit  me,  Mr.  Deputy-

 ‘Speaker,  I  shall  read  a  part  of’  his
 speech  on  the  relevant  article:

 “J  wish  to  draw  the  attention
 of  the  House  to  what  an  impor-
 tant  matter  this  Chapter  relates—-
 horrowing.  Though  the  entire
 borrowing  both  of  the  Centre  aa
 well  as  of  the  provinces  and  loans
 that  may  be  granted  by  the  Union
 Government  to  States  ere  put
 compendiously  in  two  articles,  268
 and  269,  they  are  more  important
 and  require  greater  scrutiny  than
 the  powers  to  impose  taxation,
 with  respect  to  which  and  for  the
 distributian  of  which—the  reve-
 nues  of  both  the  Union  and  the
 States—we  have  devoted  a  long
 Chapter.  My  intention  in  speak-~
 ing  on  this  matter  is  to  draw  the
 attention  of  the  House  now,  and
 later  on  to  make  sure  that  the
 Parliament  will  devote  greater
 attention  to  this  matter.  We  have
 heen  seeing  from  time  to  time  that
 the  revenues  are  being  collected
 for  the  year  by  Finance  Bills.
 So  far  as  borrowing  is  concern-
 ed—they  may  be  short  or  long«
 term,  imposing  heavy  obligations
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 upon  not  only  the  present  genera-
 tion  but  future  generation  also—
 sufficient  attention  is  not  being
 given  to  the  manner  in  which  bor-
 rowing  can  take  place.  Many  of
 the  loans  which  have  been  raised
 recently  by  provincial  Govern-
 ments  have  not  been  full)  subs-
 cribed,  some  had  to  be  withdrawn,
 and  even  we  have  been  very
 chary  of  borrowing  in  the  open
 market.”

 He  was  referring  to  the  conditions
 then  prevailing.  He  had  urged  that
 there  should  be  something  like  a
 statutory  limit  on  the  borrowing
 power  of  the  Government.

 Whue  replying  to  this,  Dr.  Ambed-
 kar  said:

 “If  Parliament  does  not  make  a
 Jaw,  it  is  certanly  the  fault  of
 Parliament  and  I  should  have
 thought  it  very  difficult  to  ima-
 ine  any  future  Parliament  which
 will  not  pay  sufficient  or  serious
 attention  to  this  matter  and  enact
 a  law.  Under  the  article  268,  I
 even  concede  that  there  might  be
 an  Annual  Debt  Act  made  by  Par-
 liament  prescribing  or  limiting  the
 power  of  the  executive  as  to  how
 much  they  can  borrow  within  that
 year......  As  my  friend  Mr.
 Ananthasayanam  Ayyangar  said,
 we  hope  that  Parliament  will  take
 this  matter  seriously  and  keep  on
 enacting  laws  so  as  to  limit  fhe
 borrowing  authority  of  Te
 Union-—-I  go  further  and  say  that
 I  not  only  hope  but  I  expect  that
 Parliament  will  discharge  fs
 duties  under  this  article.”

 This  is  what  eminent  persons  have
 talked  about.  ‘We  are  an  infant  demo-
 cracy  and  we  are  growing  and  are
 reaching  the  adult  stage.  We  should
 provide  suitable  Iaws  so  that  things
 may  be  @ealt  within  a  mature  way.
 I  am  sure  that  our  eminent  Finance
 Minister  will  see  that  healthy  conven-
 tions  and  practices  are  adopted  at  an
 early  date.
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 In  passing  I  cannot  help  referring.
 to  the  foreign  exchange  difficulty.  Itis
 to  a  large  extent  depleted;  our  Ster
 ling  balances  have  gone  down.  ह
 think  we  were  really  caught  napping.
 We  do  not  know  whom  to  blame.
 Parliament  or  its  Members  or  the
 country  or  the  Press  or  the  various
 financial  advisers  in  various  sectors  of
 Governmental  machinery.  Every
 Ministry  is  provided  with  a  financial
 adviser  and  over  and  above  all  there
 is  the  Planning  Commission  with  its
 team  of  advisers.  With  all  this,  there
 has  been  such  a  serious  depletion  of
 our  reserves.  Now,  when  we  deal
 with  it,  we  do  not  deal  with  a  normal
 situation.  If  so,  I  would  certainly
 accept  the  plea.  But  when  we  act  in
 the  way  we  do,  as  if  we  have  been
 taken  aback  and  are  surprised  at
 something,  then  it  means  that  we
 have  been  caught  napping.  I  do  not
 wish  to  blame  anyone  and  if  I  have
 to  blame  I  have  to  blame  all  including
 the  Opposition.  They  could  have
 warned  us  about  it  if  they  knew.  I
 see  that  it  is  really  due  to  our  infancy
 in  this  matter.  We  never  had  pre-
 vious  experience  of  dealing  with  heavy
 foreign  reserves  like  this;  hke  a  beg-
 gar  suddenly  provided  with  a  big
 bank  balance  and  who  did  not  know
 what  to  do  with  the  wealth,  we  also
 did  something.  It  is  only  ultimately
 that  we  know  what  is  good  and  what
 is  bad.  I  am  afraid  we  are  in  a  simi-
 lar  situation.  That  is  how  our  reser-
 ves  have  been  depleted.  I  hope  we
 will  be  careful  about  it  at  least  here-
 after  and  take  care  so  that  the  pre-
 vious  mistake  does  not  happen  again.

 Various  industries  which  have  been
 started  on  a  certain  basis  find  them-
 selves  in  difficulty.  Many  enterpre~-
 neurs  had  started  many  industries
 depending  on  Governmental  support
 and  continuous  facilities  for  operating
 on  our  foreign  excRange.  They  had
 to  spend  so  that  they  may  start  pro-
 duction.  But  they  are  now  in  diffi-
 culties.  It  is  this  thing  that  as  a
 democratic  and  free  country  which  is
 growing  we  have  to  note.



 9823  Demands  for  Grants  24  AUGUST  i987  Demands  for  Grants  9834

 st  झुरझुनवदासा  (भागलपुर)  उपाध्यक्ष
 महीदथ,  हम  लोगों  की  प्रथ॑-्रंणाली  समाजवादी
 कही  जाती  है।  समय  समय  पर  इसके
 कई  भरकर  के  तामकरण  किये  जाते  हैं
 सोशलिस्टिक हन  श्ाफ़  सोसायटी,  सोशलिस्ट
 इकानोमो,  झादि  आदि  ।  परन्तु  इस  का
 क्या  श्राधार  है,  यह  मेरी  समझ  में  नहीं
 श्राया  है।  थदि  सोशलिस्टिक  पैटर्न  अाफ
 सोसायटी  या  समाजवादी  थर्थ-प्रणाली  हा
 ह  यह  हो  कि  उस  में  सारे  हिन्डस्तान  का
 भाव  है--हमारे  यावों  में  जो  झादमी  हैं,
 उनका  भी  भाव  है,  तो  जहा  तक  अब  तक
 काम  हुआ  है,  जिस  प्रफार  भ्रभी  तक  यह
 प्रणाली  काम  में  लाई  गई  है,  मे  नहीं  देखता
 कि  उन  का  ध्यान  रखा  गया  है।  में  इस
 पर  झभो  विशेष  वोलता  नहीं  चाहता  ।
 जब  योजना  पर  बहस  होगी--जो  कि  होने
 वाली  है--तब  यदि  मुझ्ते  समय  मिला,  तो,
 में  आपने  विचार  प्रकट  करूगा  !  सरकार
 के  दृष्टिकोण  से  भ्रथवा  श्प्न्य  लोगो  के  दृष्टि-
 कोण  से  जो  प्रणाली  पश्रभों  चल  रहो  है,  उस
 पर  में  कुछ  कहना  चाहता  हु  t

 इस  प्रणाली  में  यह  बात  मानली  गई  है
 ि  प्राइवेट  सैक्टर  और  पब्लिक  सेक्टर
 दोनो  रहेगे--इस  में  दोतो  को  हो  स्थान
 दिया  गया  है  a  श्रब  हम  को  यह  देखना  है
 कि  इन  दोनो  सेक्‍्टरो  में  से  रुपया  पैसा  लगा
 मर,  चाह  वह  सरकार  का  हो,  कम्पनं।  का  हो
 था  फिसी  निजी  व्यक्ति  का  हो,  हम  को--
 इस  देश  को  क्या  फल  मिला,  कस  सेक्टर  से
 धिक  फल  मिला  ।  इससे  पहले  मे  एक
 बात  शझौर  कहता  चाहता  था,  वह  में  कह
 देता  हूं  -  एडमिनिस्ट्रेशन  के  विषय  में,
 यथा  पब्लिफ  सेक्टर  के  विष  4  में  हमारी  सरकार
 की.  ओ  कार्यवाहिया  है,  वे  हमारी  समझ
 में  नही  जाती  और  हमें  पता  नहीं  चलता  कि
 किस  प्रकार  वह  काम  करती  है।  भ्रचानक  कोई
 बात  हो  उठती  है  जेसा  कि  भ्रभी  हमारे
 पूर्वंवक्ता  ने  बतलाया,  फारिन  एक्सचेंज  के
 बारे  में  हमको  अचानक  जान  पढ़ता  है  कि
 हमारा  फारिन  एक्सचेंज  कहा  चला  गया  |

 उसकी  हाहाकार  मच  रही  है।
 जब  हमारी  कामर्स  मिनिस्ट्रो  काम  करती  है
 शौर  हमारी  फाइमेन्स  मिनिस्ट्री  काम  कर  रही
 है  तो  क्‍या  वे  इस  बात  को  ध्यान  में  नहीं
 रखती  कि  हमारे  फारिन  एक्सचेंज  को  क्‍या
 हालत  है  झौर  क्सी  खास  काम्यंवाई  का
 इस  पर  कया  ध्सर  होगा  i  हमारे  यहां
 इतने  सेक्रेटरीज  हैं,  एडवाइजर्स  है,  मिनिस्टर
 साहिबान  है,  डिप्टी  मिनिस्टर  साहिबान  हूँ,
 सब  कोई  हैं,  फिर  भी  इस  चोज़  को
 झपनी  दृष्टि  में  क्यों  नहीं  रखते  कि  हमको
 क्या  करना  है  शौर  यदि  हमारे  फारित  एक्स-
 जज  को  यह  भ्वस्‍्था  हो  जायेगी  तो  हमारे
 देश  को  क्‍या  अ्रवस्था  होगी  ।  में  तो  यही
 सोचता  हू  कि  एक  ढर्रा  सा  लगा  दिया  है
 झौर  उस  ढरें  के  साथ  चलते  हैं,  सारी  लीज
 को  दृष्टि  में  नही  रखते  ।  कोई  एक  बात
 एक  समय  खयाल  में  भा  गयी  कि  इस  समय
 कंज्यूमर  गुड्स  कम  है,  इसकी  कीमत  सस्ती
 होनी  चाहिये,  चलो  बाहर  से  मगा  लो,
 झौर  लोगों  को  सस्ता  दे  दो,  कम्पिटीशन  पर
 दो,  चाहे  उसकी  झ्रावश्यकता  हो  या  न  हो  v
 तो  यदि  इस  प्रकार  की  एडमिनिस्ट्रेशन  की
 अ्रणाली  चली  तो  फिर  इस  भ्रकार  की  दिक्‍कतें
 श्राती  रहेगी  और  कभी  ऐसी  स्थिति  हो  जायगी
 जिस  का  परिणाम  भयानक  हो  सकता  है  !

 इसी  तरह  से  हम  देखते  हैं  कि  भ्ाज
 अन्न  के  दाम  बहुत  बढ़  गये  हैं,  पता  नहीं
 अन्न  कहा  चला  गया,  यद्यपि  में  समझता  हूं
 कि  देश  में  भ्र्न  काफी  है।  अन्न  के  सम्बन्ध
 में  हमारे  फाइनेन्स  मिनिस्टर  साहब  की
 भोर  सरकार  की  यह  नीति  थी  कि  बेंको  के
 द्वारा  ह. द  पर  इतना  कर्जा  न  दिया  जाये  ।
 किन्तु  भचानक  देखते  हे  कि  उस  पर  बहुत
 सा  कर्जा  दिया  गया  ।  तब  हुमारे  फूड
 मिनिस्टर  साहब  दौडते  फिरते  हें  कि  क्‍या
 हा  क्या  हुआ  ।  तो  मेरे  कहने  का  मतलब
 यह  है  कि  ये  सब  चीजें  हमारे  एडमिनिस्ट्रेशब
 में  चलती  हैं  भौर  ये  बड़ी  बड़ी  बातें  हे ंजिनको
 सब  कोई  जानते  है  जो  कि  में  ने  भापके  सामने
 रसी  हैं
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 [पी  झसझ्नतवाला]
 इसके  भलावा  भौर  भी  बहुत  सी  शिकायतें

 समय  समय  पर  व्यक्तियों  की  तरफ  से
 धौर  संगठनों  की  तरफ  से  सरकार  के  सामने
 झाती  रहती  हैं  7  उस  समय  मे  उनके
 घ्र्ति  ध्यान  नहीं  देते  7  यहां  पर  पालियामेंट
 में प्रदन  भी  पूछे  जाते  हैं,  उन  प्रश्नों  का
 किसी  तरह  से  उत्तर  दे  दिया  जाता  है,  किन्तु
 उस  दै... ह  को  हल  करना  है  या  नहीं  इस  पर
 विचार  नहीं  करते  ।  ब्रदन  करने  वाले  का
 क्या  मंशा  हैं  इस  पर  ध्यान  नहीं  दिया  जाता  ।
 वे  तो  केवल  झपना  इतना  कर्चेव्य  समझते
 हैं  कि  कोई  न  कोई  उत्तर  दे  दिया  जाये  भौर
 उसके  बाद  वे  प्रपना  कसेंब्य  पूरा  हुआ
 समझ  ऊझेते  हें  ।  परल्तु  प्रदन  करने  वाले
 का  कुछ  मंतव्य  रहता  है,  वह  “जो  प्रएन
 कर  रहा  है  उसमें  एक  गम्भीर  बात  होती
 है.  जिसको  सरकार  को  सोचना  चाहिये  भौर
 ठीक  करना  चाहिये  ।  परन्तु  उसके  प्रति
 ध्यान  नहीं  देते  ।  भौर  जो  झछ्विकायत
 करते  हैँ  उसक  प्रति  भी  ध्यान  नहीं  देते  ।

 झगर  में  हर  एक  डिपार्टमेंट  की  शोर
 फाइनेन्स  मिनिस्ट्री  की  सारी  बातें  कहूं  तो
 बहुत  समय  लगेगा  भौर  सब  बात  मैं  कह  भी
 नहीं  सकूगा  ।  मोटी  मोटी  बातें  मेने  आपके
 सामने  रख  दीं  हें  ।  में  वित्त  मंत्री  साहब  से
 पूछूंगा  कि  प्राप  क्या  कर  रहे  हैं  भोर  ऐसी  बाते
 'झयवानक  क्यों  हो  उठती  हें  ।  चार  पाच
 बरस  पहले  भी  ऐसा  ही  हुआ  था  ।  हमारा
 स्टालिंग  बैलेंस  इंगलेंड  में  बहुत  पड़ा  हुभा
 था।  अचानक  देखा  गया  कि  हमारा  इतना
 स्‍्टालिग  बैलेंस  कहां  चला  गया  पता  नही  ।
 तब  हमारी  समझ  में  बात  भायी  ।  लन्दन
 से  भी  खबर  झायी  कि  तुम  इतना  स्टालिंग
 बैबेंस  ले  चुके  हो  झब  इतना  रह  गया  है  ।
 इससे  पहले  थे  चुपणाप  रहे  ।  हमारी  सरकार
 कंज्यूमर  गुड्स  मंगराती  थी  जिसकी  लन्दन
 वाली  की  जरूरत  नहीं  भी  उनको
 अपना  गेर  जरूरी  माल  निकालने  का  प्रज्छा
 मौका  मिल  गया  और  उन्होंने  उलाहना  भी

 हालत  हो  सकती  है
 हो  जायेगा  |

 इस  समय  बड़ी  धूम  है  हमारे  यहां  टैक्स
 लगाने  की  ।  बैल्थ  टैक्स  लगाया  जा  रहा
 है,  एक्सपेंडीचर  टेक्स  लगाया  जा  रहा  है
 झौर  भी  न्य  बहुत  से  टैक्स  लगाये  जा  रहेहें  t
 इस  विषय  में  जो  बिल  झावेगा.  उस  पर  धमर
 मुझे  बोलबे  का  समय  मिला  तो  में  बोलूंगा  ny
 छेकिन  में  इतना  कह  देना  चाहता  हूं  कि
 हमको  इस  बात  की  फिक्र  नहीं  है  कि  झाष
 किलना  वेसी  टैक्स  लगाते  हैं  या  कम  टैस्स
 गाते  1 हां,  यदि  कही  कसी  पर  झसह्य
 बोझा  डाला  जाता  है  तब  तो  उसको  फिक्र
 होती  हैं  -  परन्तु  जब  अधिक  टैक्स  लगाया
 जाता  है  तो  लोगों  का  यह  सोचना  जरूरी
 है  कि  हमारा  जो  रुपया  सरकार  ले  रही  है,
 धौर  जो  भ्रन्तिम  रूप  से  गरीब  लोगो  की  जेब
 से  ही  भाता  है,  वह  किस  प्रकार  काम  में
 लाया  जाता  है,  किस  प्रकार  वहू  खर्च  किया
 जाता  है

 हमारे  देश  में  पवलिक  सेक्टर  में  श्र
 प्राइवेट  सेक्टर  में  काम  हो  रहा  है  लेकित
 जहां  तक  सरकार  के  काम  का  सवाल  है
 हम  उसके  बारे  में  जा  कर  लोगों  से  बहुत
 उत्साह  से  नहीं  कह  सकते  कि  टेक्स  की  कोई
 परवाह  मत  करो  ।  परवाह  वह  कंसे
 नही  करेंगे  ।  उनको  तो  परवाह  करनी
 ही  है।  जब  झादमी  का  निजी  पैसा  जाता
 है  तो  ठसे  दुःख  होता  है।  पर  इस  दुःख
 के  प्रति  हम  लोगों  को  यह  कह  कर  सन्तोष
 करा  सकते  है  कि  देश  का  काम  होना  चाहिये,
 हम  देदा  के  लिये  रुपया  दे  रहे हें  इसमें  हमको
 आपत्ति  नहीं  होती  चाहिये  ।  परन्तु  जब
 झादमी  देखता  है  कि  उस  पैसे  का  सवुपयोग
 नहीं  होता  तो  उसको  दुःख  होता  है  कि  हमारा
 बह  पैसा  बेकार  जा  रहा  है  t
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 में  कोई  प्राइवेट  सेक्टर  का  हिमायती
 हीं  हू  ।  कोई  भी  काम  करे,  चाहे
 आइयेट  सेक्टर  करे  या  पब्लिक  सेक्टर  करे,
 इमको  तो  उस  पर  इसी  दृष्टि  से  विचार
 करना  चाहिये  कि  उससे  देश  को  क्‍या  फल
 मिला  7  जब  में  इस  दृष्टि  से  विचार  करता
 हूं.  तो  में  देखता  हूं  कि  हमारे  प्राइवेट  सेक्टर
 मे  बहुत  कुछ  काम  किया  है  1  जितना
 उनको  टारजेट  मिला  उसको  उन्होंने  पूरा
 किया  ।  दूसरी  पंच  वर्षीय  योजना  में  भी,
 मुझे  झादा  है,  वे  लोग  झपना  काम  पूरा
 करेंगे  ।  पर  जहां  तक  पवलिक  सेक्टर  का
 सवाल  है,  उसकी  तरफ  हम  जितनी  भी  अपनी
 निगाह  दौडाते  हैं  हमको  प्रधेरा  डी  दिखता
 हैं।  जैसा  कि  मेने  पहले  ही  कह  दिया।
 में  कोई  प्राइवेट  सेक्टर  का  हिमायती  नहीं
 हू,  लेकिन  मेरा  यह  कहना  है  कि  अाप  लोग
 यदि  भ्रच्छी  तरह  से  काम  करवाना  चाहते
 हैं  तो  यह  देखिये  कि  जो  लोग  भ्रच्छी  तरह
 से  काम  करते  हें  उनके  रास्ते  में  रोडे  मत
 झटकाइये,  उनके  रास्ते  को  साफ  श्रौर
 सीधा  कर  दीजिये  ताकि  वे  सहूलियत  से
 काम  कर  सकें  ।  टेक्स  आप  जितना  चाहें
 लें  इसमें  कोई  हज  नही  है

 आप  देखिये  कि  झापने  एक  कम्पल्सरी
 डिपाजिट  की  स्कीम  डाल  दी  है।  इसका
 कया  नतीजा  होता  है  ?  भापने  यह  झादा
 की  भी  कि  कम्पल्सरी  डिपाजिट  में  १५  से
 २०  करोड  रुपया  मिलेगा  लेकिन  हम  समझते
 हैं  कि  दो  तीन  करोड  से  अधिक  नही  मिला  ।
 इससे  हमारे  प्राइवेट  सेक्टर  में  जो  काम  करने
 वाले  हैं,  जो  कम्पनिया  झादि  हें  उनको
 बडी  भड़चन  हो  रही  है।  उनको  जिस  समय
 चर  जितना  रुपया  लगाना  चाहिये,  भ्रपनी
 कम्पनी  की  कमाई  में  से,  उसको  वे  नहीं  लगा
 थाते  ।  सरकार  के  पास  एक  वार  रुपया
 चला  जाने  के  बाद  फिर  उसे  काम  में  लगाने
 के  लिये  वापस  लेने  में  रेडटेपिज्म  के  कारण
 ख्ोगों  को  बहुत  दिवकत  होती  है  7  यह  चीज
 सरकार  को  देखती  बाहिये।  ये  यह  सोचें

 कि  ओ  प्राइवेट  सेक्टर  काम  कर  रहा  है  उसके
 शस्तै  में  यदि  किसी  प्रकार  की  कोई  भड़चन
 हो  तो  उसको  न  झाने  दें  ।

 जहां  लक  पब्लिक  सेक्टर  का  सम्बस्ब  है
 उसके  बारे  में  में  यह  कहना  चाहता  हूं  कि
 यहू  सेक्टर  जितना  भी  झधिक  बढ़े,  जितना  भी
 इसका  भ्रधिक  विस्तार  हो,  उतनी  ही  भभिक
 सुदी  मुशे  होगी  ।  परन्तु  जब  हम  इसके
 जो  नतीजे  देखते  हैँ,  उनको  देखते  F  तो  हमें
 कुछ  निराशा  होती  है  भौर  ये  उतने  अच्छे
 नहीं  दिखते  जितने  भ्््छे  कि  वे  निकलने
 चाहिये  |  में  भ्रापके  सामने  मध्य  प्रदेश  की  नेपा
 पेपर  मिल  की  सिसाल  पेश  करना  बाहता
 हू।  कितने  ही  दिनों  से  वह  चल  रही  है
 परन्तु  जो  प्रगति  उसने  की  है,  उसकी  झोर
 से  भी  हमें  भपनी  भांखें  नही  मूद  लेनी  चाहिये  ।
 कोई  उल्लेखनीय  प्रगति  करने  के  बजाय
 वह  नीचे  की  शोर  ही  गई  है  1  प्रापने  उत्तर
 प्रदेश  मे  एक  सिमेट  की  फैक्ट्री  भी  खोली  है
 और  उस  पर  तीन  करोड़  रुपया  खर्च  किया
 है।  इसी  कैपेस्टी  की  फैक्ट्रीज़  दूसरी  जगहों
 पर  एक  करोड़  रुपये  में  बन  गई  हैं  '  एक
 करोड  रुपये  के  स्थान  पर  तीन  करोड़  यदि
 हम  खर्च  करे  तो  इसके  नतीजे  अच्छे  नहीं
 निकल  सकते  हैं  ।  इस  तरह  से  यदि
 पब्लिक  सेक्टर  को  चलाया  गया  तो  बह
 बड़े  दुःख  की  बात  होगी  t

 एक  बात  झौर  कह  कर  में  क्‍भ्रपना  भाषण
 समाप्त  करता  हूं  ।  वित्त  मत्री  जी  ने  टैक्सों
 के  सम्बन्ध  में  एक  बिल  पेश  किया  था  ौर
 उसके  नतीजे  के  तौर  पर  हमने  यह  देखा  है  कि
 गरीबों  पर  झौर  मिडल  क्लास  जनता  पर
 बुरा  श्रसर  पडा  हे  झ्लोर  उनका  जो
 कास्ट  झ्राफ  लिविंग  है  वह  बहुत
 बढ़  गया  है  भौर  बढ़  जायेगा।  मंत्री
 महोदय  की  भोर  से  एक  पैमफ्लेट  निकाला
 मया  है  जिस  में  यह  दिखाया  गया  है  कि
 एबसाइस  ड्यूटी  भादि  लगाने  के  बाद  खीजों
 के  दामों  में  इतनी  ही  वृद्धि  होगी  जो  कि
 लोग  भासाती  से  सह  सकते  हैं  भौर
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 [att  ुनमुनवाला]
 उन्हें  सहनी  श्याहिये  ।  बहू  सब  दिखलाकर
 वह  कहते  हैं  कि  ये  जो  टैक्स  लगाये  गये  हैं
 ताममात्र  ही  लगाये  गये  हैं घौर  उनका
 कोट  झाफ  लिविंग  पर  कोई  खास  असर
 नहीं  पड़ता  है  ।  इस  चीज़  को  उन्होंने
 फिगर्स  देकर  झौर  हिसाब  लगा  कर  दिखलाने
 का  प्रयत्न  किया  है  |  लेकिन  में  प्रापको
 बतलाना  चाहता  हू  कि  भाप  हिसाव  पर  न
 जाइये  भाष  देखिये  कि इसका  साइकोलोजिकल
 इफेक्ट  क्‍या  पडता  है  ।  आपको  इसके  बारे
 में  प्रेक्टिकल  ब्यू  लेना  चाहिये  भौर  केवल
 सैथेमेटिकल  केलकुलेदाज़  पर  नहीं  जाना
 चाहिये  ।  में  भापको  बतलाना  चाहता  हू
 कि  एक  हाकर  जो  रास्ते  में  बैठ  कर  चीज़े
 बेचता  है  और  वे  चीज़े  बेचता  है  जिन  पर
 कि  उसको  कोई  एक्साइज़  ड्यूटी  नही  देनी
 पड़ती  है,  वह  भी  बढ़े  हुये  भावों  पर  ही
 बेचता  है  ।  जब  उससे  कहा  जाता  है  कि
 इस  चीज़  पर  तो  ड्यूटी  नही  लगी  है  श्रौर
 तुम  इसे  इतनी  महगी  क्यो  बेच  रहे  हो,  इसका
 क्या  कारण  है,  तो  वह  कहता  है  कि  जो  श्राप
 कहते  हें  ठीक  कहते  हैँ  भौर  इस  पर  कोई
 ड्यू  नहीं  लगी  है  लेकिन  मुझको  भी  तो
 खाना  है  तथा  भ्रन्य  चोज़ों  पर  जो  ड्यूटीज़
 लगी  हे  उसका  असर  मुझ  पर  भी  पडा  है  भौर
 सुझ  को  भी  उनकी  खरीद  पर  ज्यादा  पैसे
 झदा  करने  पड  रहे  हे  ।  वह  खर्चा  जो  बढ
 गया  है,  उसको  में  यह  मामूली  चीज़  बेच  कर
 और  बढ़े  हुये  भाव  पर  बेच  कर  ही  पूरा
 कर  सकता  हू  झौर  यही  से  मुझे  उस  खर्चे
 को  निकालना  है  ।  इस  तरह  से  यदि  झाप
 प्रेक्टिकल  व्यू  ले  तो  सचमुच  आप  देखेंगे
 कि  गरीबों  का  जो  कास्ट  आफ  लिविंग  है
 बह  काफी  बढ़  गया  है  श्नौर  यदि  झाप  इसका
 पता  लगाने  की  कोक्षिश  करेगे  तभी  झापकों
 पता  चलेगा  कि  यह  कितना  बढ  गया  है  ।

 झाज  हम  देखते  हैँ  कि  जो  गरीब  लोग
 है  ये  झपना  रुपया  पीस्टल  सर्टिफिकेट्स  में
 बसा  करते  हैं  1  इसकी  फिगर्स  मेरे  पास

 नहीं  हैं  ।  लेकिन  अगर  झाप  पोस्ट्स
 सार्टिफिकेट्स  की  फियसे  को  देखेंगे  तो
 आपको  पता  चलेगा  कि  इस  मद  में  सेविग्स
 बहुत  कम  हो  गई  है  ।  जो  लोग  पहले
 जमा  किया  करते  थे  उनकी  यह  हालत  हो
 गई  है  कि  वे  अपनी  जमा  की  हुई  ही  रकम
 में  से  निकलवा  निकलवा  कर  खा  रहे  है
 और  भपना  सखर्जा  चला  रहे  हे  ।  इस  शोर
 भी  माननीय  मंत्री  जी  को  ध्यान  देना  चाहिये  t
 झगर  झाप  एक्साइज़्  ड्यूटीज़  देखे  ठो  आपको
 पता  चलेगा  कि  वह  बहुत  ज्यादा  बढ़  गई
 हैं  ।  १६५५-५६  में  वह  १४५  करोड़
 थी  जब  कि  आज  एक  साल  के  प्रन्दर  वह
 २७०  करोड़  हो  गई  है  यानी  ८०  प्रतिशत
 बढ़  गई  है।  इसका  एक  भसर  तो  यह  हुआा
 है  कि  कज्यूमस  के  ऊपर  इतना  ज्यादा  बोक्षा
 बढ़ा  है।  दूसरा  झसर  इसका  यह  हुआा  है  कि
 इसका  श्रसर  दूसरी  वस्तुओ  की  कीमतो  पर
 भी  पडा  है  शौर  उनको  कोमतें  भो  बढ़
 गई  हैं  t  भगर  आप  देखेगे  तो  आपको
 पता  चलेगा  कि  लोगो  की  दिक्‍कते  बहुत
 ज्यादा  बढ  गई  हे  झौर  ये  इस  वजह  से
 बढ़  गई  हैँ  कि  चोजो  के  दाम  बढ  गये  हे  ।

 मेरी  इच्छा  तो  बहुत  कुछ  कहने  की
 थे।  परन्तु  चूकि  मुझे  समय  कम  दिया  गया  है,
 इस  वास्ते  में  इतना  ही  कह  कर  समाप्त
 करता  हू  ।

 शी  का०  ख  जन।  (बवालापौर--रक्षित-
 झनुसूचित  जातिया  )  उपाध्यक्ष  महोदय,
 सब  से  पहले  तो  में  श्रापकों  धन्यवाद  देता  हू
 कि  आपने  मुझे  बोलने  का  भवसर  प्रदान  किया
 है  |

 माननीय  वित्त  सत्री  जी  ने  कई  टैक्स
 लगाये  हैं  ।  लेकिन  इन  टेक्सो  के  होते  हुए
 भी  में  उन  को  अधाई  देना  चाहता  हू  ।  क्यो
 बधाई  देता  हु  इस  का  भी  एक  कारण  है  7
 हमारे  देश  को  जल्दी  जल्दी  भागे  बढ़ना  है  झौर
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 देक्ष  को  झाने  बढ़ाने  के  लिए  हम  को  पैसे
 की  प्रावश्यकता  है  ।  पेसे  के  अगेर  हम  प्रगति
 नहीं  कर  सकते  हैं  ।  हम  को  लेंड  रिफार्म्स
 करने  के  लिमे  एजुकेशन  का  प्रसार  करने
 के  लिये,  तथा  दूसरे  काम  करने  के  लिये  पैसे
 की  झावश्यकता  है  ।  इस  पैसे  की  हासिल
 करने  के  लिये  सरकार  के  सामने  दो  ही  रास्ते
 हैं  7  एक  तो  यह  है  कि  दूसरे  देशो  से  ज़े
 लिया  जाय,  दूसरे  द्द्यो  से  लोन  लिया  जाय
 तथा  उस  देशो  पर  निर्भर  रहा  जाय  और
 उन  के  भागे  हाथ  पसारे  भौर  दूसरा
 यह  कि  अपने  देश  के  अन्दर  से  ही  पैसा
 इकट्ठा  किया  जाय  ।  जहा  तक  दूसरे  देशो
 से  लोन  लेने  का  ताललुक  है  हम  ने  अपनी
 पालिसी  क्‍्लीयर  कर  दी  है  और  कह  दिया
 है  कि  इस  के  साथ  कोई  हार्ते  नही  होनी
 चाहिये  ।  हमारे  जो  सिद्धान्त  है  उन  को  छोड़
 कर  हम  दूसरे  देशो  से  ५या  लेना  नही  चाहते
 हैं  भोर  न  ही  हमे  ७१"  चा  ८५  ।  क्सी  भी
 दूसरे  देश  के  आगे  हाथ  पसारना  शभ्रच्छा
 नही  है  भौर  जिस  के  भागे  हम  हाथ  पसारेगे
 वह  अरूर  यह  चाहेगा  कि  हम  उस  के  हाथ
 का  खिलोना  बने  जिस  को  हम  बर्दाश्त  नही
 कर  सकते  हैं,  जिस  को  हम  सहन  नही  कर
 सकते  हैं  ।  इस  से  हमारी  जो  श्राद्धादी  है,
 वहू  भी  खतरे  में  पड  सकती  है  ।  इस  वास्ते
 दूसरों  पर  निर्मर  करना  किसी  भी  तरह  से
 उचित  नहीं  समझा  जा  सकता  है  ब
 हमारे  पास  एक  ही  रास्ता  बच  जाता  है  भौर
 सरकार  के  सामने  एक  ही  तरीका  रह  जाता
 है  भौर  चह  है  टेक्स  लगा  कर  रुपया  बसूल
 करने  का  झर  इस  का  हमें  स्वागत  करना
 आाहिये  ।  लेकिन  मे  वित्त  मंत्री  महोदय  से
 यह  प्रार्थना  करूगा  कि  बहू  ऐसी  चीज़ों  पर
 टैक्स  म  लगायें  जोकि  गरीबों  के  इस्तेमाल
 की  हैं  जौर  जित  पर  टैक्स  लगाने  से  गरीबों
 की  जेबो  पर  भधिक  झसर  पड़ता  हो  या
 उन  पर  किसी  प्रकार  का  बोझा  पढ़ता  हो  a

 हस  के  साथ  ही  साथ  में  वित्त  मत्री
 महोदय  से  प्रार्थना  करता  हू  कि  वह  जो
 पिछडे  हुए  इलाके  हे,  जो  पिछड़े  हुए  सूबे  हैं,

 उन  की  शोर  खास  ध्यान  दें  ।  उन  की  शोर
 दयादृष्टि  से  देखना  उन  के  लिये  बहुत  जरूरी
 है  ।  ऐसे  सूबो  मे  उड़ीसा  का  सूबा  भी  झा
 जाता  है  में  उड़ीसा  से  ग्राया  ह्‌ भ्ौर  उडीसा
 की  बात  ही  करना  चाहता  हू ।  उडीसा
 बगाल  शौर  मद्रास  के  बीच  मे  पड़ता  है  ।
 इन  दोनो  सूबो  के  बीच  में  होते  हुए  भी  इस
 की  प्रगति  की  झोर  कोई  खास  ध्यान  नहीं
 दिया  गया  है  ।  अगर  भ्रग्रेज़ो  को  कलकता
 झौर  मद्रास  को  रेल  से  जोडने  की  जरूरत
 न  पडती  तो  यह  रेलवे  लाइन  भी  हमे  नसीब
 न  होतो  ।  क्योकि  उड़ीसा  बीच  में  आता
 था  इस  बास्ते  इस  लाइन  को  उडीसा  मे  से
 ले  जाया  गया  है  भोर  इस  क  सुविधा  उस
 को  भी  प्राप्त  हो  गई  है  |  यह  इलाका  बहुत
 पिछडा  हुआ  है  भोर  में  मन्नी  महोदय  से
 प्रार्थना  करता  हू  कि  इस  को  ओर  विषोष
 ध्यान  दिया  जाय  ।  भौर  भी  इलाके  तथा
 सूबे  हे  जो  पिछड़े  हुए  हैँ  जैसे  श्रसम  का  है,
 मध्य  प्रदेश  का  है,  उन  की  शोर  भी  मत्री
 महोदय  को  दया  दृष्टि  से  देखना  चाहिये  ॥
 उडीसा  में  १३  जिले  हे  भर  उस  की  डेंढ़
 करोड  की  श्राबादी  है  |  वहां  के  लोगो  का
 केवल  एक  ही  षा है  भोर  वह  कृषि  का
 है  !  खेती  बाडी  के  लिए  वहा  के  लोगो  को
 वर्षा  पर  ही  निर्भर  रहना  पडता  है  ।  हमारे
 देश  में  बहुत  सी  नदिया  हैं  लेकिन  उन  नदियों
 का  कोई  भी  फ़ायदा  उड़ीसा  को  नहीं  हो
 रहा  है  1  उन  का  फायदा  तभी  उठाया  जा
 सकता  है,  जब  वहा  बाघ  बनाये  जायें,  प्राजेक्ट्स
 बनाई  जायें  भौर  नहरे  निकाली  जाये  |
 इस  के  लिये  काफी  पैसे  की  जरूरत  होती
 है  जोकि  उडीसा  मे  प्राप्त  नहीं  हो  सकता
 है  ।  इस  वास्ते  में  वित्त  मत्री  महोदय  से
 प्राथना  करता  हू  कि  वह  उडीसा  को  जरा
 ज्यादा  मदद  दें  जिस  से  कि  यहा  प्राजैक्ट्स
 बनाये  जा  सकें,  बाघ  बनाये  जा  सकें  मह्रें
 बनाई  जा  सकें  ।

 हम  ने  हिती]  पं्रर्भीय  योजना  बनाई
 है  भौर  इस  समय  उस  पर  अमल  हो  रहा
 है  ।  हमारे  सविधान  ने  हरिजनो  को  सुविधाओं
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 प्भी  का०  च०  जैना]

 दिये  जाने  की  विदेष  व्यवस्था  की  है  झौर
 ये  सुविधायें  उन  को  प्राप्त  भी  हो  रही  हैं  !
 सेकिन  जिस  गति  से  हरिजनों  को  तथा
 बूसरी  पिछड़ी  जातियों  को  ऊंचा  उठाने
 का  प्रयत्न  किया  जा  रहा  है  भौर  जितना
 रुपया  इस  काम  के  लिये  रखा  जा  रहा  है  झौर
 खर्च  किया  जा  रहा  है,  उस  से  मुझे  मय  है
 कि  हम  पांच  साल  बीत  जाने  के  बाद  भी  उन
 को  भ्रधिक  ऊंचा  नहीं  उदा  सकेंगे  1  इस  गति
 से  हम  उतना  काम  नहीं  कर  सकेंगे  जितना
 कि  हम  करना  चाहते  हें  7  झाज  हमें  हरिजनों
 को  शिक्षा  देनी  है  झौर  उन  को  शिक्षित  बनाना
 है,  उन  की  भाथिक  तथा  सांस्कृतिक  उन्नति
 करनी  है  भौर  उन  को  दूसरे  शीगों  के  बराबर
 लाना  है,  दूसरे  लोगों  के  समान  ला  कर  खड़ा
 करना  है  लेकिन  हम  यह  सब  नहीं  कर  सकेंगे
 झगर  हम  इस  रफ्तार  से  चलते  हैं  जैसेकि
 झब  चल  रहे  हैं।  उस  की  ओर  ज्यादा  ध्यान
 देने  की  आावद्यकता  है  और  इस  काम  पर
 ज्यादा  वैसा  शे  किये  जाने  की  झावश्यकता
 है  जिस  से  कि  थे  उन्नति  कर  सके  ।

 में  श्राप  को  यह  भी  बतलाना  चाहता
 हू  कि  हमारे  यहां  पारादीप  बन्दरगाह  बन
 रही  है  जोकि  महानदी  पर  बनाई  जा
 रही  हैं  7  झावद्यकता  झाज  इस  बात  की  है
 कि  इस  को  जल्दी  पूरा  किया  जाय  झौर
 इस  को  पूरा  करने  में  कोई  रुकावटें  न  भायें,
 कोई  गड़बड़ी  न  हो  ।  में  प्रार्थना  करता  हूं
 कि  हस  काम  के  लिये  भी  उड़ीसा  को  रुपया
 दिया  जाय  झौर  उस  की  मदद  की  जाय  ।

 दिक्षा  के  बारे  में  मुझे  यह  निवेदन
 करना  है  कि  उड़ीसा  में  केवल  एक  युनिवर्सिटी
 है  भोर  कालिज  भी  वहां  पर  कम  है

 उपाध्यक्ष  भहोदरवः  माननीय  सदस्य
 इस  मिनिस्दी  से  तो  रुपया  ही  मांगें,  क्षिक्षा
 के  लिये  और  कालिज  कोसने  के  लिये

 दूसरों  को  कहें  ।

 भी  का०  Wo  wm  :  उड़ीसा  चूंकि
 पिछड़ा  हभा  प्रान्त  है  इसलिये  में  वित्त  मंत्री
 महोदय  से  प्रार्थना  करूगा  कि  बे  उस  की
 झोर  विशेष  रुप  से  दया  दृष्टि  दिखलायें  ।
 बस  में  जौर  झधिक  न  कह  कर  ाप  में,जो
 मुझे  बोलने  का  भ्रबसर  दिया,  उस  के  लिये
 में  झाप  को  धन्यवाद  देता  हूं  ।

 शी  स०  स०  बनी  (कानमुर):  उपाध्यक्ष
 महोदय,  चूकि  अब  का  फ़ी  बहस  हो  शकी  है  इस
 लिये  ज्यादा  ब्ते  नही  रह  गई  हैं  जो  इस  सदन
 के  सामने  पेश  की  जाये  ।  किन्तु  सुझे  एक
 ष्वीदू  कहनी  है  कि  हमारे  मिनिस्टर  महोदय
 ने  जब  टैक्सेज  का  ऐलान  कियां  तो  एक
 चीज़  उन्हों  ने  कही  कि  टैक्सेज़  हम  इस  वजह
 से  लगा  रहे  हे  ताकि  लोगो  को  भ्रपनी  ज़िम्मे-
 दारी  का  अभ्रहसास  हो  जोकि  उन्हें  दूसरी
 पंचवर्षीय  योजना  को  कामयाब  बनाने  में
 निभानी  है,  गोया  उस  की  ज़िम्मेदारी  का
 अहसास  कराने  के  लिये  ही  यह  टैक्‍स  उस
 जनता  के  ऊपर  लगाये  गये  जिस  की  कि
 कमर  पहले  से  ही  काफ़ी  टूट  चुकी  थी  a
 झगर  इस  टैक्स  से  हमारी  पचवर्षीय  योजना
 या  दूसरा  प्लान  कामयाब  हो  जाता  तो
 हम  गरीब  झौर  शोषित  जनता  को  जरूर
 यह  सलाह  देते  कि  वह  सब्र के  साथ  इस
 बोझे  को  बर्दाइल  करे  ny  इन  टेक्येज  से  हमें
 Yoo  करोड़  रुपया  मिलने  याला  है  जबकि
 हमारे  देश  में  दूसरे  ऐसे  ' रिसोसेखा  हें  जिन
 को  कि  झगर  हम  टेप  करे  और  लेने  की  कोशिश
 करें  शौर  जिस  हिम्मत  के  साथ  हमें  छोटे
 लोगों  की  तनरवादों  की  मागों  को  कुचस
 सकते  हैं,  उसी  हिम्मत  का  झगर  हम  इस्तेमाल
 करे  और  उस  छिपे  हुए  रुपये  को  लाने  की
 कोशिश  करें  तो  काफ़ी  बहू  रुपया  प्राज
 हमें  मिल  सकता  2)

 टैक्स  इवेजन  के  बारे  में  हमारे  बहुत
 से  माननीय  सदस्पों  ने  कहा  भौर  में  भी
 उस  को  महसूस  करता  हूं  शौर  कमी  कभी
 हैरान  भी  होता  हूं  कि  झाखिर  यह  टैक्स
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 wer  बन्द  किस  तरीके  से  हो  |  सरकार
 कहती  है  कि  बहू  टैक्स  इवेजन  को  बन्द  करमा
 चाहती  है  और  हम  सोग  भी  कहते  हैं  कि
 इस  “को  बन्द  होना  चाहिये  ।  इस  में  कोई
 मतमेद  झौर  दो  राय  नहीं.  हैं  कि  टेक्स  इवेजन
 रुकना  चाहिये  लेकिन  वहू  रुके  केसे  ।  में
 समझता  हूं  कि  उस  को  रोकने  के  लिये  कुछ
 ऐसा  कदम  उठाना  चाहिये  जो  मुमकिन  है
 कि  मुट्ठी  भर  झादमियों  को  बुरा  लगे  लेकिन
 अगर  उस  को  हम  रोक  नही  सकते  हें  तो  हमारे
 देश  के  प्लान  को  कामयाब  बनाने  के  लिये
 करोड़ों  भौर  झरवों  रुपयों  की  ज़रूरत  होगी
 झौर  उस  के  लिये  अभ्रगर  हम  गरीबों  की
 जेनों  को  दुबारा  क़तरना  चाहते  हें  तो  मेरे
 शयाल  में  यह  मुमकिन  नहीं  होगा  ।

 इलकम-टेक्स  मुहकमे  के  वे  कर्मंचारीमण
 जो  हस  टैक्स  'इवेजन  के  खिलाफ  लड़ना
 आहते  हैं  हम  क्‍या  देखते  हें  कि  बम्यई  में
 हमारे  माननीय  मंत्री  जाते  हें  तो  वहा  तो
 बड़े  बड़े  सरमायादार  झाते  है  झौर  टैक्सेज
 के  बारे  में  चर्चा  करते  हैं  उन  के  लिये  तो
 समय  हो  जाता  है  लेकिन  जब  हमारे  इनकम-
 टैक्स  के  कर्मचारी  उन  से  मिलते  का  समय
 मांगते  हैं  भौर  एक  मुज़ाहिरे  की  शक्ल  में
 उन  के  सामने  झाते  हैं  तो  बजाय  इस  के
 कि  उन  गरीब  कमंचारियो  की  बात  सुनी
 जाय  जिस  के  उन्हें  कुछ  उत्साह  मिले  भर
 ये  सुचारु  रूप  से  काम  करें,  उन  को  सरस्पेंशन
 मिलता  है  झौर  भ्रगर  तसल्ली  मिली  तो  बम्बई
 के  कम्युनिस्टों  को मिली  ।  भाज  ज़रूरत  इस
 बात  की  है  कि  टेबस  इवेढस  को  जोकि  हमारे
 देदा  को  खोलला  बना  रहे  हें  भौर  देश  के
 आथिक  ढांचे  को  भगका  लगाना  चाहते  हे
 उन  को  पकड़ा  जाय  और  उन  को  पकड़ने
 के  लिये  भाज  हमारे  स्टाफ  में  काफ़ी  विजिलिस
 की  जरूरत  है  ।

 दूसरी  चीज़  में  सेल्स  टैक्स  के  विषय  में

 कहना  चाहता  हूं  ।  में  उत्तर  प्रदेश  से  चुन
 कर  पाया  हूं  भौर  वहां  पर  में  ने  देखा  कि
 सेल्स  ट्क्स  के  बारे  में  कोई  यूनिफ्रामे  पालिसी

 न  होने  की  वजह  से  पूरा  व्यवसाय  चौपट
 हो  रहा  है  |  में  न  तो  कम्युनिस्ट  हूं  ौर  ते
 ही  फ़ाइनेंस  के  बारे  में  मुझे  कोई  विशेष
 ज्ञान  हासिल  &  लेकित  में.प्राप  को  कहना
 आाहता  हूं  कि  सेल्स  टैक्स  के  बारे  में  गबर्नेमेंट
 द्वारा  कोई  एक  युमिफ़ार्म  पालिसी  झ्पनाई
 जानी  चाहिये  ।

 मुझे  जड़ी  खुदी  है  कि  मद्रास  गवर्नमेंट
 के  डा०  पी०  एस०  लोकतनाथन्‌  ने  भी  यह
 विचार  प्रकट  किया  है  झौर  में  उन  को  सुनाये
 देता  हूं  :

 “Dr.  Lokanathan  also.  stressed
 the  need  for  a  certain  consistency
 in  the  rates  of  sales-tax  levied  in
 the  neighbouring  States.”

 होता  यह  है  कि  किसी  जगह  सवा  छ  परसेंट
 सेल्स  टैक्स  लगता  है  तो  कही  पर  सवा  चार
 परसेंट  है  और  सेल्सटेक्स  में  हस  तरह  की *+
 विभिन्नता  होने  से  हम  देख  रहे  हैँ  कि  बिजनेस
 चौपट  हो  रहा  है  1  इसलिए  झाष  को  सेल्स
 टैक्स  युनिफार्म  बेसिस  पर  लगाना  चाहिये
 शौर  झगर  भाप  ने  ऐसा  नहीं  किया  तो  ाप
 का  व्यापार  चौपट  हो  जायगा  |  सेल्स  टैक्स
 का  अजीब  कानून  है  भौर  वह  काफ़ी  कम्पली-
 केटेड  है  भौर  उस  को  सिम्पलीफ़ाई  करने
 की  जरूरत  है  1  पग  लोग  सेल्स  टैक्स  इस
 तरह  इवेड  करते  हैं  कि  झगर  एक  दुकानदार
 है  भौर  यह  सेल्स  टैक्स  का  पेमेंट  इवेड  करना
 चाहता  है  तो  तीन  महीने  के  बाद  वह  दुकान
 को  बन्द  कर  देता  है  भौर  चौथे  महीने  एक
 दूसरा  साइनबोर्ड  लगा  कर  यदि  दुकात  को
 चालू  कर  देता  है  तो  उस  को  सेल्स  टैक्स  नहीं
 देना  पढ़ेगा.  ।  इस  तरह  से  लाखों  करोड़ों  रुपये
 का  सेल्स  टैक्स  का  इवेज़न  हो  रहा  हैं।  जब
 हम  कहते  हैं  कि  सेल्स  टैक्स  को  ऐफक्साइजड
 ड्यूटी  के  साथ  एमैलगेमेट  कर  दिया  जाए
 तो  सरकार  द्वारा  कहा  जाता  है  कि  उस  के
 लिये  ब्रिस  झा  रहा  है  केकिन  मालूम  तहीं  कब
 तक  वह  झायेगा  |

 इंटर  स्टेट्स  सेल्स  टैक्स  के  बारे  में  मूभे
 यह  कहना  है  कि  यह  बड़ा  कम्पलौकेटेड



 9837  Demands  for  Grants  24  AUGUST  3957

 [wr  सक  म०  बर्जी]
 झब  इंटर  स्टेट्स  सेल्स  टैक्स  वैसे  तो  १  परसेंट
 लगता  है  लेकिन  कर्ज  कीजिये  कानपुर  का  एक
 दुकानदार  बम्बई  से  सामान  मंगाता  है  तो
 उस  को कायदे  के  मुताबिक  तीन  फ़ा्म्स
 रजिस्ट्रेशन  कराने  के  बाद  भरकर  भेजने
 होंगे  भौर  झगर  कही  उस  ने  वह  तीन  फा््से-
 नही  भेजे  तो  फिर  उस  पर  १  परसेट  इंटर-
 स्टेट  सेल्स  टैक्स  नहीं  पडेगा  बल्कि  बम्बई
 का  ४  परसेट  या  जो  भी  हो  बह  उत्तरप्रदेश  .
 के  सवा  छ:  परसेंट  में  ऐड  हो  जायगा  शौर
 इस  तरह  सवा  दस  परसेंट  पडेगा.  और  उस
 हालत  में  श्राप  बखूबी  समझ  सकते  है  कि
 एक  साधारण  इंसान  कैसे  उतनी  महंगी
 चीज़  खरीद  सकेगा  और  इस  तरह  उस
 व्यापारी  और  कज्यूमस  दोनो  का  नुकसान
 होगा  ।  सेल्स  टैक्स  इतना  कम्पलीकेटड  हो
 चुका  है  कि  भ्रगर  उस  को  सिम्प्लीफाई  नहीं
 किया  गया  तो  व्यापारी  वर्ग  और
 दोनों  का  नुकसान  होगा  t

 aa  सेल्स  टैक्स  के  बारे  में  जहा  तक
 दिल्ली  का  ताल्लुक़  है,  उन  को  आप  अलग
 भी  कर  दीजिये  क्‍यों,  दिल्ली  एक  पिक्यूलियर
 जगह  है  भौर  उन  का  केस  भी  पिक्यूलियर
 केस  है,  उन  को  झाप  खास  तौर  से  माफ़ी
 दे  दीजिये  लेकिन  दूसरे  प्रान्तों  को  तो  देखिये
 कि  वहां  पर  किस  तरह  से  भ्रलग  झलग
 सेल्स  टेक्स  लिया  जा  रहा  है।  भाप  सेल्स  टैक्स
 के  बारे  एक  मुनिफ़ार्म  पालिसी  सब  जगह  के
 लिये  रखिये  i

 फ़ूड  स्टफ्स  के  ऊपर  सेल्स  टैक्स  लगने
 के  बारे  में  मेरा  कहना  है  कि  फूड  स्ट्फ्स  की
 प्राइसेश  बैक  होनी  जाहियें  झर  वे  बढ़नी
 नहीं  चाहियें  ।  ग़ल्ले  के  ऊपर  सेल्स  टैक्स
 लगाये  जाने  के  बारे  में  सेंट्रल  गवर्नमेंट  ने
 राज्य  सरकारों  को  सुझाव  दिया  था  कि  उस
 को  हटा  लिया  जाय  i  में  पूछना  चाहता  हूं
 कि  गल्ले  पर  से  सेल्स  टैक्स  हटने  के  बारे
 में  क्या  हुआ  भौर  उस  को  हटाने  के  लिये
 wey  किया  गया  ?  गर  हम  चाहते  है  कि
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 wee  की  प्राइसेज  चैक  हो  तो  शल्से  के  अपर
 से  सेल्स  टेक्स  हटा  दिया  जाना  चाहिय
 क्योंकि  भ्रलटिमेट्ली  उस  का  भार  कंज्यूमर
 को  उठाना  पड़ेगा  t

 मैं  चाहता  हूं  कि  जब  सक  सेल्स  टैक्‍स
 को  ऐक्साइज़  ड्यूटी  के  साथ  मिला  न  दिया
 जा  जब  तक  के  लिये  इंटस्टेट्स  सेल्स
 टैक्स  को  सस्पेड  रक्‍्खा  जाय  ny

 इंदयोरेस  कारपोरेशन  के  बारे  में  कुछ
 चीजे  कही  गई  है,  खास  कर  फ़ील्ड  वर्कर्स

 के  बारे मे  जिक्र  आया  है।  कुछ  दिन
 पहले  हमारे  | इप्डी  मिनिस्टर  साहब  ने  एक
 कौलिंग  एटेशन  के  जवाब  में  कहा  था  कि
 यह  इस्पेक्टर्स  लोग  काम  नहीं  करते  थे  इस
 वजह  से  इन  को  नौकरी  से  हटा  दिया  गया
 है  लेकिन  मे  आप  के  सामने  एक  ऐपायन्टमेंट
 लेटर  जोकि  उन  इद्योरेस  इस्पेैक्टर्स  को  दिया
 गया  है  उस  को  में  पढ़ना  चाहता  हूं  ।  उस
 की  डेट  २८  जून  सन्‌  १६५७  थी  उस  का
 हम्पलीमेटेशन  रिट्रौस्पेक्टिव  'एफैक्ट  १५-६-५६
 से  जिस  दिन  से  कारपोरेशन  का  जन्म  हु
 किया  गया  ।  एक  साल  पहले  से  'ऐपायन्टमेंट
 लेटर  उन  को  दे  दिया  गया  और  उस  में
 लिखा  यह  गया  है  कि  एक्सपेक्टेशन्स  कितनी
 हैं  ।  पहले  तो  उस  का  यह  सेटेस  देखिये

 “Wth  reference  to  your  previous
 appointment.

 Mr.  Deputy-Speaker:  This  letter
 should  have  to  be  placed  on  the
 Table  of  the  House.

 Shri  S.  M.  Banerjee:  It  is  an  ap-
 pointment  letter.  I  will  place  it
 provided  that  man  does  not  lose  his
 job.

 Mr.  Deputy-Speaker:  How  can  the
 hon.  Member  say  that?

 Shri  S.  M.  Banerjee:  Supposing
 this  is  the  specimen,.....,

 Mr.  Deputy-Speaker:  Either  the
 hon.  Member  should  not  make  refer-
 ence  or  he  should  be  prepared  to
 place  the  letter  before  the  House.
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 ऐसे  ऐप्वाइंटमेंट  लेट्स  दिये  गये  है  जोकि
 १६५७  में  ््यू  होते  हैं  भौर  प्राशा  यह  की
 जाती  है  कि  वह  करीब  ७  लाख  का  बिजिनेस,
 जिस  का  प्रीमियम  तकरीबन  २६९  हजार
 के  होता  है,  एक  साल  में  के  ।  साल  भर  पूरा
 झाप  उस  को  मौका  मही  देते  हैं  भोर  बीच
 में  कहते  है  कि  तुम्हारा  काम  ठीक  नहीं  रहा
 इसलिये  तुम्हारी  नौकरी  चली  गई  ।  इसलिये
 से  भपने  फाइनेन्स  मिनिस्टर  साहब  से  दर्ख्वास्त
 करूंगा  कि  बहू  फील्ड  ट्ृध्योरेस  वर्क्स  के
 मामले  को  रिकसिडर  करे  झौर  किसी  तरह
 से  उन  की  नौकरी  को  बचाये  क्योकि  वही
 इस  बिजिनेस  को  चलाने  वाले  है  t

 दूसरी  चीज  जनता  पालिसी  के  बारे
 में  है।  उस  का  नाम  जनता  पालिसी  दे  दिया
 गया  |  इस  देश्य  की  परम्परा  यह  है  कि  जनता
 का  तामे  ले  कर  सारा  काम  किया  जाता  है  ny
 ऐसा  मालूम  होता  है  कि  जनता  मे  वह  चीज
 जाती  है  भौर  जनता  का  उस  से  काफी  फायदा
 होता  है  ।  श्राप  ने  देखा  होगा  कि  हमेशा  से
 यह  होता  श्राया  है  1  सन्‌  १६४६  में  आप
 देखते,  चाहे  कोई  भी  दुकान  हो,  उस  का
 नाम  नेता  जी  के  नाम  पर  होता  या  t  नेताजी
 'रैस्टोरा,  नेताजी  हेझर  कटिंग  सैलून  a  श्राज
 जो  कुछ  हो  रहा  है  सब  जनता  के  नाम  से
 हो  रहा  है  ।  इस  के  बारे  में  तमाम  आदमियो
 को  बतलाया  गया  कि  जनता  पालिसी  के
 द्वारा  हम  मजदरों  और  गर्रबों  को  इंदयोर
 करना  चाहते  है  ।  बहुत  श्रच्छी  चीज  है,
 अगर  उन  का  जीवन  इश्योर  हो  जाय  t
 लेकिन  इस  के  लिये  गवर्न॑मेंट  ने  ट्रेड  यूनियनों,
 फेडरेशन्स  और  पोलिटिकल  पार्टीज  को
 कांफिडस  में  नहीं  लिया  ।  में  जानता  हूं  कि
 हमारे  ढेबर  साहब  ने  इस  का  उद्घाटन
 किया  ।  वह  बहुत  बड़  व्यक्ति  है,  लेकिन
 दूसरी  तरफ  से ध्गर  श्राप  इस  को  कामयाब
 बनाना  चाहते  है  तो  झाप  को  दूसरे  भादमियों
 का  भी  सहारा  लेना  पड़ेंगा  ।

 इन  शब्दों  के  साथ  में,  ज्यादा  वक्‍त  न
 से  फर,  दुबारा  दरस्वास्त  करूंगा  अपने  घाननीय
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 मंत्री  जी  से  कि  वह  सेल्स  टैक्स  के  बारे  में
 भ्रपने  विचार  रक्खें  ।  वह  लाइफ  इंधेयोरेस
 के  फील्ड  बकस  के  बारे  में  भी  कुछ  चीजे
 यहा  पर  र्क्स  तो  में  उन  का  बहुत  महकूर
 हूंगा  ।

 श्री  'रा०  स०  तिवारी  (खजुराहो):
 उपाध्यक्ष  महोदय,  जब  से  में  झब  की  चुन
 कर  झाया  हू,  भाप  ने  यह  पहला  मौका  मुझे
 दिया  है  |  गोकि  मे  पालियामेट  का  बहुत
 पुराता  भेम्बर  हू,  कास्टिटुएट  भ्रसेम्बली  के
 समय  से  हु  t

 were  महोदय  शायद  इसीलिये
 नहीं  दिया  गया  होगा  ताकि  नये  भेम्बरान
 को  मौका  दिया  जा  सके  |

 श्री  रा०  wo  निवारी:  नेफिन  जरूरत
 तो  पड  जाती  है,  जिस  से  कुछ  कहना  पड़ता
 है

 5.55  hrs
 (Sarr  Moxamen  Imam  im  the  Chair}

 वित्त  मत्रालय  को  मागों  पर  आज
 दो  दिन  से  बहस  हो  रहो  है  t  वित्त  मत्रालय
 का  दर्जा  बहुत  ऊंचा  है  शौर  इसी  से  पह
 ग्रनुदान  सब  से  पीछे  रक्खी  गई  है  ।  चूंकि
 समय  बहुत  कम  है,  इसलिये  इस  मंत्रालय
 के  विषय  में  बहुत  ज्यादा  तो  नही  कह  सकृगा,
 लेकिन  अपने  घर  को  कुछ  बातें  मैं  जरूर
 बहना  चाहता  हूं  ।  मध्य  प्रदेश  को  स्थिति
 में  झ्राज  भाप  के  सामने  रखना  चाहता  हूं  ।
 जब  आप  ने  राज्यों  का  एकोकरण  किया  तो
 उस  के  बाद  राज्यों  को  झाइबासन  दिया  था
 कि  केन्द्र  उन  राज्यो  के  खर्चों  को  पूरा  करेगा,
 और  उन  में  म+नात  झादि  बनाने  की  पूरी
 फंसिलिटी  देंगे  ।  विध्य  प्रदेश,  मध्य  प्रदेश,
 मध्य  मारत  और  भोपाल  इन  चार  राज्यों
 को  मिला  कर  ाप  में  एक  प्रदेश  बनाया
 और  भोपाल  उस  की  राजधानी  बनाई  t
 लेकिन  में  चाहता  हूं  कि  हमारे  वित्त  मंत्री
 भोपाल  की  हालत  को  सुनें  *  भोपाल  की
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 [at  te  wo  तिवारी]
 हालत  यह  है  कि  वहा  कोई  मकान  नहीं  ।
 वहां  जितने  कर्मचारी  हे,  सब  तम्बुझो  में  रहते
 है  ।  विष्य  प्रदेश  को  जो  ४  करोड़  रुपया
 हर  साल  मदद  का  मिलता  या  यह  भी  भाप
 ने  बन्द  कर  दिया  है।  यह  अप  ने  हसलिये
 बन्द  कर  दिया  कि  हम  ह. ल  बडे  प्राविस  में
 मिल  गये  है  ।  भोपाल,  विध्य  प्रदेश  भादि  जो
 पार्ट  सी  स्टेट्स  थी  उन  सब  की  सहायतायें
 आप  ने  बन्द  कर  दी  है  t  भ्रव  आप  ही  बताइये
 कि  पहले  तो  झाप  ने  भाइवासन  दिया  कि
 झाप  भदद  देंगे,  लेकिन  भ्रब  कुछ  नहीं  हो  रहा
 है  ।  यहा  तम्बू  गडे  है  1  भोपाल  में  न  कोई
 रहने  की  जगह  है  भौर  न  सरकारी  कार्यालयों
 के  लिये  ही  कोई  स्थान  है  |  विधान  सभा
 तक  के  लिये  बहा  पर  जगह  बनानी  है
 सारे  काम  हो  रहे  हे  भोर  जगहो  पर,  लेकिन
 यहां  पर  यह  काम  नहीं  हो  रहा  है  t  मेरा
 निवेदन  है  कि  सरफार  इस  भोर  ध्यान  दे
 झौर  पार्ट  सी  स्टेट्स  को  जो  मदद  शाप  देते
 थे,  और  जिस  को  भाप  ने  बन्द  कर  दिया
 है,  वह  हर  प्रदेश  की  दीजिये  q  बडे  प्रान्त  में
 मिल  जाने  से  यह  तो  जरूर  है  कि  उन  का
 नाम  बड़ा  हो  गया  है,  लेकिन  क्या  यह  उन
 की  मदद  हो  गई  ?  मेरी  समझ  में  कुछ  नहीं
 हूभा ।  झाज  तो  सन  प्रदेशो  की  छीछालेदर
 हो  रही  है  |  वह  बड़ी  परेदानी  में  पड  गये
 है।

 दूसरा  मेरा  निवेदन  पह  है  कि  भाष  ने
 यह  कानूस  बनाथा  है  कि  जो  प्रदेश  ५०
 परसेंट  खर्जा  लगा  कर  मकान  भादि  बनवायेंगे,
 उनको  Yo  परसेंट  भाप  देंगे  ।  भला  बतलाइए
 कि  पहले  तो  हम  ५०  परसेंट  रुपया  लायें  कहा
 से  मकान  बनवाने  के  लिये,  फिर  उस  का
 इस्तजाम  करे  तो  पिछले  बिल  लायें,  तब
 पाप  हम  को  दपया  देंगे  ।  न  वह  ५०  परसेंट
 रूपया  हमारे  यहां  होना  है  भौर  न  भ्राप  को
 देना  है।  में  कहना  चाहता  हूं  कि  इस  तरह
 के  झूठे  बादे  हमारे  प्रदेश  के  लिये  बड़ें  खतर-
 नाक  हैं  t  में  मंत्री  सहोदय  भौर  उन  के  सह-

 fa
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 योगियो से  प्रार्थना  करता  हूं  कि  बह  इन  चीज़ों
 को  ध्यान  से  देखें,  तभी  यह  प्रदेश  झागे  बढ़
 सकते  हैं  ।  मध्य  प्रदेश  बनने  के  पहले  विध्य
 प्रदेश  बना  ।  तब  उस  में  छोटे  छोटे  ३६  राज्य
 थे  |  उत  में  से  हर  तरह  की  रियासतें  थी  ।
 कोई  १०  हजार  सालाना  भामदनी  को  थो,
 कोई  १२  हजार  सालाना  भामदनी  की  थी,
 कोई  ५  लाख  की  भी,  कई  १०  लाख  की  थी  ।
 इस  तरह  से  ३६  रियासतो  को  मिला  कर  वह
 प्रदेश  बना  था  ।  वहा  पर  झब  भो  हालत
 बहुत  बुरी  है।  न  वहा  कोई  रास्ता  है,  न॑
 सड़कें  है  ।  सब  की  सब  उसी  तरह  से  पडी
 हुई  हैं  ।  भाप  ही  बतलाइए  कि  उस  का
 कंसे  सुधार  होगा  ।  भाप  ने  हम  को  एक
 बड़े  प्रान्त  में  मिला  कर  हमारा  दर्जा  जरूर
 बढ़ा  दिया  है  |  हमारा  प्रदेश  झब  देश  में
 पाचवें  दर्जे  पर  है,  लेकिन  भगर  झाप  उनकी
 स्थिति  को  ठीक  नहीं  करेगे,  उन  को  रुपया
 नही  देगे  तो  उन  की  उन्नति  कैसे  हो  सकेगी  $
 झाप  ने  यह  झभाववासन  दिया  था  कि  आप
 गोपाल  को  राजधानी  के  भरनुरूप  होने  में
 सहायत”  करेगे  |  में  तो  कहता  हू  कि  भाष
 को  इसे  करना  चाहिये  |  कुल  144  या  १२
 करोड  रुपया  बनता  है  जोकि  उस  में  लगता
 चाहिये  ।  भव  आप  ने  यह  झगड़ा  डाल  दिया
 है  कि  xo  परसेन्ट  रुपया  भी  हम  तब  देंगे
 जब  प्रदेश  yo  परसेंट  रुपया  खर्य  कर  छे
 न  वह  रुपया  होगा  भर  न  मकान  बनेंगे  +
 न  मौ  सन  तेल  होगा  शौर  न  राधा  नाचेगी
 में  तो  यही  कहना  चाहता  हूं  कि  हमारे  प्रदेश
 के  लिये  भाप  ने  झआाएवासन  दिया  है  वह
 झाप  पूरा  करे  ताकि  मध्य  भ्रदेश  की  उन्नति
 ही  सके  ।

 सीसरा  निवेदन  मुझे  यह  करना  है  कि
 झाप  हमारे  यहां  टैक्स  बसूल  करना  चाहते
 है,  लेकिन  वहां  का  टैक्स  तो  डाकू  सोग  पहले
 ही  असूल  कर  लेते  हैं  -  ome  fas,  मोरैना,
 झांसी,  ललितपुर,  सागर,  दमोय  झादि  जो
 ५,  ६  जिले  हें  उन  लिलों  में  रात  विन  ढाकुपों
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 हारा  बसूली  ह्भा  करती  है  ।  जब  वही  लोग
 कुश  नहीं  छोड़ेंगे  तो  ाप  को  हां  क्‍या
 मिसना  है  |  में  चाहता  हूं  कि  भाप  इस  प्रदेक्ष
 की  स्थिति  पर  ध्यान  दे  कर,  उस  को
 सम्मलवायें  |

 में  वित्त  मंत्रालय  की  प्रगति  पर,  लिख
 शंत्रालय  की  झामदनी  केसी  हो  रही  है,
 कौन  सा  टैक्स  लग  रहा  है,  इस  विषय  में  कुछ
 नही  कहना  चाहता  av  इस  सम्बन्ध  में  हमारे
 बहुत  से  भाई  बोलेगे  ौर  वही  सब  कुछ
 कहेंगे  भौर  कहते  रहे  हे  मेरा  तो  यही  निवेदन
 है  कि  जो  हमारे  प्रदेश  के  लिये  तत्व  की  बात
 है  उस  पर  झाप  ध्यान  दें  ।

 46  hrs.

 श्री  बीरेग्र  सिह  जो  (रायपुर)
 समापति  महोदय,  श्रमी  हमारे  मध्य  प्रदेश
 के  एक  भाई  ने  जो  हम  लोगों  को  मुसीबतें
 है  उन  का  जिक्र  किया  ।  मुझे  भी  उन  की
 निस्बत  दो  एक  बातें  श्जें  करन  हे  |  बात
 यह  है  कि  वित्त  मंत्रालय  का  कानून  जो
 बना  हुआ  है  कि  वह  कोई  मकान
 झादि  बनाने  के  लिये  पैसा  वगैरह  स्टेट  गवने-
 मेंट  को  देता  है  जबकि  स्टेट  उस  पर  ५०
 परसेंट  सर्चा  कर  ले  ।  मान  लीजिये  कोई
 प्रोजेक्ट  बनानी  है,  भ्रस्पताल  बनवाना  है,
 स्क्ल  बनाना  है,  तो  पहले  स्टेट  ५०  फी  सदी
 सच  कर  लेने  के  वादा  करे,  केन्द्रीय  सरकार
 तब  बाकी  खर्च  देती  है  ।  सब  से  बड़ी  मुश्किल
 यह  होती  है  कि  पहने  ५०  फी  सदी  रुपया
 स्टेट  जमा  कर  ले  तब  कोई  चीज  बने  ।  नतीजा
 यह  होता  है  कि  न  हम  रुपया  जमा  कर  पाते

 )  है  झौर  न  सेन्टर  से  शपया  हमें  मिलता  है  t
 बल्कि  वह  शैप्स  हो  जाता  है  |  मेरा  यह  खयाल
 है  कि  झगर  हमें  किसी  चीज  को  बनाना  है,
 और  उस  को  बनाने  की  रकम  अभी  पूरी  खर्च
 नही  हुई  है,  तो  बह  लेप्स  नही  होगी  भाहिमे  av
 wie  तौर  से  बेकवर्ड  प्राविसेड  में  यह  बिल्कुल
 ही  नहीं  होना  चाहिसे  ।  में  ठो  चाहूंगा  कि  जो
 मवबमेंट  झाफ  इंडिया  का  कंट्रिब्पूशन  हैं  बह
 उसे  पहंच  दे  दे,  यह  नहीं  होना  भाहिये  कि
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 जब  स्टेट  स्बच  कर  डालेगी  शौर  उस  का
 हिसाब  झा  जायगा,  वह  चैक  हो  जायगा  ।क

 किस  ढंग  से  रुपया  खच  हुआ  है,  तब  यहां  से
 पैसा  दिया  जायगा  ।  इस  से  यह  होता  है  कि
 कोई  काम  नहीं  हो  पाता  है  ।  हमारे  यहां
 की  रकम  तो  लैप्स  हो  जाती  है  भौर  दूसरे
 स्टेट्स  को  ये  रुपया  भौर  मिल  जाता  है  +
 यह  ठीक  नही  है  t  होना  यह  चाहिये  कि  जो
 रकम  प्रोवाइडेड  हो  किसी  प्राविन्स  के  लिये,
 वहू  उस  को  मिलनी  चाहिये  ।

 इस  के  बाद  मुझे  यह  झज्  करना  है  कि
 हमारे  यहां  एग्रीकल्नरिस्ट्स  को  तकावी
 दी  जाती  है  ।  ग्रो  मोर  फूड  वगेरह  के  लिये
 उन  को  पैसा  दिया  जाता  है  |  लेकित  होता
 यह  है  कि  किसानो  को  बहुत  कम  पैमायश
 पर  पेसा  दिया  जाता  है,  जिस  से  उन  का
 काम  नहीं  चलता  है  t  मिसाल  के  तौर  पर
 उन  को  पचास  रुपया  दिये  जाते  हैं  7  प्रब  भ्राप
 ही  बताइये  कि  उस  से  वह  बैल  खरीदे  या
 क्या  शरीदे  t  जिस  तरीके  से  गवनमेंट  किसान
 को  तकायी  देती  है,  वह  एक  साहुकारी  तरीका
 होता  है  ।  ऐसा  न  हो  कर  भगर  एग्रीकल्वरल
 बेक्स  की  तरह  रुपया  देने  का  इन्तज़ाम  कर
 दिया  जाय,  तो  इस  में  जो  भड़चनें  भाती  हें
 झौर  किसानों  को  जो  तकलीफें  होती  हैं,
 वे  दूर  हो  जायेंगी  ।  झाज  कल  हालत  यह  है
 कि  किसान  ने  झभी  रकम  ली  नहीं  होती
 झौर  दूसरे  रोड  ही  लोग  उस  से  पैसा  लेने
 के  लिये  ा  जाते  हैं  ।  झगर  किसानों  के  लिये
 एग्रीकल्बरल  लोन  का  इन्तजाम  कर  दिया
 जाय,  तो  उन  को  बहुत  सहुलियत  हो  जायगी  )

 यह  में  जानता  हू  कि  बिल  मंत्रालय
 के  सामने  क्‍या  क्‍या  तकलीफें  हैं।  उन  को
 प्राईवेट  सेक्टर  शौर  पब्लिक  सैक्टर  को  भी
 देखना  है  झौर  टेक्सेशन  को  भी  देखना  है  +
 लेकिन  झब  समय  झा  गया  है  कि  सिनिमम
 बेज  फ़िक्स  कर  दी  जाये  1  हम  देखते  दें  कि
 हमेशा  डीयरनैस  एलाउंस  बढ़ा  दिया  जाता
 है,  लेकिन  झच  एक  मिनिमम  सैलेरी  few
 कर  दी  जानी  चाहिये  |  बह  too  रुपया  हो,
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 [अं  बोर  सिंह  जो]

 या  जो  मी  हो,  लेकिन  इस  बारे  में  भ्रब  फैसला
 कर  देना  चाहिये  7  झ्राजकल  हर  एक  प्राविस
 से  छोटी  छोटी  मांगें  श्ाती  रहती  हैं  ।  भोपाल
 में  सेंड्रल  गवमसेट  के  सरबेंट्स  को  जो  कुछ
 भी  मिलता  है,  उस  का  असर  उन  लोगों  पर

 चपढता  है,  जोकि  उतना  नही  दे  सकते  हे  ।

 इस  के  साथ  ही  में  यह  भी  कहूंगा  कि
 मैक्सिमम  सेलेरीज़  भी  फिक्स  होनी  चाहिये  ।
 हमारे  आई०  सी०  एस०  श्राफिसजे  की
 बात  तो  दूसरी  है  ।  उन  की  तनख्वाहें  हमारे
 विधान  मे--कानून  में--रखी  हुई  हैं  ।  में
 उन  के  बारे  में  कुछ  नहीं  कहना  चाहता
 हू  ।  जो  लोग  आई०  एक  एस०  व्गरह के
 हैं  गे  वही  काम  करते  हैं,  उन  के  भौर  दूसरे
 के  काम  में  कोई  फर्क  नहीं  है,  लेकिन  दूसरों
 की  तन्ख्वाह  से  श्राधी  मिलती  हैं।  इन  डिफ-
 रेंसिज्  को  हटा  देना  चाहिये  ।  इस  तरह  हम
 को  करप्दान  को  भी  बन्द  करने  का  मौका
 मिल  जायगा  ।  इस  के  बाद  झाप  ज़रा  वेस्टेज
 को  देखिये  ।  में  किसी  पर  झ्राक्षेप  नहीं  करना
 चाहता  हू  t  इधर  से  ये  लोग  अपनी  पूरी
 वन्स्वाह  ले  लेते  हें  भौर  उस  के  बाद  जितने
 एपायटमेंट्स  होते  है,  उन  में  छोटे  वर्गों  के
 आाफिसजे  को  नहीं  लिया  जाता  है  झाप
 किसी  भी  कार्पोरेशन  वगैरह  को  लीजिये
 जो  सीनियर  मोस्ट  झाफिसर  रिटायर  होता
 है,  वे  वहा  डाल  दिये  जाते  हैं  7  मेरा  कहना
 बहू  है  कि  जूनियर  भाफिसजं  को  भी  चास
 मिलना  चाहिये  1  अगर  झाप  उन  की  तन्ख्वाहें
 अढ़ाना  नही  चाहते  हें  ।  भिलाई  कार्पोरेशन
 में  यह  हालत  है  कि  वहां  पर  बाहर  से  आदमी
 आा  रहे  हैँ  ।  जो  लोग  वहा  के  रहने  वाले  थे,
 न  के  लिये  कोई  सच  नहीं  करना  पड़ता
 था,  लेकिन  जो  लोग  बाहर  से  बुलवाये  गये
 है,  उन  के  लिये  करोडो  रुपरो  से  घरो  का
 ऋन्तजाम  हो  रहा  है  1  जो  लोग  वहां  के  रहने
 जाले  हें,  जोकि  काम  को  जानते  हैं,  समझते
 हैं,  उन  को  मौका  दे  कर  इस  बेस्टेज  को
 खत्म  किया  जा  सकता  है  |
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 जहा  तक  बैटरमेंट  लैवी  टैक्स  का  ताल्लुक
 है,  हालत  यह  है  कि  इरिगेशन  का--पासी  का
 --इन्‍्तजाम  तो  झायद  चार,  छ  दस  साल
 के  बाद  हो,  लेकिन  लोगो  से  बेटरसेट  लैबी
 देने  के  लिये  झभी  से  कहा  जाता  है  1  उन
 से  कहा  जाता  है  कि  झगर  बंटरमेंट  लैवी
 नही  दोगे,  तो  दरिग्रेशन  कलाल  बन  नहीं
 सक  री  ।  आदमी  जब  पानी  लेगा,  तभी  बहू
 कुछ  दे  भी  सकेगा,  लेकिन  जहा  वह  सोचता
 है  कि  टैक्स  देता  है,  तो  हरिगेशन  का  काम
 बन्द  हो  जाता  है,  चाहे  फायदा  ही  हो  अर
 माग  भी  हो  ।  में  यह  कहना  चाहता  हू  कि
 लोग  देने  के  लिये  तैयार  हँ--एक  नहीं
 शाप  तीन  लीजिये--लेकिन  पहले  पानी
 का  तो  इन्तज़ाम  किया  जाय  ।  लेकिन  यह
 हाते  लगा  देना  कि  पहले  दो,  फिर  कनाल्स
 स्वोलेंगे  और  पानी  देंगे,  मेरी  समझ  में  गलत
 है  V

 एक  बात  और  में  झाखिर  में  कहना
 चाहता  हू  ।  मे  एक  जंगली  इलाके  से  श्ाता
 हू,  जहा  पर  बैकवर्ड  शौर  एबारिजिन्ज
 क्लासिज़्  के  लोग  रहते  हें  |  वे  श्रपनी  कन-
 जम्प्शन  के  लिये---कामशियल  पायट  आफ
 व्यू  से  नहीं--श्रपने  खेत  मे  तम्बाक्‌  लगाते
 थे  ।  पहले  उन  से  कोई  टैक्‍स  नहीं  लिया
 जाता  था,  लेकिन  पिछले  दो  तीन  सालो  से
 उन  से  टैक्स  वसूल  किया  जा  रहा  है  |  उन
 लोगो  को  यह  दिकायत  है  कि  झाज  तक  तो
 हम  ने  यह  टैक्स  नही  दिया  था,  झब  सरकार
 यह  टैक्स  लगा  कर  एक  नई  बात  ला  रही
 है,  हालांकि  हम  लोग  तम्बाकू  वगेरह  अपने
 कनजम्प्दन  के  लिये  पैदा  करते  हें  ।  मे  ने
 खुद  इस  बात  को  देखा  है  |  इसलिये  में  विनय
 करता  हू  कि  वहू  टैक्स  न  लिया  जाय  i

 में  झाशा  करता  हू  कि  जो  बातें  में  ने
 यहां  पर  रखी  हैं,  मत्रालय  उन  पर  विचार
 करेंगे  ।

 Shri  rT  T.  Krishnamachari:  Mgr.
 Chairman,  this  is  the  last  Demand  that
 the  House  ४  going  to  discuss;  but  this

 -
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 is  the  beginning  of  my  troubles.  I
 think  J  shall  be  in  the  House  and  the
 Mouse  will  have  to  put  up  with  me  for
 the  whole  of  next  week  in  respect  of
 the  measures  that  the  House  will  dis-
 cusa,  and  practically  every  aspect  of
 the  work  of  the  Finance  Ministry  will
 gome  under  its  purview-taxation,  Pian,
 general  administrative  and  economic
 Policy  and  so  on.

 So,  I  hope  the  Hoyse  will  permit
 me,  and  will  not  treat  it  as  a  discour-
 tesy  to  the  hon.  Members  who  have
 spoken  on  several  matters,  if  I  divide
 the  subjects  with  which  I  have  to  deal
 imto  two  broad  categories—subjects
 that  will  have  to  be  dealt  with  today
 and  the  subjects  that  I  have  to  deal
 with  when  I  am_  replying  to  the
 Finance  Bill  debate.  I  propose  to  deal
 with  the  question  of  taxation  and  eco-
 nomic  matters  affecting  the  Plan  when
 I  reply  to  the  Finance  Bill.  I  shall  take
 up  the  quesitons  of  administration
 today  and  deal  with  them  to  the  extent
 that  is  possible.  If  anything  is  left
 over,  naturally  the  hon.  Members  will
 draw  my  attention  and  all  be  able  to
 give  as  much  satisfaction  as  I  am  able
 to  offer.

 To  begin  ,with,  I  think  I  will  take
 the  House  back  to  a  statement  made
 by  my  colleague,  the  Minister  of  Com-
 ‘merce  and  Industry,  in  replying  to  the
 Demands  of  the  Commerce  and  Indus-
 try  Ministry  when  he  said  that  I  would
 take  over  or  take  up  from  where  he
 left  this  question  of  the  foreign  ex-
 change  position  as  it  is  today,  and  also
 deal  with  the  sins  of  commission  and
 omision  on  the  part  of  the  Govern-
 ment  during  the  last  five  years.  In
 doing  so,  I  am  conscious  of  the  fact
 that  I  was  in  charge  of  commerce  and
 industry  for  4  years  and  long  with
 the  then  Finance  Minister  I  had  a  very
 large  responsibility  in  shaping  policies.

 The  foreign  exchange  position  can-
 not  be  altogether  divorced  from  the
 Plan.  In  fact,  today  if  we  have  no  Plan,
 no  industrial  development,  no  planned
 expenditure  in  several  directions,  the
 foreign  exchange  position  will  not
 cause  us  any  serious  difficulty  at  all
 because  I  am  perfectly  sure  that  it
 will  be  possible  for  any  person  who  is
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 in  charge  of  and  industry
 to  break  even  with  ।'  meastre  of
 control  on  exports  and  imports  if  there
 are  no  planned  demands  on  the  Minis-
 try  of  Commerce  and  Industry.  So,
 one  cannot  fail  to  make  some  refer-
 ence  to  the  Plan.

 The  problem  really,  so  far  as  foreign
 exchange  is  concerned,  is  in  regard  to
 one  of  the  aspects  of  the  resources  of
 the  Plan,  and  it  cannot  be  seriously
 divorced  from  questions  of  domestic
 inflation  with  which  the  balance  of
 payments  deficit  is  intimately  connect-

 I  placed  before  the  House  when  r
 presented  the  Budget  on  analysis  of
 the  economic  situation.  There  ig  no
 doubt  that  we  are  passing  threugh  a
 very  difficult  phase.  The  Second  Plan
 is  an  exacting  one.  Let  hon.  Members
 make  no  mistake  about  it,  let  there  be
 no  illusions  about  it.  It  can  be  seen
 through  only  if  the  maximum  effort  is
 forthcoming  from  practically  all  sec-
 tions  of  the  community.  But,  as  I  said
 not  merely  at  the  time  when  I  introdu-
 ced  the  Budget  but  also  on  previous
 occasions,  I  believe  the  Plan  can  be
 seen  through.  Well,  hon.  Members
 may  call  me  an  optimist,  perhaps  I  am
 one,  but  I  must  say  that  the  order  of
 effort  called  for  is  quite  different  from
 what  was  required  by  the  First  Plan.

 In  fact,  I  was  reading,  re-reading  the
 Plan  in  regard  to  foreign  exchange,
 and  I  found  a  reference  made  there  in
 regard  to  the  foreign  exchange  esti-
 mates  made  in  the  First  Plan  and  the
 fact  that  the  amount  of  sterling  balanc~
 es  which  they  expected  would  be  used
 up  was  not  used  up.  Therefore,  when
 I  say  that  the  Plan  can  be  seen  through
 in  the  present  context,  I  am  referring
 to  the  fundamentals  of  the  Plan,  the
 more  crucial  programmes  in  the  Pian,
 and  I  do  not  mean  that  everything
 that  is  in  the  Plan  can  be  seen  through.

 As  I  have  said  before,  the  resources
 position  is  a  difficult  one  and  the  drain
 on  our  foreign  exchange  reserves
 necessitates  a  strict  order  of  priorities
 in  terms  of  which  we  have  to  proceed.
 Therefore,  some  kind  of  pruning  ts
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 priorities,  but  what  it  really  means
 that  we  must  concentrate  on  the  most
 eesential  things.

 I  have  used  the  phrase  “the  core  of
 the  Plan”,  namely  the  steel  projects,
 mining  programme,  and  related  power
 projects  and  transport.  These  matters
 are  now  being  examined  by  the  Plan-
 ning  Commission  and  the  various
 Ministries.  Meantime  we  are  proceed-
 ing  on  the  basis  that  we  do  not  sanc-
 tion  new  projects  which  are  not  in  the
 core  of  the  Plan  or  for  which  foreign
 exchange  assistance  is  not  forthcoming.

 The  next  two  years  I  am  afraid  are
 going  to  be  very  difficult  years,  and
 very  much  will  depend  on  the  amount
 and  timeliness  of  the  supplementary
 resources  we  can  raise,  perhaps  from
 abroad.  Therefore,  I  would  like  to  say that  this  crisis  which  some  say  is  a
 crisis  of  confidence  and  various  other
 things  which  are  less  complimentary, is  really  a  crisis  of  development—cer-
 tainly  not  a  crisis  of  stagnation,  cer-
 tainly  not  a  crisis  of  confidence,  be-
 cause  I  think  we  feel  that  we  can  see
 #  through.

 It  is  in  this  connection  that  hon.
 Members,  some  of  them,  did  some
 retrospection  in  regard  to  our  foreign
 exchange  policy,  especially  the  import
 policy.  I  believe  my  hon.  friend  Shri
 Bimal  Ghose  rather  heavily  dwelt  on
 this  aspect  when  dealing  with  the
 Commerce  and  Industry  Demands.

 Retrospection  undoubtedly  has  its
 place  in  life.  I  think  if  there  is  no
 retrospective  thinking  I  am  afyaid  a
 person  will  not  even  be  intelligent,  but
 it  is  never  a  substitute  for  forward
 action.

 It  is  not  my  desire,  nor  do  I  think  it
 necessary,  to  offer  an  apology  for  the
 sins  of  commission  and  omission  that
 might  be  attributed  to  any  member  of
 Government  or  to  Government  as  a
 ‘whole.  The  record  is  there  for  any
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 properly.  You  should  not  take  over  a
 particular  portion  and  say  here  ie
 something  which  has  been  dons.  It
 is  there  for  any  one  to  see,  and  f

 far  88  the  over-all  picture  is  concerned,
 The  country  has  made  steady  pro-

 gress  over  the  last  few  years.  My
 young  colleague,  the  Minister  of  Indus-
 try,  the  other  day  categorised  the
 many  developments  that  we  have
 made,  many  strides  that  we  have  taken
 in  the  industrial  field.  May  I  say  that
 the  Government  can  take  some  credit
 for  what  has  happened?

 The  production  potential  has  been
 strengthened,  new  developments  have
 been  mitiated  for  which  not  merely
 the  future  generation  but  the  immedi-
 ate  future  will  be  grateful.  The  path
 of  development,  as  hon.  Members
 know,  is  not  always  smooth,  and  that
 is  what  is  now  in  dispute.

 During  the  last  few  months  we  have
 taken  various  steps  to  correct  the  do-
 mestic  inflationary  trend.  This  is
 where  is  where  I  deal  with  Shri
 Khadilkar.  He  might  say  that  the
 policy,  the  fiscal  and  credit  policy,  and
 the  actions  in  the  fields  covered  by  it
 were  imperfect,  halting,  did  not  pro-
 duce  results.  Of  that  more  anon.  But
 undoubtedly  we  have  taken  some  steps
 even  to  arrest  the  drain  on  our  foreign
 exchange  resources,  and  this  is  the
 most  serious  problem  that  we  have  to
 face.

 At  the  end  of  March,  1956,  our  ster-
 ling  balances  were  about  Rs.  746  crores.
 I  would  like  hon.  Members  850  to
 realise  that  the  Commerce  and  Indus+r
 try  Minister  at  that  time  was  a  person
 called  T.  T.  Krishnamachari.  They
 have  now  come  down  to  Rs.  393  crores.
 We  have  thus  spent  Rs.  353  crores  of
 our  reserves  and  have,  in  addition,
 utilised  the  IMF  credit  of  Rs.  98  crores.
 This  adverse  position  in  the  balance  of
 payments  has,  I  must  stress,  been  caus-
 ed  essentially  by  heavy  development
 imports.
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 The  Reserve  Bank  has  recently
 published  some  relevant  figures  on
 which  my  hon.  friend  Shri  Bimal
 Ghose  depended.  I  do  not  propose  to
 go  into  those  figures  in  detail,  but  I
 must  say  that  the  Reserve  Bank  figures
 do  not  warrant  the  conclusion  that
 Shri  Bimal  Ghose  drew.  The  figures
 given  by  the  Reserve  Bank  show  that
 the  payments  for  imports  in  1956-97
 were  Rs.  326  crores  higher  than  in
 1955-56.  Nobody  disputes  it.  It  is  im-
 portant  to  see  precisely  what  these
 higher  imports  were.  Import  of
 machinery,  vehicles,  iron  and  steel  and
 other  metals  in  1956-57  were  larger  by
 Rs,  43  crores  and  of  food  by  Rs.  73
 crores.  These  two  items  total  Rs.  2i6
 crores,

 In  fact,  we  have  made  several  easays
 in  regard  to  these  imports.  In  fact,  I
 have  taken  43  articles  of  producer
 goods  which  over  a  period  of  years
 trom  1952-53  to  1955-56  have  been
 averaging  somewhere  about  Rs.  250
 crores.  In  ‘1956-57,  during  the  period
 from  April  to  December,  it  was  Rs.
 290  crores,  and  if  you  include  paper
 and  paste-board,  some  of  which  goes
 into  manufacture,  motor  vehicles  and
 spare  parts,  motor  vehicles  in  CKD
 conditions  (spare  parts),  which  are
 also  to  some  extent  capital  goods,  not
 completely  consumer  goods,  that  will
 add  another  Rs,  40  crores,  making  a
 total  of  about  Rs.  824  crores  of  im-
 ports  of  what  you  might  call  essential
 goods,  very  essential  goods,  over  a
 period  of  eight  months  as  against  an
 average  of  Rs.  250  crores  during  the
 previous  four  years.  I  think  this
 tempo  has  been  stepped  up  during  the

 last
 three  months  rather  than  retard-

 My  colleague,  the  Minister  of  Com-
 merce  and  Industry  mentioned  some-
 thing  about  imports  of  Consumer
 goods.  But,  anyway,  coming  back  to
 the  figures  of  the  Reserve  Bank,  the
 net  increase  which  the  Reserve  Bank
 figures  show  in  respect  of  items  like
 raw  cotton,  raw  jute,  oils,  chemicals,
 drugs,  medicines  etc.  is  not  very  much;
 it  is  somewhere  about  Rs.  20  crores.
 Imports  of  cotton  and  jute  are  on  the
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 low  side.  But  the  decreases  nrust  be
 set  off  against  increase  under  oils,  The
 increase  under  chemicals  is  Ra.  9
 crores,  and  under  electrical  goods  and
 other  apparatus  Rs.  2  crores.  One  may
 draw  one’s  own  inferences  about  the
 margin  of  squeezability  in  these  res-
 pects,  but  the  margin  cannot  on  any
 rockoning  be  large.  There  is  then
 the  residual  increase  of  Res.  a
 crores  to  explain.  The  Reserve
 Bank’s  treatment  of  these  items  is
 not  by  any  means  exhaustive.  Of  these
 Rs.  92  crores,  Rs.  50  crores  were  Gov-
 ernment  imports,  imports  other  than
 food  and  machinery.  The  belance  of
 Rs.  40  crores  is  accounted  for  by  @
 Jarge  number  of  assorted  items,  some
 of  which  are  raw  materials  not  list-
 ed,  and  only  a  few  are  consumer  goods.

 The  real  point  about  it  is  this.  Even
 in  the  question  of  consumer  goods,
 people  might  think  consumer  goods
 are  toys  or  something  of  that  nature.

 Shri  Bimal  Ghose:  May  I  say  one
 thing?  The  Finance  Minister  might
 well  say  that  in  good  faith,  he  had
 been  licensing  goods  to  be  imported  to
 develop  the  country  and  in  the  result,
 he  might  have  overshot  the

 ae that  was  not  my  main  point.  My  main
 point  was  that  the  Reserve  Bank  had
 stated  that  there  were  Rs.  243  crores
 of  goods  imported,  more  than  was
 planned  for  goods  outside  of  what
 might  be  called  plant,  machinery,
 vehicles,  metals  and  food.

 Shri  T.  T.  Krishnamachari:  I  have
 not  yet  come  to  the  end  of  my  story.
 I  would  like  to  deal  with  this  “point
 about  the  Pian  a  little  mare.  As  I  have
 time,  I  may  corfie  to  this  question  of
 consumer  goods.

 People  seem  to  think  that  consumer
 goods  are  what  you  find  in  the  shops
 in  Connaught  Circus,  some  of  which,
 according  to  my  hon.  colleague,  the
 other  day,  are  smuggled.  No.  It  means
 essential  consumer  goods  like  medi-
 cines.  In  fact,  I  had  a  letter  from  a
 very  important  person  who  was  a
 medical  man,  the  other  day,  complain-
 ing  against  our  freezing  practically
 all  imports  for  three  months.  He  says
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 (Shri  T.  ग,  Krishnamacharti]
 the  question  of  medicine  is  going  to
 be  &  very  serious  thing.  We  are  im-
 porting  somewhere  about  Rs.  5  to  ॥7
 crores  worth  of  medicines.  The  cost
 of  the  medicines  is  now  going  up.

 And  there  are  quite  a  number  of  es-
 sential  items  in  these  consumer  goods.
 One  hon.  friend  may  think  that  infant
 foods  are  not  essential  consumer
 goods,  and  we  might  even  stop  their
 imports.  But  they  are  essential  con-
 sumer  goods  in  a  country  like  this.  I
 do  not  know  if  my  hon.  friend  Shri
 Bimal  Ghose  knows  that  it  is  not  the
 well-to-do  man  that  buys  the  import-
 ed  infant  foods.

 Shri  Bimal  Ghose:  But  you  are  cut-
 ting  it  down  now.

 Shri  T.  T.  Krishnamachari:  I  might
 have  to  cut  down  many  things,  many
 essential  things.  But  I  would  like  to
 tell  my  friend  that  it  is  not  the  well-
 to-do  man  that  buys  the  imported
 infant  foods.  It  is  the  poor  man  that
 tuys  it,  the  man  who  probably  gets
 Rs.  50  or  Rs.  120.  He  is  unable  to
 find  milk  for  his  child,  sustenance  for
 his  child,  and  he  feeds  the  child  some-
 times,  for  a  period  of  time,  when  the
 child  is  ill  or  recovering  from  illness,
 with  imported  infant  foods.  I  have
 worked  on  this  business  for  four  and
 a  half  years,  and  I  can  tell  you  that
 if  you  squeeze  it,  you  cannot  squeeze
 it  to  Rs.  28  crores  in  a  year.  It  is  not
 possible.

 tf  my  hon.  friend  quotes  the  Re-
 serve  Bank  and  says  that  it  is  some-
 thing  outside  machinery,  I  shall  deal
 with  that  point  presently.  The  refe-
 rence  that  I  am  going  to  make  pre-
 gently  in  regard  to  the  increase  in  the
 industrial  potential  in  the  country,  in
 regard  to  the  phenomenal  increase  in
 industrial  production,  as  a  consequence
 makes  the  viability  against  imports
 less  and  jess,  so  far  as  we  are  concern-
 ed.  We  become  more  and  more  vul-
 nerable  to  imports,  because  we  have
 got  to  import  the  raw  materials  for
 our  industry.  And  that  adds  Rs.  46
 crores.  If  you  break  it  up,  you  will

 Demands  for  Grants  ‘B54,

 probably  find  some  essential  raw  mate-
 rials  for  industry.

 But  I  would  like  to  suy  this  t  the
 House.  I  very  humbly  submit,  and
 as  I  said,  my  experience  warrants
 fny  being  able  to  say  it_with  confi-
 dence,  that  tet  there  be  no  mistake
 about  this,  that  the  import  policy  we
 have  followed  over  the  First  Plan
 period  and  are  following  at  present
 is  geared  only  to  one  purpose,  namely,
 to  help  to  accelerate  the  process  of
 development.  We  have  not  hesitated
 to  liberalise  imports,  when  such  libe-
 ralisation  was  found  to  be  necessary
 for  increasing  domestic  production  and
 investment,  and  even  for  purposes  of
 raising  domestic  quality  of  produc-
 tion.

 At  the  same  time,  we  have  always
 kept  in  mind  the  need  for  keeping
 down  non-essential  imports.  I  do  not
 wish  to  bore  the  House  with  details  of
 the  import  policy  during  the  last  five
 years.  But  hon.  Members  would,  I
 hope,  permit  me  to  point  out  a  few
 salient  points  in  this  policy.  Hon.  Mem-
 bers  speak  about  open  general  licence.
 They  seem  to  think  that  open  general
 licence  38  a  licence  for  people  to  im-
 port  whatever  goods  they  like.  No,  it
 is  not  so,  not  since  1952.  The  open
 general  hcence  during  i952  has  been
 there,  because  we  had  a  definite  pur-
 pose  behind  it;  it  may  be  goods  which
 are  raw  materials  for  industries,
 which  people  will  have  to  import,
 where  they  will,  not  because  there  78
 no  period  of  stringency,  over-import  or
 stockpile.  In  1953,  we  removed  some
 20  items  from  the  soft  currency  area
 and  the  General  Area  Open  General
 Licence.  In  ‘1054,  there  was  no  major
 change  in  the  open  general  licence,
 but  we  added  a  few  items  to  the  Open
 General  Licence  like  conditioned  sul-
 phur-—-Hon,  Members  do  fot  think  #
 is  @  consumer  good-——and  roller  bear-
 ings,  which  are  very  necessary  for  in-
 dustry.  In  1955,  certain  ifems  with
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 trom  the  open
 followed  it  up  in  1986  when  26  items
 were  removed  from  the  dolJjar  Open
 General  Licence  and  3]  from  the  soft
 gurrency  Open  General  Licence.  In
 respect  of  the  import  licensing  policy
 jn  3933,  Gavernment  decided  to  follow
 a  more  liberal  policy  in  respect  of  raw
 materials,  ding  semi-manufac-
 tures  required  for  industrial  use,  80
 that  adequate  stocks  “re  available  in
 the  country,  and  iff  particular,  to  im-
 port  more  liberally  commodities  whose
 xymports  had  been  severely  restricted
 in  the  latter  half  of  1952,  except  when
 the  restrictions  were  meant  to  help
 indigenous  production.  This  liberali-
 sation  was  also  to  extend  to  essential
 categories  of  consumer  goods,  and  in
 a  comparatively  small  way  also  to
 some  items  totally  banned  and  very
 T™Tmuch  restricted  earlier.  The  essen-
 tial  criterion  was  te  develop  indige-
 nous  production.  In  administering
 these  decisions,  we  restored  cuts  on  im-
 port  quotas  partially,  and  liberalised
 adequately  quotas  for  machinery,  in-
 dustrial  raw  materials  and  cértain
 specific  items  of  consumer  goods  like
 spices  and  fruits

 In  (1954,  we  introduced  liberal  licenc-
 ing  and  included  items  like  photo-
 graphic  goods,  palm  oll,  brass  tubes
 and  sheets,  copper  pipes  etc.  in  the
 latter  half  of  the  year  1954,  as  a  sequel
 to  the  tariff  amendment  policy,  quotas
 were  increased  in  respect  of  certain
 items  where  the  import  duties  had
 been  considerably  enhanced.  During
 the  period  January-June  955  we  ex-
 tended  the  liberal  licencing  scheme  to
 cover  about  hundred  items  During
 the  second  half  of  ‘1955,  while  estab-
 lished  importers’  quotas  were  reduc-
 ed  for  a_number  of  items,  the  actual
 users’  list  was  extended.  During  the
 ह... उ  half  of  1956,  quotas  were  increas-
 ed  for  some  20  items,  while  at  the
 same  time  33  were  removed  trom  the
 liberal  licencing  system,  and  quotas
 were  reduced  for  27  items.  We  tried
 to  keep  the  needs  of  the  Second  Five
 Year  Plan  in  view,  and  restrictions
 ‘were  imposed  on  the  import  of  a  large

 nutnber  of  consumer  goods,  while
 items  relating  to  machinery  and  spare
 parts  were  somewhat  lUberalised.

 If  one  sees  the  figures  of  licencing, one  will  certainly  understand
 that  whereas  importers',  that  is,  eatab-
 lished  importers’  quotas  have  con-
 tinued  at  a  fairly  steady  level,  over the  four  or  five  licencing  periods,
 prior  to  1956,  there  bas  been  a  pro-
 gressive  increase  in  the  licencing  of
 capital  goods,  industrial  raw  materials
 and  iron  and  steel.

 In  the  conduct  of  Government,  and
 particularly  of  its  economic  affairs,
 anyone  who  had  gone  into  the  histery of  nations  can  easily  see  that  one  can
 not  afford  to  lay  down  dogmas  or  to
 work  out  dogmas.  That  is  the
 way  of  economic  atrophy,  per-
 haps  even  of  extinction.  In  an  ex-
 panding  and  developing  economy,  one
 cannot  at  any  moment  say  ‘I  will  im-
 port  no  more’  or  ‘I  will  only  import such  and  such  commodities.’  Develop- ed  or  under-developed,  every
 economy  bears  withm  it  a  balance
 of  stresses  and  strains,  and  the
 measure  of  good  stewardship  lies  in
 the  success  one  has  in  adjusting  the
 fresh  impacts  of  the  changes  in  the
 balance  that  subsisted  in  the  economy.

 Under-developed  India  has  to  deve-
 lop  by  industriahsing.  One  does  net
 industrialise  by  cutting  out  imports  or
 even  by  cutting  out  all  consumer  um-
 ports  We  have  to  import  capital
 equipment  and  a  variety  of  semi-
 manufactured  goods  and  raw  mate-
 rials,  Imports  of  raw  materials  for
 scheduled  industries  had  risen  from
 Rs.  67  crores  in  July-December  953
 to  Rs  333  crores  in  January-July
 3957—only  the  scheduled  industries,
 that  is,  actual  users  of  licences.  Im-
 port  of  caustic  soda  went  up  by  20
 per  cent  between  95i-52  and
 (1956-57,  notwithstanding  an  increase
 in  damestic  manufacture.  In  the  sarne
 period,  imports  of  copper  more  than
 quadrupled  and  of  sulphur  nearly
 doubled.

 All  this  is  evidence  of  the  growing
 industrial  economy.  had  also  to
 cater  to  consumer  where  we
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 [Shri  T.  T.  Krishnamachari)
 could  not  indigencusly  produce  or
 attempt  to  produce.  Of  course,  con-
 sumer  imports  remained  on  an  even
 keel  and  even  showed  a  downward
 trend,  as  was  pointed  out  by  my  hon.
 colleague,  the  Commerce  and  Industry
 Minister.

 To  promote  local  production,  we
 thus  readjusted,  to  the  extent  possible,
 the  import  schedules  and  gave  pro-
 tection  to  a  number  of  important  in-
 dustries.  Massive  .protection  to  indi-
 genous  industry  by  steep  increases  in
 duties  necessitated  efforts  to  keep
 down  local  prices  and  liberalisation  of
 imports  of  goods  bearing  a  high  im-
 port  duty  follows  as  a  consequence,
 which  hon.  Members  who  merely
 think  of  consumer  goods  we  have  im-
 ported,  would  not  know  or  would  not
 care  to  know.  Both  to  support  inter-
 nal  production  and  to  maintain  our
 foreign  exchange  position,  we  libera-
 lised  our  export  policy  in  industries
 where  domestic  output  had  expanded
 so  as  to  acquire  new  markets  and  also
 to  continue  and  develop  our  tradi-
 tional  markets.

 The  success  of  these  measures  is
 proved  by  the  fact  that  our  sterling
 balances  which  stood  at  Rs.  687°7
 eréres  in  May  952—I  mention  that
 date  because  it  has  got  a  significance
 ~—rose  in  December  that  year  to  Rs.
 707°  4  crores;  in  June  next  year  it  was
 Rs.  73  crores,  in  December  1953,  Rs.
 724  crores,  in  June  +1954,  Rs.  744  crores,
 in  December  1954,  Rs.  733  crores,  in
 June  1985,  Rs.  716  crores  after  al-
 lowing  for  Rs.  2  crores  repaid
 to  the  International  Monetary
 Fund,  in  December  1985,  Rs.  738  crores,
 after  allowing  for  a  further  pay-
 ment  of  Rs.  7  crores  to  the  IMF,  in
 January  1956,  the  balance  was  Rs.  742
 crores,  in  March  1956,  Rs.  748  crores.
 Thus  between  May  952  and  March
 ‘1956,  there  has  been  a  steady  improve-
 ment  of  nearly  Rs.  60  crores  in  our
 sterling  balances.

 This,  together  with  the  fact  that  es-
 sential  imports  have  been  encouraged
 and  had  resulgéd  in  a  buoyant  as  well
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 as  stable  well-balanced  economy,
 ought  to  point  to  a  moral,  The  moral
 is  certainly  that  people  should  look
 to  the  facts  before  they  criticize.

 Hon.  Members  who  are  critics  of
 our  commercial  policy  must  also  bear
 in  mind  one  fact.  In  the  long  run,  we
 can  build  our  trade  position  in  the
 world  not  merely  by  denying  cursel-
 ves  what  we  need  by  way  of  imports
 but  by,  developing  ourselves  into  a
 position  where  we  can  export  more  and
 more  manufactured  goods.  This  re-
 quires,  as  a  first  step,  encourage-
 ment  of  domestic  industrial  produc-
 tion,  and  secondly,  large  imports  of
 raw  materials  and  components.  I  am
 repeating  this  ad  nauseum  because
 that  is  a  fact  that  is  always  lost  sight
 of.

 I  may  humbly  claim  that  altogether
 the  commercial  policy  followed  by  this
 Government  since  952  has  served  the
 development  of  the  country  well.  It
 has  given  the  ecc.:omy  a  good  start,
 and  until  recently  at  uny  rate,  it  kept
 our  balance  of  pe,ments  in  very  good
 shape.

 I  do  not  wish  to  minimise  the  se-
 riousness  of  the  situation,—the  imba-
 lance  that  has  recently  developed  in
 our  external  account  an  index  nor  in-
 deed  the  magnitude  of  the  task  that
 lies  ahead  of  us  over  the  rest  of  the
 Plan  period.  The  difficulties  in  re-
 gard  to  foreign  exchange  resources
 were  recognised  and  even  emphasised
 in  the  Plan.  I  would  like  hon.  Mem-
 bers—I  do  not  want  to  trouble  them
 by  reading  passages—to  read  from
 pages  94  to  05  of  the  Plan.  The  plan-
 ners  have  not  hidden  any  facts.  They
 have  highlighted  those  facts  in  our
 economy  which  show  strength,  but
 they  have  also  shown  that  there  is  a
 gap.  That  gap  is  of  the  order  of  Rs.
 4,100  crores.  They  estimated  that  Rs.
 200  crores  could  be  drawn  from  the
 sterling  balances.  Therefore,  there  is
 an  unbridged  gap  of  Rs.  900  crores.  I
 would  invite  hon.  Members  to  read
 again  this  particular  chapter,  because
 I  think  this  subject  will  come  back
 again  like  Mesopotamia.
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 Various  factors  hed  actually  added
 to  the  magnitude  of  our  difficulties.
 Some  of  the  Plan  provisions  were
 themselves  inadequate.  Prices  of
 many  of  our  imports  have  gone  up.
 It  is  a  fact  which  is  mentioned  here.
 A  40  per  cent  increase  in  the  terms  of
 trade  will  make  a  further  addition  to
 the  imbalance  of  Rs.  80  crores.  To  add
 to  these,  we  have  been  forced  to  im-
 port  more  foodgrains  and  to  spend
 considerably  larger  sums  on  defence.

 Finally,  investment  m  the  private
 sector  has  been  higher  than  was  ini-
 tially  expected.  This  factor,  of  course,
 is  not  an  unmitigated  evil.  The  Plan
 assumed  that  the  development  over
 the  private  sector  would  be  more  or
 less  on  an  average  basis.  And  so  far
 as  the  departments  of  the  Govern-
 ment  of  India  are  concerned,  they  are
 onty  dealing  with  five-year  targets;
 they  are  not  dealing  with  annual  tar-
 gets,  because  every  industry  takes  five
 years  to  start.  To  that  extent,  the
 strain  on  our  balance  of  payments
 would  be  less  in  subsequent  years  be-
 cause  industries  have  imported  this
 machinery  now  and  it  is  perhaps  pos-
 sible  for  us  even  to  put  the  lid  on  for
 some  time  without  any  serious  detri-
 ment  either  to  the  tempo  of  our  deve-
 lopment  or  to  the  employment  poten-
 tial,  But  you  cannot  do  it  for  all
 time.

 The  House  is  aware  of  the  steps  we
 have  taken  to  correct  the  imbalance
 an  our  payments  position  As  a  first
 step  in  this  direction,  we  have  centra-
 hused  foreign  exchange  control  during
 the  second  half  of  956  All  Miunis-
 tries  and  State  Governments  were  in-
 formed  that  the  strictest  scrutiny
 would  be  applied  to  all  proposals  in-
 volving  expenditure  of  foreign  ex-
 change.  Even  hon.  Members  who
 want  to  go  out  will  find  that  their  de-
 mands  are  cut  down  very  severely  and
 they  are  not  permitted  to  go  unless
 they  have  a  good  reason  to  go.  Steps
 have  also  been  taken  to  reduce  ex-
 penditure  of  foreign  exchange  on  in-
 visibles.

 The  import  policy  for  the  period
 Vanuary-June  7957  provided  for  a
 reduction  in  quotas  on  a  number  of
 items,  many  of  them  partly  essential
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 and  quite  a  number  of  them  non-
 essential.  Importers  of  capital  goods
 were  advised  to  explore  ways  snd
 means  of  reducing  their  immediate
 foreign  exchange  payments  to  the
 minimum  by  trying  to  obtain  foreign.
 investments  or  by  arranging
 imports  on  deferred  payment  hasis.
 We  had  said  that  the  first  payment
 must  start  in  1959;  we  have  now  made
 it  2989.

 In  view  of  the  continued  difficulty
 in  the  foreign  exchange  situation,  it
 was  decided  to  impose  a  virtual  freeze
 on  fresh  foreign  exchange  commit-
 ments  during  the  three  months,  July-
 September  ‘1957.  Licences  were  issu-
 ed  only  to  actual  users  on  a  very  res-
 tricted  basis  for  importing  raw  mate-
 rials  and  essential  items  needed  to
 maintain  the  economy  of  the  country.
 Capital  goods  licences  for  new  sche-
 mes,  both  in  the  public  and  private
 sectors,  are  issued  only  on  deferred
 payments  or  foreign  participation
 basis.
 6  39  hrs,

 [Mr.  Speaker  in  the  Chair]
 The  OGLS  have  been  withdrawn
 except  for  certain  small  items  like
 fruits  and  fresh  vegetables  from
 Pakistan.

 Simultaneously,  every  effért  is  being
 made  to  promote  exports.  This,  I
 must  admit,  is  a  difficult  task.  The
 @egree  of  success  we  can  attain  does
 not  depend  only  on  what  we  do  at
 our  end;  it  is  conditioned  also  by  fac-~
 tors  outside  our  control.  There  is  the
 further  dilemma  that  the  more  we
 export,  the  greater  is  the  strain  we
 cause  on  domestic  supplies  and  prices.
 As  my  hon  colleague,  the  Commerce
 and  Industry  Minister,  said  the  other
 day,  we  can  export  groundnut  oil.  But
 we  are  not  doing  it  because  of  its
 impact  on  internal  prices.  It  is  the
 intention  of  the  Government  to  exert
 itself  to  the  utmost  to  step  up  exports
 wherever  possible.  The  House  will
 also  remember  that  in  framing  the
 Budget  proposals,  I  have  kept  promi-
 nently  in  view  the  objective  of  export
 promotion.  The  measures  that  we  have
 taken  are  quite  stringent  and  we  pro-
 pose  to  keep  a  very  tight  500  on
 our  imports  as  long  as  neceszary.
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 Nevertheless,  I  must  bring  to  the

 attention  of  this  House  one  fact.  With
 the  utmost  effort  on  our  part,  it  will
 not  be  possible  to  eliminate  the
 strains  in-our  balance  of  payments  for
 the  next  year  or  two  without  a  sizable
 inflow  of  resources  from  outside.  For
 a  time  we  shall  necessarily  have  to
 rely  on  our  resources  for  meeting  our
 urgent  needs.  But  the  requirements
 of  the  Plan  or  even  the  core  of  the
 Pian  are  such  that  we  must  make
 every  effort  to  secure  external  finance.

 In  accepting  a  Plan  with  a  foreign
 exchange  gap  of  this  magnitude  to
 which  I  referred  a  little  while  ago,  I
 had  again  to  repeat  that,  admittedly, we  run  certain  risks.  We  did  this
 because  we  felt  that  without  an  effort
 on  the  scale  envisaged  in  the  Plan,
 the  economy  cannot  be  put  on  a
 steadily  progressive  course.  When
 Parliament  adopted  the  Second  Plan,
 there  was  a  foreign  exchange  gap  and
 as  I  pointed  out  the  gap  was  of  the
 order  of  Rs.  900  crores.

 A  journalist  abroad,  interested  in
 India,  recently  asked  one  of  our
 ambassadors  the  question  whether  by
 adopting  a  Plan  of  such  a_  foreign
 exchange  gap,  we  are  not  also  automa-
 tically  taking  on  ourselves  a  built-in-
 foreign  exchange  crisis.  That  question
 has  some  substance  in  it.  But,  a  reply
 to  a  question  of  that  nature  must
 necessarily  come  from  the  framers  of
 the  Plan.  Speaking  in  this  House,  on
 the  26th  of  May,  1956,  my  distinguish-
 ed  predecessor  said:

 “The  foreign  exchange  gap,
 hon.  Members  know,  is  Rs.  ,l00
 crores  and  we  think  that  Rs.  200
 crores  can  be  used  from  the
 accumulated  Sterling  Balances.
 Therefore,  Rs,  900  crores  has  to  be
 secured  by  way  of  net  inflow  of
 resources  from  abroad.  There  is
 this  possibility.  If  we  increase  or
 improve  our  agricultural  produc-
 tion  to  the  extent  to  which  it  is
 not  needed  for  consumption,  it
 might  also  help  us  either  to
 reduce  our  imports  or  to  earn
 some  money  by  way  of  export.
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 The  other  methods  ere  given
 there—-loans  from  international
 institutions,  loans  from  the  gene-
 ral  markets  of  the  world,  grants
 from  internationa]  institutions
 bankers’  credit  and  so  on  and  90
 forth.  The  only  item  in  regard
 to  which  there  is  always  a  dac-
 trinaire  difference  between  our-.
 selves  and  some  of  the  hon.  Mem-
 bers  opposite  is  about  foreign
 investment...  The  figure  that
 we  have  taken  is  not  a  very  large
 one.  It  compared  bavourably  with
 the  figure  we  know  of—the
 foreign  investment  which  has
 been  attracted  to  this  country  in
 the  last  seven  years.  I  think  it
 was  about  Rs.  30  crores.”
 One  cannot  58%  that  my  predecessor

 did  not  mention  this—it  was  mention-
 ed  by  him—nor  was  it  in  our  concep-
 tion  that  the  difficulties  would  arise
 and  would  be  expected  merely
 because  of  some  imprudent  action  on
 our  part.  There  were  thus  many
 uncertainties  in  the  initial  picture.
 Nevertheless,  Parliament  adopted  the
 Plan.  It  undertook  the  risk.  I  am
 only  mentioning  to  the  House  that  the
 House  undertook  the  risk  and  that
 risk  was  largely  that  we  may  not  be
 able  to  close  that  gap  without  a
 considerable  sacrifice  and  hardships  to
 the  people.

 Since  then,  Mr.  Speaker,  many
 things  have  happened.  Defence  pay-
 ments  in  foreign  exchange  have  vastly
 increased.  World  costs  have  sharply
 risen  and  various  extraneous  factors
 like  the  Suez  Crisis  have  had  their
 effect.  We  had  to  find  more  funds  for
 oi]  development  and  for  key  projects,
 immanent  but  not  fully  provided  for
 in  the  scheme  of  the  Second  Plan.
 The  Government  had  put  these  mat-
 ters  before  Parliament  at  every  stage,

 Speaking  same  ten  days  after  I  took
 charge  of  this  office,  I  told  the  Rajya
 Sabha:

 “What  appears  to  me  today  is
 not  so  much  the  paucity  of
 internal  resources  for  the  fulfil-
 ment  of  this  Plan,  but  rather  other
 conditions  which  might  perhaps
 make  it  difficult  for  us  to  achieve
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 the  #argety  set  for  ourselves  in
 this  Plan,  namely,  the  question  of
 foreign  exchange,  the  question  of
 prices  all  round.”

 ३  fusther  said:
 oe  T  can  also  tell  the  hon.

 Member  that  the  gap  is  not  Rs.
 800  crores.  It  is  going  to  be  much
 more,  and  we  are  now  thinking
 in  terms  of  Rs.  200  crores.  Well,
 how  am  I  to  bridge  it?  There  are
 certain  possibilities,  certain  direc-
 tions  in.  which  we  are  already
 proceeding.”

 My  colleague,  Shri  Kanungo,  point-
 ed  out  to  me  just  now  that  on  the  l2th
 April,  1958,  speaking  in  this  House
 on  the  Demands  for  Iron  and  Steel
 Ministry,  I  had  mentioned  that  we  had
 a  foreign  exchange  gap  of  Rs.  1,000
 crores.  Where  is  it  to  come  from?
 Some  portion  must  come  from  our
 Sterling  Balances  but  we  cannot
 balance  our  foreign  exchange  gap  of
 Rs.  1,000  crores  from  the  Sterling
 Balances.  I  have  said  that.  He  has
 pointed  out  to  me  that  I  had  men-
 tioned  this  about  more  than  a  year
 and  a  half  back.

 Shri  Bimal  Ghose:  It  was  anticipat-
 ed  to  be  about  Rs.  400-500  crores  at
 the  time  when  the  Plan  was  framed
 and  there  was  an  assurance  of  about
 Rs.  400  crores  coming

 Shri  T.  T.  Krishnamachari:  The  hon.
 Member  may  read  it  again.  Then,
 there  were  certain  non-planned  ex-
 penditure  coming  in  which  were  jn-
 evitable.  I  will  come  to  it  a  little
 later.

 Two  days  later,  I  told  this  House:
 “These  developments  have  also

 to  be  viewed  against  the  back-
 ground  of  our  foreign  exchange
 position,  which  has  deteriorated
 sharply  of  late.  The  foreign  assets
 of  the  Reserve  Bank  of  India
 declined  from  Rs.  748  crores  and
 odd  on  the  30th  of  March  7956
 to  Rs.  634  crores  and  odd  on  the Sist  August,  1956."
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 “Nevertheless,”  I  said,  “the  pre-
 sent  rate  of  decumulation  of
 foreign  exchange  reserves  is  too
 rapid.  The  fact  that  the  Second
 Plan  envisages  a  _  substantially
 increased  Jevel  of  outlay  in  the
 public  sector  and  high  investment
 rates  in  the  private  sector  indi-
 cates  that  high  priority  has  to  be
 given  to  the  ways  and  means  of
 conserving  and  enlarging  upon  the
 country’s  foreign  exchange  re-
 sources.”
 I  went  on  to  say:

 “It  is  possible  to  equate  the
 demand  and  supply  by  slewing
 down  investment.  Such  a  policy
 would,  however,  be  contrary  to
 the  expansionist  approach  of  the
 Plan.  In  fact,  it  would  be  con-
 trary  to  the  spirit  of  the  Plan.
 Development  is  in  the  last  analysis
 a  process  of  generating  new  and
 cumulatively  increasing  demands,
 and  of  finding  ways  and  means,
 through  more  effective  develop-
 ment  of  resources,  of  increasing
 the  supplies  available  in  the  sys-
 tem  to  meet  these  demands.”
 I  reiterate  my  point  today  that  the

 Plan  is  our  first  priority.  However,
 the  developments  I  have  outlined’
 above  indicate  the  need  for  the
 greatest  caution  and  for  exerting  our-
 selves  to  the  maximum  in  respect  of
 our  foreign  exchange  situation.

 In  this  connection,  I  also  like  to
 mention  this.  The  hon.  Members  in
 this  House—several  of  them,  I  do  not
 say  hon.  Shri  Ghose,  but  several  of
 them—speaking  on  the  Defence  De-
 mands  stressed  the  need  for  increasing
 the  defence  potential  in  the  country.
 They  were  right.  I  had  listened  to  the
 debate  and  I  have  seen  the  debate.
 But,  where  is  the  money  to  come
 from?  We  are  spending  some  money.
 But  that  is  non-planned  expenditure.
 Not  only  is  there  a  gap  of  Rs.  900
 crores  in  our  foreign  exchange  so  far
 as  planned  investment  is  concerned
 but  there  is  no  provision  for  the  non-
 planned  expenditure  which  is  essen~
 tial.  Then  there  is  the  question  of
 food  imports.  The  Pian  has  been



 9865  Demands  for  Grants

 [Shri  द  T,  Krishnamachari]
 framed  in  the  context  of  the  position
 in  1983-54  or  something  like  that  ob-
 taining.  The  non-planned  expenditure

 ‘is  always  there.  AJ)  this  adds  to  our
 difficulties.

 Nobody  says  that  we  have  no  diffi-
 culties.  Nobody  says  that  we  should
 not  cut  down  what  is  not  necessary.
 But,  there  is  no  point  in  saying  that
 the  Government  did  not  foresee  all
 these,  that  this  gap  was  not  foreseen,
 that  the  commercial  and  the  industrial
 policy  pursued  by  the  Government
 was  compietely  divorced  from  the
 Second  Plan  aims.  The  policy  that
 ‘was  pursued  was  the  preparation  for
 the  Second  Plan.  In  fact,  if  there  had
 been  no  First  Plan,  there  could  be,  no
 Second  Plan  for  industrial  develop-
 ment.  If  I  did  not  know  the  indus-
 trial  potential  in  this  country,  I  would
 not  have  thought  of  12-15,  million  tons
 of  cement  or  6  million  tons  of  steel.
 One  leads  to  the  other.

 It  is  undoubtedly  true  that  having
 budgeted  for  a  gap,  gaps  of  a  differ-
 ent  nature  do  come  in;  inevitably  we
 are  in  trouble.  But  the  fact  was  and
 is  this.  We  took  a  calculated  risk  and
 that  is  why  my  predecessor  has  men-
 tioned  that  we  took  a  calculated  risk
 and  we  had  to  go  through  it.  My
 young  friend  here—I  suppose  because
 of  politeness—said  that  we  need  not
 blame  anybody  for  the  foreign  ex-
 change  crisis

 It  is  mere  politeness.  He  would
 like  to  blame  me.  But  the  point  is,
 you  cannot  blame  anybody‘  nor  could
 you  blame  the  Planning  Commission
 today  because  we  have  accepted  the
 Pian.  The  Planning  Commission  made
 some  proposals.  We  could  have  said:
 “No,  we  do  not  accept  the  Blan,  we
 do  not  want  a  Plan  of  this  magnitude,
 we  do  ndét  want  all  this  employment
 potential.”

 ‘Therefore,  I  submit,  so  far  as  this
 foreign  exchange  position  is  concerned
 I  have  tried  to  explain  to  the  extent
 of  my  ability  that  Government  have
 been  preparing  themselves  to  meet
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 the  increased  foreign  exchange  ,  de-
 mands,  preparing  themselves  to  meet
 the  industrial  structure,  the  industrial
 platform,  the  industrial  foundation
 that  is  necessary  for  the  Second  Plan,
 during  the  First  Plan  period.

 And,  I  will  certanly—hon.  Members
 speak  of  a  Commission  of  Enquiry—
 stand  any  Commission  of  Enquiry  if
 anybodyscan  appoint  one.  But,  if  a
 Commission  of  Enquiry  is  appointed,
 it  will  have  to  condemn  ultimately
 tHe  people  who  approved  the  Plan,
 because  the  Plan  is  the  cause  of  the
 trouble,  not  the  policy  that  has  been
 pursued,  and  to  that  extent,  I  humbly
 submit,  the  hon.  Members  opposite,
 those  who  were  here  before,  are
 equally  committed,  so  far  as  the  Plan
 is  concerned,  as  we  are.

 There  are  one  or  two  other  matters
 mentioned  by  hon.  Members  here  to
 which  I  will  make  a  brief  reference.
 As  I  said,  somebody  mentioned  about
 State  loans.  I  think  Shri  Mohiuddin
 mentioned  about  it.  I  am  happy  he
 mentioned  it.  I  am  also  happy  that  an
 hon.  friend  from  Madhya  Pradesh  said
 that  betterment  levy  should  not  be
 levied.  The  whole  point  is,  when  we
 have  lent  about  Rs.  800  crores  to  the
 State  Governments  on  what  are  called
 projects  which  will  yield  results....

 Shri  Birendra  Singhji:  I  never  said
 that  betterment  levy  should  not  be
 levied.  My  submition  was  that  when
 the  irrigation  projects  are  complete
 then  certainly  it  should  be  levied.

 Shri  T,  T.  Krishnamachari:  I  am
 with  the  hon.  Member  then.  But,
 anyway,  the  various  multi-purpose
 projects  account  for  about  Rs.  500
 crores.  Actually,  this  is  being  given
 tc  the  States  for  definite  purposes  of
 development  and  they,  either  from  the
 tax  resources  or  from  the  re-
 receipts,  whether  they  -have  the  better-
 ment  levy  now,  or  later,  or  from  जसलोन
 gation  dues,  put  down  an  amortisation
 fund  so  that  they  can  pay  back.  After
 all’  hon.  Members  forget  the  fact  that
 they  are  Members  of  Parliament  and
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 they  stand  committed  to  any  expendi-
 ture  that  I  make  here.  If  you  sanction-
 ed  the  expenditure  and  say,  well,  give
 it  free;  wherefrom  are  you  going  to
 find  money  when  you  want  money?
 After  all,  we  lend  money  on  certain
 resources  and  certain  capital  assets.

 I  would  also  like  to  mention  that
 the  States  have  to  find  out  whether
 these  projects  will  yield  a  return.
 Often  times,  maybe,  for  reasons  of
 political  pressure  or  otherwise  the
 Planning  Commission  and  the  Central
 Government  might  agree  to  project
 being  started,  which  may  yield  23  per
 eent  and  which  may  yield  less  later
 on.  That  means  the  State  carries  the
 responsibility  to  amortise  that  loan  in
 regard  to  that  particular  project.

 My  attention  has  been  particularly
 drawn  to  the  question  of  ratey  of
 electricity  that  are  being  levied  by
 certain  States,  particularly  States
 which  go  to  the  World  Bank  for  loan.
 The  World  Bank  has  pointed  out  that
 at  these  rates  they  cannot  repay  the
 loan  to  the  World  Bank,  leave  alone
 the  question  of  loans  from  the  Centre.

 This  question  of  loans  to  States  does
 want  an  examination  But  hon.  Mem-
 bers  here  must  .ealise  the  fact  that
 these  are  central  assets  which  have
 been  raiser’  ty  very  severe  taxation,
 which  are  being  ,iven  to  the  States,
 which  ought  to  be  preserved  by  them
 and  returned,  because  ultimately  it  is
 the  people  of  India  that  bear  the  bur-
 den  and  not  the
 there  is  no  use  taking  a
 view  of  the  situation.

 parochial

 My  hon.  friend  mentioned  some-
 thing  about  the  Accountant  General’s
 Office.  I  would  like  hon.  Members  to
 be  aware  of  one  fact,  that  while  the
 Comptroller  and  Auditor-General,  who
 controls  the  Accountant  Genera)’s
 Office,  is  independent,  I  am  still  de-
 pendent  on  him  for  my  _  accounts.
 Sometime  or  other  the  accounts  have
 to  be  separated.  Then  I  can  answer
 the  question  raised  by  my  friend  Shri
 Shankaraiya.  Now,  to  go  to  the  Com-
 Pptroller  and  Auditor-General  and  tell
 him,  see,  your  Accountant-General

 24  AUGUST  957

 States.  Therefore,

 Demands  for  Grants  9868

 tmisbehaves,  I  have  no  power.  Many
 people  think  that  the  Finance  Minis-
 ter  is  really  controlling  the  Accoun-
 tant-General’s  Office.  It  is  not  sa.  !
 cannot  even  walk  into  his  office.  He
 might  say,  you  are  not  my  superior
 Officer,  walk  out.  The  only  thing  I
 can  do  is  to  withhold  his  salary  until
 such  time  as  the  Parliament  rescinds
 my  order.  That  is  my  difficulty.

 Shri  Bimal  Ghose  mentioned  two
 points.  I  hope  to  be  able  to  finish
 them  in  two  minutes.  I  was,  rather
 surprised  Shri  Ghose  did  not  mention
 it  earher,  because  I  was  expecting
 those  points  to  be  raised  from  that
 quarter.  He  took  a  particulaf  interes
 in  Company  Law  Administration.  Ek
 said  that  somebody  has  given  an  as
 surance  that  the  Company  Law  Ad
 ministration  would  control  all  matters
 partaining  to  companies’  investments
 and  so  on.  If  anybody  had  given  that
 assurance,  that  assurance  is  a  wrong
 one,  because  ultimately  it  is  the  Eco-
 nomic  Affairs  that  manages  everv
 matter  concerning  capital  issues  an.
 things  of  that  nature.

 Company  Law  is  merely  a  matter
 of  admunistration,  statistics,  and  with
 the  Company  Law  that  has  been
 enacted,  as  has  been  pointed  out  by
 one  hon.  friend  here,  we  are  not  able
 to  do  anything  about  selling  agents.
 It  is  true  that  the  Company  Law  is
 defective  that  way,  and  that  is  wha
 we  are  trying  to  mend.  But  merels
 because  there  38  a  Company  Law  it
 does  not  mean  that  we  ought  to  have
 a  sperial  administration  and  give
 everything  else  to  them.  I  do  not
 know  from  where  my  hon.  friend  gets
 that  idea.  I  have  no  intention  of  mak-
 ing  the  Company  Law  Administration
 an  omnipotent  force,  because  ulti-
 mately  I  am  responsible  for  economic
 affairs.  And,  if  my  hon.  friend  has
 been  informed  by  anybody  that  the
 Company  Law  Administration  has
 been  sheared  of  its  glory,  I  think  it
 was  time  that  it  was  done.  The  Com-
 pany  Law  Administration  is  not  entitl
 ed  to  any  glory  because  it  is  an  ad-
 ministration  that  hes  merely  got  to
 look  after  administration  and  nothing
 else.  Changes  were  made,  and
 advisedly  made,  by  me  with  full



 9869  Demands  for  Grants

 {Shri  T.  प्,  Krishnamachari)
 sense  of  responsibility  as  Finance
 Minister,  and  if  my  hon.  friend  had
 any  doubts  about  it,  he  could  have
 asked  me  and  I  would  have  told  him.
 I  am  afraid  the  information  comes
 from  a  quarter  which  is  perhaps
 interested.

 My  hon.  friend  asked  some  questions
 about  investments  by  the  Life  Insur-
 ance  Corporation,  May  I  refer  him  to
 the  answer  to  Unstarred  Question  No.
 640,  dated  l3th  August,  which  gives
 practically  all  the  answer,  and  in  re-
 gard  to  the  assurance  given  by  my
 distinguished  predecessor  an  this  point,
 I  think  I  have  more  than  maintained
 that  assurance.  I  have  introduced  an
 element  of  stability  in  a  market  where
 stability  is  a  thing  which  is  extremely
 evanescent  and,  therefore,  whatever
 has  been  done  by  the  Insurance  Cor-
 poration  in  this  regard  is  something
 that  has  been  done  well.

 Other  questions  were  raised  by  my
 friend  Shri  Sadhan  Gupta.  Well,  if
 he  can  pass  on  that  information  we
 will  see  if  we  can  plug  the  loopholes.
 We  have  had  60  prosecutions  in  re-
 gard  to  foreign  exchange  deviations,
 but  I  am  perfectly  sure  that  there  are
 many  more.  My  hon.  friend  is  able  to
 get  some  information.  The  best  thing
 for  him  to  do  is,  to  enable  me  to  take
 action  which  apparently  is  what  he
 desires,  for  him  to  pass  on  that  infor-
 mation.

 Well,  Sir,  if  there  are  any  points
 outside  these  which  have  to  be  dealt
 with,  if  hon.  Members  will  remind  me,
 I  wfll  deal  with  them  when  I  deal
 with  the  Finance  Bill.

 An  hon.  Member:  Sales  tax.
 Mr.  Speaker:  We  have  reached  the

 end.  I  will  now  put  all  the  cut
 motions  to  the  vote  of  the  House.

 All  the  cut  motions  were  put  and
 negatived.

 Mr.  Speaker:  I  shall  now  put  the
 Demands  to  the  vote  of  the  House
 The  question  is:

 “That  the  respective  sums  not
 exceeding  the  amounts  shown  in
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 the  fourth  colournn  of  the  Order
 Paper,  be  granted  to  the  Presi«-
 dent,  to  complete  the  sums  neces-
 sary  to  defray  the  charges  that
 will  come  in  course  of  payment
 during  the  year  ending  the  S8lst
 day  of  March,  ‘1958,  in  respect  of
 the  following  heads  of  demands
 entered  in  the  second  column
 thereof:

 Demands  Nos:—27  to  4  and  309  to
 115"

 The  motion  was  adopted.
 {The  motions  for  Demands  for

 Grants  which  were  adopted  by  the
 Lok  Sabha  are  reproduced  below—
 Ed.)
 DEMAND  No.  27——MiInistry  or  FINANCE

 “That  a  sum  not  exceeding
 Rs.  90,38,000  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 3lst  day  of  March,  1958,  in  res-
 pect  of  ‘Ministry  of  Finance’”’.

 Demanp  No.  28—~—Cusroms
 “That  a  sum  not  exceeding

 Rs.  2,35,16,000  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 3lst  March,  +1958,  in  respect  of
 ‘Customs’  a

 Demanp  No,  29—Union  Exciag
 Durres

 “That  a  sum  not  exceeding
 Rs.  4,33,91,000  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 3ist  day  of  March,  1968,  in  respect
 of  Union  Excise  Duties’”.

 Demann  No.  30—Taxes  on  Income
 ImcLuprova  CORPORATION  TAX  4D
 Estatz  Duty

 "That  a  sum  not  exceeding
 ह,  2,78,48,000  be  granted  to  the
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 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of
 payment  during  the  year  ending
 the  3ist  day  of  March,  ‘1958,  in
 respect  of  “Taxes  on  Income  in-
 cluding  Corporation  Tax  and
 Estate  Duty’”.

 Dsmanp  No.  3-—-Orrum

 “That  a  sum  not  exceeding
 Rs.  21,25,000  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of
 payment  during  the  year  ending
 the  3lst  day  of  March,  958,‘  in
 respect  of  ‘Opium’  ”’.

 DEMAND  No  32—STAMPS
 “That  a  sum  not  exceeding

 Rs.  97,25,000  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of
 payment  during  the  year  ending
 the  3lst  day  of  March,  +1958,  in
 respect  of  ‘Stamps’”.

 Demanp  No.  33—AvupIT
 “That  a  sum  not  exceeding

 Rs.  5,43,67,000  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of
 payment  during  the  year  ending
 the  3ist  day  of  March,  1958,  in
 respect  of  ‘Audit’”.

 t
 Demand  No.  34—CuRRENCY

 “That  a  sum  not  exceeding
 Rs.  -2,09,39,000  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges-
 which  will  come  in  course  of
 ‘payment  during  the  yearn  ending
 the  3lst  day  of  March,  ‘1958,  in
 respect  of  ‘Currency’”.

 Dremanp  No.  35—MINT~=

 “That  a  sum  not  exceeding
 Rs.  1,95,86,000  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
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 which  will  come  in  course  of
 payment  during  the  year  ending
 the  3lst  day  of  March,  3958,  है... उ
 respect  bt  “Mint'”.

 DEMAND  No.  36-—TERRITORIAL  AND
 Po.rricaL  PENnstons'

 “That  a  sum  not  exceeding
 Rs.  16,30,000  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of
 payment  during  the  year  ending
 the  3ist  day  of  March,  1858,  in
 respect  of  ‘Territorial  and  Politi-
 cal  Pensions’

 DemanpdD  No.  37—SuUPERANNUATION
 ALLOWANCES  AND  PENSIONS

 “That  a  sum  wot  exceeding
 Rs  i,58,0,000  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of
 payment  during  the  year  ending
 the  3lst  day  of  March,  1968,  in
 respect  of  ‘Superannuation  Allow-
 ances  and  Pensions’”

 Demanp  No.  38-—-MISCELLANKOUS  Ds-
 PARTMENTS  AND  OTHER  EXPENDITURE
 UNDER  THE  MINISTRY  OF  FINANCE

 “That  a  sum  not  exceedinz
 Rs  14,84,30,000  be  granted  to  the
 President  to  complete  the  sum
 Necessary  to  defray  the  charges
 which  will  come  in  course  of
 payment  during  the  year  ending
 the  3ist  day  of  March,  1958,  in
 respect  of  “Miscellaneous  Depart-
 ments  and  other  Expenditure
 under  the  Ministry  of  Finance’”.

 DEMAND  No.  39—PLanninc  Com™mas-
 store

 “That  a  sum  not  exceeding
 Rs,  96,02,000  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of
 Payment  during  the  year  ending
 the  3lst  day  of  March,  1958,  in
 respect  of  ‘Planning  Commis-

 sion’  ce
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 President  to  complete  the  sum Demand  No.  40-—MrsceLLANBous  Ap-
 necessary  to  defray  the  charges JUSIMENTS  BETWEEN  THE’  UNION  AND

 Starz  GovernMENTs
 “That  a  sum  not  exceeding

 Rs.  3,56,000  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of
 payment  during  the  year  ending
 the  3lst  day  of  March,  1958,  in
 respect  of  ‘Miscellaneous  Adjust~
 ments  between  the  Union  and
 State  Governments’  ”

 Demand  No.  4l—PrE-PARTITION
 PAYMENTS

 ‘That  a  sum  not  exceeding
 Rs.  40,4,00Q  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of
 payment  during  the  year  ending
 the.  3ist  day  of  March,  ‘1958,  in
 respect  of  ‘Pre-partition  pay-
 ments’

 Demanp  No.  09—Caprrat  OUTLAY  ON
 vHe  Inpia  Securrry  Press

 “That  8  sum  not  exceeding
 Rs.  4,44,000  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of
 payment  during  the  year  ending
 the  3lst  day  of  March,  1958,  in
 respect  of  ‘Capital  Outlay  on  the
 India  Security  Press’

 Demanp  No.  0-—Caprrau  OUTLAY  ON
 CURRENCY  AND  COINAGE

 “That  a  sum  not  exceeding
 Rs.  -1,55,64,000  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of
 payment  during  the  year  ending
 the  Sist  day  of  March,  1958,  in
 respect  of  ‘Capital  Outlay  on  Cur-
 rency  and  Coinage’

 Demann  No.  ]—Carrra,  OUTLAY  On
 Mnrvrrs

 “That  a  sum  not  exceeding
 Rs.  42,00,000  be  granted  to  the

 Demand  No.

 which  will  come  in  course  of
 payment  during  the  year  ending
 the  Sist  day  of  March,  1958,  in
 respect  of  ‘Capital  Outlay  on
 Mints’  ~*~

 Demanno  No.  2—Commuren  Varug
 or  Pensrons  ®

 “That  a  sum  not  exceeding
 Rs.  24,82,000  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of
 payment  during  the  year  ending
 the  3lst  day  of  March,  1958,  in
 respect  of  ‘Commuted  Value  of
 Pensions’  ”

 Demanp  No.  I3—-PAYMENTS  TO
 RETRENCHED  PERSONNEL

 “That  a  sum  not  exceeding
 Rs.  14,000  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of
 payment  during  the  year  ending
 the  3lst  day  of  March,  1958,  in
 respect  of  ‘Payments  to  Retrench-
 ed  Personnel’”.

 OUTLAY  OF  THE  MINISTRY  OF  FINANCE
 “That  a  sum  not  exceeding

 Rs.  67,41,54,000  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of
 payment  during  the  year  ending
 the  3ist  day  of  March,  1958,  in
 respect  of  ‘Other  Capital  Outlay
 of  the  Ministry  of  Fiance’”.

 Demanp  No.  l5—LoOans  AND  ADVANCES
 BY  THE  CENTRAL  GOVERNMENT
 “That  a  sum  not  exceeding

 Rs.  69,66,82,000  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of
 payment  during  the  year  ending
 the  Sist  day  of  March,  ‘1958,  in
 respect  of  ‘Leans  and  Advances
 by  the  Central  Government’”,

 l4—OTHER  CapPprImraL,
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 Mr.  Speaker:  The  outstanding
 demands  are  99,  100,  02  and  103  I
 shall  put  them  to  the  vote  of  the
 House.  The  question  is

 “That  the  respective  sums  not
 exceeding  the  amounts  shown  in
 the  fourth  column  of  the  Order
 Paper,  be  granted  to  the  Presi-
 ‘dent,  to  complete  the  sums  neces-
 sary  to  defray  the  charges  that
 will  come  in  course  of  payment
 during  the  year  ending  the  3४
 day  of  March,  1958,  in  respect  of
 the  following  heads  of  demands
 entered  in  the  second  column
 thereof:

 Demands  Nos.—99,  100,  02  and  1038.”

 The  motion  was  adopted.
 (The  motions  for  Demands  for  Grants

 which  were  adopted  by  the  Lok
 Sabha  are  reproduced  below—Ed.}

 Demand  No.  99—DEPARTMENT  oF
 PARLIAMENTARY  AFFAIRS

 “That  a  sum  not  exceeding
 Rs.  +1,12,000  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of
 payment  during  the  year  ending
 the  Slst  day  of  March,  ‘1958,  in
 respect  of  ‘Department  of  Parlia-
 mentary  Affairs’”.

 Demanp  No.  00—Lox  Sasya
 “That  a  sum  not  exceeding

 Rs.  80,46,000  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of
 payment  during  the  year  ending
 the  3lst  day  of  March,  1958,  in
 respect  of  ‘Lok  Sabha’”.
 Dremanp  No.  02—Rasyva  Sasa

 “That  a  sum  not  exceeding
 Rs.  24,55,000  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of
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 payment  during  the  year  ending
 the  3350  day  of  March,  1958,  in
 respect  of  ‘Rajya  Sab!

 Demanp  No.  03—SEcRETARIAT  OF  THE
 Vic¥-PRESIDENT

 “That  a  sum  not  exceeding
 Rs.  36,000  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of
 payment  during  the  year  ending
 the  3lst  day  of  March,  1958,  in
 respect  of  ‘Secretariat  of  the  Vice-
 President’

 37  hrs.

 APPROPRIATION  (NO.  4)  BILL*®
 4957

 The  Minister  of  Finance  (Shri  T.  T.
 Krishnamachari):  Sir,  I  beg  to  move
 for  leave  to  introduce  a  Bill  to  autho-
 rise  payment  and  appropriation  of
 certain  sums  from  and  out  of  the
 Consolidated  Fund  of  India  for  the
 service  of  the  financial  year  1957-58.

 Mr.  Speaker:  The  question  is:
 “That  leave  be  granted  to  in-

 troduce  a  Bill  to  authorise  pay-
 ment  and  appropriation  of  certain
 sums  from  and  out  of  the  Conso-~
 lidated  Fund  of  India  for  the
 service  of  the  financial  year
 1957-58  om

 The  motion  was  adopted.
 Shri  T.  TT.  Krishnamachari:  I

 introduce**  the  Bull.
 I  beg  to  move:t+

 “That  the  Bill  to  authorise  pay-
 ment  gnd  appropriation  of  certain
 sums  from  and  out  of  the  Conso-
 lidated  Fund  of  India  for  the
 service  of  the  financial  year  1987-
 58  be  taken  into  consideration”.

 I  need  not  say  anything  in  this  con-
 nection,  because  this  Bill  covers  prac-~-
 tically  all  the  demands  that  have  been

 *Published  in  the  Gazette  of  India  Extraordinary  Part  II-Section  2,  dated
 ‘4-8-87  ov.  #43—452.

 **Introduced  with  the  recommendation  gf  the  President.
 tMoved  with  the  recommendation  of  the  President.
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 discussed,  beyond  those  few  items
 which  you  mentioned  today  and  which
 eame  under  the  guillotine.  There  has
 been  an  exhaustive  discussion  in  this
 House.  No  departure  has  been  made
 in  regard  to  the  demands  that  were
 discussed  and  therefore  I  do  not  think
 there  is  anything  for  me  to  say  ex-
 cepting  to  ask  the  House  to  accept  this
 motion.

 Mr.  Speaker:  Motion  moved:
 “That  the  Bill  to  authorise  pay-

 ment  and  appropriation  of  certain
 sums  from  and  out  of  the  Con-
 solidated  Fund  of  India  for  the
 service  of  the  financial  year
 1957-58  be  taken  into  considera-
 tion”.
 Shri  Naushir  Bharucha  (East  Khan-

 desh):  It  is  rather  very  surprising
 that  Members  of  Parliament  are  called
 upon  to  speak  on  a  Bill  &  copy  of
 which  is  not  before  them.  May  I
 remind  this  House  that  the  Appropria-
 tion  (No.  4)  Bill  is  not  yet  circulated
 to  hon.  Members?

 Mr.  Speaker:  The  hon,  Member  may
 be  given  a  copy  now.

 Shri  Naushir  Bharucha:  My  sugges-
 tion  is  that  this  Bill  be  taken  up  on
 Monday  morning.

 Mr.  Speaker:  I  understand  that  an
 hour  ago  it  was  announced  in  the
 notice-board  that  copies  of  this  Bill  are
 available  in  the  Notice  Office  and  that
 copies  may  be  taken  from  there.
 Evidently,  the  hon.  Members  were  all
 sitting  here  and  could  not  take  copies
 of  the  Bill.  (Interruptions)  I  can  say
 there  is  nothing  here  except  the
 schedule  relating  to  the  demands  that
 have  already  been  passed.

 Shri  Naushir  Bharucha:  Anyway,  I
 shall  proceed.  The  subjects  on  which
 I  desire  to  speak  and  which  were  not
 discussed  during  the  various  stages  in
 the  budget  are  these.  They  relate,
 first,  to  the  Ministry  of  Defence  and
 I  desire  te  speak  about  the  pattern  of
 military  expenditure  which  requires
 to  be  changed  in  the  light  of  the
 changed  nuclear  and  atomic  warfare.
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 On  the  Ministry  of  External  Affairs,
 I  desire  to  refer  to  the  question  of
 Goa.  On  the  Ministry  of  Finance,  I
 shall  refer  to  the  contribution  to  poH-
 tical  organisations  and  further,  the
 repercussions  of  reducing  the  backing
 of  fiduciary  currency.  On  the  Minis-
 try  of  Labour,  I  desire.to  speak  about
 the  ineffective  implementation  of
 Employee’s  Provident  Funds  Act  and
 finally,  on  the  Ministry  of  Law,  I
 desire  to  refer  to  the  dual  system
 obtaining  in  the  High  Courts  of  Bom-
 bay  and  Calcutta,  but,  I  propose  to
 finish  my  speech  within  45  minutes.

 Sir,  throughout  the  defence  budget,
 there  is  no  reference  to  the  type  of
 equipment  to  be  purchased.  Only  we
 have  been  told  by  the  hon.  Defence
 Minister  that  Rs.  50  crores  odd  are
 going  to  be  spent  in  addition,  this
 year,  and  a  large  part  of  it  will  go
 for  the  purchase  of  equipment.  What
 type  and  what  category  of  equipment
 will  be  purchased  is  not  known.  I  can
 understand  the  plea  of  the  hon.
 Defence  Minister  that  certain  facts
 could  not  be  disclosed  to  the  House
 because  they  are  military  secrets,  but
 nowhere  in  the  world  have  I  heard
 anything  any  of  Parliament  where
 even  the  category  of  defence  expendi-
 ture  has  not  been  stated.  We  should
 like  to  know  whether  still,  today,  our
 Defence  Ministry  is  prepared  to  fight
 the  last  world  war,  basing  its  assump-
 tion  on  the  fact  that  still  there  might
 be  air-raids  and  there  must  be  some
 ground  defences  with  anti-aircraft
 guns  and  so  forth;  whether  they  are
 still  contemplating  the  occurrence  of
 the  sea  warfare  of  the  same  type  as
 in  the  case  of  the  second  world  war,
 and  whether  they  have  taken  into
 consideration  the  fact  that  ballistic
 weapons  have  been  developed  which
 render  obsolete  completely  the  wea-
 pons  of  defence  that  were  used  so  very
 effectively  in  the  second  world  war.
 The  Defence  Minister  has  not  discloa-
 ed  to  this  House  what  is  going  to  be
 the  pattern  of  arms  in  the  light  of  the
 changed  technique  of  warfare,  compli-
 cated  by  the  fact  that  atemic  and
 tactical  weapons  are  going  to  be  used
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 in  future.  This  House  is  completely
 in  the  dark  about  what  js  going  to
 be,  our  defence  strategy.  I  submit  that
 it  is  very  necessary  that  if  the  Defence
 Minister  considers  that  these  are  mili-
 tary  secrets,  a  small  select  committee
 of  the  hon.  Members  of  this  House  be
 appointed  to  examine  the
 pattern  of  warfare.  Otherwise,  I  say
 that  it  will  be  wasting  very  useful
 foreign  exchange  in  purchasing  equip-
 ment  which  are  completely  out-of-date
 and  which  have  no  effect  whatsoever
 in  the  changed  techniques  of  warfare.
 I  therefore  plead  for  the  appointment
 of  a  committee  of  the  hon.  Members
 of  this  House  to  examine  the  pattern
 of  defence  and  military  expenditure
 and  to  revise  the  pattern.

 Coming  to  External  Affairs,  I  refer
 to  the  question  of  Goa.  For  how  many
 years  it  has  been  pending,  I  do  not
 know.  But  the  time  has  come  when
 this  House  should  accord  recognition
 to  Nagar  Haveli  as  a  sovereign  State.
 Let  Nagar  Haveli  be  made  a  sovereign
 State,  a  territory  which  can  prosecute
 the  campaign  of  liberating  the  Portu-
 guese  enclaves.  It  is  not  possible  for
 me  within  the  very  short  time  allowed
 to  me  go  into  the  details,  but  I  do  say
 that  I  have  got  a  plan  whereby  the
 Portuguese  enclaves  could  be  liberat-
 ed,  and  whereby  the  restriction  which
 the  Government  of  India  has  laid
 upon  itself,  namely,  that  it  is  not  pre-
 pared  to  use  force,  can  also  be  observ-
 ed.  While  that  restriction  can  be
 well  observed,  still,  the  Portuguese
 enclaves  can  be  liberated.  I  want  the
 Government  to  consider  this  point  of
 view,  namely,  why  we  should  not
 recognise  Nagar  Haveli  and  create  it
 as  a  sovereign  independent  State,  and
 let  Nagar  Haveli  pursue  the  question
 of  the  liberation  of  all  the  remaining
 Portuguese  enclaves.

 Coming  to  the  question  of  finance,  [
 have  one  point  to  make,  and  that  is
 about  the  reduction  in  the  backing  of
 fiduciary  currency.  I  heard  with  care-
 ful  attention  the  speéch  of  the  hon
 Finance  Minister  the  gist  of  which  is
 that  Parllament  is  the  guilty  party  in
 accepting  calculated  risks  of  the
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 second  Plan  which  were  beyond  the
 nation’s  capacity.  It  is  now  being  said
 that  all  possible  steps  Will  be  taken,
 and  one  of  the  steps  is  that  we  are
 reducing  the  backing  of  fiduciary  cug-
 rency  by  Bs.  00  crores,  I  do  not  know
 how  it  will  benefit  the  country.  I  teke
 it  that  this  House  appreciates  the  fact
 that  backing,  particularly  im  the  form
 of  foreign  assets  is  there  because  we
 deal  largely  with  sterling  area.  Our
 volume  of  trade  is  with  the  United
 Kingdom  and  the  sterling  areas,  large-
 ly.  Therefore,  a  good  size  of  foreign
 assets  is  necessarily  held  in  sterling  in
 order  to  enable  us  to  fulfil  our  engage-
 ments.

 Besides  that,  I  would  also  like  to  say
 that  these  assets  create  confidence  in
 our  paper  currency  which  would  be
 disastrous  to  impair.  It  is  very  desir-
 able  that  once  having  enacted  the
 Reserve  Bank  of  India  Act  and  laid
 down  a  minimum,  we  should  not  go
 below  it.  I  am  afraid  the  time  has
 come  when  we  shall  have  to  revise
 the  Reserve  Bank  of  India  Act  and
 eat  more  into  the  foreign  assets  that
 the  Reserve  Bank  holds  in  its  Issue
 Department.

 It  is  not  enough  for  us  to  hear  trom
 the  hon.  Finance  Minister  that  every
 possible  step  has  been  taken  both  in
 the  matter  of  encouraging  exports,
 curtailing  imports  and  many  other
 things.  May  I  tell  him  that  the  Gov-
 ernment  may  have  done  its  best,  but
 its  best  is  not  good  enough  in  order
 to  save  the  Plan.  That  is  what  I
 apprehend.  Though  it  is  correct  that
 our  currency  is  so  strong  that  barring
 Swiss  currency  it  has  stood  better  the
 stress  and  strains  of  devaluation  than
 any  other  currency,  may  I  remind  the
 hon.  Finance  Minister  that  after  all,
 currency  and  exchange  is  a  delicate
 mechanism  and  what  is  strong  cur-
 rency  today  may  overnight  and  to
 become  a  weak  and  suspect  currency.
 Unless  measures  are  taken  which  un-
 fortunately  I  have  no  time  to  detail,
 I  am  afraid  the  time  is  fast  coming
 when  we  may  be  forced  to  devaluate
 the  rupee.  Let  the  hon.  Finance  Min-
 ister  say  whatever  he  likes.  He  has
 explained  to  us  everything.  He  says
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 that  we  go  down  to  the  core  of  the
 Pian,  Whether  he  goes  to  the  core
 or  the  nucleus,  the  point  is  that  still
 we  have  got  to  bridge  a  large  gap,
 and  the  hon.  Finance  Minister  has  not
 explained  how  he  is  going  to  meet
 that  gap.  To  that  extent  he  has  passed
 on  the  blame  to  the  Parliament,—that
 Parliament  has  taken  a  calculated  risk.
 It  is  for  the  Parliament  to  find  out
 what  to  do.  But  while  we  may  quar-
 rel  among  ourselves  as  to  where  the
 responsibility  devolves,  the  fact  re-
 mains  that  international  payments  are
 not  going  to  wait  until  we  decide  who
 is  responsible  for  this  mess.  The  time
 has  come  when  we  have  to  slash  the
 second  Five  Year  Plan.

 Regarding  contributions  to  political
 parties,  I  have  given  notice  of  a  Bill,
 on  which  I  will  speak  at  great  length.
 Let  me  say  that  the  Government  has
 to  be,  like  Caesar’s  wife,  above  sus-
 picion.  Once  they  start  accepting
 Contributions  from  various  companies
 and  capitalists,  Government  become
 suspect.  I  shall  deal  with  this  when
 I  discuss  the  Bill  of  which  I  have
 already  given  notice.  Suffice  it  to  say
 for  the  present  that  this  is  a  policy
 which  has  been  condemned  by  the
 High  Courts  of  two  States  and  the
 Government  must  think  of  revising
 the  Companies  Act  in  the  direction
 that  I  have  suggested  in  my  proposed
 Bill.

 Coming  to  the  question  of  the  imple-
 mentation  of  the  Employees’  Provident
 Funds  Act,  may  I  say  that  the  Gov-
 ernment  has  so  negligently  imple-
 mented  it?  I  went  to  a  place  in  my
 constituency  called  Pachora.  There  is
 a  firm  called  Bharat  Vanaspati  Com-
 pany  Limited.  The  employers  have
 closed  the  firm  and  swallowed  the
 provident  fand  of  the  workers.  I
 repeat  that  the  employers  have  closed
 the  company  and  swallowed  the  pro-
 vident  fund  of  the  workers  and  still
 no  action  has  been  taken.  I  ask,
 what  is  the  Government  going  to  do
 in  the  many  cases  where  employers
 have  committed  criminal  breach  of
 trust?  Why  are  they  not  arrested?
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 Why  should  not  the  Employees’  Pro-
 vident  Funds  Act.  be  amended  to
 make  this  a  cognizable  offence?  Today
 we  find“that  the  employees’  earned
 wages,  earned  gratuity  and  earned
 provident  fund  are  swallowed  and
 this  Government  just  looks  on  at  the
 whole  show,  saying,  “What  can  -we
 do?  We  have  got  no  powers.”  Why
 should  this  partiality  administration
 of  the  Employees’  Provident  Funds
 Act  be  in  favour  of  the  employers.
 They  have  committed  breach  of  trust,
 but  the  Government  does  not  prose-
 cute  them.  Why?  Because  political
 contributions  will  not  be  forthcoming
 otherwise.  I  make  that  charge.

 The  final  point  I  want  to  make  is
 about  the  dual  system  obtaining  the
 High  Courts  of  Bombay  and  Calcutta.

 I  want  to  know  from  the  Government
 whether  they  have  reached  a  decision
 about  the  abolition  of  the  dual  system
 or  not.  I  am  not  going  to  enter  into
 controversial  matter  at  this  stage,  but
 I  simply  desire,  by  way  of  informa-
 tion,  to  know  from  the  hon.  Minister
 whether  this  system  is  going  to  be
 continued  or  not.

 ६  do  not  want  to  take  more  time  of
 the  House.  I  said  I  would  take  25
 minutes  and  I  have  finished  in  much
 less  than  that.  I  hope  the  points  that
 I  have  mentioned  will  receive  atten-
 tion  at  the  hands  of  the  hon.  Minister
 and  he  will  give  his  reply  to  such  of
 the  points  as  I  have  raised  in  the
 course  of  his  reply.

 Shri  T.  T.  Krishnamachari:  About
 the  first  point  raised  by  the  hon.
 Member,  he  has  presumed  that  the
 pattern  of  defence  has  to  be  changed.
 He  has  also  presumed  that  we  can
 afford  to  change  the  pattern  of  our
 defence.  From  that  he  has  gone  to
 the  solution  Assuming  that  his  first
 two  premises  are  right,  a  e  solution
 is  certainly  bad.  I  am  sure  hon.  Mem-
 bers  in  this  House  will  not  take  the
 responsibility  for  defining  how  the
 pattern  of  defence  should  be  changed,
 so  as  to  meet  nuclear  war.  I  think
 hon.  Members  would  leave  it  to  the
 scientists  to  do.  So,  the  solution  le  as
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 bad  as  the  premises.  We  have  no
 intention  of  doing  anything  of  the  sort.

 In  regard  to  Goa,  it  is  an  old  ques-
 tion  and  I  think  it  would  be  better
 for  the  hon.  Member  to  wait  until  we
 deal  with  it  in  the  foreign  affairs
 @ebate  which  is  going  to  be  introduced
 in  this  House  on  the  2nd  September.

 So  far  as  the  Finance  Ministry  is
 concerned,  my  hon.  friend  is  extremely
 considerate.  He  is  so  anxious  that  I
 should  look  after  the  well-being  of
 this  nation,  and  therefore  I.  should
 devalue  the  currency.  I  will  tell  him
 ‘no’.  I  do  not  know  where  he  was
 going  to  lead  to,  but  that  is  the  solu-
 tion  that  he  has  suggested.

 bri  Naushir  Bharucha:  J  have  not
 suggested  devaluation;  I  said  that  you
 might  be  forced  to  that  position.

 Shri  T.  T.  Krishnamachari:  I  do
 not  particularly  agree  with  my  hon.
 friend  that  devaluation  is  the  remedy,
 no  matter  how  serious  the  ailment  is.
 The  ailment,  of  course,  is  serious.
 But  if  my  hon.  friend  thinks  that
 somebody  somewhere  has  spoken
 about  devaluation  870 '  30  that  is  the
 remedy,  it  is  not  the  remedy,  because
 in  the  context  of  the  economy  of  this
 country,  foreign  exchange  transactions
 form  an  infinitesimal  part  of  the
 total  economic  transactions  in  the
 country.  If  you  agree  not  to  ruin  the
 economy  merely  because  you  want  to
 save  a  very  small  part  of  it,  I  think
 it  would  be  an  extremely  unwise  970-
 cedure  to  resort  to.  Therefore,  it  is
 not  something  which  can  be  lightly
 discussed  or  answered  on  the  floor  of
 the  House.  Even  the  country  which
 devalues  goes  on  persisting  in  saying
 until  the  last  date  that  they  are  not
 going  to  devalue.  I  may  hold  this
 assurance  to  this  House  that  I  do  feel
 that  assuming  that  we  get  no  aid,
 assuming  that  we  get  no  resources,  if
 this  House  is  prepared  to  back  me,  I
 do  not  think  we  should  dread  the
 situation  and  I  do  not  think  tHe  Gov-
 ernment  should  devalue  up  to  March,
 1859.  Anyway,  time  will  look  after
 eur  position  then.  Therefore,  I  am
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 afraid  this  suggestion  which  he  has
 made  &  unwise.

 Again,  my  hon.  friend  is  extremely
 sensitive  to  the  fact  that  the  world
 and  the  people  in  India  might  aay  that
 the  Congress  Government  here  is
 accused  of  being  partial  merely
 because  some  companies  have  given,
 openly  and  undoubtedly  by  cheques,
 the  Congress  Party  funds  for  party
 purposes....

 Shri  Naushir  Bharucha:  How  much?
 Shri  T.  T.  Krishnamachari:  I  am

 extremely  grateful  to  my  hon.  friend
 for  the  extreme  consideration  that  he
 shows  for  our  reputation.  He  has
 referred  to  Caesar’s  wife....

 Shri  T.  B.  Vittal  Rao  (Khammam):
 Give  them  concessions  in  return.

 Shri  T.  T.  Krishnamachari:  He  has
 referred  to  Caesar’s  wife.  Yes,  Caesars”
 wife  must  above  suspicion.  I  do
 not  suppose  here  is  a  case  where  a
 divorce  is  at  all  necessary.  My  han.
 friend  there,  many  Members  of  that
 party,  are  accustomed  to  say  in  a
 light-hearted  way,  “Give  them  con-
 cessions”.  Yes;  if  concessions  are
 merited,  they  will  be  given.  If  con-
 cessions  are  not  given,  hon.  Members
 are  prepared  to  challenge  that  we
 have  done  something  else.  It  as  not
 that  the  hon.  friends  there  are  angels.
 I  do  not  think  their  background  could
 be  scrutinised.  I  cannot  understand
 this  attitude,  this  very  light  attitude
 of  saying,  “give  concessions”.  If  we
 are  going  to  give  concessions,  they
 will  be  given.  They  will  be  published
 and  they  will  be  subject  to  scrutiny
 by  every  Member  of  this  House,  So,
 concessions  have  no  relation  to  the
 contributions  to  party  funds.  Pro~
 bably  my  hon.  friend  did  not  spend
 any  money.  But,  after  all,  there  are
 hon.  friends  on  that  side  who  have
 spent  money;  they  have  got  money
 from  various  sources.  This  kind  of
 trying  to  attack  the  policy  by  being
 good  friends,  candid  friends,  is  some-
 thing  which  I  cannot  understand.  My
 hon.  friend  is  rather  young;  he  should
 have  been  longer  in  this  world.  I  ant
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 not  going  to  walk  into  your  parlour.
 I  would  like  to  tell  my  hon.  friends
 that  there  is  nothing  more  to  be  said
 about  it.

 He  very  faintly  touched  on  the  last
 subject,  namely,  the  dual  system
 obtaining  in  the  High  Courts  of
 Bombay  and  Calcutta,  I  may  tell  him,
 my  hon.  friend,  the  Law  Minister  was
 himself  a  very  distinguished  lawyer
 in  Calcutta  till  recently  and  it  is  for
 him  to  decide,  whether  he  thinks  that
 the  dual  system  is  good  or  bad,
 whether  he  should  follow  the  Madras
 example  and  remove  the  dual  system.
 I  do  not  think  there  is  much  that  }
 can  say  about  it.

 I  do  not  think  there  is  any  sub-
 stance  in  any  points  raised  and  there-
 fore,  I  would  earnestly  request  the
 House  to  pass  the  motion.

 Mr.  Speaker:  I  will  mow  put  the
 consideration  motion  to  the  vote  of
 “he  House.

 The  question  is:
 “That  the  Bill  to  authorise

 bayment  and  appropriation  of  cer-
 tain  sums  from  and  out  of  the
 Consolidated  Fund  of  India  for
 the  service  of  the  financial  year
 ‘1957-58  be  taken  into  comnsidera-
 tion”.

 The  motion  was  adopted.
 Mr.  Speaker:  I  will  now  put  the

 lauses....
 An  Hon.  Member:  Have  you  got  the

 Bill  at  least?
 Mr.  Speaker:  Yes;  I  must  put  it

 correctly.  There  is  only  one  schedule.
 The  question  is:

 “That  clauses  l  to  3,  the  Sche-
 dule,  the  Enacting  Formula  and
 the  Title  stand  part  of  the  Bill”.

 The  motion  was  adopted.
 Clauses  to  3,  इट  Schedule,  the
 Enacting  Formula  and  the  Title  were

 added  to  the  Bill,
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 Shri  T.  T.  Krishnamachari:  I  beg  to
 move:

 “That  the  Bill  be  passed”.
 Mr.  Speaker:  The  question  is:

 “That  the  Bill  be  passed”,
 The  motion  was  adopted.

 GUNA-UJJAIN  RAIL  LINK
 Mr.  Speaker:  We  have  got  a  half-

 an-hour  disgussion.  Hon.  Members
 are  aware  of  the  rules;  ten  minutes  for
 the  Member  who  starts.

 Shri  T.  B.  Vittal  Rao  (Khammam,
 Mr.  Speaker,  Sir,  I  raise  this  Half-an-
 hour  discussion  on  points  arising  out
 of  answers  given  on  6-8-i957  to
 starred  question  No.  659  regarding
 the  Guna-Ujjain  Rail  link.  When  I
 asked  the  hon.  Deputy  Minister  the
 other  day  whether  this  dail  link  will
 be  completed,  whether  there  is  any
 chance  of  its  being  completed  in  the
 Second  Plan  period,  his  reply  waa
 that  depends  on  the  availability  of
 rolling  stock  and  particularly,  the
 track  materials,  but  we  hope  to  make
 a  start  during  the  Second  Five  Year
 Plan  period.

 This  answer  is  rather  very  unsatis-
 factory.  Not  only  that.  It  depicts  the
 complacent  and  smug  attitude  of  the
 Railway  Board  towards  the  Plan.  This
 rail  link  was  included  in  the  Second
 Plan  after  a  great  dea)  of  scrutiny.
 First,  this  link  had  to  await  the  com-
 pletion  of  the  survey  whether  Bina-
 Bhopal  doubling  should  be  done.  When
 it  was  included,  it  was  included  on
 the  basis  of  priority  given  to  certain
 rail  links.  The  priority  laid  down  in
 the  Second  Plan  was  that  any  rail
 link  will  be  taken  up  when  the  other
 railway  lines  have  reached  the
 saturation  point  and  to  increase
 operational  efficiency,  or’  rail  links
 essential  for  the  development  of  coal
 mines.  This  rail  link  was  included
 because  during  the  Second  Pian  period,
 it  is  proposed  to  raise  7  million  fans
 of  coal  in  the  Madhya  Pradesh  coal
 fields.
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 This  coal  has  to  be  transported  to
 the  textile  mills  in  the  State  of
 Bombay.  As  we  all  know,  60  per
 cent.  af  textile  mills  in  the  country
 are  located  in  the  State  of  Bombay.
 Today,  on  account  of  short  supply  of
 coal,  some  of  the  mills  have  to  be
 closed  down  or  they  have  to  get  coal
 from  Bihar  and  Bengal  coal  fields  by
 steamers.  The  freight  charge  paid  on
 account  of  transportation  of  coal  by
 ships  is  twice  as  much  as  the  freight
 for  carriage  by  rail.  Not  only,  that.
 It  entails  a  good  deal  of  delay.  So,
 this  rail  link  was  included.

 What  do  we  find  today?  The
 Minister  replies  that  traffic  and  engi-
 neering  surveys  have  been  carried  out
 for  the  following  three  alignments;
 Guna-Biaora-Agar-Ujjain  (72°85
 miles),  Guna-Biaora-Shahjapur-Maksi
 (184.66  miles),.  Guna-Biaora-Agar-~
 Nagda  (73°83  miles).  In  these  three
 links,  a  certain  distance  is  common.
 That  is,  traffic  and  enginéering  survey
 carried  07  will  not  be  for  all  the  375
 miles,  it  will  be  far  less.  After  38
 months  of  the  starting  of  the  Second
 Plan,  we  are  still  having  traffic  and
 engineering  surveys  only.  In  this  too,
 I  do  not  see  where  is  the  necessity
 for  this  third  survey  of  the  link,  Guna-
 Nagda.  Probably,  Birla  Brothers,  the
 owners  of  the  factories  in  Nagda  have
 made  a  representation  that  the  line
 should  pass  through  that  place.  I  do
 not  see  any  other  reason.

 Three  surveys  have  been  under-
 taken.  I  do  not  know  when  the  final
 traffic  survey  will  be  undertaken  and
 when  it  will  be  completed,  when  the
 railway  link  will  be  taken  up  and
 when  the  line  will  be  completed.  It
 has  been  thoroughly  discussed  and
 decided  when  the  second  Plan  was
 discussed  that  we  only  undertake  to
 have  new  railways  to  the  tune  of  842
 miles.  Theré  were  several  lines  which
 were  of  great  importance  to  certain
 areas.  But,  we  decided  to  have  842
 miles  of  new  railway  lines.  I  am
 afraid,  at  the  rate  at  which  we  are
 going,  we  will  not  be  able  to  have
 842  miles  of  railways.  What  will
 happen?  Even  if  this  minimum  is  not
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 completed,  I  am  afraid,  the  whole
 Plan  will  founder  for  lack  of  trans-
 portation  facilities.

 The  Central  Railway  covers  an  area
 of  -2,10,000,  square  miles  and  serves  a
 population  of  4°4  crores.  The  Central
 Railway  passes  through  that  beautiful
 Madhya  Pradesh,  endowed  richly  with
 natural  resources,  which  remain
 unexploited.  There  are  manganese
 and  coal  mines  and  forests  too.
 Unfortunately,  that  land  lies  unexploit-
 ed  for  want  of  proper  transportation
 facilities.  Even  the  roads  in  that
 State  are  completely  inadequate.  Even
 the  Road  transport  cannot  help,  There-
 fore,  it  is  very  urgent  and  very  neces-
 sary  that  this  rail  link  should  be
 undertaken.  Not  only  that.  Madhya
 Pradesh  is  one  of  the  big  States.  If
 you  see  the  railway  mileage  per  square
 mile,  it  is  less  than  in  any  other  State
 in  India,  barring,  of  course,  Assam.
 If  you  take  the  population  basis  also,
 it  is  low.

 During  the  Second  Plan  period,  we
 are  going  to  have  a  big  heavy  elec-
 trical  plant  installed  there.  This  coal
 is  not  only  to  be  sent  to  the  Bombay
 State,  some  of  the  coal  has  to  go  even
 south,  because,  the  freight  paid  for
 transporting  coal  by  steamer  is  very
 heavy.  It  works  out,  as  was  pointed
 by  the  Estimates  Committee,  to  twice
 as  much.  If  this  link  is  not  taken  up,
 if  the  railway  capacity  is  not  increased,
 we  will  have  to  curtail  the  produc-
 tion  of  coal.  We  have  a  plan,  a  very
 ambitious  plan  to  raise  60  million  tons
 of  coal.  Already  we  know,  coal
 miners  are  saying,  we  have  accepted
 l0  million  tons  additional  production
 in  coal,  but  the  railways  are  not  going
 to  transport  it  and,  therefore,  we  need
 not  worry  about  our  development
 projects.

 Another  point  that  I  would  like  to
 emphasise  in  this  conection  is,  some
 energetic  and  effective  steps  should
 be  taken.  Even  now,  though  late,  it
 is  not  too  late,  and  if  energetic  and
 effective  steps  are  taken,  I  am  sure
 this  rail  link  which  is  778  miles  in
 length  would  be  completed  by  ‘1968.
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 {Shri  T.  8.  Vittal  Rao}
 I  do  not  know  why  the  Informal

 Consultative  Committee  is  not  con-
 stituted  for  the  Railway  Ministry.
 Whereas  for  all  other  Ministries  there
 fs  the  Informal  Consuitative  Com-
 muttee,  here  it  is  not  constituted.  Here,
 we  are  told  that  the  National  Railway
 Users  Consultative  Council  is  there
 wherein  are  represented  some  Mem-
 bers  of  Parliament  and  _  various
 interests  are  represented  and  that
 would  be  enough.  But,  in  view  of  the
 fact  that  we  have  undertaken  huge
 development  projects,  I  would  sug-
 gest  that  a  small  committee  should  be
 appointed.  Last  time,  the  National
 Railway  Users  Consultative  Council
 met  in  February;  I  do  not  know  when
 १६  will  meet  again.  I  do  not  think  it
 has  been  re-constituted.  In  the  mean-
 time,  I  would  urge  upon  the  Minister
 to  constitute  a  small  sub-committee
 of  non-officials  and  Members  of  the
 Railway  Board.  It  must  be  a  small
 committee  consisting  of  5  to  7  mem-
 bers.  This  Committee  should  be
 entrusted  with  the  task  of  scrutinis-
 ing  the  progress  of  our  developmient
 plans  especially  with  regard  to  new
 rail  links,  the  doubling  of  tracks,
 and  the  dieselisation  of  tracks.
 They  could  meet  either  once  in
 a@  quarter  or,  if  it  is  too
 early,  once  in  four  months,  but
 not  less  than  three  times  a  year  to
 scrutinise  and  make  certain  recom-
 mendations  to  the  Railway  Board  so
 that  they  can  carry  out  these  develop-
 ment  works  speedily  so  that  we  can
 keep  up  to  our  targets  and  thereby
 succeed  in  implementing  the  Second
 Five  Year  Plan.

 श्री  राधे  साल  व्यास  (उज्जैन)
 में  सब  से  पहले  तो  अपने  मित्र  श्री  बिट्ठल
 राव  जी  को  धन्यवाद  देना  चाहता  हूं  कि
 उन्होंने  इस  भ्रदन  को  यहां  पर  उठाया  ।
 उस  समय  तत्कालीन  रेलवे  मंत्री  माननीय
 शास्त्री  जी  ने  खुद  उज्जेन  से  ग्वालियर  तक
 उस  रास्ते  पर  जा'कर  के  वहां  की  कठिनाइयों
 को  झनुभव  किया  था  झौर  ऐसा  महसूस
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 किया  था  कि  यह  रेल  बनना  बिल्कुल  जरूरी
 है  ।  उस  के  बाद  सर्वे  हुआ  तो  इतना  हो  गया
 कि  प्रथम  पंचवर्षीय  योजमा  में  यह  शुरू  हो
 गया  ।  झव्यल  तो  जबकि  इस  रेलवे  लाइन
 को  महत्यपूर्ण  समझा  मयर  तो  भाप  में  जल्दी
 इस  कार्य  को  पूरा  क्यों  नहीं  कराया  ?  खेर,
 जो  कुछ  हुभ्ा,  हुआ  सर्वे  समाप्त  हुआ  ।
 गुना  से  व्यावरा  तक  ऐसा  रास्ता  है  जोकि
 जो  तीन  मार्ग  बनाये  गये  हें,  उन  सब  में  कामन
 है  ।  फिर  इस  गुना  से  व्यावरा  तक  की  लाइन
 को  बनाने  का  कार्य  क्‍यों  नहीं  प्रारम्भ  कर
 दिया  जाता  ?  वह  कार्य  बहुत  जल्दी  शुरू
 हो  जाना  चाहिये  ।  गवनंमेंट  सोचे  और  रेलवे
 बोर्ड  सोचे  कि  कौन  सा  मागे  अपनाना  है  1
 इस  में  देश  क्‍यों  की  जा  रही  है  ?

 दूसरे  जब  प्लेन  में  नई  रेलवे  लाइनों
 का  उद्देश्य  रखा  गया  है  तो  उस  में  यह  भी
 है  कि  जो  नये  माल  का  उत्पादन  द्दोः  ow
 कोल,  स्टील  वगैरह,  पौर  भी  बहुत  सा
 सामान  होगा,  उस  को  भी  इधर  से  उधर
 पहुंचाया  भौर  ले  जाया  जायया  झाज
 जो  रेलवे  लाइन  है,  उस  पर  काम  इतना
 अधिक  बढ़  गया  है  कि  दूसरी  लाइन  का
 बनना  बहुत  जरूरी  हो  गया  है  खज्जै 1
 झौर  भोपाल  की  लाइन  पर  मालगाड़ियों
 का  काम  इतना  बढ़  गया  है  जिस  का  कोई
 टिकाना  नही  है  ।  श्रभी  पिछले  दिनों  में  मे
 देखा  कि  अ्रनाज  के  वेगन्स  भरे  हुए  स्टेदानों
 पर  पड़े  रहे ।  पानी  शा  गया  भौर  उनमें
 भर  गया  ।  उन  में  भंकुर  उठ  श्राये,  लेकिन
 तब  तक  वैगन  नहीं  झा  सके  ।  में  ने  यह  भी
 देखा  कि  सिहोर  में  बीस,  बीस  भौर  ,पच्चीस
 पच्चीस  दिन  तक  भरे  वैगन  पड़े  रहे  मे
 ने  जेनरल  मैनेजर  को  इस  के  विषय  में  लिखा  ।
 लेकिन  उन  के  पास  से  जवाब  झाया  कि
 झौर  नई  लाइनें  चलाने  की  गुजाइश  नहीं  है
 क्योंकि  काम  बहुत  भ्रधिक  हो  गया  है  और
 भार  बढ़  गया  है  |  एक  बात  तो  यह  है।
 जैसा  मेरे  मित्र  श्री  विद्वुल  राव  जी  ने  कह
 कि  कोल  इतना  पैदा  होने  वाला  है,  बसर!



 px  Guna-Djjcin

 err  पैदा  होने  बाला  है,  उस  को  पहुंचाना
 है  बम्बई  में,  मध्य  प्रदेश  में  पहुंचाना  है  q
 मध्य  भारत  में  पहुंचाना  है  जहां  पर  कि
 इंदौर  जौर  उज्जैन  में  काटन  मिल्स  काफी
 2  बहा  कोल  श्रादि  की  'विक्कत  है  जोकि
 इसी  लाइन  पर  जा  सकता  है।  भौर  सामान
 भी  वहां  बराबर  पहुंचाया  नहीं  जा  सकता  ।
 वहां  पर  भरे  हुए  बैगन्स  पढें  रहते  हैं  7  कई
 दिनों  तक  यात्री  गाड़ियां  रोजाना  लेट  श्राती
 हैं  i  मालगा्डियों  का  भाना  जाना  वहा  ऐसी
 रुकावट  पैदा  करता  है  कि  लोग  परेहान  हैं  v
 इसलिये  इस  में  देर  नहीं  होनी  चाहिये  ।

 जो  भी  थोडा  बहुत  रुपया  किसी  तरह  से
 मिला  है,  उस  को  स्व्चे  कर  के  झगर  रेलवे
 लाइन  का  ४०  मील  का  टुकडा  भी  हम  न
 बना  सके  तो  माल  का  उत्पादन  हो  भी
 जायगा  तो  भी  वह  इधर  धर  नही  पहुच
 न्केगा  ।  इस  चीज  से  देश  को  लाभ  नहीं

 %  सकता  है  |  में  जानना  चाहता  हूं  कि
 एस  कार्य  मे  विलम्ब  क्यों  किया  जा  रहा  है  ।
 इस  को  जल्दी  से  शुरू  क्यो  नही  किया  जाता  ?
 सर्वे  होने  की  मजूरी  होने  के  बाद  निर्णय  में
 कुछ  समय  लगेगा  ।  उस  के  बाद  लैंड  वगेरह
 का  रिक्विजिशन  करने  के  लिये  बहुत  सी
 कारंवाई  करनी  होगी  ।  आखिर  यह  कब  से
 शुरू  होगा  ny  तीनो  लाइनों  के  बारे  में  सर्वे
 हुआ  है  शाजापुर  एक  जिले  का  हेडबवार्टर
 है,  उस  का  भी  ध्यान  जरूर  रक्खा  जाना
 चाहिये  ।  जी०  शाई०  पी०  ने  भी  पहले  एक
 स्बे  कराया  था  1  वह  तो  लडाई  शुरू  हो
 गई,  जिस  की  वजह  से  यह  काम  रुक  गया  ।
 झाप  के  सामने  यह  रेकार्ड  भी  मौजूद  है  t
 छोटी  से  छोटी  लाइन  को  पहले  ले  लेना
 अहिये  जिस  में  कम  खर्च  हो  t

 लागदा  का  घ्रदन  हैं,  पता  नहीं  यह  प्रदन
 कैसे  उठाया  गया,  लेकिन  मुझे  मालूम  हुआ
 कि  एक  बहुत  बड़ो  कन्समें  ने  कोशिश  की  थी
 भौर  जगह  जगह  जा  कर  वहां  के  ैस्बर्स
 काफ  कामसे  से  शौर  मढी  कमेटियां  जो  हैं,
 'उन  से  प्रस्ताव  पास  कर  के  मिजनाया  था

 24  AUGUST  7957  Rail  Link  9892

 fe  इधर  से  लाइन  कलनी  चाहिये!  उस
 में  खुद  कोशिदा  की  थी  अपने  इंटरेस्ट  में  1
 यह  नही  होना  चाहिये  ।  उज्जैन  और  इंदौर
 दो  बड़े  महत्वपूर्ण  शहर  हैं,  भौर  देवास  भी
 उन  से  लिक  कर  लिया  गया  हैं।  उन
 का  सम्बन्ध  गुना,  राजगढ़  ब्यावरा  के  लोगों
 से  हैं  -  तो  क्‍या  वह  नागदा  जा  कर  और
 चालीस  मील  का  चक्‍कर  काट  कर  फिर  वापस
 भायेगे  भोर  इन  जगहों  को  पहुंचेंगे  ?  जितसे
 भी  गुड्स  हें  बह  भी  क्या  नागदा  जा  कर
 फिर  वासप  झायेगे  ।  मे  तही  जानता  कि  नागदा
 तक  लाइन  बनाने  का  खर्च  क्यो  फुजूल  किया
 गया  शौर  इस  रेलये  क  क्‍या  जरूरत  थी,
 जिस  की  वजह  से  उस  को  ले  लिया  गया  ।
 न  उज्जेन  वालो  मे  उस  की  मा  की  थी
 और  न  गुना  वालो  ने  ही  की  थी  ।  हमे  बताया
 जाय  कि  यह  किस  ने  चाहा  था  i

 इन  प्रदनों  का  माननीय  सत्री  मद्दोदय
 उत्तर  दे  कि  जल्‍दी  से  जल्दी  यह  कारेवाई
 कब  शुरू  होने  वाली  है  बहू  इस  के  निर्माण
 कार्य  से  ज्यादा  से  ज्यादा  जनता  का  सहयोग
 ले  ताकि  और  विलम्ब  श्र्ब  इस  मे  न  हो  ।
 पता  नही  वह  इस  को  लेने  वाले  हैं  या  नही  !
 में  बताना  चाहता  हू  कि  गवर्नमेंट  इस  के  लिये
 कोई  कमेटी  बना  दे  इस  क्षेत्र  में  ताकि
 बह  ज्यादा  से  ज्यादा  सहयोग  जनता  का
 ले  सके  और  आप  के  काम  मे  भी  मदद  करे,
 जिस  से  जल्दी  से  जल्दी  यह  काम  पूरा  हो
 जाय  t

 Shri  Kodiyan  (Quilon—Reserved—
 Sch  Castes):  I  want  to  know  whether
 the  Railway  Board  is  now  in  a  posi-
 tion  at  Jeast  to  state  when  the  final
 engineering  survey  will  be  carried
 out  I  also  want  to  know  when
 actually  the  construction  of  this  line
 will  start

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  I  am  grate-
 ful  to  the  hon,  Members  who  have
 initiated  this  debate  and  given  me  an
 opportunity  of  explaining  the  position.
 It  has  been  alleged  that  there  has
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 (Shri  Shahnawaz  Khan)
 been  undue  delay  in  carrying  out
 these  surveys.  This  line  was  sanctioned
 in  June  955  and  the  field  work  of
 engineering  survey  was  started  in
 December  the  same  year.  It  has  been
 going  om  and  my  friends  Mr.  Vittal
 Rao  and  Mr.  Radhelal  Vyas  might  be
 glad  to  know  that  it  has  been  com-
 pleted  in  January  this  year.  Even
 ‘when  the  survey  was  ordered,  it  was
 thought  that  it  will  take  about  fourteen
 months  and  it  has  not  taken  any  time
 longer  than  what  we  anticipated.

 The  hon.  Members  will  appreciate
 that  when  a  line  is  selected  for  carry-
 ing  out  survey  work,  there  is  a  lot  of
 preliminary  work  to  be  carried  out.
 Then,  in  addition  to  this  line  which
 is  to  be  constructed  newly,  there  are
 other  works  such  as  doubling  of  24
 miles  of  track,  297  miles  of  electri-
 fication,  conversion  of  54  miles  in  the
 Central  Railways  etc.  All  these  works
 call  for  expert  engineering  survey  and
 that  survey  makes  a  call  on  our  engi-
 neering  personnel.  So,  for  all  such
 surveys  engineering  personnel  is
 required  and,  as  the  hon’:  Members
 are  aware,  we  do  not  have  very  much
 surplus  staff,  particularly  in  the  engi-
 neering  line.  So,  these  surveys  were
 carried  out,  and  I  again  reiterate  that
 there  has  been  no  undue  delay.  Even
 the  traffic  survey,  which  was  started
 in  December  1955,  was  completed  in
 October  ‘1956.  After  the  surveys  are
 completed,  all  these  dates  have  to  be
 compiled  and  consolidated.  We  hope
 to  receive  the  full  report  in  the  Rail-
 way  Board  by  October,  that  is  in  a
 couple  of  months  from  now,  and  as
 soon  as  we  receive  it,  I  may  assure
 the  House,  from  this  end  there  will
 be  no  delay.

 We  are  fully  aware  of  the  necessity
 of  constructing  this  line  as  early  as
 possible.  The  House  is  aware  that
 this  line  is  being  constructed  as  an
 alternative  to  the  doubling  of  the
 Bina-Bhopal  section  which  has  almost
 reached  the  saturation  point.
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 Iam  _  very  grateful  to  my  frie
 Shri  T.  B.  Vittal  Rao  for  drawing  o
 attention  to  the  utmost  necessity
 completing  this  work  as  early
 possible  and  also  its  effect  on
 South,  particularly  on  coal  traffic,  a
 its  usefulness  for  opening  up  ti
 Madhya  Pradesh  area  which  is  very
 rich  in  natural  resources.  We  are
 fully  aware  of  all  these  things.

 The  House  is  aware  that  recently
 the  Railway  Board  had  to  send  a
 mission  to  negotiate  with  the  World
 Board.  Luckily  they  were  successful
 in  their  efforts  and  we  have  been
 able  to  secure  a  substantial  amount  of
 foreign  aid.  Also,  when  I  made  that
 last  statement  to  which  my  hon.
 friend  took  objection,  we  had  a
 mission  that  had  gone  abroad  to
 secure  materials,  particularly  iron  and
 steel.  Only  the  other  day  my  senior
 colleague,  the  Railway  Minister,  made
 a  statement  in  the  Rajya  Sabha  in
 which  he  said  categorically  that  he
 was  glad  to  inform  the  House  that
 the  railways  are  now  in  a  position  to
 say  that  as  far  as  we  are  concerned,
 the  Second  Plan  will  succeed  and  we
 will  be  able  to  complete  all>  our
 targets.

 So,  all  I  can  say  is  that  we  have
 succeeded  in  our  negotiations  for  the
 procurement  of  the  requisite  amount
 of  iron  and  steel.  As  I  said  in  my
 reply  the  other  day,  we  were  very
 short  of  track  material  and  were
 experiencing  great  difficulty.  Luckily
 our  mission  that  went  abroad  was
 successful.  They  have  entered  into
 firm  commitments  and  we  are  now  in
 a  position  to  say  that  we  will  see  that
 the  Second  Plan  succeeds,  and  I  can
 assure  the  House  that  on  account  of
 the  railways  the  Second  Plan  will  not
 fail.

 As  I  said,  we  hope  to  start  this
 work  as  early  as  possible.  I  cannot
 give  a  firm  commitment,  but  as  far  as
 we  can  foresee  we  will  be  able  to

 ‘fulfil  our  targets.  As  far  as  this  line
 is  concerned,  we  hope  we  will  be  able
 to  complete  it  but  we  cannot  say  80
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 finitely.  It  depends  on  so  many  complete  it  as  early  as  possible.
 gtors.  Unforeseen  factors  crop  up,  17-44  ‘brs,
 pe  Re:  28rd  Wel  CRD  00288  we  will  The  Lok  Sabha  then  adjourned  till art  this  work  without  any  undue  Eleven  of  the  Clock  on  Monday  the way  and  we  will  do  our  utmost  to  26th  August,  1957.
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 TIONS  9695-9733

 S.Q.  No.  Subject
 II2r  Residents  of  Purana  Qila  97 ‘TIZ2,  Manufacture  of  *Possion®  9595

 Cement  9697  —98
 ‘1123  Documentary  on  Peasants  9698-
 3324  Export  Promotion  Com-

 mittee  97G0—C2, १726  Co-operative  Societies  9702—04 1127  Khadi  and  Village  Indus-
 tries  Board  9704—05

 ‘1130,  Betterment  Levy  9706—10
 (1133,  Small-scale

 Bere
 rises.  Q7IO—ZI

 4334  N:pa  Newsprint  Factory  9  7]
 ‘1135  Evacuee  Property  97I4—  76
 7736  Paper  Mills  97  36—I8
 7737  Tea-Estate  Owners  in  Keralag7r9
 १738  Manufacture  of  Newsprint

 from  Sugar-cane  Bagasse  ‘9719-22
 1142  Minimum  Wages  Act  9722-24
 ‘1143,  Subsidised  Industrial  Hous-

 ing  Scheme  (24-725,
 १244  EB  sion  of  Engineering

 "Endustry  9725—26
 1145  External  Marketing  Scheme

 for  Handloom  Fabrics  9726—28
 ‘1146  Export  of  Onions  9728—30

 S.N.Q Ni
 19  Commercial  Broadcasting  in

 All  India  Radio  9734-47

 WRITTEN  ANSWERS  TO
 QUESTIONS  9730—33

 S.Q.  No.

 ‘125  Printing  Preas  at  Gangtook  9734
 1128  Prohibition  Measures  9734
 १729  State  Trading  Corporation

 of  India  (Private)  Ltd.  9°34—35
 rr3r  Cottage  Industries  9735
 ‘1132  Government  Adverstisements9735
 ‘1139  Relief  and  Rehabilitation

 Wor  9736
 ‘1140  All  India  WHandicrafts

 Board  8736
 ‘TI41  Evacuee  Lands  9736—37
 47  Extradition  Treaty  with

 Pakistan  9737
 1148  Closure  of  Textile  Mills  9738
 1149  Copra  and  Betelnuts  9738-—39
 Irgi  Development  Works  9739
 ir§2  Tin  Requirements  9739—40
 ‘TIS  ३50)  Labour  Conference  9740
 11S4  Indian  Traders  in  Burma  .  9740—41
 I355  Recruitment  through  Emp-
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 nt  Exchanges  9747
 Strikes  by  Unions  974142
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 864  Export  of  Iron  Ore  9:42 865  Ambar  Charkha  Training
 Centres  हे  742-43, 966  Community  Radio  Sets  9743 967  Migration  of  Hindus  fro:

 st  Pakistan  9743 868  Handicraft  Training  Centres  9743—  44
 869  Orphangunj  Market,  Cal-

 cutta  9744—45 870  Second  Five  Year  Plan  9745
 877  Khadi  and  Handloom  In-

 dustries  45-46 872  Evacuce  Agricultural  Lands9°  46---47
 873  Technical  Personnel  9747

 MEMBER  SWORN  9747
 Shri_Joginder  Sen  made  an

 affirmation  in  Hindi  and took  his  seat  in  the  House
 PAPERS  LAID  ON  THE  TABLE  9748—49

 The  following  papers  were  laid
 onthe  Table  :

 wD  A  copy  of  each  of  the  follow-
 ing  Notifications  making certain  amendments  to  the
 Tea  Rules,  954:—

 6)  S.R.O.  2494,  980८  *  .he  3rd
 August,  ‘1957.

 Ga  S.R.O.  2495,  dated  the  3rd
 August,  1957,

 (2)  A  copy  of  each  of  the  follow-
 ing  Annual  Reports  for  the
 year  ending  ३355६  March,
 3957  —

 @®  Annual  Report  of  the  De-
 velopment  Council  for  Heavy
 Chemicals  (Acids  and  Fer-
 tilisers).

 (Gi)  Annual  Report  of  the  De-
 velopment  Courcil  for  Heavy Chemicals  (Alkalis)

 ai)  Annual  Report  of  the  De-
 velopment  Council  for  Inter-
 nal  Cumbustion  Engines and  Power  Driven  Pumps.

 (iv)  Annual  Report  of  the  Deve-
 lopment  Council  for  Heavy
 Ei fectrical  Industries

 (v)  Annual  Report  of  the  Deve-
 i

 ent  Council  for  Light
 ectrical  Industries

 (od
 Annual  Report  of  the  Deve-

 lopment  Council  for  Non-
 ferrous  metals
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 (vif)  Annual  Report  of  the  Deve-
 lopm+nt  Council  for  Machine-
 tools  industry,

 (visit)  Annual  Report  of  the
 Development  Counc)  for
 Bicycles

 (tx)  Annua)  Report  of  the
 Development  Council  07
 Pharmaccuticals  and  Drugs

 (x)  Annual  Report  of  the  Deve-
 Jopment  Council  for  Woollen
 Industry

 (xi)  Annual  Report  of  the  Deve-
 lopment  Council  for  Art
 Silk  Industry

 (xtf)  Annual  Report  of  the  De-
 velopment  Council  for  Sugar
 Industry

 PETITION  REPORTED
 Secretary  reported  the  receipt  of

 a@  peti- a  petition  signed  b
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 tioner  in  respect  of  the  Finance
 (No  2)  Bill,  7957

 CALLING  ATTENTION  TO
 MATTER  OF  URGENT  PUB-
 LIC  IMPORTANCE

 Shri  Narayanankuty  Menon  call-
 ed  the  attention  of  the  Minster
 of  Railways  to  the  accident  to
 the  Howrah  bound  Janata
 Express  on  the  r9th  August,
 ‘1957.  between  Palasa  and
 Pund:  Stations  on  the  South
 Eastern  Railway  The  De-
 puty  Muuster  of  Railways
 (Shri  Shahnawaz  Khan)  made
 4  statement  in  regrad  thereto

 9750-5I
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 REPORT  OF

 ADVISORY
 ADOPTFD

 Seventh  Report  was  adopted
 DEMANDS  FOR  GRANTS

 Further  discussion  on  the  De- mands  for  Grants  in  rcspect  of
 the  Ministry  of  Firarce  con- cluded  and  the  Demands  were voted  in  full

 Demands  for  Grants  in  respect of  the  Department  of  Parlia~
 mentary  Affairs  Lok  Sabha,
 Rajya  Sabha  and  Secretariat of  the  Vice-President  were  also
 voted  in  ful}

 BILL  PASSFD
 The  appropriation  (No  4)  Bill,

 7957  was  introducd  by  the
 Minister  of  Firarce

 ur
 T

 T  Krshnamachari)  ¢  mo- tion  for  consideration  of  the
 Bill  was  also  moved  by  Shn  T
 T  Krshnamachan  After  dis-
 cussion  the  motion  for  consi-
 dceration  was  adopted  §  After
 clause-by-clause  consideration
 the  Bill  was  passed

 HALF-AN-HOUR  DISCUSSION
 Shri  T  B  Vittal  Rao  ratsed  a

 half-an-hour  discussion  on
 points  arisirg  out  of  answer
 given  on  the  6th  August  ‘3957, to  Starred  Questor  No  659,
 aria  Gura-Uyjain  Rail
 Link  e  Deputy  Minister
 of  Railways  (Shri  Shahnawaz
 Khan)  rephed  to  the  debate

 BUSINESS
 COMMITTEE

 AGENDA  FOR  MONDAY,  26TH
 AUGUST,  १7957
 Consideration  of  the

 (No  2)  Bull,  ‘1957.
 Finance

 9757-52

 9753--9876

 9876--86

 9886-96


